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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 
BENCH, NEW DELHI Sup. TF 

Original Application No.422 of 2023S 

Abhishek Shukla 5/0 Sri Keshav Prasad Shukla, R/O Village Jarar, PS- 

Ginwan, Tahsil Naraini, District-Banda. 

seceeeeeee AP Plicant 

Vorsus 

Safdar Ali, Sto Late Farzand Ali, aged 5B years, Resident of Khuti 

Chauraha, Aligan| Banda (UIP) oS One nt 

REP AIFF ILE Li BH AL JE oP COMmpHance 

oy 0 Mis ssod uinal. 

|, Safdar All, So Late Farzand Ali, aged 58 years, Resident of Khuti 

Chauraha, Aligan] Banda (UP), the deponent do hereby solemnly affirm and 

State on cath as under -- 

4, That it is relevant to submit herein that vide order dated 26.04.2024 
cost was imposed on the applicant for delay in filing of raply before 

this Hon'ble Tribunal and the matter was again posted on 20.05.2024 
for funher consideration. 

2, That it is worthwhile the mention herein thal on 26.04.2024 in five of 

the connected matter ie. Original Application No.2852024 

(Abhishek Shukla Vs. M/s Ureca Mines and Miners! LLP and others), 
Original Application no290/2024 (Abhishek Shukla Vs, Sulabh 
Saxena), Original Application Mo.295/2024 (Abhishek Shukla Vs, 

Kunwar Vinod Ram), Original Application No.297/2024 (Abhishek 

Shukla V's, Maa Vindwasini Stone Works) and Oviginal Application 

No.20o/2024 (Abhishek Shukla Vs. M/s AJH.W.S. Ifa LLP and 
others) arising oul of the lead consolidated matter ie, Original 

Application no.422/2023 (Abhishek Shukla Vs. Safdar Ali and others) 

were finally disposed of with directions menfoned In the judgment 
and orders dated 26.04 2024, 

It is worthwhile to mention herein thal the matter of the 

applicant is identical to tho above mentioned five cases and the 

applicant seeks parity of the order of the order dated 26.04.2024 

passed in all the above five cases before this Hon'ble Court and the 

applicant prays that the present matter may also be disposed of in 

terms of the order meniianed therein, A true copy of the one of the 

teden OA

1545



order dated 26.04.2024 passed in one of the Original Application 

No.285/2024 (Abhishek Shukla Vs. Kunwar Vinod Ram) is being filed 

herewith and marked as Annexure No.1 to this affidavil. 

That in compliance of the order dated 20.05.2024: the applicant is 

bringing on record a copy of the Environment Impact Assessment 

Report (ELA) on record, A true copy of the final EMA Report is boing 

fied herewith and marked as Annexure No.2 to this affidavit. 

Thal certain relevant facts regarding the mining operations of minor 

mineral by the answering raspondant wherein the mining operations 

are being conducted by way of culling of hills, certain necessary facts 

which are necessary for the queries regarding mining operations 

made by this Hon'ble Tribunal, is being brought before this Hon'ble 

Caurt as mentioned batow:- 

| The mining activities of minor minerals in the loased area of the 

answering respondents are allowed in pursuant to the desirict survey 

report prepared by the mining department after getting joint inspection 

of Forest Department, Inigation and other departments and only afer 

district survey reporl is conducted than only, tha present leased area 

Was PULbG auction by way of advertisement, 

IL The mining plan was propared by the project proponent for conducting 

mining operations in a eclentific manner which was approved fram 

Director General Mines and Safety Lucknow and after such approval is 

accorded fo the applican! then only ihe lease deed was registered, 

I, The leased area of tho answoring rospondent Is a pure waste land 

having undulating surace surrounded by barren land which hae bese 

vegetation of low economic value as such there & no loss bo vegetation 

by the mining operations of the applicant. 

\v. There is no eco sensitive zone and ooo sensitive area wilhin ihe 10 

Kime of the leased area eo there ia ne ecological joes from the mining 

Operations of lhe answoring respondent. 

V. The Environmental Impact Assessment has bean done in case of the 

@newering respondent in which all adverse impact and thera mitigation 

maasures have been siudied. 

VIL Tie reclamation of mined oul tine will be givan due imponance ag a 

Slop fer sound land resource managemantiin the fom of reclaimed land 

Sable ht
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ZA 

and waler body. This activity will act as the natural rain walter eollertion 

Pond which will help to reduee the water erisis of ihe mearby area, 

Vil. Mining activity will help in the Nation building and developmental 

activities. 

VIAL Stone mined oul from the mine is being and eeniinued to be used as 

boulders of differant sizes for River Anil erosion, Dam construction, 

embankment works abe. 

i After crushing inte different sizes of aggregates from mm to 63mm, 

the product ¢an be wsed in consiruction and road projects, 

infrastructure ate. 

% itis a major source of State Revue generation. 

1. Local people get employment from IL 

§. That il is also relevant to submil herein that environmental Clearance 

to the applicant was considered finally on 01.09.2020 in the 397" 

meeting of the State Level Environmental impact Assessment 

Authowily in pursuant to the recommendations by SEAC to grant the 

environmental clearance vide meeting dated 07.08.2020 of its 483° 

CEAC meeting. A true copy of the minutes 397" meating dated 

01.09.2020 alongwith 483" meeting of CEAC dated 07.08.2020 are 

collectively being filad herewith and marked as Annexure No.3 to 

oA a \ t \ this affidavit, 
the i ~, \ 

*« VERIFICATION: 
\ } 

h 

| IS] 1, the above named deponent do verify that the content of my above 

‘an / >), affidavit are tue to the best of knowledge and belief and there is nothing 
Ls Q * goneealed therefrom, 

ty, sf! " 4 o 

Saf OF al Verified at Banda on this 9 $~ day of July, 2024, 

~— Deponent Ws 

vat TAR (heh 
tein gle tae ror hop coe PR Ft 

wor and ary , i 5 wh aw Or pwr WR" ee KS ea 

St ARG" IST mae 39g — 
“mato 

SHielnnGf,
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Annexure No.1 

ltem No. 17 {Court No, 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Through Physical Hearing with Hybrid VC Option] 

Original Application No. 295/2024 

1. Abhishek Shukla, 
S/o Keshav Prasad Shukla, 

Resident of Village Jarar, 
Police Station Girwas, 
Tehsil Nareni, District Banda, 

Uttar Pradesh, » Applicant 

Versus 

1. M/S Kunwar Vinod Ram, Gata No, 332, 
Khand Ne -01, Village Badokhar Khurd, 
Tehsil Nareni, District Banda, 
Uttar Pradesh. 

2. State of Uttar Pradesh, 
Through Chief Secretary, Government of Utter Pradesh, 
Secretariat, Sth Floor, Lucknow-226001, 
Email: ce-upiinic. ir. 

3. Principal Secretary, Environment, Forest and Climate Change 
Department, 

State of Uttar Pradesh, 
lY, Rana Pratap Marg, Locknow, (U.P.), 226001, 
Email: pecl-upiainic.in. 

4, Director, Directorate of Geology and Mining, Uttar Pradesh, 
Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg, 

Lucknow-226001 Phone No. - 0522-2205904, 
Email: dgmupexpaigmail.com. 

inistry of Labour and Employment, Dhanbad, Jharkhand, 
5, Director General of Mines Safcty, 

: \ Wnty Dhanbad, Jharkhand, 826001, 
‘i dit. somaind ems. pov.in. 

\ \ ea 6, Uttar Pradesh Pollution Control Board, 
, i a 
4 ‘ ff * 

° Through Member Secretary, 
“"O 'f Nibhuti Khand, Gomti Nagar, Uttar Pradesh-221401, 

< Email: maimuppeb.com. 

T. District Magistrate, Bands 

District Magistrate Office, Callectorate, Banda-2 10001 (UP), 

tyes kd al,
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Annaxune Ao. 

O.A. No. 295/2004 Abhishek Shukla Vs, Kunwar Vinod Ram & Crs, 

2 

Email : dmbangie. in, 

Date of henring: 26.04.2024 
. Respondents 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 

HON BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: None for the applicant. 

Respondents: Mr. Manoj Kumar, Advocate for respondent no. i- 
Project Proponent-M/'s. Kunwar Vinod Ram, 
Mr. Gi. Gi. C. George and Ms. Barkha Singh, Advocates 
for Respondents No.2, 3, 5 and 7. 
Mr. Mukesh Verma, Advocate for Respondent No. 4. 
Mr, Pradeep Mishra, Advocate for Respondent No.6. 

Application is registered based on a letter petition received by Post 

ORDER 

1. Abhishek Shukla s/o Keshav Prasad Shukla resident of Village Jarar, 

Police Station Girwas, Tehsil Nareni, District Banda, Uttar Pradesh has sent 

the present Ictter petition which was treated and registered as Original 

Application No. 422/2023. 

2. Inthe letter petition the applicant submitted that six mining leases have 

been allotted in two hills situated in the area of village Jarar. Five crushers 

have been established in Village Jarar and Chhancha Purwa. Mining is being 

done by resorting to illegal blasting which has resulied in damage to the 

houses of villagers. The crushers are being operated day and night. The 

crushers do not have any boundary wall. There is no sprinkling of water during 

operation thereof. The crushers are causing dust and noise pollution duc to 

which the residents are suffering from Asthma and other diseases. [egal 

a waa has also affected old temples located on the hills. (legal mining and 

je blasting are also adversely affecting the wildlife in the area. The roads to the 

oe said villages have been damaged by the overloaded vehicles used for 

Sabbah 
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Annem Ha,, 

O.A. Ne, 2952024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors. 

a 

tranaporlation of excavated minor minerals, 

a. The relevant part of the letter petition enumerating grievances of the 

applicant is reproduced as under: 

era: gest A ore aenfeeny, mes fda ser eel Aree B acer et eet 
wee, a¥ eh ter Gok, dee Ff Gaia she foetal av) opted a 
ara Fy 

rs fiat ¥ fia ah uerat a ‘alga =7 UAT 4 ott rT & 

4 cola 8 lah Abdio wll bie bE ara 
&, enter an ate are wh Praca set & nia & og 
Tih 8) senftesr a erst vere a ail a eet ate @al A fied F 
ford Be WY Sl Bl Bare BAT TAT pila bra Metin 
fea Sl Uap wae Broanét Bi ues aaa EAB vafarn at a 
weqall cel urd [ara Bl ere 
farz-2 ay oat fe vere Ff dhl fire afer t fret vita 
aera venfl & ten aren & wel ageraey teen A gla welt vite Peau 
wed @, part ahi et ren get Ee eo a a arty eerie oni ge 
Piped Rabi ab as eA ara daz, ae g ual fl ae ae 

| anieen a gag 8 Gers A tes ara dae aril & wal Tye ze z atte 
we 

Sen Asher wi ge 

eel Hl eae Bla 
wel e oreo ta A at aa

 
4
4
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OA. Noe, 295/904 Abhishek Shukla Vs. Kunwar Vinod Ram && Ors. 

4 

Ter at eat, aia evil aie wore cata ardger Gar een orera 
adia ame arth gafen aeq dt enfant ghia wt) cote fea 
77 Wa a ay oY ell eee tare BI" 

4. This Tribunal took cognizance and vide order dated 01.08.2023 

constituted a joint committee to verify the factual position and take appropriate 

remedial action in accordance with law and submit factual and action taken 

report. The relevant part of the order reads as under-- 

“ea. Prima facie, the averments made tn the application raise 
questions relating fo caviromment arising owt of the 
implementation of the enactments specified in Schedule J te the 
National Green Tribunal Act, 201.0, 

4. In wew of the averments made in the application, we 
consider it appropriate thet a Joint Committee be constituted to 
verify the factual position and take appropriate remedial action. 
Accordingly, wae constiuée a Joint Committee comprising of 
representative of Director, Geology and Mining, Uttar Pradesh, 
State PCB and Distnct Magistrate, Banda and direct the same 
te mect uxthin one week, undertake visits to the site, look inte 
the grievances of the applicant, associate the applicant and 
representative of the concerned project proponents, verify the 
fectual position and take appropriate remedial action by 
following due course of law and ging opportunity of being 
heard to the project proponents. The Committee shall also give 

factual status on compliance by the Project Proponents uth BC 
and CTEACTO conditions and shell also report about damage 
caused to the houses of villagers and environment due to Megal 

blasting and suggest rentedial measures. The State PCB wall be 
the nodal agency for coordination and compliance. 

5. Factual aad Action taken Report may be submilted urthin 
one month by e-mail at fudicial-ngia@gouin preferably in the 
form of searchable POF/OCR Supported POF and not in the 
Jonm of image PDF..." 

5. In compliance of order dated 01.08.2023, report of the Joint Committee 

has been filed vide email dated 08.09.2023. The relevant part of the report is 

reproduced below:- 

\ "Honble National Green Tribunal, Principal Bench, New 
\ \ +e 1 Delhi passed order on dated 01.08.2023 in the matter of 

AS. Ja ff 
A eet Yd earner, OF USA
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O.A. No, 295/2024 

Annemune Neo. 

5 

OA. No- 422/2023, Abhishek Shukla versus State of Uttar 
Pradesh and others. The operative part of the order iz as 
follows: - 
x x x x 
2. In compliance af direction issued by Hon'ble National Green 
Tribunal following members have been nominated for the seid 
Joint Committes by the concem departments regarding compliance 
of above Hon'ble National Green Trifunal order: - 

fr. Namie Designation Member 
No | nominated by 

1) Sei Umakent Tripathi | ADMFAR), District District 
= Banda Magistrate, 

Banda 
2) Shr AP Keutae Senter Afine Officer Geroloey and 

Mining, Uitar 
Pradesh 

4) Shvf Rajendra Prasad Regiowal Officer. UPPCR 
CUP. Pollution 
Comral Boara, 

4. Hon'ble NOT wide order dated 01.08.2023, the Joint Committee 
is directed to undertake visits the site and look into the grievances 
of the applicant, associate the applicant and representative of the 
concerned project proponents, verify the factual position and take 
appropriate remedial ection by following due course of law and 
hah opportunity of being heard to the project proponents. It ts 

irected to Commitiee to give factual siatus on compliance by 
if Poi Proponents with EC and CTE/CTO ecanditions anc 
report about damage caused to the houses of villagers and 
environment due to dlegal blasting and suggest remedial 
Measures. 

4, The nominated Joint Commitice Members has carried out the 
field survey on 17.08.2023 and 18,08,2023, During the field visit’ 
survey, the committee members interacted with the applicant, Mr, 
Abhishek Shukla and representative of the concerned project 
Proponents of mining lessee and stone crusher, 

5.As per information provided by Mining Ojficer, Banda, the 
follnwing lease mining are allotted at hill of village: Jorar, Gira 
and Pataraha, Tehsil- Naraini, District. Banda on identified place 
by applicant, Annexure-J. The issued date of Environmental 
Clearance (EC), Registered Lease Agreement (MMO), DOMS 
permission and Consent to Operate (CTO) fo lease mining are 
giver as belour « 

Abhishek Shukla Vs, Kunwar Vinod Ram & Ors.
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O.A. No. 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors. 

Br Location of ations ate of eat 
mM ing lease area sree 1 
u di capacity ston wed 

Pein UPPCe 
— 

fi a 
Lease Arca- 2.0 1o.20n fi BOT 27.2; | BOAM.2025 

ity-20000 
tb, un! Year 

[rac Aree 20 PS.102000 Wali2000 Plos2ms (los200 | 
Hac. 

» Capacity-2000K) 
halo No.  [Cwh, Men Year 
b450, Khanda 
Na.- 05, 
Willage-Jarar_| 

Eiri rd] 1.2022 2022 WG, 1,202 

N6OS202? PLOT Mee + S.08 F023 

6.2003 704.2003 T 13,07,2023 

Area= | 21 Esa RULERS (oa Ra 
i . Capac 

[2100 Cub, Refer! 
ear 

focase Area 2202 11 W202 TAO OOS GBS 

1553



O.A. Ne. 3295/2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors, 

T 

fi bh Saxena Arca-0.8 [BLL2020 [ikI22000 [llaiooed Pos poss 
fain No,: LE76 Mae. Capacity: 
KhondaWe.- BO00 Cub. Miri 

ik Willage- fica 

Lewse Arce- (41 [I4122021 301.2002 | D3.06.2025 
Alar. 
[14000 (Cob. oti! 
‘ear 

avg ape a 12 LOLdu: lick pion aons 
a 

UZ Cob, Bebirt 
Veo 

TRHAfoeAeOSlie, Wi0s20 Whotacar - f.02.2008 

Xx x x A 
6. As per information provided by Mining Officer, Banda, mining 
lease mention in serial number — I, 2, 3, 6, 7, @ and 10 have 
obtained DGMS permission for blasting and rest lease mining 
have applied for GMS permission. 
As per information provided by Mining Officer, Banda based on 

MMII, out of 05 mining lease on hill of village- Jorar, 04 mining 
lease ore operational and GO! mining lease (Shivarpan Trading 
Company, Gata No. 2450, Khand No, 06, Vill, Jarar) is not 
operational. Out of OF mining lease on hill of village- Girwan, 0G 
mining lease are operational and OJ mining lease (Bundelkhand 
Rocks, Gata No-1876, Khand No- O7), Village. Girwan) is not 
operational, Qui of 04 mining lease on full of village-Badokhar 
Hhurd (Patarahaj, all mining lease ore operational, The 
Production reported based on the eMM JJ is given on the basis of 
detail provided by Mining Officer, Banda at Anmexure I. 
?, During the committee visit, applicant ratsed his allegation that 
blasting is carried out any time with 4 inches holes, cracks made 
in home due to blasting, stone pieces fall in village and former 
field, damage village road and damage the wild animal anel 
entiranmernt, damage the temple situated on hills of village — 
Jorar, Girwan and Badokhar Khurd (Poatarahaj, M is also 
informed by applicant that due to generating dust during 

| operation of stone crusher in village- Jarar (Chhoaneha Purus, 
Raghiwapurwed), the crops are dameged and dust suppression 
system is not operated, 

Sale AY 
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O.A. No. 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors, 

& 

The committee interacted with the applicant & villagers and alse 
visited the point of comeerns raised in the application. it wes 
observed by the convnitice during the site visit, details are given 
as below: - 

#1) The main habitation of village: Jarar ts situated 135 meters 
away from the nearest allotted lease mining on Aill of willage- 
Jorar, but some houses are made near the allotted lease M/s 
Safdar Ali S/o Late Shri Farzand All, Gata No -2450, Khanda 
No.- 03, at VillageJerar Temple is situated 235 meters quay 
from the allotted lease mining on other part of hill of village- 
Jarar. 

#2) The main habitation of village. Girwan is situated 175 
meters away from the allotted lease (Bundelkhand Rocks, Gate 
No-l876, (Kind No.9, Village- Girwan), 36 meters away from 
the allotted tease (Sangram Singh, Gata no- 1876, Khand no. 01, 
Vil Girwanj, 139 meters-away from the allotted lease (Bajrang 
Road Lines, Gata No. 1876, Khand No.- 03, Village Girwwert) ane 
SO meters quay from the allotted lease (Bajrang Road Lines, 
Gata No.- 1876, Khend Noo 04, Village- Girwan) on hill of village- 
Girnwant but some houses are made near the allotted lease My's 
Sangram Singh, Gata no- 1876, Khand no, OF, Vill. Girwan, 
Bajrang Road Lines, Gata No. 1476, Khand No.- 03, Village- 
Girwsan. 
Temple is situated 70 meters aumy from the allotted lease 
(Bundelkhand Rocks, Gata No-1876, Khand No.09, Village- 
Girwan), Temple is situated S53 meters away from the allotted 
lease mining (M/s Sangram Sigh, Gata No. 1876, Khand No. 01, 
Vill-Girwan) on other part of hill of village- Girwan, Jt is reported 
hy Mine Officer, Banda that mining lease of M/s Sangram Sigh, 
Gata No. 1876, Khand Ne. 0], Girwan, Gata is allotted on 
same 

Ail part where temple is made bul mining is not in operation. 
7.3) Gaushela is situated 100 meters away from the allotted 
lease mining area on hill of village- Giruan, 
7.4) The main habitation of village- Badokhar Khurd {Pataraha} 
is situated 75 méfers away from the nearest allotted lease 
mining on. hill of willage- Badokhar Kherd (Pataraha), Temple is 
situated JOO meters awe from allotted lease mining Kunwar 
Vined Raja, Gata No. 332, Khand No -0], Vil. Badokhar Khured 
on hill of village-Badokher Khturd, 
7.5) ft was informed iy the villagers to committee member during 
the visit that blasting work in lease area is done in any time with 
4inches holes by lessee and stone pieces are falling an his home 
and effected the animal and human being. But it was informed 
by lease holders that blasting is dene in allowed time duration 
between 2.0 PA to 3.0 PM uth one-inch holes and proper safety, 

5 7.6) Crack in home could mot been shown by applicant ta 
a st A, R ps committee members, 

\ 7.7) During the committee visit, stone pieces were not found tn 
agriculture field and habitant area. The possibility af vibrations 

i due the blasting at nearby houses of villagers and falling the 

an! stone pieces in nearby agriculture field and habitant arca during 
.} blasting cannot be ruled out, 
“ | 7.8) During the committee visit, Village Road was not found in 

oat ff 
* rs 

Laps Vf 
Se — 

Sarto My
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OLA. No, 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors. 

9 

good condition due to movement of heavy vehicles 
7.9) Wild animal was not appeared on hill! lease area during 

oOmTiiee Visit, 

710) The agricultural lands are surrounded by most of these 
mining lease arcas anc the mining activities in such close vicinity 

con affect the crop yield in these arcas. Simularly, the boulder 
stones can be thrown info these crops during the blasting 
operations for mining. 
#11) @5 stone crushers were identified in willage: Jorar 
(Chhaneha Purwe, Roghweapuriwa), out of § stone crushers 4 
stone crushers were found in operation and one stone crusher 
was found uncer construction. 
8. From the details given at the annexure-2, it reveals that 
Residential arca is located 17 meters from M/s Sangram Singh, 
Gata no- 1876, Khand no. OJ, Vill Girwan and J] meters from 
M/s Bajrang Road Lines, Gata No.- 1876, Ahand No.- 03, 
Village- Girtaar, remaining all the lease areas are located uathin 
SO? mi rom the nearest residential area, As per the lease ts 
allotted beyond 50 m jrom habitent arca, 
9, The public road is passing through the said mining lease 
eared, 
10. One Pond?’ Lake ts located in adjacent the hdl of Girwan. 
i. During the committee visit, excavated deep pit was fourtd 
on each mining lease area, ft wes informed by Mining Ojficer, 
Banda and Mining Lessee to committee members that mining 
hes been done by previous mine lease holders before re: 
allotment to present lessee on same place, 
f2. In compliance of direction issued by Hon'ble National Green 
Tribunal, observation of non-compliance of Environmental 
Clearance and CTE/ CTO are given as below - 
12.3) The funds earmarked for environmental protection 
measures shall be kept in separate account and shall net be 
diverted for offer purpose. Year wise expenditure shall be 
reported to the MoEF, Gol, Lucknow, and State, Pollution Control 
Board 

Nene of the mine have provided the details about the funds 
carmanced for environmental protection measures to UPPCE ft 
was informed by mining lessee that expenditure allotted in EMP 
head is being utilized in same purpose. 
i2.2) Sprinkling of weter on haul roads to control dust wall be 
ensured by the project proponent 
During the vistt, it is reported by lessee that arrangement for 
sprinkling of water through tanker an haul roads to control dust 
is done, Tanker was found on lease mining place, 
12.3) Green belt development shall be carried out considering 
CPCB guidelines mneluding selection of plant species and in 

: F i st consultation with the local DFO / Agriculture Department. Herbs 
and shrubs shal! alse form a part of afforestation program 

PN besides tree plantation. The company shell involve local people 
“jer plantation program. Details af year wise afforestation 

rogram including rehabilitation of mined out area shell be 
[submitted to the Regional Office, MoLF&CC. Gal, Lucknow every 

eer, 
I the Proposal for tree plantation and green belt development hes 

Soa sath
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O.A. No, 295 /2024 Abhishek Shukla Vs. Kunwar Vinoel Ram & Ors. 

10 

been mentioned in the Environmental Management plans 
submitted by these mines, However, to date, no related actlvety 
has been initieted on the ground by any of the mines. 
12.4) Appropriate arrangement for shelter and drinking water for 
the mining workers must he ensured at the mining site, 
Arrangement for shelter and drinking water has been provicted 
by lease mine. 
12.5) Maintenance of village roads used for transportation of 
minerals are to be dene by the company regularly at its own 
expenses. The roads shall be black topped. 
None of the village read mear these mining sites have been 
motiteined and black topped by the proponents. 
12.6) Ground and surface water, any in and near the core sone 
{within 5.0 km of the lease) shall be regularly monitored for 
contamination and depletion due io mining activity and records 
maintained The monitoring data shail be submitted to the 
Regional Office, MoEF, Gol, Lucknow and U P Pollution Control 
Board regularly. Further, monitoring points shall be located 
between the mine and drainage in the direction of flow of ground 
water shell be set up and records maintained, 
Committee found one pond/lake is located within 5 KM from 
these mines, The monitoring of this pond/lake has not carried 
out By any of the mire, 
12.7] Fugitive dust generation shall be controlled. Fugitive dust 
emission shail be regularly monitored at locations of nearest 
furan habitation fincluding schools and other public amenities 
located nearest to sources of dust generation as applicable) and 
records submitted to the Regional Office, MoRF&CC, Gol, 
Lucknow and UP. Pollution Control Board reguiarly Monifering 
report fave not been submitted regularly to UPPCB, Some 
lessees have submitted compliance report and monitoring repart 
presently. 
12.8) Corporate Environmental Responsibility (CER) shall be by 
the praject proponent and the details of the various heads of 
expenditure to be submitted as per the guidelines provided in the 
recent CER notification No. 22- 65/2017-1A.111 dated 
01/05/2018. Work te be executed uth installation of five hand 
pumps of drinking water, solar light in villages af streets, 
construction of two numbers of toilets at the primary school with 
name displayed and address and details of beneficiary and 
gram Pradhen along with phone number, photographs should be 
submitted to Directorate as well as to the district magistrate / 
Citef Development afficers. 
The details of the activities carried out by these mining projects 
under CSR/CER activilies are found at ground coring the visit, ft 
twas Informed by the Mine Office, Sanda that CSR/CER actinties 
is being iniliated with district administration ane mining lessee. 

. 12.3) Transportation of minerals shall be done by cowering the 
‘ trucks with tarpaulin or other suitable mechanism se that na 

\\ spilage of mineral/dust lakes place. 
During any visit af the comritlee, transportation was not found 
at the site. Hence, the status could not be verified However, in 

i, general, it has been observed covering is not being used by most 
/ of velticle during transportation,
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faidjAydre geological study of the area shall be reviewed by 
the project proponent annually, In case adverse effect on ground 
iweter quality and quantity is obsenasd mining shall be stopped 
and resumed only offer mitigating steps to contain any adverse 
impact on ground water is implemented, 

No such study has been cared out by these mines, 
I 2. lijThe following conditions are mentioned about blasting: - 
(21 i}Controlied Blasting techniques untth sequential blasting 
shell be adopted. The blasting shall be carried out im the day 
fine only. 
f2i1.2)Blast wibrations study shall be conducted’ and an 
ebseruation report submitted to the regione! offices, MokeeOC, Gol, 
Lucknow and UPPCH within six months. The report shall also 
include measures for prevention of blasting associated impact on 
nearby houses and agricultural fields. 
12.1.3) The blasting will be done only after getting the 
permission, from the Mining Department. 
The blast vibration study reports have not been submitted by 
any of the mine to UPPCB, And as informed by the mining 
department, some mines are not obtaining approval for Wasting 

them. 
2.12) The condition of progressive mine with Gm bench has 
been mentioned in the Environment Clearance and mining lease 
document However, on ground mo such bench progressive 
mining operations were found in any of the mining project lease 
ared, 
2.13) The lease allotment was done only based on 
entironmental clearance. Although proponent had not obtained 
consent under the Water (Prevention & Control of Pollution), Act 
1974 and Air [Prevention and Control of Pollution), Act 2981 
before the start af mining operations however the all-project 
Proponent have obtained the consent to Operate (CTO) in present. 

x x x x 

21. Finding and recommendations: 

21,1) The mining department can be asked to restrict the mining 
actwities in those mines wherein the required minimum distance 
criteria are not meeting. If mining is allowed on allotted near 
uiciiity of habitant, habitat will be relocated to other specific 
place with consultation of nearby villagers,’ civil society. 

21.2) The mining department can be asked to restrict the mining 
activities in part af full where temple is located. If mining is 
permitted at this place, the temple and habitant will be relocated 
to other specific place with consultation of nearby villagers; civil 
soctety,/ priest of temple. 
21.3) The mining department can be asked to restrict the mining 
activities through blasting in those mines who have not taken 
permission by DGMS for use the blasting and mechanical 

Fa instrement/ machine. 
| 21.4) The mining department can be asked to provision made for 

i constriction the main village road by DMF fined. 

Sadat,
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21.5) UPPCE can be asked to take necessary action against the 
stone crusher who have not operated the dust suppression system 
during the operadion of stone crusher, 
21.6) The project proponent can be asked to maintain the village 
road near these mining sites. 
21.7) The project proponent can be asked for blasting wall be done 
in allowed time duration with one-inch holes and proper safety 
arrangement after obtaining the valid permission of the DOMS and 
Department af Mines. 
21,8) The project proponent of nuning lease and stone crusher can 
be asked to strictly camyaly with the conditions prescribed in the 
Environmental Clearance; consent mining lease allotment letter 
and submit the status to the concemed authorities regularly.” 

O. Vide order dated 03.10.2023 this Tribunal impleaded State of Utter 

Pradesh through Chief Secretary, Government of Uttar Pradesh; Principal 

Secretary, Environment, Forest and Climate Change Department, State of Uttar 

Pradesh; Director, Directorate of Geology and Mining, Uttar Pradesh: Director 

General of Mines Safety, Directorate General of Mines Safety, Ministry of 

Labour and Employment, Dhanbad, Jharkhand: Uttar Pradesh State Pollution 

Control Board; District Magistrate, Banda and all the 21 (twenty one) project 

Proponents and ordered issuance of notices to them with further directions 

that notices be served on respondents no. 6 to 27 through the District 

Magistrate, Banda. 

7, Wide order dated 08.02.2024 cases against each of the Project 

Proponents were ordered to be scparated and to be separately registered os 

original applications so that separate procecdings are conducted for 

considering the question of environmental violations, verifying compliance and 

taking remedial measures against each of the Project Proponents separately. 

&. In order to avoid duplicacy of names in the couse tithes of the casce so 

separated, it was directed that in cases so separated name of the Project 

y ponent be kept at serial no. while preparing the memo of parties and 

cs of other respondents be mentioned at serial no. 2 onwards. The 
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Registry was directed lo prepare and attach memo of parties accordingly. 

9. Accordingly, the cases have been separated and separate O.A. No. 

295/2024 has been registered against Project Proponent- Mj'a Kunwar Vinod 

Ram. 

10, Wide order dated 03.10.2023 the Director General, Mines Safety, 

Dhanbad, Jharkhand, Director, Geology and Mining, Uttar Pradesh and the 

District Magistrate, Banda were directed to look inte the recommendations made 

by the Joint Committee in its report and take appropriate remedial steps and 

file action taken reports in thia regard within one month. 

Li. Reports/responses have been filed by the Director General, Mines Safety 

(OGMS), Dhanbad vide email dated 01.11,2023; by District Magistrate, (DM), 

Banda vide email dated 21.11.2023 and by Uttar Pradesh Pollution Control 

Board (UPPCB) vide email dated) 23.11.2023, 

12. The relevant part of the report filed by DOMS, Dhanbad vide email dated 

01.11.2023 is reproduced below:- 

‘Action Taken Report in compliance of Hon'ble National 
Green Tribunal order dated 03.10.2023 in the matter of 
Original Application No, 422/2023 Abhishek Shukla Vs 
State of Uttar Pradesh and Others 

Xx | x x 

i, Action Taken by the Directorate General of Mines Safety 
(DGMS) 

1. The Directorate General of Mines Safety (DGMS) oversees the 
enforoement of the Mines Act, 1952 and the rules and regulations 
made therein in mines. 
2. The mines/leases listed under Annexure-J of the Joint 
Committee's Report are covered under the Mines Act, 1952: 
however, the stane crushers listed under Annexure-2 ore not 
covered under it Hence, the Action Taken Report by DGMS is 
restricted to Anmexure-/ of the Joint Committee's Report, Further, 
as per para No, 4 of the Order passed on 03.10.2023 by the 

\_ a), Son’ble NGT read with the pore noe, 27,3 and 21.7 of the Joint 
_) Committee's Report, DGOMS has been directed to take necessary 

Soheladl ¢, 
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actions and file action taken report. 
4. The status af Action Taken by DGMS in respect of the 
mines/‘leases listed under Annexure! of the Joint Committee's 
Report ts summarised in the table below: 

a Aarne of Bude of Stabe of foaius of permbsions Remarks 
Ho. Mine, febeniiion of | Appolnime | granted 

ener Bis Notice of ma Use of 
LocmaylAr | opening Authored | UAE OF HEM | tua 
cr] one ink baraid derp boke 

Manager ul blasting: 

es Kunwar Vinod | Submitted, | Foreman's| Not Applied | NotApeiicd | letter send 
ate oS. NIP, | ae appointee Po) 
Bio. Oi, Village | beeempbetes rt mathe 10.0023 

r [surface glam | submiited, to lessee, 
Lease of rer rere ‘bay DM & OG 

rea 26E Mec. | not subevtted | wdthout for stoppage 
and ether appolteing of ming unail 

defelencies) mining compliance 
mate, caf the 

proviskens: 

mentioned. 

4. The leaseholder of the mining leases mentioned at serial no, 4, 
5, fi, d2, 13 and 15 
af the above table had neither submitted the “Notice of Opening” 
of the mine, es required under Section 16 af the Mines Act, 1952 
and Reguiction 3 of the MME 196], nor appointed manager of the 
mine, as required uader Section 17 of the Mines Act, 1952 ane 
Regulation 34/1) of the MMR 1961. Letters were sent on 23 & 
25, 10.2023 to the District Magistrate and District Mining Officer of 
Banda district and the concemed lease holders for stoppage of all 
mining operations until compliance of tae above provisions. 
However, subsequently the leascholder at serial no, 5 has 
submitted Notice of Opening af the ming on 26.10.2023 uvth 
intended date of opening as 26.11.2023, enclosing therewith 
notice of appointment of forsnany manager, but online application 
for moneger's authorisation is still pending, Letter has been sent 
to the lessee on 31.10.2029 directing him for online registration of 
mine (LIN & Mine Code generation}! and submitting online 
aptication far manager's authorisation. Similarly, the leascholder 
at serial no. 13 has submitted Notice of Opening of the mine on 
25.10.2029 without sunface plan and appeintment of mining 
mate, Letter has been sent to the lessee (endorsing copy thereof to 
the District Magistrate and District Mining Officer of Banda 
district) on 31.90.2023 directing him ta submit all relevant 

se documents details and thereafter to do online registration of mine 
me NAO | = and submit online application for manager's authorisation, He hes 

ef }- also been directed to stop all mining operations until compliance of 
Sy 1 abowe provisions. 

Wal 
. The leasekolder af the mining lease mentioned af serial no, 2 of 
e above table has not appointed manager after resignation 

sibmittied by his previews manager on 19.00.2023. Letter has 
“been sent to the concerned leaseholder endorsing copy thereof to 

4 | the District Magistrate and District Mining Officer of Banda district 

ee ee —, ee" a = 2 
sf OF Ws : 

ee ee
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jor stoppage of all mining operation until compliance of the above 
Provistorn. 
6 The onfine application submitted by the ming owner at sertal 
no. 10 in the abowe table for grant of Monoger’s Authonsation has 
been repected on 23.10.2023 as the Mate's certificate which was 
submitted usth the application was not valid. Letter has been sent 
fo the ming ouwmrer endorsing copy thereof to the District Magistrate 
and District Mining Officer of Banda district for stoppage of mining 
operction until compliance of the abou: provision. 
7. Based on the online applications made by the respective mine 
oumers, te mining leases mentioned at serial no, J, 6 and 7 of 
the above table have been granted permission under Regulation 
06f2{b) af the MMR 196] for use of Heavy Earth Mowing 
Machinery (HEMM) without deep hole blasting in their mines, 
&. Online application was mode by the owner of the mining lease 
mentioned at serial no, 3 of the table for granting permission 
under Regulation 106/2)/b) of the MMF 196] for use of HEMM unth 
deep hole blasting by using holes of diameter 100 mm; however, 
he hes been granted permission for uze of HEMM uathout deep 
hole blasting ing using shot holes of depth not exceeding Sm and 
diameter not exceeding [00 mm, 
& Permission for deep hole blasting under Regulation JO6j2\(b) 
and permission for use of SME/SMS/ANFO explosives uncer 
Regulation 1255/1) & 2162/5) of MMR, 196] has not been granted in 
any of the mining leases mentioned at serial no, I tw 16 of the 
above table. 
It. Permission under Regulation 164f18) af MMR, 1961 for 
blasting within danger zone of 300 m from any permanent 
building or structure of permanent nature, not belonging to the 
oumer of the ming, by using more than 2 kg of aggregate 
Maximum cxplosive change in all holes fired @f one time or more 
than 2 kg of maximum explosive charge in each hole where 
blasting is done uath delay detonators or other means and that 
there is a delay of at least half a second between successive 
shots fired, has not beer granted in any of the mining leases 
mentioned at serial ic. I to 16 of the above table. 
i, in the quthorisations,letiers for manager appointment 
issued to the owners of mining leases mentioned at serial no. 8, 9, 
If and 16 of the above table, the conditions for prohibiting use of 
HEMM & deep hole blasting, SME/SMS/ANFO explosives and 
explosives in excess of quantity mentioned under pare 10 unless 
separaic permission under Regulations JOG/(2)fb), 2155/1) & 162(5) 
and 164/15) respectively of MMR, 1961 is obtained have been 
clearly stipulated. 
12. The above status of action taken is updated upto 
31.70.2023." 

15. The relevant part of the report fled by OM, Banda vide email dated 

2023 is reproduced below:- 

ee a -
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STN a OPTOTEr F aft 7h aretarg any fraeoy Prag 2:- 

1. FFP Wiewledt a anew a fee then-3 a aque A arte 01 a 
o4 Wd 06 8 27 1 aia Ga OF] Ue ae Ges oe aw 
arrita ugh eft sift ag feech gre ate 03.10.2023 a onfka 
aee & aqurer A Reuihta arenafi Wf aren ae mega Ped ard dq ua 
apraiers forenfteerd, afer cara arpa a water 691/ wita-30, ae 
fester 19.10.2023 grat tia fear rat) va at arama das 8 

2. Bret aga pha aiftreseor ag feel gre tes 03.10.2023 a ofa 
onrerar a farg tie 4 aged ale andl ah Pete aires 
Ff fed 1d freprratarsy oz fea ort ta rates forenitenrdl, afer 
fara syurn a gate 690 / wPraA-30, fei 19.10.2023 GRI 
Profefaea seal a arte) ay qe fara te:- 

1 EOE Fal ie 
2. afer, Zoro Foran i 
3. afar aiftra-a, citar fur, wrdta wus 2, afar 
4.3 aftrerd / ar Pattee, afer 

3- AP Ue eftd after ag feed grr este 03.10.2023 a 
Unite are aeqorerared Arete Tels Bite altro ag Peectt grat fetes 
01.08.2023 tl TR anes a aque 8 aria wosflodte Hf anfera 

rina Rerierd, eu cePm sry wate uation ae arqurn) 6 ~30, 
fete 19.10.2023 ERI aida etd grr erat weet eT Peta faa 
17.11.2023 @t fara 770 

4- Ale wovllodlo 7 ahaa aged ala wid wt Pig oman 
fad 7a Repeary & arr a fe-gar ga wrferel an aan Pad tt 

Abhishek Shukla Vs. Kunwar Vinod Ram & Ora. 

wa ara wet wT | arqorerd edad a faa 
a aren a fed 

7a area 
21.1] The mining depariment| 7. aT-oRt agela aL 

can be asked to restrict] @ae-aler faye vers] ax yet 5 
the mining activities in| GAA UEl @l wrt fT gr 
those mines wherein the | THErin th andi@a a) mit &. 
required minimum | fora] Un-are al per arandt 
distance criteria are not] Tel wee sei GT wo A 
meeting. if mining is| Utara aff, met 40-2450, wus 
allowed on allotted near| 30-03 T4-3Rt, waG-alal B 135 
vicinity of habitant| Ho af afl we faa t veq Ga 
habitant will be oe es 05 Wet het Fis 
relocated to other 7a, fre Paar frente 
specific place with| fra arat ena wafedt! 
consultation of villagers/| Sit HA 4 SH Wel @ He ara 

sokteht 
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21é The mining department 
cana be asked to restrict 

the mining activities in 

part of Ai! where temple 

is tocated If mining is 

permitted af this place, 
the temple and habytant 
will be relocated fo 
other specific place with 

consultation of meanby 
villagers; civil | TRtd ¢1 BW a1 4 Gerd Us Het A 
saciety priest of temple. 0 Who 4 afte at gel az fea 

| 

woe wel ae are a ze 
Tey UP are wy xa 
Wie Oar a arq-UrT ly ATT 
erga ar staaate: | 

Soleleny Bel 
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Fi BI The mining department 

can be asked fo resinet 
ihe mining activities 
through blasting in 
those mines who fave 

nof taken permission by 

DGMS for use the} @lal 

blasting and mechanical 

instrument # machine, Dia far tea tr 
02112023 Bit Ul Uke 

Sealer, 
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214 The mining department 

can be asked to 
provision omade = for 

construction the main 

village fond by DMF 
funnel 

x 

214 The project proponent 

can obe)|so asked = ta 

maintain the village 

foad near these muring 

SITES, 
21,7 The project proponent 

can be oasked = for 

blasting will be dane in 
allowed time duration 
with one-inch holes and 

Proper 
arrangement after 

obtaining the — vaviel 

permission of the OGMS 
and = Department = oof 
Afines. 

safety | feet 

218 The project proponent 
of mining feace ane 

stene casher can be 
asked to strictly comply 

with the conditions 

prescribed in the 

Environmental Clearance 

consent’ mining lease 

allotment fetter are 

submit the status to ie 

concemed aulhonilies 

regularly: 

io ee ue ae Golo, FRI 
wafeiia aipia ae gowe WET 
Fran até ert ont aenta ra va 
ag aa i orl a 
Sol Pole Wea 
foram ag, ala & ua feale 
14.11.2023 ERI O- ORR, Firat ud 
qeret qe fla We GA TET 
Uta al Dita fern Ta BI ~ 

14. The relevant part of the report filed by UPSPCB vide email dated 

3.1 1.2023 is reproduced below:- 

4 

| “tittar Pradesh Pollution Control 
compliance of order dated 03.10.2023 passed by Hon'ble 

Board response in 

Belted p 
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National Green Tribunal, New Delhi in the matter of O.A. 
No-422/2023Abhishek Shukla Vs State of Uttar Fradesh 
and Others 

x x x a 

4. That it is submitted that as per the Joint Committee report, 16 
mining lease of Village- Jorar, Girnwan and Badokhar Khurd, 
Tehsil Warcini, District- Bonda, were awarded after issuance of 
environmental clearance, During joint survey, these mining lease 
hoiders hod not obfained consent to operate (CTO) under the 
Water (Prevention & Control of Pollution), Act 1974 and Atr 
{Prewention and Control of Pollution), Act 198) before the start af 
mining operation, Gut before submitting the Joint Committee 
Inspection report, ail J6-mining lease holder had obtained the 
Consent to Operate (CTO. Notices are alse issued to each Lease 
Hoider to comply the conditions of Environmental Clearance and 
Consent to Operate (CTO) wade letter dated 14.11.2023, The copy 

of Notices dated I4.1/.2023 ore enclosed hereutth and marked 
as Jinnexure- 3." 

15. Vide order dated 24.11.2023 the Mining Department and the District 

Magistrate Banda were granted time to file reply and the mining lease holders 

were directed to cease and desist from carrying out any mining by way of 

blasting without obtaining requisite permission from DGMS, Dhanbad and in 

violation of environmental norms prescribing siting criteria. 

16. Feports have been filed by DM, Banda vide email dated 04.12.2023 and 

by Mining Department, UP. vide email dated 05.12.2023. 

17, The relevant part of report filed by the DM, Banda vide email dated 

04.12.0023 reads as under: 

aan: me upla gita arfiresw, me Feet 3 Stas slice hp aczznee ath 
Wee SA Gowe Tey a ara F uifta ander aia 242027 a are & 

a aa 7) 
wa kh ry x x x x x 
FC \ nisl pil 

\an 11 A aan Heaney usa aot a 
Wats suds HR nll ti ral es eg 

i= Cater fete 30.11.2023 eRE-05) GAT ration fren zen & Br Gri qt 
merase ates aro 3 sree ura fea fer ene pra aaa we 

realise Mey
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fee Gre een to aviary ay aac aa Seyeet aoe Peer oat yfaftia fase 
aaa, Foxerept feperen Prorerer @ -- 

S&S. “DET 

awe | UE erage | mee | at | mere | wr | uate | 
da a | a kA 

Hh 
1 2 2 4 5 6 7 

1 | a gaara ai ga ee teal | ae | aaso | 200) ofa7202 
eras Sell Part qo-A (eros ee 0 a 
dhe, adhta, wer a 5) 08.11,203 
Foren ter Om 

2 aR ane ahr) el | wet | 2457 1.21 | 22.07.2032 
we] Go oh sy aA (aE do. 2 a 
fie ga fite 2 21,07,203 
Fert owe 40-03, 2a 
angie erat) ahem 
wap 1, «satel 
gary, fen ergy 
forpre-208013 

3, | Hrd Peal SR areal | aval | aee | ons 2.00 | 14.07.2028 
eee eS (ems we 3 
chee ftig qp- 06) 13.07,203 
ise pe wae 6 ite, aaF 

2 fien ata 

4. [We ge wien wedi] ae | Peal | ae7e 0.80 | 18.12.202 
ae eee (are de. o a 
ee aes SRA 7, Peart he mid-ere nan, My iw 
aeete 8 fren agra 

5. | at aa tes ered Gress | el | Bteal | 1e7e 1.21 | 03.07.2002 
Oh) sien any fete ya at ear (US Ho. 2 # 
wet fie Perit om a 04) 02.01.203 
Whee, 584, Bez 2 Te 
rete, agdta ihe, 
feren arti 

& =| Hee gees ger wie | ai | Fiza lave gave | 0.50 | os.or.202 
aire doreht Fe welt aft do-09) 2 a 
tial Anita hs 07 07.203 

Tan PT, 
edie freat a fren Eta acid 

7. | Hae gees gee oe | [Teal | oaeva | oo | 1205202 
alierelt dered Feige ait ait fame do- 3 a 
Scala Lege Nia o7) 11,05.203 

aydbna Pw nve pan 
“| alfa Bie aren a ae | AT wet | a2 caus vet | o1oaz0e 

. | afl ft Barc te | to-07) 1 a 
' or watte, 74 26.02.2032 

degeerietee clay ia 
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tre, 4a, ete 

'o. | So faun Gez tga wo | 30 | wale | 332 caus] 161 | 0511202 
afterelt fig oat a 7 E | eo.2) 0 ai 
aie Prorat atin 04.11.203 
fii oy one 
ate 

10. | Ho mi Muenel ey ead | ST | water | g32 came | 0.20 | o4.01202 
tte oft aivilz tig ga at pet Te | deg) o 4 
10. fig Fiori qe. file 03.01.203 
Bet Hoyts wera, wr One 
aeteveerell arr, Fares aeheer 

11, | a doer Pate pr a aero | aT | eat [332 caus | 056 | 25.11.202 
Rig Ferd aererye ater aE | zo.03) 0 a 
2s, way, mpeler weal, 24.11.2038 
a omer 

. 02 A fora RI -Srr quan verry afte arava eenkeery ca) 

wh argeifer ret @, fore caraferr aneur to-1040/earra- 20, wer eater 30.11.2023 
cterns-o6) Gre Predftra Faray trey 2 fs urea aliens a appar ene ERI 
werd fen ary gen Are afitareny aF anal an were: apqures fem arn Bias 
rar ay, faran fier Feat 

ar) UTM Ey Ay ery wr | omer | we aati 
do a | oa | aan | doa on 

1 2 3 4 5 6 T 
1 | Std arent atic aia |W | Tiel [are 121 | 22.10.2027 

val ff ownita  fte fs i) a 
Tee ard, wo-5) 21,10,203 
EM Ca a WE, awe Ome 
feather, forer gear 

om el | Oe 250 | 05.07.202 2 Aiea ; 2451 : 
pga we (aus 2 a 

deacam defen fant pth ae 
26, weg) ail Far 
apret afin, Grarere ze, 
forar el) wera meat al 

vir le A Ha = Fra 
Wes, ple, = San 
Crary 

OP Upurea ar aeery FY are ara aire fete 17.11.2023 FRI 
wri Ug da wel vadey fer amardl a Pree cen bo det heute A 

Soe Lal 
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epraiery ands to-1047eafta-30, ala) falar 30.11.2023 @ieaeE-07) ERT Gad 
arr UE! 4a 8 eervuftass @ eel ae aftaren, Tf eee gra tite 
aura amemy fetter 24.11.2023 & arquer 4 adie onan car where fara 
ma & aren Pcie fase orn ¢ Be om ee aa A errr afer oy areer 
ame =u a fare ah aa 2 a fea wpa wel apo adftraren a amet at sreuze: 
Seer Rear ar alate fear ara, ferret freon Prag # :- 

an] UEnre eT aa | ace | art] omer | are] ogramia | 
wo aay | dem | ite 

Ah 

1 Zz 3 4 5 iy 7 

1 | Saar ol ga ee HT) AT ae [aso | 200 | 09.11.2020 
wear sel Paral q- (ar # 
Se, areitay, mre fo.) 08.11.2030 
q aiat a 

2) gat te cea) Fel [Prelies |1a) | ogo1eoe 
wade fl ae wen fig aus a 
we wt aa wag Rig w0-3) 02.01.2032 
Prardl ona a dhe, 7 
54, Fe Eris, 
aedta = ithhe, = Peer 
amet 

3 dam fig i 8] Ra | Paras [202 | oo1120e0 
wed Rip Ta (aE a 
= apd 8 fer #0-1) 08.11.2030 

! aa 

Se SOA SETTETA Saeen fa Ba 

18. In the report filed by Uttar Pradesh Mining Department vide email dated 

05.12.2023 reference has been made to letter dated 04.12.2023 relevant part of 

which is reproduced below:- 

~firaa:-sieve tun-422 af 2023 afte aay Gay wea 
Wed 7 oa A Tre wee Bia alterem, ag feet err wiea aneer 
eater 03.10.2023 % Arey F| 

OTARSS TBIe, 

iS ON gapitaa fase aftrere, mio aia pita aiftrarzor, a8 feet eerie 
f foweR, KAAS, \\ are saree a Peer ait aml Ua Wen-o70/ Ura. 30 ale 

te » Te \feeatas 21,11,2023 a1 Wen wt fords Ty sheyo teT-422 ae 
al fe a | 2023 aiftrtar ae ERT SAM GaN Waa tres Faq i are upla Bite 
1, - i r | 

SahdlakQ 
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after, ag feed grr oa ander eater 03.10.2023 & fire den-« 
@ aque 4 and er aida see tthe aftia grr wage aque 
Ure / ad Ba fake (Action Taken Report) Rate 17.11.2023 
Teer fae rer a 

Ale TEM ehta altraeor a anew feaie o7.og.2023 eri alsa 
atid ERI Wa SEM H Finding and Recommendations @ 
fey teen-217 & ay A org eathe Bina GR wep Se roe 
area wary Rate (Action Taken Report) ake 17.11.2023 3 
fa-g tea-2 9 Gecka fever var e fa: 

om-firel, adh, arog-aien fee vere) at get 7 era uel at 
eA faa grr mga cha andieca wt mel 8, Reel oa at 
arava) fend tant Rig, mer do-7a76 aug do-07 am. final, ae. 
Bier & 36 tflo at edt ay feet 1 heel qariny the ee tae Hay fete), 
mel 40-1876, BS Ao0- 03 oA Freel, wagE- Star A 75 tho wt At Oe 
fea 1 aia Hf onardt after et & elena onardl #1 frenita ae 
ar wt cordaret faser orn ated el G1 Oe feu A are/eeera S 
fean-Fde ona ee errr Fone 7 ape anand) et el cer waa 

5] daira ay fara ard at werden fear GAT gfea ude 
; 1 MY oy serra Si a oper onardl soto a ql wy iva 

i 

7a Gay A aaa wer 6 fee Goro wrahta afer Praaeelt-2027 
 Rule-d2/e) 7 aieatea maura Prag t- 

“No mining operation shal! be carried out on at or to any point within 

4 distance 50 meters from any railway fine except with the previous 
written pernission of the Railway Administration concem, ar from 
any reservoir, canal or other public works, such as public roaa’s and 
buildings or inhaivted site except with the previous wntten 

permission of the Distret Officer or any other officer authorised by 
the State Gavemment in this behalf and othenvise than in 
accordance with such instructions and conditions either general or 

special. which may be attached to such permission. The said distance 
of 30 metres shall be measured in case of railway, reservoir, canal or 
road horizontally from the outer toe of the bank or the other edge of 

the cutting, as the case may be. and in case of a building honzantally 
from plinth thereat 

Provided that fhe aistance in the case of a willage road shail be 70 
metres from the outer edge of the cutting, ~ 

a ae: RT aT A Promadl-2o27 & Ta Rule-42(e) H afeaaa 
ASOT A OS. saris srt seers eT A I BE BU" 

yi \ 

19>] Yide order dated 08.02.2024 DGMS was directed to file a complete up-to 

Sella. tt, 
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date status report regarding compliance by all the 16 mining leases within one 

month and the Director, Mining and Geology, Uttar Pradesh was directed to 

take appropriate steps for implementation of the recommendations made by 

the Joint Committee and cancellation of the leases granted in violation of the 

siting criteria prescribed in the rules and file action taken report within one 

month. The Director, Mining and Geology, Uttar Pradesh was also directed to 

ensure that mining leases violative of siting norms and also mining leases mot 

having requisite permissions for blasting be closed and the concerned mining 

lessees be not allowed to carry out any mining in the same till further orders. 

20. The relevant part of the report filed by DM, Banda vide email dated 

13.03.2024 is reproduced below:- 

“fae : Ho ugta efta sitrarem, ae feel A aftr sitowe Ho-422/2023 
TE RN GAM Toyo wes a ary A una anéer ater 08.02.2024 
a SO a Gray Ay 

Helag, 

Pu Todad fas Ae welT gia afte, ae feet A aif sitewe 
ia aie cae ary Hf Unita see 
fate 08.02.2024 a1 ey ate Praa B 

me wet ERa after, ae ech eer uta Gover onde feta 
08.02.2024 & aH FY arqarery amen fe-gar Parad & -- 

1. aah are A Ae sant gra uihta ander atar 24.11.2023 3 
aii Pdonep alipal sib tase tetas, rank 
17.11.2023 3 Sut Ba uel da wl aordta aaa) a 
Pee od or a een eof #0-1047 / Gfra-30, Bar 
feria 30.11.2023 (eeee-01) ERI Gad Wr wer al A awa / 
ORE a ard offing aneeil aes ufaafare fem rear 

2. ORI ae A Are =aRnfeary gre untae srter fates 03.10.2023 3 
a 7 awe, yao wd whad Peer, gove, aaa a ua zo- 
1461/0HeWstlodle aray2023 falas 04.12.2023 geler-o2) ERI 

~~ aa TEM Y Gone arabia waiter) Preaaci-2021 a Prem-az ¢e) 
afeefete mifsenril 8s ararfer aercharedt fara) caret as fren fea ara, fara 

eatery anes to-245/ wPra-30, afer fala 30.01.2024 ERT 
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PAE ol Ss Geet CO Were el ayaa ahs HT aaT Toa aT 
Patra fara ten saa 8 ae A niga ate GR Gualed WA UST 
#1 ate fete 20.02.2024 @1 wet weal een HaeRI Gls aren to-s72y 
wira-30, ater fetes 23.02.2024 wage fae ar, fore ware SA GET 
dal tg anardt a Freee 50 eles aH an te carer at Bieeps Shy tay 
yaa OF a / ofeage fad oa Bq aren Weg a aefh 

3, URE wel ceil wl eisa vad ga wrlaa ane do- 
1047/arra-320 afer te 30.11.2023 SRI Tad 03 BAA VET Bal oe 
wr / Uae bq ol nite wt gerd ga arated aneer Ho-768/ 
@Fia-30 aia festa 11.03.2024 etermey-03). arate anes to-769/ 
Shia-30 Set fee 11.03.2024 ceewas-o4) g wots anes] do- 
Trofaiva-30 Aer (tar 11.03.2024 CHeTa-05) ERI Wr Ga Bal 
tg siardl & Fee so wtex Ba af an at cen wl Glee y ufaafere 
eed Ga a ware yds oe dealt foetenisaca & appar ea / 
Ghee are ae al aepata veri at ret 
OR: SOURATER SeTITEr] aires flr 1" 

21. The relevant part of the report filed by DGMS, Dhanbad vide email dated 

14.03.2024 is reproduced below:- 

“Updated Action Taken Report on behalf of Director General 
of Mines Safety, in compliance of order dated 03.10.2023, 
15.01.2024 and 08.02.2024 passed by the Hon'ble National 
Green Tribunal, Principal Bench, New Dethi in Original 
Application No, 422/2023 Abhishek Shukla Vs State of 
Uttar Pradesh and Others 
x x x x x 
MI. Action Taken by the Directorate Gencral of Mines Safety 
(DGMs) 
i, The Directorate General of Mines Safety (DGMS) oversees the 
enforcement of the Mines Aci, 1952 and the rules and requiations 
made therein in mines. 
2. As per para No. 4 of the Order passed on 03.10.2023 by the 
Aon‘ble WGT read uth the para no. 21.3 and 21.7 of the Joint 
Committee's Report, OGMS has been directed to take necessary 
actions and file action taken report. The mines/ leases listed under 
Annexure-1 of the Joint Committee’s Report are covered under 
the Mines Act, 1952; houmver, the stone crushers sted under 
Annexure-2 are not covered under it, Hence, this Action Taken 
Report by DGMS ts restricted to the mines/leases listed under 
Annexure-1 of the Joint Committee's Report, 
a. The status of Acton Taken by DGMS im respect of the 
inines/leases listed under Annesure-} of the Joint Committee's 

—— = Report is summarised in Annexure enclosed herewith. 
g* CC) TA ps #, No permission for deep hole blasting under Regulation 
ke —| J: 106/2\b); or for use of SME/SMS/ANFO explosives under 

‘Regulation J55/1) & 162/(5) or for blasting within danger zone 
fiom permanent surface structures fas mentioned in para 4fii) of 

A te 7%) ) -
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sechon Wf above) under Reguiatian 164/15) of MMR, 196] have 
been granted to any of the mines mentioned at serial mo. | to 16 of 
the table in Annexure-A, 

5, The above status of action taken is updated upto 11.03.2024, 
Annexure — 7A 

Summary of the Status of Action Taken by DOMS in Respect of the 
Mines Leases Listed under Anmexure-I of the Joint Commiltee’s 
Report: 

Ming, fabewen! | Appoint | hina" 
reethanul deel 

i Wotire of | Autheriuety | bol bearing 

P
z
 ! H R 

a FATE) 

Wine Raja, | 27 dutberieatl | CLOT F024 

H
u
n
t
i
n
 

Gu 
lc
an
e 

GA
TE
 

cs 
tree 

(fener TED 
a) Reg. SEA of 
WMA, PRT; 
depnniiioad wert 
hurrend rina? ther ain 

a Mata ee BLA lh 
wee oy Mecey Earth 

Mevcig: Mhivkiaenied 
Arorrokend asl liperrs) 
wotthoer ofialerey 
perenne ven whl 
Dinectormty. Mo ATOUAAL 
ey he ene! by ee epee 
nitéoad okiiaiye 
Perashanion frais pig 
EXprnianate. 
BY Beg Nh ay eR, 
ARG! Exearaaier ote 
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Bie AE iF power 

Prasat ripe Diy sepa 
cai! af oboe ifn 

OB heied of WVTR, Pie) 
Penoer celal ie the 

Ua err aor heparin! 
vomrienal rains | 

Respondent no. | has filed replies vide emails dated 29.11.2003 and 

- The relevant part of the reply filed vide email dated 16.04.2024 js 

below:- 
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“REPLY AFFIDAVIT ON BEHALF OF PROJECT PROPONENT 

x x x x 
2. That the Project Proponent hed obtained the approval on the 
mining plan from the Director, Geology & Mining LLP Lucknow 
and thereafter obtained the eniaronmental clearance from State 
Level Enuwironment Impact Assesament Authonty, Uttar Pradesh 
Lucknow “fheretnafter called as “SEIMA) and thereafter the mining 
lease deed was executed on 01-03-2032) by the District Officer, 
Banda in favour of the Project Proponent and deed was registered 
on IS-O3-202T tn the office of the Sub Registrar Naraini Distr, 
Bartel, 

The copy of the said EC dated 15-01-2021 and copy of CTO dated 
#8-02-2023 are being annexed hereudth as Annexure No.! and 
Annexure No.2 respectively. 
3. Theat by way of present letter petition the applicant complaining 
about illegal mining blasting and crushing in violation of 
enuirimental norms in villages Jorar, Chhoneha Purwa, Raghuva 
Purwa, Ginwan, Patraha Tehsil Naraini, District Banda, 
4, That the applicant vide complaint dated 12-03-2023 has also 
submitted thet six mining leases have been allotted in tieo hills in 
the areca situate of village Jorar and five crushers have been 
established it Village Jarar and Chhancha Purwa and mining is 
being done by resorting to illegal blasting which hes resulted in 
damage to the houses of villagers, the applicant further alleged 
that the crushers are being operated day and night and the 
crushers do not have any boundary wall, There ts ne sprinkling of 
water during operation thereof. The crushers are causing dust 
and noise pollution due to which the residents are suffering from 

‘Asthma’ and other diseases. Megal blasting has also affected old 
tempies located on the hills. Megal mining and blasting are also 
adversely affecting the ualdlife in the area. The roads to the aboue 
said villages hove been damaged by the over loaded vehicles 
used for transportation of excavated minor minerals. 
5. That on the application dated 12-03-2023, submitted by the 
applicant, this Hon'ble Tribunal wide order dated 01-08-2023 
constiiued a joint committee comprising of representative of 
Director, Geology & Mining UP, Polluiaion Control Board, 
Lucknow. District Magistrate, Banda to verify the factual position 
and take appropriate remedial action and factual and JCV action 
taken report may be submitted within one month by e-mail before 
this Hon'ble Tribunal. 

6 That int compliance of order dated 01-08-2023 the joint 
committee visited the site fram 17-08-2023 to 18-08-2023 and 
wide his joint inspection report 30-08-2023 - following 
recommendation have been mace 
“el.i) The mining department can be asked to restrict the mining 
activities in those mines whercin the required minimum distance 

ereria are not meeting. If mining is allowed on allotted near 
vicinity of habitant, habitant will be relocated to other specific 
place with consultation of nearby wllagers; civil soctetty., 

2 ew ee, 212) The mining department can be asked to restrict the mining 
ee mL 4] $sactivities in part of hill where temple is located. If mining is 

“toother Specific place with consultation af nearby villagers’ civil 
permitted at this place, the temple and habitant will be relocated 

Abhishek Shukla Vs, Kunwar Vinod Ram & Org. 
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society, priest of temple. 
21.3) The mining department can be asked to restrict the mining 
activities through blasting in those mines who have not taken 
permission iy OGMS for use blasting and mechanical 
instrument’ machine. 
21.4) The mining department can be asked to restrict the provision 
mede for constriction the main village road by DMF fund. 
21.5) UPPCB con be asked to take necessary action against the 
stone crusher tte have not operated the dust suppression system 
duning the operation of stare crusher. 
21,6] The Project proponent can be asked to maintain the wllage 
road near these mining sites, 
21.7) The Project proponent can be asked for blasting wall be done 
in allowed time duration with one-inch holes and proper safety 

arrangement after obtaining the valid permission of the DGMS and 
Department of Mines. 
21.8) The Project proponent of mining lease anc stone crusher can 
be asked to strictly comply uth the conditions prescribed in the 
Environmental Clearance, consent/mining lease allotment letter 
and submit the status to the concerned authorities regularly. * 
7. That in the ease of Special Leave Petition (ce) No.-19628-19629 
of 2009, Deepak Kumar ete Vs. State of Hanyana and other ete the 
Hon'ble Supreme Court vide order dated 27-02-2012 was pleased 
to pass following direction :- 
“79. We in the meanwhile, order that leases of minor mineral 
indluding their renewal for an area of less than five hectors be 
granted by the States/ Union Territories only getting environmental 
clearance from MOEF." 
Jn compliance of the aforesaid direction dated 27-02-2012 given 
by the Hon'ble Supreme Court, the Project Proponent after getting 
approval of the Director, Geology 85 Mining ULP, Lucknow on the 
mining plan, applied for environmental clearance before SELAA, 
and EC was granted by the SELLA after conducting Public hearing 
vide letter No.-631/Parya/SEIAAS 6033-5062/ 2020 dated 15-01]. 
2021 in favaour of the Praject Proponent. 
&. Thet after execution of lease deed the Project Proponent also 
obtained consolidated consent to operate the mines under section- 
25 of the water (Prevention &5 Control of Pollution) Act 1974 and 
seolion-2] of the Air (Prevention & Contral of Pollution) Act 198] 
vide letter dated 28-02-2023 from Uttar Pradesh Pollution Control 
Board Lucknow which already annexed herewith as ANNEXURE 
No.2 to this reply affidavit, 
9. That the Project Proponent is conducted mining operation under 
the super vision of Mines Foreman shri Vikash Singh, appointed 

by the DGOMS Regional Office, Varanst wide order dated 18-12- 
2023, 
The copy of the said order dated 18-72-2023, issued by DGMS is 
being annexed herewith as ANNEXURE No.3 to this reply. 

70. That the Director, DGMS Regional Office, Varansi 
mitted its report dated 07-02-2024 usth mentioning therein 
permissions for conducting blasting in mines are required to 

T ae bicined from DGMS under ‘the MMR 1961 in the following 
circumstances 

Ww Permission for conducting deep hole blasting (blasting 

j +) 
i 

rill 

Sati G0) 
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tuith holes more that 3m in depth), as required under Regulation 
106{2)(b) of the MMR 1961, 
(i) Permission for using explosives in non-cartridge form or for 
using more than one type of explosives jother than fuse or 

defonator) in the same hole [for exemple use of ANFO, SMS, SME 
along with cast booster), as required under Regulation 1551) and 
162/5) of the MMR 1961; and 
(fit) Permission for blasting uthin danger zone of 300 m from 
permanent building or structure ef permanent nature, not 
belonging to the owner of the mine, by using more than 2 kg of 
aggregaic maximum eqosive charge in all holes fired af one time 
of more than 2 ky of maximum explosiee charge in each Aole 
where blasting is done uith delay detonators or other means ane 
thet there is a delay of at least half a second between successiiac 
shots fired, as required under Regulation 164(18). However, if the 
shortest distance from the place of firing fo any part af such 
Building or structure is less than SO meters, prior permission for 
blasting is required to be obtained under Regulation 164/18) of 
the MMR 196] irrespective of the amount of the charge used. 
For blasting in mine under circumstances other than the above, no 

permission is required to be obtatned from DGMS under the MMR 
136] and the blasting may be cared out in the mine by 
observing the precautions as prescribed under the provisions of 
Reguiations 153-170 and other prowistons of the MMR 1961. 
in view of above if ts evident that there are no requirement for 
obtaining permission for blasting from DGMS if blosting is done 
less than 3 mdepth hole which is doing by the Project Proponent. 
1. That DGOMS Regional Office Varansi vide order dated (6- 
0252024 also granted permission for deployment of Heawy Earth 
Mowing Machineries ([HEMM) to the project proponent. 
The copy of said order dated 06-02-2024 is being Annexed as 
Annexure Nou? to this reply. 
#2, That DGOMS Regional office Varansi vide notice dated 07- 
03-2024 informed the project proponent that: 
{1} The side of the opencast on west side was not properly 
benched, sloped and secured by the previous lease holder to 
prevent danger due to fall of sides, The height of top bench on 
west side ums found about 38m, which is more than the 
stipulated bench height of 6 m Hereby give you Notice to reetifiy 
the aforesaid contravention usthin 3 months from the date of issue 
of thts letter Le, on or before 06-06-2024, 
Work of removal of dangers shall be subject to the following 
conditions being siricthy complied with - 
a) Benches of height not more than 6 m and breath thereaf not 
less than the height shall be formed by working from top 
downward only. 
6) Ne person shall be engaged at the quarry floor or at the bottom 
of the high wall, or on ledges made in the high walls. 

a 6} Work of remowing the dangers, shall be done in the mine under 
a0 r “personal supervision of a duly qualified manager and the some 

al, 4 be kept suspended whenever the manager is absent for any 
luiietsoever. 

“d) A tes to the Dettom of high wall sides and also the top 
a ari id such highwalls shall be kept securely and effectively 

a
 

ro) 

ey Solow th 

E
,
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fenced so as to prevent any inadvertent entry of persons, 
13. That the project proponent is excavating the mineral in 
accwdance uath the terms and canditio of the E.O artef 
consolidated consent issued under Section-25 of the water 
{Prevention & Control of Pollution) Act 1974 and Section-2) of the 
Alr (Prewerttion & central of Pollution) Act 198! and DGMS itself 
mentioned that sloped and secured by the previous lease holder 
and the project proponent is obeying the directions of OGMS, [t is 
further submitted that the project proponent has already file 
replys compliance report dated 09-04-2024, 
The reply compliance report dated 09-04-2024 is being annexed 
as ANNEXURE No.5 fo this reply affidawit. 
14, That the committee interacted with the applicant & 
villagers and also tisited the point of concerns raised in the 
application. ft was observed by the committee during the site 
uisist, details are given as beloc 
“7.1) The main habitation of village-Jorar is situated 135 meters 
away from the nearest allotted lease mining on hill af tillage- 
Jorar, but some houses are mede near the allotted lease M's 
Safdar Al S/o Late Shri Farzand Ali, Gata No.-2450, Khanda No,- 
03, at VillageJarar. Temple is situated 235 meters away from the 
allotted lease mining on other part of hill of village-vJarar, 
7.2) The main habitation of village-irwaan is situated 175 meters 
away from the allotted lease Bundelkhand Rocks, Gata No.-1876, 
{Khend No.9, Village-girwan), 36 meters away from the allotted 
lease (Sangram Singh, Gata No.J876, Khand No, 01, Vill-Girwsanl, 
139 meters quway from the allotted lease (Bajrang Road Lines, 
Gata No-1876, Khand No,-03, Village-Girwan) and 90 meters 
away from the allotted lease (Bajrang Road Lines, Gata No, 1876, 
Khand Noo-@4, Village-girwan) on All of village-Girwan but some 
houses are made near the allotied lease M/s Sangram Singh, 
Gata No.-1876, Khand Mo.-O1, Vill. Girwan, Bajrang Road Lines, 
Geta No. 1676, Khand No.-03, Village-Giriaan. Temple is situated 
70 meters away from the allotted lease (Bundelkhand Rocksa, 
Gate No.-1876, Khand No.-09, Village-Girwan). Temple is situated 
53 meters away from the allotted lease mining (M/s Sangram 
Singh, Gate No.-1876, Khand No.-0, Village-Girwan) on other 

part of Ail of willage-Girwan. It is reported by Mine Officer, Banda 
thet mining lease of M/s Sangram Singh, Gata No.-1 876, Khane 
No.-01, Vil-Ginwan, Gata is allotted on same Ail! port where 
temple is made but mining is not in operation, 
7,3) Gaushala is sttyated ]O0 meters away from the allotted lease 
mining area en Ail of village-Girwan. 
#4) The main habitation of village-Gadokhar Khurd (Pataraha) is 
situated 75 meters away from the nearest allotted lease mining on 
hill of village-Badokhar Khurd (Pataraha), Temple is situated 100 
meters away from allotted lease mining Kuwar Vinod Raja, Gata 
No.-332, Khand Noi, Vill. Badokhor Khurd on hill of village 
Bedokhar Khurd. 
7.3) Jt was informed by the villagers to committee member during 
tite wisit that blasting work in lease area is done in any time wrth 

4 inches holes by lessee and stone picces are falling on his home 
nd effected the animal and tiuman being. But it was informed by 

é holders that blasting is done in allowed time duration 

bef 
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between 2.0 PM te 3.0 PM with one-inch holes and proper safety. 

7.6) Crack in home could mot been shown by applicant ta 
COnLmiites meners, 

7.7] During the committee visit, stone pieces were not founel in 

agriculture field and habitant area. The possibility of wibratians 
due the blasting at nearby houses of villagers and failing the 
stone pieces in nearby agriculture field and habitant area during 
blasting cannot be ruled out. 
7.4) During the committee visit, village Road was not found in 
good condition due to movement of heavy vehicles. 
7.9) Wild animal was not appeared on hill‘lease area during 
committee visit. 

#10) The Agricultural lands are surrounded by most of these 
mining [case areas and the mining activities in such close vicinity 
can affect the crop pield in these areas. Similarly, the bowlder 
afones can be thrown into these crop during the blasting 

7.11) 05 stone crushers were identified in village-—Jarar (Chhaneha 
Purwa, Raghwwapurwal, out of 5 stone crushers 4 stone crushers 

were found in operation and one stone crusher wos found under 
construction” 

iS, That from the perusal of the recommendations of the joint 

committee it is undisputed fact that 75 meter is far from habitation 
of village Badokhar Khurd (Pataraha) and Temple is situated 100 
meter quay from allotted lease area of the deponent. It is also 

pertain to mention fiere that the prowision af rule 42/e) of the Uttar 
Pradesh Minor Minerals (Concession) Rules 2021 is permitted to 
the lessee to do the mining operation out of distance of 50 meters 
from any publi pleasure ground and the lease of the deponent is 
situate to much far distance from habitation of Village Badokhar 

Khurd (Pataraha) and all norms are being followed by the 
deponent and there are no complaint regarding working of the 
project proponent and deponent also submitted compliance report 
fo the Uttar Pradesh Pollution Control Board Lucknow on 25-08- 
2023. 
16, That in wiew of aforesaid averment there is no violation 
which require interference of this Hon'ble Tribunal against the 
deponent as per reports submitted before this Hon'ble Tribunal 
by the joint committee.” 

23. None has appeared for the applicant in the course of hearing of the 

Original Application. 

24. We have heard leamed counsels for the respondents and also gone 

“N O bas gh the material on record carefully. 

>, tA , 

F 25\\' da District In Uttar Pradesh is part of Vindhyan Plateau having 

1 = hic) uplands with outerops of rocks intermingling with low lands. The 

a 

sig Up TNO Ya 
iene ee 
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Baghein River traverse the District fram South-West to North-East, Ken in the 

east and Yamuna to the North. The District is poor in ground water and also 

does not poseesas major lakes. The District is rich in Minerals and the leased 

arcas of villages Badokhar Khurd form moderate to high slopes, stony 

topography, isolated small hills which is wastef/barren land, The area is 

dominated by boulders and in situ outerops of Bundelkhand Granite. The 

Barren hills and undulated terrains are devoid of soil cover and represent only 

morrum on the top of the deposit with no vegetation. The agricultural land is 

limited due to topography of the area and about 50% is unirrigated. The 

industries and other avenues of employments /livelihoods are lacking in the 

area, The Ministry of Panchayati Raj, Government of India has named District 

Banda as one of the 250 most Backward Districts out of 640 Districts of the 

country and District Banda is covered under Backward Regions Grants Fund 

Programme (BRGF). It is, therefore, of utmost importance that scientific 

mining continues in the leased areas in accordance with environmental norms. 

26. Kespondent No.l the Project Proponent was granted environmental 

clearance by State Environment Impact Assessment Authority, Uttar Pradesh, 

Lucknow (SEIAA) vide letter dated 15.01.2021. Mining lease deed in favour of 

the Respondent No.1 the Project Proponent was executed by the District 

Officer, Banda on 01.03.2021, Respondent no. 1-Project Proponent obtained 

consolidated consent from UPSPCB under the provisions of Section-25 of the 

water (Prevention and Control of Pollution) Act, 1974 and Section-21 of the Air 

(Prevention and central of Pollution) Act, 1981 vide letter dated 28,02,2023, 

Sobdow At 
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submit “Notice of Opening" of the mine at least 30 days to DGMS, as required 

unter Section 16 of the Mines Act, 1952 and Regulation 3 of the MMR 1961 

and the owner or agent of the mine has to appoint a person posseasing the 

prescribed qualifications as “Manager” of the mine as required under Section 

17 of the Mines Act, 1952 and Regulation 34(1) of the MMR 1961, 

28. Permissions for conducting blasting in mines are required to be obtained 

from DGMS under the MMR 1961 in the following special circumstances: 

(i) Permission for conducting deep hole blasting (blasting with holes more 

than 3 min depth), as required under Regulation 106{2)(b) of the MME 1961; 

fi) Permission for using explosives in non-cartridge form or for using more 

than one type of explosives (other than fuse or detonator) in the same hole (for 

example use of ANFO, SMS, SME along with cast booster), as required under 

Regulation 155(1) and 162(5) of ihe MMR 1961; and 

(ai) Permission for blasting within danger zone of 300 m from any permanent 

building or structure of permanent nature, not belonging to the owner of the 

mine, by using more than 2 kg of aperegate maximum explosive charge in all 

holes fired at one time or more than 2 kg of maximum explosive charge in cach 

hole where blasting is done with delay detonators or other means and that 

there is a delay of at least half a second between successive shots fired, as 

required under Regulation 164(1B) of the MME 1961, 

29, For blasting in mine under circumstances other than the above, no 

permission is required to be obtained from DGMS under the MMR 1961 and 

the blasting may be carried out in the mine by observing the precautions as 

prescribed under the provisions of Regulations 153-170 and other provisions of 

the MME 1961. 
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is required to be obtained from DOMS under Regulation 106(2)(b) of the MMR 

1961, 

41. In his reply respondent no, 1-Project Proponent has submitted that 

DGMS Regional Office, Varanasi vide order dated 06.02.2024 granted 

permission for use of HEMM without deep hole blasting. 

32. As per OGMS report filed vide email dated 14.03.2024 respondent no. 

Project Proponent appointed Mines Foreman and authorization was issued on 

18.12.2023. 

49. Respondent nmo.] Project Proponent is conducting mining operation 

under the supervision of Sri Vikash Singh, Mines Foreman appointed by the 

DGMS Regional Office, Varanasi vide order dated 18.12.2023. It is not dleputed 

by DGMS that there is no requirement for obtaining permission for blasting 

from DGMS as blasting is being done by less than 3 m depth hole by the 

Project Proponent. 

a4. The lease of respondent no.1-Preject Proponent is at the distance of 

more than 75 meters from habitation of Village Badokar Khurd (Pataraha} and 

100 meters from Temple and does not violate the siting criteria. 

45. No objections have been filed by the applicant or respondent no, 1- 

Project Proponent against the reports filed by the Joint Committee and by 

DGMS. We accept the reports filed by the Joint Committee and DGOMS and 

direct that the findings and recommendations contained in these reports be 

duly complied with by the Project Proponent, Department of Mines and Geology 

and UPSPCB in time bound manner, 
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the Joint Committee in its report and compliance report filed regarding the 

remedial measures taken/to be taken by respondent no.1 Project Proponent 

are required to be examined / considered for issuance of appropriate directions. 

Activ 

37. Condition was imposed that Corporate Environmental Responsibility 

(CER) shall be by the project proponent and the detnils of the various heads of 

expenditure to be submitted as per the guidelines provided in the recent CER 

notification No, 22- 65/2017-1A,111 dated 01/05/2018. Wark to be executed 

with installation of five hand pumps of drinking water, solar light in villages of 

streets, constriction of two numbers of toilets at the primary achool with name 

displayed and address and details of beneficiary and gram Pradhan along with 

phone number, photographs should be submitted to Directorate as well as to 

the District Magistrate/ Chief Development Officers. 

38, In its report the Joint Committee has submitted that the details of the 

activities carried out by these mining projects under CSR/CER activities are 

found at ground during the visit and that it was informed by the Mine Office, 

Banda that CSR/CER activities are being initiated with district administration 

and mining Irssecs but the details of the activities and expenses incurred were 

not given in the report, In its report the Joint Committee has mentioned that 

Respondent No.1 did not provide the details about the funds earmarked for 

enWronmental protection measures and expenses incurred by it to UPSPCE. 

39. We are of considered view that the CSR/CER activities 

implemented being implemented by respondente ne. 1 should be oriented to 

and environmental management goals and CER activities should be 
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the District Environment Committee and the budget earmarked for CER 

activities should be meaningfully utilized for restoration/protection and 

improvement of environment. 

40. The Project Proponent should comply with the Corporate Social 

Reaponaibility (CSR) and Environmental Management Programme (EMP) 

stipulated by UP SELAA while granting EC to the Project Proponent in letter 

and spirit. The CSR/EMP cost estimated fallocated in the EC of SELAA should 

be invested incurred for Environmental Management, Nature Conservation 

and Community Development activities in Banda District in the areca where 

Mining activities are taking place and such activities related to Environmental 

Management, Nature Conservation and Community Development required to 

be undertaken/implemented in the field may include afforestation programme 

with native tree species to be undertaken and Soil and Water Conservation 

works to be implemented in the area. 

41. Compliance report with details regarding afforestation and rehabilitation 

of mined out area shall be submitted to the Regional Office, MoEF & CC, Gol, 

Lucknow and UPSPCB within three months and periodically thereafter as 

mandated by EC/CTO conditions. 

Green Belt_ 

42, Condition was imposed that Green belt development shall be carried out 

considering CPCG guidelines including selection of plant species and in 

consultation with the local DFO Agriculture Department. Herbs and shrubs 

shall also form a part of afforestation program besides tree plantation. 
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43. The proposal for tree plantation and green belt development is stated to 

have been mentioned in the Environmental Management plans submitted by 

the mining lease holders, 

44. In its report the Joint Committee observed that to date, mo related 

activity has been initiated on the ground by respondent No. 1. 

45. Respondent no.1 is directed to carny-out development of green belt 

during forth coming monsoon season as per EC/consent conditions 

considering CPCB guidelines including the guidelines regarding selection of 

plant species in consultation with local DFO/ Agriculture Department and also 

by involving local people in the plantation program, Compliance report with 

details regarding afforestation and rehabilitation of mined out area shall be 

submitted to the Regional Office, MoEF & CC, Gel, Lucknow and UPSPCB 

within three months and every year thereafter. 

Maintenance of roads 

46. Condition was imposed that maintenance of village romds used for 

transportation of minerals is to be done by the project proponents regularly at 

their own expenses and the roads shall be black topped. 

47. In its report the Joint Committee has mentioned that none of the village 

road near these mining sites has been maintained and black topped by the 

Proponents. In its report the Joint Committee has recommended that the 

Mining Department be asked to make provision for construction of the main 

village road from District Mincral Fund (DMF). 

AB, The main village road can be ordered to be constructed by meeting the 

, 
nees from OMF but the haul roads and roads to the mining leases have to 

a =f Sables fb, 
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be maintained and blacktop by the mining lease holders including respondent 

no, I, 

49. In his report filed vide email dated 21.11.2023 District Magistrate, Banda 

has mentioned thal Executive Engineer, PWD, Provincial Division-Il, Banda 

was in the process of preparing the detailed project report and thal letter na. 

$34 dated 03.11.2023 has been written to the mining lease holders to maintain 

the haul roads to the mining sites, 

50. The respondents no. 2 to 4 and 7 are directed to take requisite measures 

for construction of main village road from DMF within six months. 

51, The respondent no. 1 is directed to blacktop and maintain road to its 

mining lease site at its own expenses and to blacktop and maintain haul road 

shared by other mining lease holders by sharing the expenses with them. 

Respondent no.l is directed te ensure that the road to lease and haul road is 

blacktopped within four months. 

52. Compliance report be submitted by respondent No.1 in this regard to the 

Regional Office, MoEF & OC, Gol, Lucknow and UPSPCB within six months. 

Moni nd and surface wa dy of the 
Area 

Sd. Condition was imposed that Ground and surface water, if any in and 

near the core zone (within 5,0 km of the lease) shall be regularly monitored for 

contamination and depletion due to mining activity and records maintained. 

The monitoring data shall be submitted to the Regional Office, MoEF, Gol, 

Lucknow and U.P Pollution Control Board regularly. Further, monitoring points 

shall be located between the mine and drainage in the direction of Mow of 

Fi i 
Ass . ae 
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o
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the area shall be reviewed by the project proponent annually. In case adverse 

effect on ground water quality and quantity is observed mining shall be 

stopped and resumed only after mitigating ateps to contain any adverse impact 

on ground water is implemented. 

54. The Joint Committee found that one pond/lake is located within 5 KM 

from the mines. In its report the Joint Committee has mentioned that 

monitoring of the pond/lake has not been carried out by respondent no.1 and 

other mining lease holders and that no Hydro geological study of the area has 

been carried out by these mines. 

35. Respondent ne. 1 is directed to comply with EC condition regarding 

Monitoring of ground and surface water and Hydro geological study of the area. 

56. Compliance report be submitted by respondent No.1 in this regard to the 

Regional Office, MoEF & CC, Gol, Lucknow and UPSPCB within six montha. 

57. The lease areas form moderate to high slopes, stony topography and 

isolated small hills known as Wastcland/Barren land, The water table in the 

hillocks are deep and does not inchute seasonal perennial drainage. Inspite of 

this, mining drainage need to be implemented to ensure that it does not carry 

particulate materials generated from mining to natural streams waterbody or 

agricultural land, According to the report of Ground Water Department dated 

19.10.2022, the Peizometer for measuring ground water level has been 

installed only in the plain area of Jerar village. The hillocks located at high 

altitude, where mining will be undertaken have ground water in deep aquifer in 

view af altitude, topography and pro-hydrology of the hills, Though the water 

table is deep on the hillocks where mining is undertaken, monitoring of ground 

water on regular internals as precautionary measure needs to be ensured also 3 ZT AR 

Water Department of U.P. Government so that, there should not be 

43 
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any adverse impaect/ interception of ground water during mining operation. 

Control of dust pollution 

58. Condition was imposed that fugitive dust generation shall be controlled. 

Fugitive dust emission shall be regularly monitored at locations of nearest 

human habitation {including schools and other public amenities located 

nearest to sources of dust generation as applicable) and records submitted to 

the Regional Office, MoEP@OC, Gol, Lucknow and UPSPCE regularly. 

59. In its report the Joint Committee has mentioned that monitoring reports 

have net been submitted regularly by mining lease holdera to UPSPCB, Some 

mining lessees are stated ta have submitted! compliance report and monitoring 

report ‘presently’ but copies of the same have not been attached with the report 

of the Joint Committee, Ambient Air Quality Monitoring was net done by the 

Joint Committee by drawing samples and getting the same analyzed. 

60. Respondent no. 1 is directed to ensure that effective safeguard measures 

for prevention of dust generation and suppression are carried owt in areas 

prone to air pollution such as haul read, loading and unloading point and 

ensure that the Fugitive dust emissions from all sources are regularly 

controlled by installation of required equipments machineries and preventive 

maintenance and that air pollution level conform to the standards preseribed 

by the MoEF & CC/ Central Pollution Contrel Board, 

LKOTA = 61. Compliance: report be submitted by respondent No.1 in this regard to the 
fr 

' He enal Office, MoEF & CC, Gol, Lucknow and UPSPCB within three months 

i 
rea: to 

and ey thereafter as mandated by EC/CTO conditions. 
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62. Condition was imposed that transportation of minerals shall be done by 

covering the trucks with tarpaulin or other suitable mechanism so that no 

spillage of mineral/dust takes place. 

63. During its visit the Joint Committee could not verify compliance with 

the condition but has made general observation that covering is not being used 

by most of the vehicles during transportation. 

64. Respondent no, 1 is directed to ensure that transportation of minerals 

shall be done by covering the trucks with tarpaulin or other suitable 

mechanism so that no spillage of mineral/dust takes place. 

65. Compliance status be mentioned by respandent No.1 in this regard in 

report to be submitted to the Regional Office, MoEF & CC, Gol, Lucknow and 

UPSPCB within three months and periodically thereafter as mandated by 

EC/CTO conditions. 

Blas opera 

66. In its report the Joint Committee has observed that the blast vibration 

study reports have not been submitted by any of the mine lease holders to 

UFSPCB. The condition of progressive mine with 6m bench has been 

mentioned in the Environment Clearance and mining lease decument. 

However, on ground no such bench/ progressive mining operations were found 

in any of the mining project lease area, 

67. DGMS, Regional Office, Varanasi had issued violation letter dated 

ih VT Ly 07.03.2024 to respondent no, 1 as mentioned in report filed vide email dated 
th, 1 Ns 

05-2024. 
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68. Respondent no. 1 had sent reply dated 09.04.2024 undertaking to 

construct a strong berm to restrict entry to the area ensuring that no work is 

conducted without proper safety precautions and working on proper benching, 

sloping and securing the benches of the mine to prevent any potential dangers 

from falling sides. Respondent no. 1 also mentioned excavations pointed out to 

be ald working. Respondent ne. 1 further stated that it has engaged services of 

the professional surveyor who is assisted in accurately demarcating the 

danger zone from any structure not belonging to the mining owner. 

Respondent no. 1 has also stated in its reply that it has prepared a list of 

workmen who require the initial/periodical medical examination and finding a 

qualified dector to complete the medical examination and sought 45 days time 

for this purpose. In its reply respondent no. 1 also mentioned that it is in the 

process of arranging vocational training for its workmen. 

69. Respondent no. 1 is directed to get its workmen medically examined and 

provide requisite vocationai training to them as undertaken. 

70. Blasting in the mine be undertaken only by suitable/permissible 

explosives with due permission/approval of Chief Controller of Explosive and 

after following all necessary rules, regulations and procedure required for the 

purpose. All the precautions suggested in MMR 196imust be strictly adhered 

to. 

71. Respondent no. 1 is directed to ensure that blasting is carried out by 

giving advance intimation to residents of the locality and blowing siren and the 

requisite precautionary measures are also undertaken to prevent any untoward 

incident in the Mining Leases and surrounding areas close to the habitation. 

72. Compliance report be submitted by respondent No.1 in this regard to the 

Regional Office, MoEF & CC, Gol, Lucknow, UPSPCB and DGMS periodically 
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thereafter as mandated by EC/CTO/Blasting Permission conditions. 

73. Keeping in view the ground realities and to ensure Sustainable Mining 

Operations, livelihoods and ecologically Sustainable Development in the area, 

we also direct the concerned Departments! Instrumentalities of the State to 

ensure that the Mining operations are carried out strictly in the sanctioned 

leased areas demarcated/earmarked with boundary pillars by Revenue & 

Mining Department as per peo coordinates mentioned at the time of 

sanctioning of lease by using GPS and to strengthen, Mechaniam for 

monitoring securing compliance with EC/CTO/ Blasting permission conditions, 

The Director, Geology and Mining Uttar Pradesh is also directed to ensure 

installation of weighment bridge by the mining lease holders and compliance 

with guidelines issued by MOEFACC and CPCB. 

#4, The present original application is disposed of with the directions as 

mentioned above leaving the partics to bear their own costs. 

75. A copy of this order be forwarded by email to the Member Secretary, 

Uttar Pradesh State Pollution Control Board, Directorate, Mining and Geology, 

Uttar Pradesh, Director Mines and Safety, Varanasi Division and respondent 

ne. 1-Project Proponent for requisite compliance. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April, 265, 2024 

Ag 
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| 
Environmental Research and Analysis, Lucknow (U.P.) 

—— Annexure No.2 _ 

) Environmental Im mpact Assessment 

& 
Environmental Management Plan | 

(FINAL EIA REPORT) 

Tir eal Pa EL 1e, Khan las em reer eee ee is a: ] 

At 

Gata No. 2450 Khand No.-03 

(Area 2.0 Ha.) 

Village Jarar 

Tehsil Naraini & District- Banda, Uttar Pradesh 

Production Capacity 20000 m’* per year 

Project Proponent:- Shri Safdar Ali $/O-Late Shri Farzand Ali 

R/O-Muhalla-Khunti Chauraha, 

Aliganj, City & District-Banda (U.P.) 

Cau 
Prepared By:- 

An 60 9001:2015 Certified Organization 
QUI-NABET Accredited Organization, 

Certificate No, MABET/ EIA/ 1619/1A 0019 
C.No: 0522-4078000, +91-7080999935 

E-moibercenvcle@gnail.com 
Wii ereconsuitancy.org.in 

Pes al pase 
7 hs ie 7 = 7S SE Se 
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Enviromental impact Atsesement Report 

Gata No, 2450 Khand No.-03 (Area 2. 0 Ha) in 
Village Jarar, Tehsil Naraini & Districi- Banda, 
Uttar Pradesh 

GPS Coordin: ites: 

Project Site Gata No, 2450 Khand No.-03 (Area 2.0 Ha.) 
Village Jarar, Tehsil Naraini & District- Banda, 

j Meo 130205 
The nee and lowest point in the leasehold is 
192.90mRC towards NE direction and 

| 163 Fa ea eewards SW dircction. 

Propet Quant 
ney i Reserve 45 ny he 

27 Approximately 
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Environmental Impact Assessment Report 
= = 

Nearest Densely Populated | Banda at 18.80 Km towards East direction. 
Are 
Population re ; LPPTOs imate ye LPL : ey vlan pies piel 

PraerRearoent [KID 
LTinking ¥ ater (LoS I L 

Water Availability From nearest village through local vendors 

2|Page 
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Environecotal [mpact Assesment 
Report 

QUESTIONNAIRE FOR ENVIRONMENTAL APPRAISAL OF MINING PROJECTS 

(MINING SECTOR PROJECTS) 

Note |; All information to be given in the form of Annexs should be properly numbered and form 

part of reply to this performa, 

Note 2: Please enter Y in appropriate box where answer is Yes / No 

Note 3: No abbreviation to be used - Not available or Not applicable should be clearly mentioned. 
Now4: Core zone is the mining lease area, 

Buffer zone in case of ML area up-to 2.0 ha is to be considered as 5 km all around the 

periphery of the core zone and for ML aren above 2.0 haan arca 10 km all around the 
periphery of the core zone. 

Note 5: Adopt Scoping process in carrying out ELA study. 

Note 6: Please indicate source of data, 

|. General Information- 

| 1 | General information 
a | Name of the project Building Stone, Khandas & Gitti, Boulder Minin ject 
[| Name of the proponent Proponent:- Shri Safdar All $/O-Late Shri Farzand Ali 
ii | Mailing Address R/O-Muhalla-Khunti Chauraha, Aliganj, City & District- 

Banala UP.) 
E-mail = 
Telephone . 
Fax No, = 

by_| Objective of the project Building Stone, Khandas & Gitu, Boulder Mining Project 
c_ | Location of mine 

Village Village | forar 

Tehsil Naraini 
District Banda 
State Uttar Pradesh 

a J 7 

2s he 
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Environmental Impact Assessment 
Requert 

_ 1 | Does the proposal relate to Yes 
a | New mine w 

~ Gi [Expansion : ial | Incrense in ML area z 
iv | [tcrease in annual production w 

| ™ | Renewal of ML 
vi | Modemization = 

© | Site Information 

wf | Geographical Location 
Project Coordinates Paint Latitode Longitude 

A 24° 18° 56.05°N 80" 21° 37.59"E 

B 25° 18" 55.32" N | 80°21" 38.98" E 

c 23° 18" 58.86" N | 80°21" 46.28" E 

D 25° 19" 1.48" N_ | 80°21" 44.13" E 

E 25° 18 58.58" N | 80° 21° 38.60" E 

F 23° 18° S57.21"N | 80° 21° 39.20" E 

g@ | Survey of India Topo sheet 63C/F 
number 

od 
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if 

Elevation above Mean Sea 

Level 

Report 
Environmcntal Impact Assessment 54 

The highest and lowest point in the leasehold is 192.90mRL towards NE 
direction and 763.2 0mAL towards SW direction, 

Total mining lease area (in 
ha.) 
Dominant nature of 

terrain 

2.0 Ha. 

No 

Flat 
| Undulated ve 

Hilly Se
ts
 

Land usage of the mining lease area (in ha.) 

Agricultural 
Forest 

or]
 
e
|
=
|
r
 

Waste land 2.0 Ha. . 

[Grazing 
Surface water bodies 

(thers (River Bed } 2.0 Ha. 
Total 2.0 Ha. 
Indicate the seismic zone in which ML area falls, In case 
of zone TV & V, details of earth quakes in last 10 years. 

Seismic Zone — IT 

ol
e 

| 
=|

> 
|=

 

Severity (Richter Scale} 

Impact ic. Damage to Vex Mio 
Life we 

Property 
Existing mine 

Break-up of mining lease area (in ha.) as per approved conceptual plan: 

Mining Lease Area 

Government Private Porpose 

Farest Others Agri. Others 

Total 

Area acquired 

Government Private 
Fore 

st 
Others Agri. Others 

1. Area to be excavated é 2.0 Ha, - 2.0 Ha. = 

2. Storage for top soil - 

3. Overburden / Dumps . 

4, Mineral storage - 

45, Infrastructure = 
(Workshop, 
Administrative 
Building) 

6, Roads = 

7. Railways - 

5. pce 
QTailings potig S. - 

os 

ties eins | 
11, Copal handling plat! - 

NA 

| separati nt 
NA 

“1 3 ; 

+9 iInDih_# 

iF oN 
fe 
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Environmental Impact Assessment 55 
Report 

U2.Tewnship area Nil 
13.hther {Safety zone E 

int cuding road) 
TOTAL 2.0 Ha, 2.0 Ha. 

1600



5 | Township (outside mining lease) Not Applicable 
it Total area fin la) : 
b No. of dwelling units = 
c__| Distance from mine site = 
fi Distance of water bodies (in km) 

Other Water bodies * 
Distance River Bank * Sea /ereck / lake / nalla cte. 

(specify) 
Mining lease boundary None FE 

Ancillary ficilities None Pe 

[* From highest flood line / high tide line] 

7__| For projects falling within the Coastal Regulation Zone (CRZ) 
Whether the mineral to be mined is of rare 

nature and not available outside CRZ? Yes : No ¥ 
If yes, annex a scaled location map showing low tide line (LTL), high tide line (HTL) duly 
demarcated by one of the authorized agencies* [ *Director, Space Application Centre, Ahmadabad: 
Centre for Earth Sciences Studies, Thiruvananthapuram: Institute of Remote Sensing, Aana 
University, Chennai: Institute of Wetland Management & Ecological Designs, Kolkata: Naval 
Hydrographers's Office, Dehradun: National Institute of Oceanography, Panjim, Goa: and National 
Institute of Ocean Technology, Chennai], boundary of mining lease area, distance of ML area from 
LTL and HTL CR boundary and CRZ classification of the project area as per the approved Coastal 
Zone Management Plan, and settlements, sand dunes, mangroves, forest land/patches, turtles breeding 
and nesting sites etc, if any, in the project area. 

8 Indicate aerial distance from the periphery of core zone / area from the periphery of 
the buffer zone to the boundary of following (up to 10 km): 

Acrial distance from 
§. No. Area Name {in km.) 

Core Zone Buffer Zone 
i National Park / Sanctuary Nil 2 : 

2 Biosphere Reserve / Tiger 
Reserve / Elephant Nil 
Reserve / any other : 5 . 
Reserve 

3, Forest (RF PF / Nil | 
unclassified) 

4. Habitat for migratory Nil 
birds : 5 

5. Cornidor for animals of 
schedule I & II of the Nil 
Wildlife (Protection) Act, : : 
1972 
Archaeological sites 

* Notified Nil = = 
* Others 

f Bafee Installation Nil - = 
a8) if 

i ries / Thermal Nil = z 
al : Plants 

f i Yigg f r 5 

56 
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2. Other Mines Nil - = 

10. Ainport Chakeri, Kanpur 121.0 Kim 
towards North 
direction. 

11, Railway Lines Banda milway station | 18.0 Km North 
direction from 
applied area 

12, National / State MDE 11B about 3.01 km 
Highways towards East 

direction from 
the project site 

[* Buffer zone in case of ML area up to 2.0 ha. is to be considered as § km all around the periphery of 
the core zone and for MLL area above 2.0 ha. an area 10 km all around the periphery of the core zone). 

9. Description of flora & fauna separately in the core and buffer zones.* 

[* Consult the Wildlife (Protection) Act, 1972 as amended subsequently and list species with (1) 
Common name (2) Scientific name and (3) under which schedule of the Wildlife (Protection) Act the 
identified species fall, Get the list authenticated by an Expert in the field / credible scientific institute / 
University / Chief Wildlife Warden Office, Information to be based on field survey 
List of Flora & Fauna is given in Section IT of Final ELA report. 

10 Details of mineral reserves (as per approved Mining Quantity 
Plan} 

a Proved 287610 
Feasibility TS916 

Mineable reserves SO0246 
Major geological formation / disturbances in the Yes No 
mining lease area 

Geological maps submitted ¥ 
Geological sections submitted = 
Contour map submitted e 
Whether the presence, if any, noted of 
Faults = 

Dykes = 
Shear Zone - 
Folds = 
Other weak zones - 
Source of data (Indicate) = 
Production of minerals’ life of mine 
Rated capacity of mine mineral wise (Tonnes / anoum) 20000 m"year 
Lift of mine at proposed capacity (Years) - 
Lease period (Years) 20 years 
Date of expiry of lease (D /M/¥) : 

Indicate in case of existing mines NA 
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eoseeeeee milion tonnes. 

Whether mining wes suspended after opening of the 

mine? 
If yes, details thereof including last prodwetion 
figure and reason for the same. 

Whether plans & sections provided? 
Type and method of mining operations 

TYPE METHOD 
Opencast w Manual 

Underground 5 = = 

Details of ancillary operations for mineral processing 

Existing Not applicable 
Additional Not applicable 
Mine details 

Opencast mine 

Stripping ratio (mineral in tonnes to ower burden in m°) 
Ultimate working depth (in m bel) 6.0 m 

Indicate present working depth in case of existing mine 
(in m bgl) 
Thickness of top soil (in m.) 
Minimum 
Maximum 

Average 
Thickness of overburden (in m.) 

Minimum 
Maximum 

Average 
Mining Flan Approved by DGM LKO 
Height and width of the bench in overburden / waste. 
Height & width of the bench in ore body / coal scam. 

Proposed inclination / slope of the sides of the opencast 
mine (separately for overburden, coal / ore and overall 
slope of the pit sides) both while operating the mine as 
well as at the time of Closure of the mine. 
Whether transverse sections across the open cast mine 
at the end of fifth year and at the end of the life of the 
mine have been submitted? 

Type of blasting, if any, to be adopted 
Ui id mine- Not Applicable 
Seam / Ore bosly 

Min, Depth (m) 

Max. Depth (m) 
Avg, thickness (m) 

Rate of dip 
Direction of dip in depree 

lode of entry into the mine 
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it Details of machinery 
On surface . 

At Face = 

For transportation 4 
Others 

iv Method of stopping (metalliferrous mines) 

Filled z 
Shrinkage - 
Caving e 

Combination of above = 

Others (Specify) - 
v Extraction method 

Sowing: : 
Partial extraction «= 

vi Subsidence 
Predicted max. subsidence (in m) 2 
Max. value of tensile strain (in mmm) = 
Max, slope change (in mmm) 7 

Whether identified possible subsidence - 
arca(s) superimposed on Surface Plan has been 
submitted? 

Major impacts on surface features like natural drainage = 
pattem, houses, buildings, water bodies, roads, forest, 
élc, 

Salient features of subsidence - 
management (monitoring and control). 

16 Surface drainage pattern at mine site Yes No 
a Whether the pre-mining surface drainage plan. - ca 

submitted? 

b Do you propose any modification / diversion in the - “ 
existing natural drainage pattern at any stage? If yes, 
when, Provide location map indicating contours, 
dimensions of water body to be diverted, direction of 

flow of wiler and proposed — route / changes, if any 
i.e, realignment of river / nallah / 

any other water body falling within core zome and its 
impact 

17 Embankment and / or weir construction 

a Do you propose, atany stage, construction of 
i Embankment for protection against flood? No 

ii Weir for water storage for the mine? No 
If'so, provide details thereof, = 

f Impact of embankment on HEL and scitlement + 
around, 

Impact of weir on downstream users of water . 
Vehicular traffic density (outside the ML. area) 

Type of vehicles | tae, of velricies (in FUC per 
hour} 

Fisting Car, Jeep, Track 30/Hir (approximate 

] 
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erstimation) 

b After the proposed activity Car, Jeep, Truck 60/Hr (approximate 

erstimation) 
< Whether the existing rood network is adequate’? Yes 

Ifno, provide details of alternative proposal? = 
19 Loading, transportation and unloading of mineral and Vo No 

waste rocks on surface 
a Manual we i 

b Tubs, mine cars, etc. = ra 
c Scraper, shovels, dumpers / trucks ca : 
d Conveyors (belt, chain, ete.) - v 
e Others (specify) = ” 
20 Mineral(s) transportation outside the ML area 

Oty. (in Cum/day) | Percentage (%) | Length (in km) 
i Road 66.67 Loo = 

b Rail - a = 

c Conveyors - “ = 
d Rope way 5 4 = 

@ Water ways “ * i 

f Pipeline = . - 
z Others (Specify) = = e 

Tatal 66,67 100 

21. Baseline Meteorological and Air Quality data 

(a) Micro-metcorological data 
[Continuous monitoring through autegrphic instrument for one full season other than 

monsoon] 

(i) Wind rose pattern for one full season (16 points of compass ic. N, NNE, NE, --) 
based on 24-hourly data, For coastal area also furnish day-time and night time data. 

* Day tine 

* Night time 
« 24 — hours period 

(b) = Ambient alr quality data* (RPM, SPM, 50), and NOx) 
[*Monitoring should be carried out covering one full season excep! monsoon = same season 

az in 21 (a) (i)] 
("Frequency of sampling: Sampling to be done twice a week for the entire season 24 hourly 

for SPM & RPM. For gaseous pollutants 24- hourly data is given irespective of the 
sampling period. ] 

No_ of samples collected at each monitoring station: 3 * 8 hourly a day (alternatively) 

60 
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Enviroumcatal Impact Axsesfiient 
Repart 

25, Water requirement (mv/day) 

Purpose | Ave. Demand | Peak Doman 
A. Mine site 
1. Mine operation ai = 

2. Land reclamation - = 
3. Dust suppression 7.20 KLD 7.20 KLD 
4. Drinking 0.38 KLD 0.38 KLD 
5. Groen Belt s : 
6. Beneficiation - i 
7. Washerics B = 
&, Fire Service = _ 
§, Others (Plantation) O80 KLD G80 KLD 

B. Township 

1. Green Belt f : 
2. Domestic i = 

C. Other (specify) . : 
Total 8.38 KLD 8.58 KLD 

26. Source of water supply* 

5. No. Source mday 

1 River (name) = 

Z Water tanks from local vendors(For Drinking O38 KLD 
Purposes) 

3 Mine water (sump / pit) eI 

4 Other fort dust suppression from local vendors 7.20 KLD 

5 Plantation from local vendors 0.80 KLD 

("Annex a copy of sanction letter / permission from the concerned authority (Central Ground 
Water Authority in case of ground water abstraction is from notified area / State Ground 
Water Board in case of non-notified area / State Irrigation Department for surface water 
pumping) for drawing water.) 

27. Water quality* 

(a) Annex physico -chemical analysis of water at intake point ** (Reports are Annexed) 

Details are given in Section I 

wOl 
- ee case of existing mine, annex report on quality of water discharge ic. complete physicn - 

mical analysis** 
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Environmental [mperct gscsbetnt 
Report 

[*For non-discharging mines at least four ground water samples to be taken preferably from 
downstream direction of the mine in pre-monsoon and post-monsoon periods and analyzed, 
For discharging mines six samples are to be analyzed] 

**All parameters as per BIS 10500, Indicate name of Methodology, Equipment used for 
analysis, and Detection Level (DL) for cach parameter. 

=<" Wherever any analytical parameter is below detection level, "BDL" (Below Detection 
Level) should be written instead of *NIL', 

rif Impact on ground water regime / stream { 
lake springs due to mine dewatering * 

a Radius of influence (in m) - 
[To be estimated based on analysis of pumping 
test data and application of empirical formula] 

b Whether saline water ingress will take place? - 
(applicable to constal areas) 

¢ Impact on stream / lake / springs : 
[* Provide a comprehensive hydro-geological assessment report if the average mine dewatering is 
more than 100 m’/day and or going below water table in nen-monsoon period. The report should be 
based on preferably latest one year pre-monsoon and post-monsoon baseline data covering information 
on ground water situation, aquifer characteristics, water level conditions (April — May and November), 
estimate of ground water resources, predicted impact of the project on ground water regime and 
detailed remedial / conservation measures such as artificial recharge of ground water etc. The report 
should be based on actual field inventory out of existing wells, at least 30 observation wells in the 
buffer zone with supplementary information from secondary sources (mention name}, For estimation®* 
of ground water resource (refer question no. 28 above) be designated study area of the buffer zone may 
be sub-divided into command and non-command areas, watershed-wise (in case of hand pock / 
consolidated formations} / block-wise / mandal-wise in case of alluvial / unconsolidated formations)] 

**For estimating ground water resources in the area follow the Ground Water Estimation Committee 
recommendations of 1997] 

29. Waste Water Management Not Applicable 
a Daily average discharge (m/day) from different 

SOUOLS 

i Mine water discharge during 
Lean period 
Monsoon_period 

ii Workshop 
ii Domestic (mine site) 

iv Beneficiation / Washeries 
v Coal Handling Plant 
vi Tailings pond 
vii Others (Specify) 

Total 
b Waste water treatment plant; flow sheet for 

treatment process attached, 
e Quantity of water recyeled / reused / to be: 

MOTAR recycled in 
% OTA ‘AR 1 Percentage 

=e m3 day 
MOA a Point of final discharge 

Final Point Quantity discharged (in m’fday) a
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Environmental Impeet Asseskaithny 
Report 

Agricultural land 

Waste land 
Forest land 

Green belt 

River / nallah 

Lake 
Sea 

Se
 

e
d
 
L
d
 

oa
d 

Pe
 

Others (specify) 
Total 
Users of discharge water Ves No 

Human 

S
t
 

e
f
o
r
 

Livestock 

hy
 

[erigation 
Industry 

Others (specify) 

“
<
4
 

|=
" 

Details of the nver/ nalla, if final effluent is! 
will be discharged (cumecs) 
Average flow rate 
Lean season flow rate 
Aquatic life 

Analysis of river water 100 meters upstream and 
100 meters downstream of discharge point 
submitted. 
Toramnshipy 

Waste water generation from township (m3/day) 
Arc you planning to provide sewage treatment 
plant? 

Usage of treated water 

al
 

consumption (Section-wise) anc output. 
Attach water balance statement in the form of a flow diagram indicating source (5), 

[Purpose Demand KLD) 

Dust Suppression 720 KLD 
Plantation O80 KLD 
Domestic (drinking) O38 KLD 
Total Water Required G38 KLD 

31 
| Ambient noise level leq dBGA) Details given in Section 1 

32 

a 

Solid Waste Not Applicable 
Top soil and Solid waste quantity and quality 

{Lumpy fines‘slurry/ 
Sludge‘others) 

Name Composition Quantity 
(m’/month) 

Method of disposal 

Mining activity* 

Santon A, 
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Environmental impact Aasesfidnt 
Heport 

[* Annex la t plan indicating the dump sites.) 
bi) Does waste (3) contain any hazardoua/toxia 

substance/radinactive materials or heavy metals? 

(it) If yes, whether details and precautionary 
measures provided? 

c Recovery and recycling possibilities. 
dl Possible user(s) of the solid waste, 

eft) is the solid waste suitable for backfilling? 
(ii) If yes, when do you propose to start backfilling? 

Solid waste (s) | Already aceumulated | To be generated So ofA & B to be backfilled 

(A) 
(B) 

A B 

Over burden 

Others (specify) 

Not Applicable Land reclamation Plan 
In case waste is to be dumped on the ground, 
incheate 

Associated environmental problems 
Number & type of waste dumps 

No. of external dumps 

Max. projected height of dumps (in m) 
No. of terraces and height of each stage 

Overall slope of the dump (degree) 
Proposed reclamation measures 

Section of the waste dump in relation to the 
adjacent ground profile attached 

34 Fuel / Energy requirements" 

above] 

{*To be furnished for mines having ML area morg than 
25 ha. or captive power generation of SOORVA and 

Not Applicable 

Total power requirement (in MW) 
Mine Site Township Others (specify) Total 

Present 

Proposed / 
additional 

Total 
Source of power | (in MW) 
SEBNGnd* Captive power plant DG Sets 

Present 

Proposed / 
additional 

Total 
[* Annex a copy of the sanction letter from the concerned authority] 

Details of fuels 
Fuel Daily Consumption Calorific 

(TPD) value 
Existing Proposed | (Keals/kg) 

to Ash % Sulphur 

I4 
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Environmental Impact Assestaifint 
Report 

a4 Storage of inflammable / explosive materials- Not Applicable 
5. No, Name Number of Consumption Maximum Quantity at any point of 

Stonages (in TED) time 
1 Fuels 

2 Explosives 

35 | Human Settlement 

Core Zone Buller Zone 
Population® - 

No. of villages : Details given in Section V1 

Number of households village- 
wise zi 

[* As per 2001 census record or actual survey] 
ah. Rehabilitation & Resettlement (R&R) Plan* Not Applicable 

[*Prowide a comprehensive rehabilitation plan, if 
more than 1000 people are likely to be displaced, 
other-wise a summary plan] 

il Villages falling within the study area 
Villages 

Number Name 
Core zone 

500m from the blasting site (3) 
Buffer zone 
‘Township site 

b__|_ Details of village(s) in the core zone | 
&. No, Village name Population* Average Annual Income 

Tribal Others 
1 

("As per 2001 census / actual survey] 

C Population to be displaced and / or Land 
Oustecs 

Nanve of villages) falling within Number of oustees 

Land (only) Homestead Land and Homestead (both) 

fonly) 
Bliuitg Desa 

re hip SIE 

d Whether R&R package has beon finalised? Not Applicable 
If yes, salient features of R&R plan for 
ouslees, 

i Site details where the people are proposed to 
be resettled & facilities existing / to be created. 

ii Funds earmarked for compensation package 

==. fil Agency ‘Authority responsible for their 
fon! i rescttlement, 

a \ Time of commencement of resettlement of 
y ulian  _\h Project Affected People (PAP). 
f f MF ‘ eriod by which resettlement of PAP will be 

il | r 15 

ate - 

Sa dy 
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Environmental Impact Asseablivent 
Report 

over, 
a7 Lease -wise plantation details Not Applicable 
a Lease aren (im ha.) Existing Proposed 

i Area broken up - = 
ii, To be broken up - = 

iii, Area not to be broken-up : = 
b Township aren (in ha.) : 
c Area afforested and proposed (in ha.) : 

Peripheral Bumps | Roads | Township | Others 
i Existing 

ii Proposed 

d No. and type of trees planted and proposed 
i Existin 

When plantation was started? Month / ¥car 
No. of plant species planted Number saplings (per ha.) 

Survival rate 4 Ave. height 

ii Proposed 

No. of plant species to be planted Number of saplings 
(per ha.) 

38 Environmental health and safety 
a What major health and safety hazards are None 

anticipated? 

What provisions have been made/proposed to be As per Mines Act! Rules 
made to conform to health and safety 
requirements? 

b Incase of an existing mine 
i Comprehensive report on health status As per Mines Act’ Rules 

of the workers as under the Mines “Act annexed 

ii Mineralogical composition of RPM (dust) 
« Free silica Not applicable 

Chromium* (Total as well as Not applicable 
Hexavalent 

* Lead?* Not applicable 
[* Only for Chromite mines] 
[** Only for Base Metal mines] 

Information on radiation protection measures, if Not applicable 
applicable 

34, Environmental Management Plan 

lient features of environmental protection measures 

Environmental issues* | Already practiced, if 
applicable ESOROeS 

1G 

Seal boat h 
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Environmental Impact Asscablifint 

Report 

1 Air pollution = * Regular water sprinkling 
* Plantation activities along the roads to 
reduce the impact of dust in the nearby 
villages 

2 Water pollution . * Mining will be done not beyond the 
ground water depth, to avoid Ground 

water pollution, 
3. Water conservation = Not Applicable 

* Well maintained vehicles will be used 
for transportation in order to reduce 

+ Notue pollution . noise during movement of vehicles 
* Proper maintenance of machines will 

be done to reduce the noise levels. 
5 Solid waste ! Tailings - Not Applicable 

fi. Land degradation - Not Applicable 

iF Erosion & Sediment . Not Applicable 

& Top soil - Not Applicable 

HE Ground vibration : Not Applicable 
10. Wildlife conservation - Not Applicable 
LL, Forest protection - Net Applicable 

iz, | ihe eee) i Not Applicable 
[* As applicable] 

40 | Compliance with environmental safeguards (For existing Ves No 
units) 
Status of the compliance of conditions of Z ra 

Environmental clearance issued by MoEF, 
if_any, enclosed. 

Status of the compliance of ‘Consent to . ¥ 
Operate’ issued by SPCB, ifany, enclosed. 
Latest ‘environmental statement’ enclosed, = ¥ 

41 | Scoping of EIA 
Whether environtiental impact assessment Yes 
of the project hns been carried out by following scoping 
process? 
If yes, a copy of scoping of ELA annexed, Details given in Section | 

42 | Mine closure 
|__| Have you planned mine closure? No 

b_ | Submitted a conceptual mine closure plan, No 
¢ | [fyes, indicate estimated amount for implementing the same TSI600 (396 of the total 

{in Rs. lakhs) Praject cost} 
43 | Capital cost of the project (in Rs.) #160000 

(Based _on latest estimate) 

ei
n 
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Environmental Impact Assestednt 
Report 

Total Cost No. Environment Management Plan (EMP) Cost Estimation KRs.) 

a. Plantation 

100 saplings * @95 Rs, / 
)_ No of plants (95 Res. / sapling) bapling) _PS00 

fi) _| Tree Guard (@@21500/- per unit) 2, 10,0000 
r800lts, Per day x 300 

ater Demand for plantation (@100saplings x4 [working days) x 
h, itres of water* twice per day = 800 ltrs.) (1.1Rs, ‘L) 26400 
ba for prevention & control of soil erosion 

d management of silt shall be undertaken, 
rotection of dump against erosion, if any, shall 

be carried out with geo-textile matting or other = 
c. _ fmaterial, CKO 

sprinkling on haulage route for dust suppression L. 
(600 m length = 6m width * | litres of water . L100*7.2 KLD of 
per m* /2 times a day=7.2KLD water/day x 300 (working 

d. Rs. 1100 for per KLD of water/day) days) 2376000 
Cost of monitoring of air 

e.  quality(PMo,PMs,NOx,S05), water 
quality(ground water and surface water),sail 
quality and ambient noise level Z 250,000 

f (Cost fer environmental cell « Environmental 

Engineer: | 
«Gardener :3 HOO000 

fg: (Fund for COVID-19 BOO 
Total 2849700 

45 Amount carmarked for socio-economic 

Welfare measures for the nearby villages other than 

R&R plans. 
AG Public Hearing To be followed 
47 Whether the following approvals* (wherever YES 

applicable) have been obtained? 
Site clearance from MoEF = 
Consent for Establishment’ from the State Pollution 
Control Board 

c NOC from Atomic Mineral Division - 
d Mining plan approval from IBM / Ministry of Coal : 
& In case of existing mines, mining scheme approval from 

IBM 
f Forestry clearance under FCA, 1980 - 

ii £ NOC from Chief Controller of Explosives - 
RES Commitment regarding availability / pumping of water 

I. Gas from the concerned Authorities 
fs" “si “In case of ML area falling in notified areas of the Central 

~ round Water Authority, NOC from them, 

18 
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Eaviroomental Impact Asvess Hl 
Report 

[* Annex copies of approvals and number them] 

a8 Was / is there any court case relating to the project or 
related nctivitics? If so, provide details present states, Na 

19 
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RUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 

BANDA 

ELA/EMP CHAPTER-1- INTRODUCTION 

CHAPTER-1 

INTRODUCTION 

1.0 PURPOSE OF THE REPORT 

Environmental Impact Assessment (ELA) is a decision making tool to the authorities, which brings forth 

the factual position about a project that enables them in arriving at an appropriate conclusion for the 

proposed projects, to retain them if environmentally sound, and reject if found having deleterious 

overall impact. ELA identifies the extent of the environmental, social and economic impacts of a project 

Prior to decision-making. ELA systematically examines both beneficial and adverse impacts of the 

proposed project over and above the prevailing conditions of environmental parameters and ensure that 

these impacts are taken into account during the project designing stage itself and the values of the 

combined impacts are never allowed to execed and remain within the statutory norms. 

Environmental Impact Assessment report is prepared to comply with the Terms of Reference (TOR) 

received from SEAC vide Letter no. - 429/parya/SEACS000/2019 on dated 27-11-2019 under ELA 

notification of the MoEF (Feb, 2010) and also the ELA Guidance Manual for Mining of Minerals of 

MoEF, Govt. of India, for seeking environmental clearance for Building Stone (Khanda, Gitty, Boulder) 

Mining Propect which applied mining lease area is 2,0 hectares falling under category “BI”, The lease 

area lies near Village Jarar, Tehsil Naraini & District- Banda, 

1.1 IDENTIFICATION OF PROJECT PROPONENT 

The project is being proposed by Shri Safdar Ali SO-Late Shri Farzand Ali, The ELA/EMP report is 

prepared as per the TOR granted under the ELA Notification. In order to assess the impact on 

environment duc to proposed mine, it is necessary to ascertain present status of environment prevailing 

at the project site and identification and assessment of impacts on the environment of the proposed 

Operations, 

1.2 BRIEF DESCRIPTION OF PROJECT 

The proposed project is Building Stone, Khandas & Gitti, Boulder Mining Project and the estimated 

project cost is Rs 61,20,000, The proponent has applied for mining lease for Building Stone, Khandas & 

Gitti, Boulder Mining over an area of 2.0 Heetare at Village: Jarar ,Tehsil: Naraini ,District Banda, Uttar 

Pradesh, 

PROJECT NATURE, SIZE & LOCATION- 
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BANDA 

EIA/EMP CHAPTER-1- INTRODUCTION 

It has been proposed to prepare 20000 m'/Year of Building Stene annually over an area 2.0 Hectare, 

Location 

‘The mining area is located in Gata No. 2490 Khand No.-09 in Village Jarar, Tehsil Naraini & Distriet- 

Banda, Uttar Pradesh. The mining lease / proposed project area falls in Survey of India Toposhect No. 

6307, The mine lease area is located between as follows: 

Project Site co-ordinates Points. Na, Latitude Longitude 

AL 25° 18° 56.05"N S0° 21" 37.59"E 

B 25° 18" 55.32" NM | 30° 21" 38.98" E 
c 25° 18° 5R.86" N 80° 21° 46.28" E 

Db 25° 19" L4a" Ny S0° 21" 44.13" E 
E 25° 18" 58.58" NM | 80° 21° 38.49" E 
F 25° 18" S7.21°M | 80° 21° 39.20" E 

Minerals of mine Building Stone, Khandas & Gitt, Boulder Mining 

Project Mining Project 
Nearest Railway Station Banda about 18.0 Kim North direction 
Nearest Airport Chakeri, Kanpur about 121.0 km in North direction, 

Nearest Highway/State Highway NH 76 about 13.0 km towards East direction from the 

project site. 

Project's Importance toe the country and the region 

Building Stone (Khanda, Gitty, Boulder) Mining Project being weed for construction material and other 

various constructional projects. There is large demand of Gitti- Boulder for roads, railway tracks, 

building construction ete. As per requirement of Gitti-Boulder resource is available under permissible 

limits. Such mining projects boost up the local as well as the economy of state because of 

rapid and cost effective infrastroctural development. 

This project operation will generate employment to the people residing in vicinity for about 300 days 

annually and approximately 24 peoples employed will be benefited directly and indirectly from the 

project, 

1.3 REGULATORY COMPLIANCES & APPLICABLE LAWS/REGULATIONS 

a) There is no legal case against the project and project proponent. 

b} There is no any national park f Sanctuary within 10 kms radius from the project site, 
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BANDA 

ELA/EMP CHAPTER-1- INTRODUCTION 

Uttar Pradesh prescribed the Terms of Reference (TOR) vide Letter no: 429/porya/SEACS000/2019 

dated 27-11-2019. 

1.5 POINT WISE COMPLIANCE OF TOR 

The ol at have been mised cde the SEAC-Uttar Pradesh in the TOR and its a oar arene as under:- 

All nn sechiileal oeuimenth! TAL i. 

EMP ete. should be signed by the 

consultant and project proponent both, 
2, | Copy of all the analysis reports signed Complicd 

by analyst approved by NABL or . ; ; 

MOEF&CC shall be annexed with then | (Shall be available at the time of presentation.) 
ELA report and original analysis report 

should be presented at the time of 

presentation, 

3. | MOU signed between the project Complied 
Proponent and the consultant should be (Record available) 

submitter. 
4. | Year-wise production details sinee 1994 | The project proposal submitted in 2019 for 

should be given, clearly stating the | 20000 m'/ year as per LOW, It is newly proposed 

highest production achieved in any one | project only LOT has been issued and production 

year prior to 1994, It may also be | will be commenced after getting EC. 
categorically informed whether there 

had been any increase in production 

after the EIA Notification, 1994 came 

Into force wert the highest production 

achieved prior to 1994, 

5. | The lab conducting the analysis should | Monitoring has been done by the M/s Ultra 

be authenticated and registered, Testing & Research Laboratory, Noida, Unar 
Pradesh which ts certified by NABL and MOEF 

& CC. The NABL accreditation No. TC-8189. 

‘The validity of accreditation upto 15/11/2020 
é. | A copy of document in support of fact | The copy of letter of intent (LOT) of mining 

that the proponent is the rightful lessee 

of the mine should be given. 

lease issued by the District Magistrate, Banda, 

LLP. vide letter mo. 820/khanij-30, Banda, 

dated 08-06-2019 in favour of Shri Safdar Ali 

S/O-Late Shri Farzand Ali for mining of 

Building Stone, Khandas & Gitti, Boulder. 

LO! (Copy) is attached as Annexure I, 

All documents Including approved 
mine plan prepared by ROP 

authorized by Indian Bureau of Mines 

Ye Directorate of Geology and Mines, 

Mining Plan and Progressive Mine Closure Plan 

of proposed mining lease area has been 

approved by Director General of Mines and 

Geology Department, Lucknow (U.P.). Vide 
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Lucknow), ELA and public hearing 

should be compatible with one and 

other in terms of the mine lease area, 

production level, waste generation and 

its management and mining technology 

and should be in the mame of lessee. 

The mine plan should take into account 

the conditions of the mine lease, if any, 

in terms of distance to be left un- 

worked fram the river lowing nearby, 

| Letter No, 765/MINING PLAN/2016 on dated 
1308/2019. Approved Mining Plan (Copy) is 

attached as Annexure UL. 

“All corner coordinates of the mine lease 

aren, superimposed on a High 

Resolution Imagery/toposheet should 

be provided. Such an Imagery of the 

proposed area should clearly show the 

land use and other ecologteal features 

of the study area (core and buffer 

zone), 

below. 

All comers of the coordinates of ML area are 

superimposed on toposheet of survey of India 

Toposheet No. G37, 
Coordinates of the mine lease area as given 

Latltude Longitude 

25° 18" 56,.05°N 80° 21° 37,59°E 

25° 18" 35.32" N 50° 21" 38.98" E 
25° 18" 58.86" N BOP 21" 46.28" E 
23° 19" L4e" N 80° 21° 44.13" E 

25° 18" 38.58" N BO? 21" 38.09" E 

i 
C
e
 

25° 18 57.21" N BOF 21" 39.20" E 
Imagery of the proposed area clearly shows the 
land use and other ecological features of the 

study area (core and buffer zone) for Land use 
and High resolution Imagery FCC maps are 
prepared with uae a RS—GIS technique. 

Information should be provided in 

survey of India toposheet 1:50,000 scale 

indicating geological map of the areca, 

geomorphology of landform of the area, 

existing minerals and history of the 
area, important water bodies, streams 

and rivers and soil characteristics. 

Key plan is enclosed as plate no, | 

Geomorphology of landform of the area is given 
in Chapter mo 2 of ELA/EMP report as per 

1:50,000 senle. 

Details about the land proposed for 

mining activities should be given with 

information as to whether mining 

conforms to the land use policy of the 

state; land diversion for mining should 

have approval from state land use 
board or the concerned authority, 

Yes mining will be done as per the guideline of 
central / state govt. Policy. 

~| It should be clearly stated whether the 

‘| proponent company has a well Inid 

| down Environment policy approved by 

Yes, lessee has a well laid down Environment 

Policy. 

Follow-up environmental awareness among the 

So haley Rely 
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its Hoard of directors? If so, it may be 

spelt out in the ELA report with 
description of the prescribed operating 

process/procedures to bring into focus 

any infringement/devintion/yiolation of 

the environmental of forest 

normsvconditions? The hierarchical 

system or administrative order of the 

company to deal with the 
tnvironmental issues and for ensuring 

compliance with the EC conditions may 

also be given. The system of reporting 
of non compliances’ violations of 

environmental norms to the board of 
Directors of the company and/or 

shareholders or stakeholders at large 

may also be indicated in the ELA 
report. 

employees and encourage them to work in an 

enviroamentally Responsible Manner, 

Trained, educate and inform our employees 
about environmental management issues that 

may no affect their work and Health, 

Where required by legislation or where 

significant health, safety or environmental 
hazards exist, develop and maintain appropriate 

emergency and spill response programmes. 

The Company shall be aware about 

environmental issued and insuring compliances 

and conditions which applicable for the project. 

Issues relating to mine safety, including 

subsidence study in case of 

underground mining and slope study in 

case of open cast mining, blasting study 
etc. should be detailed. The proposed 
safezuard measures in cach case should 

alse be provided. 

Mining is being done by open cast mining so no 

subsidence study is required, All the safe guards 
measures shall be provided whose details are 

given in Chapter Nod, 

13. The study aren will comprise of 10 km 

sone around the mine lease from the 

lease periphery and data contained in 

the ELA such as waste generation ete. 

should be for the life of mine / lease 

period. 

Study arca comprises of 10 Kms radius around 

the mine lease bowndary. Topographic Map 
showing 10 Kim radius around the ML ares has 

been furnished in the ELA report, 

All the data contained in the ELA/EMP Report 

are for lease period of mine 

Study aren selected for monitoring encompasses 

the area/location around 10 kins (aerial) radius, 

Jarar O.28kms towards East 
Jahangirabad 1.06 kims towards South 

Girwan 2.34 kms towards Enst 

Barokhor khurd 1.69 kms towards North- 
East 

Barokhar buzurg | 4.67 kms towards North _| 
Map showing all the monitoring location is 
attached as Annexure IIL. 

‘nd use of the study area delineating 
forest area, agricultural land, grazing 

The Lease area falling under stony area and used 
for Building Stone purpose. Toposheet Map, and 

ie | 
‘| 

Ser belone fk, 
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land, wild life sanctuary and national 
park, migratory route of fauna, water 

bodies, Human settlements and other 
ecological features should be ineleated, 

other relevant jmageries along with the 
document support has been Chapter no 2. 

A Certificate from the Competent 
Authority in the State Forest 
Department should be provided, 
confirming the involvenent of forest 

land, if any, in the project area. In the 
event of any contrary claim by the 
Project Proponent reparding the status 

of forests, the site may be inspected by 
the State Forest Department along with 
the Regional Office of the Ministry to 
ascertain the status of forests, based on 
which, the Certificate in this regard as 
mentioned abowe be issued, Im all such 
cases, it would be desirable for 

representative of the State Forest 

Department to assist the Expert 

Appraisal Committers, 

The Mining Lease area does not involve any 
forest land. The land of the Mining lease area is 

Government land (Stony area). 

Li. Status of forestry clearance for the 
broken wp area and virgin forestland 
involved in the Project Including 

deposition of net present value (NPV) 

and compensatory afforestation (CA) 

should be indicated. A copy of the 
forestry clearance should also be 
furnished. 

The land of the Mining lease area is Government 
land on the Stony area and this area is free from 

any reservation of Forest Department Uttar 
Pradesh Government, 

17. Implementation status of recognition of 
forest rights under the Schedoled 

Tribes and other Traditional Forest 

Dwellers (Recognition of Forest Rights) 

Act, 2006 should be indicated, 

There is no involvement of forest land in the 
Project area Hence it is not applicable. 

18. The vegetation in the RE! PF areas in 

the study areca, with necessary details, 

should be given, 

Project area not falling under Reserve 
forest/Protected Forest in the core zone area, 

.| A study shall be got done to as certain 
the impact of the Mining Project on 
wildlife of the study area and detafls 

furnished. Impact of the project on the 

wildlife in the surrounding and any 

The study areas have No any Wildlife sanctuary 
with in 10 Kms Radius. Therefore, Not 
Applicable, 

ather protected area and accordingly 

oe 

rahe Marr Oy 
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detailed mitigative measures required, 

should be worked out with cost 

implications and submitted. 

Location of national parks, sanctuaries, 

biosphere reserves, wild life corridors, 

tiger/elephant reserves (existing as well 

as proposed), if any, within 10 km of 
the mine lease should be clearly 

indicated supported by a location map 

duly authenticated by chief wild life 
warden necessary clearance, if amy, a3 

may be applicable to such projects due 

to proximity of the ecologically sensitive 

areas a’ mentioned above should be 

obtained from the state wild life 

department/Chief Wild Life Warden 

under the Wild Life (Protection) Act, 

1972 and copy furnished. 

There is no Wational Parks, Sanctuaries, 

Biosphere Reserves, wildlife Corridors, 

Tiger/Elephant, Reserves within 10 kms within 

the proposed mine lease area. 

a1. A detailed biological study for the study 

area [core zone and buffer zone (10 km 

radigs of the periphery of the mine 
lense)] shall be carried out covering 

both terrestrial and aquatic flora and 

fauna. Details of flora anc fauna, duly 

authenticated, scparately for core and 

hoffer zone should be furnished based 

on fickd survey clearly indicating the 

schedule of the fauna present. 

A detailed biological study (of 10 Kms radius 
study areca} was conducted by Ecology and 

Biediversity Expert and the details are 
incorporated in the ELA/EMP Report, 

There is a KEN River flowing towards west 

direction from the project site which is approx. 5 

kms, A canal originate from Ken river flowing 

near to the project site. The Enst distance of 

Canal is 2.50 kms from the project site and used 

for Land Irrigation, 

The water quality of Canal Water and other 
villages of monitoring station given in surface 

water quality. 

The detailed biological study in the 10 kms 
periphery has been described in Chapter 4, 

22. Proximity to <Arens declared os 

‘Critically Pollated’ or the Project 

areas likely to come under the “Aravali 
Range’, (attracting court restrictions 

or mining operations), should alsa be 

' icated and where so required, 

France certifications from the 

ribed Authorities, such os the 

f or State Mining Dept. Should be 
red and furnished to the effeet that 

The project site is neither falling in proximity 
area declared as Critically Polluted mor falling in 

Aravali Range. 

The valid and lawful LOL of this project site has 

been granted to the lease holder by the Mining 

Department of UP Goverment is enclosed as 

Annexure-I. 

Seabee, byt 
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the proposed mining activities could he 

considered. 

23, Impact of change of land use should be 
piven, 

There shall be No aliernation in the land use as 

the project is of Building Stone, Khandas & 

Gitti, Boulder. Approved Mining plan along 

with the LO] is attached as Annexure II and I 

respectively. 

24, Impact of Mining on the hydrology of 

the area including water flow in the 

river adjoining the mine lease, It should 

also take into account the inundation of 

mined out area due to flow of water 

from the river, 

The water body ken river approx, § kms away 

from the lease area anc mining is open cast and 

there is no water flow fram the mine area 

towards river. There is no any impact on river, 

RK & EF plan/compensation details for 

the project affected people (PAP) 

should be furnished. While preparing 

the R & R plan, the National 

Rchabilitation & Resettlement Policy 
should be kept In view. In respeet of 
SCs (STs and other weaker sections of 

the society in the study area, a need 

based sample survey, family-wise, 

should be undertaken to assess their 

requirements, and action programmes 

prepared and submitted accordingly, 
integrating the sector al programmes of 

line departments of the State 

Government. 

There will be no significant Project Affected 
Person (PAF) by the proposed mining activities, 

Henee, there is no need of RAR Plan. if any 

case found on the basis of assessment may be 

compensate te affected people. 

One season (Non Monsoon) primary 

baseline data on ambient air quality 
(PM2.5, PM10, SOX and NOX), water 

quality, noise level, soil and flora and 

fauna shall be collected and the AAQ 

data so collected presented data-wise in 

the EIA and EMF report. Site -specific 

meteorological data should also be 

collected. The Iocation of the 

monitoring stations should be justified. 

There should be at beast one monitoring 

“station within 500 m of the mine lease 

im the downwind 

direction. 

predominant 

One season (Non Monsoon) primary baseline 
data on ambient air quality (PMj5, PMis, SOx 

and NOx), water quality, noise level, soil and 

flora and fauna monitoring was carried in the 

monitoring sites of 10 kms periphery whereas 

monitoring site near lease area was also 

considered ag site within 500 m radius. The 
monitoring was done from Ist Oct, 2019 to 31st 
December, 2019 by Ultra Testing Research 

Laboratory (MoEF & CC approved Laboratory), 

The details have been given in the report where 

required and the test reports are attached as 
Annexure ¥, 

ren Air quality modeling was carried out impact of Air_quality modeling should be carried 

} —_ 

Pape & 
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out for prediction of impact of project 

on the air quality of the area, It should 
also take into account the impact of 

movement of vehicle for transportation 

of mineral. The details of the dispersion 

mode! used and input parameters used 

for modeling should be provided. The 

air quality contours may be shown on a 
location map clearly indicating the 

location of the site, location of sensitive 

receptors, if any, and the habitation. 

The wind rose showing pre-dominant 

wind direction may also be indicated on 

the map. 

Air quality has been incorporated in Seetion 3 of 

ELAVEMP report. 

Wind Rose Diagram shown in Section 3. 

28, The water requirement for the project, 

Its avallability and souree to be 
furnished. Fresh water requirement for 

the project should be indicated. 

The Total Water requirement in this project site 

is approx. #38 KLO which consumed for 

Various purpose as follows- 

Dust Suppression = 7.20 KLD, 

Plantation= 0.80 KLD, 

Domestic Purpose= 0.38 KLD 

The water requirement for the project is given in 

Chapter 2. 
Zo. Necessary clearance from the 

Competent Authority for drawl of 
requisite quantity of water for the 

project should be provided. 

Not Applicable 

Water will be taken from near villages through 

tankers. 

30. Details of water conservation measures 

proposed to be adopted in the projected 

should be given. 

The project do not consume any process water 

exeept for drinking, dust suppression and 

plantation. 
aL. Details oof rainwater harvesting 

proposed, if any, in the project should 

be provided. 

Not Applicable 

32. Impact of the project on the water 

quality both surface and groundwater 

should be assessed and mecessary 

safegonrd measures, if any required 

should be provided, 

* Surface Water 

There is no significant adverse impact on surface 

water duc to project activity. There is no water 

requirement in project activity, 

« Ground Water 

The ground water quality will mot be affected 
due to mining activity. 

Impact of the project on the water quality and its 

mitigation measures has been incorporated in the 

ELA/EMP report. 
») Based on the actual monitored data, it 

vie clearly be shown whether working 
aay interseet_groundwater, Necessary 

The maximum working depth of mining will be 

bench wise width 6 m, height 6m in Stone, So 

mining depth will not intersect the ground water 
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data and documentation in this regard 

may be provided. In case the working 

will intersect groundwater table, a 

detailed hydro geological study should 

he undertaken and report farnished. 

Necessary permission from Central 

Ground Water Authority for working 

below ground water and for pumping 

of groundwater should also be obtained 

and copy furnished. 

table. Hence permission is not required from 
CGWA, 

Water requirement will be met by tanker supply 

therefore permission from Central Ground Water 

Authority for pumping of Ground water is mot 

required. The approved mining plan is atiached 

as Annexure UL, 

Details of any stream, seasonal or 
otherwise, passing through the lease 
area oancl modification (diversion 

proposed, if any, and the impact of the 

same on the hydrology 

The canal water flowing 2.50 kms in the Easi 

direction which is away from the project site and 
there is no diversion modification required to 

canal stream, 

A time bound Progressive Greenbelt 
Development Plan shall be prepared in 

a tabular form (indicating the linear 

and quantitative coverage, plant species 

and time frame) amd submitted, 

keeping in mind, the same will have to 

be executed up front on commencement 

of the project. 

There is no field available for plantation in the 

lease area due to stony surface in liv of land the 

plantation shall be made by consultation with 
forest department or Gram Panchayat. The 

number of trees shall be planted on the basis of 
the survival in the ares. 

36, Impact on loeal transport 

infrastructure due to project should be 

indicated. Projected inerense in truck 

traffic as a result of the project in the 

present road network (including those 

outside the project area) should be 

worked out, indicating whether it Is 

capable of handling the increased load. 

Arrangement for improving the 
infrastructure, if contemplated 

{including action to be taken by other 
agencies such as state povernment) 

should covered, 

Impact on local transpert infrastructure duc to 

the project has been assessed, There will not so 
much impact on local transport. 

j 

Details of the infrastructure faellities to 

be. provided for the mine workers 

i apa be Included yg ELA report. 

Temporary shelter along with temporary toilet 
connected to the soak pil at certain distance and 
drinking water from the mining lease area will 
be provided to the mine workers, 

-| Conceptual post mining land use and Conceptual post mining land use is incorporated 
= 

Pa Z 

i er Ten ent an Ay hy 
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Reclamation and Rehabilitation of 
mined out aren (with plans and with 

adequate number of sections) should be 

given in the ELA report 

349, 

in Chapter 8 of the ELWEMP Report. 

The soil is also generated from joints cracks due 
to mining will be stacked in a temporary stack 
yard will be used for Land Filling purpose, 

Occupational health impact of project 
should be anticipated and preventive 
measures initiated details in this regard 
should be provided. Details of pre- 
Placement medical examination and 
periodical medical examination 
scheduled should be incorporated in the 
EMP. Special attention should be in 
view of stone crusher nearby, 

All Relevant Personal Protective measures 

provided to the all workers, Fre-medical 
cxamination and periodical medical examination 

schedules have been furnished in the 

management plan of ELA/EMP Report. 

40), Measures of social-economic 
significance and influence to the local 
community proposed to be provided by 
project proponent should be indicated. 
As far as possible, quantitative 
dimensions may be given with time 
frame for implementation 

Socio economic measures for the local people 
have been proposed under the component of the 
Corporate Environmental Responsibility along 
with the budgetary allocation have been 

incorporated in the ELA/EMP Report, 

Proposed project will provide the employment 
opportunity to the local community hence 
project will have positive impact on the 

surrounding local community. 

An amount of Rs. 166400 will be allocated for 
CER activities and policy, Detailed break up is 
incorporated in the ELA/EMP Report. 

41. Public hearing points raised snd 
commitment of the project proponent 
on the same along with the time bound 
action plan to implement the same 
should be provided. 

The Public hearing points are raised and 
COMMIMMENts aré point wise attached in the 
Annexure I. 

42, Details of litigation pending against the 
project, if any, with direction / order 
passed by any court of law against the 
project should be given, 

7 
! 

There is no court case or litigation pending 
apainst this project in any court of law. 

»| The cost of project (enpital cost and 
recurring cost) as well as the cost 
towards implementation of EMP should 
clearly be spelt out, 

The cost of projects (capital cost and recurring 
cost) as well as the cost towards implementation 
of EMP) has been described in Chapter 8. 

| aS 
dd, an of Transportation of mined out 

materials as per the Indian Road 
The mine material shall be transported as per 
central/state government. Rules regulation for 
trinsportation of Biulding Stones. Congress for both the ways (loaded as 

Pl 
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well unloaded trucks) load ane its 
impact on Environment, 

45.| 02 km kaeheha haul road to be made | A motorable haul road will be constructed to 
motorable, Submit Flan commect ihe mine site to the nearest 

road/Highway and the plan for the same is 
detailed in Chapter 4. 

46.) Fesides the above, the below mentioned general points are also 

i) All documents to be properly referenced with index and | Complied 
continues numberin 

ii) Where dita are presented in the Report especially in Tables, the | Indicated 
period in which the data were collected and the sources should be 
indicated. 

iii) Project Proponent shall enclose all the analysis/testing reports of | Enclosed 
water, air, soil, noise ete. using the MoEFRCC/NABL accredited 
laboratories. All original analysis/testing reports should be 
available during appraigal of the project. 

iv) Where the documents provided are in language other than | Provided 
English, an English translation should be provided, 

v) The Questionnaire for environmental appraisal of mining projects | Enclosed! 
as devised earlier by the Ministry shall be filled and submitted. 

wi) While preparing the EDA report, the instructions for the | Followed 
Propenents and instructions for the Consultants issued by MOEF 
& CC vide O.M, No. J-11013/41/2006-LA II) dated 4th August, 
2009, which are available on the website of this Ministry, should 

be followed. 
vil) Changes, if any made in the basic scope and project parameters | No 

(as submitted in Form-1 and the PFR for securing TOR) should | \odifications 
be brought te the attention of MoEF&CC with reasons for such 
changes and the permission should be sought, as the TOR may | done 
also have to be altered, Post Public Hearing changes in structure 
amd content of the Final ELAYEMP (other than modifications 
arising out of the P.H. process) will entail conducting the PH 
again with the revised documentation. 

wilt) The ELA report also include (i} strface plan of the area | Included 
indicating contours of main topographic features, drainage and 
mining aren, (it) geological maps and sections and (tii) sections 
of the mine pit and external dumps, if any, clearly showing the 
land features of the adjoining area. 
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CHAPTER- 2 

PROJECT DESCRIPTION 

2.0 GENERAL 

The Environmental Impact Assessment report has been prepared in terms of EIA notification of the 
MoEF dated 14" Sept 2006, as amended on 1" Dee 2009 & 4" April 2011 and the ELA Guidance 
Manual for Mining of Minerals (Feb, 2010) of MoEF, Govt, of India, for secking environmental 

clearance for mining in the existing area of Village: Jarar, Tehsil Naraini & District- Banda, Uttar 

Pradesh of Building Stone, Khandas & Gitti, Boulder Mining Project mining lease measuring 2.0 
hectares with the total cluster area 15.97 Ha, falling under category “BI”. 

2.1 DESCRIPTION OF THE PROJECT 

The proposed project is Building Stone, Khandas & Gitti, Boulder Mining Project and the estimated 
project cost is Rs 61,20,000. The proponent has applied for mining lease for Building Stone, Khandas & 
Gitti, Boulder Mining over an area of 2.0 Hectare at Village: Jarar, Tehsil Naraini & District- Banda, 

Uttar Pradesh. 

2.2 NEED FOR THE PROJECT 

Building Stone, Khandas & Gini, Boulder Mining Project is used for construction material and in other 
various infrastructural projects, There is large demand of Gitti- Boulder for road, railway track, 

building construction ete. Abundant Gitti- Boulder resource is available under permissible limits, Such 

mining projects boost up the local as well as the economy of state because of mipid and cost 
effective infrastructural development. 

Letter of Intent: The Letter Of Intent (LOI) has been issued by the District Magistrate, Banda, U.P, 
vide letter no. §20/khanij-30, Banda,dated 08-06-2019 in favour of Shr Safdar Ali $/O-Late Shei 

Farzand Ali for mining of Building Stone, Khandas & Gitti, Boulder (Copy of LOI has been enclosed 

as Annexure-1), 

Lease Period: 20 Years 

Mine Plan and Progressive Mine Closure Plan: 

Mining Plan and Progressive Mine Closure Plan of proposed mining lease area has been approved by 
Director General of Mines and Geology Department, Lucknow U.P. Vide Letter No. 765/MINING 

a PEAN/2016 on dated 13/08/2019 enclosed as Annexure-IL. 
Bs, { } Ps, 
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2.3 LOCATION DETAILS 

The mining area is located in Gata No, 2450 Khand No,-03 in Village Jarar, Tehsil Naraini & District. 

Banda, Uttar Pradesh. The mining lease / proposed project area falls in Survey of India Toposheet No, 

630/79. The mine lease aren is located between as follows: 

Project Site on-ordinates Points. No. Latitude Longitude 

A 25° 18° 56,05"N 80° 21° 37.59°E 
B 25° 18° 55.52"N | 80° 21' 38,98" E 
Cc 25° 12° 58.86" N | 80°21" 46,28" 
D 25° 19" 14g? HO? 21' 44,13" EF 

E 25° 13" 58.598" NW | 80° 21° 38.69" E 
F 25° 18° 57.21" N | 80°21" 39.70" B 

Minerals of mine Building Stone, Khandas & Gitti, Boulder Mining 

Project Mining Project 
Nearest Railway Station Banda about 18,0 Km Narth direction 
Nearest Airport Chakeri, Kanpur about 121.0 km in North direction. 

Nearest Highway/State Highway 

project sife. 

WH 76 about 13.0 kim towards East direction from the 

Pale 
Stone, Khanda & Gitti, Boulder 
i. 

: Pu caes aie ae atari in 
Naraini, District- Banda(U.P) 

J r Sablon th 

Figure 2.1 Location Map of Project 
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Gate He, 2480, thand Ne, 08 

Toposheet Na: 63C/7 

24 LEASE HOLD AREA 

Figure 2.2 Toposheet Map of Project Site 

The entire lease hold area of 1.2] ha lies in the rock of Building Stone, Khandas & Gitti, Boulder 

Mining Project. The breakup of the land use for ancillary feature around the mining area is piven below: 

Sr. Land use Agriculture | Forest Land | Wasteland | Grazing Land 
No. lurve (ha) (ha) (ha) 

(ha) 
1__| Mining pits Quarry = = 0.124 4 
2 | Approach Road = = 0.001 = 
3 [Du . = z 2 
4 | Office, Resht Shelter ets, : . = = 
3__| Balance undisturbed land = = ES = 

Total - * Lo = 

2.5 TOPOGRAPHY 

The district largely consists of irregular uplands with outcrops of rocks intermingling mostly with 

on — lowlands, frequently under water during rainy season, The Baghein River traverses the district from 

to north-east. The tract lying to the right of the river is intersected by numerous smaller river 

and. rivulet, but to its left is a flat expanse, most part of which is made up of Mar and Kabar soils, 

eroded andiconverted into ravines along the banks of the rivers Ken and the Yamuna. 

aaah plourLts 
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2.6 GEOLOGY OF THE AREA: 

The general slope of lease area is from South-West to North-East direction. No seasonal & perennial 

drainage exists within the lease area, Due to past mining the lease is degraded by mining pit & depth of 

pit varies 3m to Sm. ‘The highest and lowest point in the leasehold is 149.80 mRL towanls South-West 

direction and 143, 10mRL towards North-East direction, Banda district lies between latitude 25° OO)" 

and 25°S9"00" north and longitude 80°06'00" and 81°O0"0" east. Total geographical area of the district 

is 4460 sq. km. District headquarter is at Banda having 04 tehsils and 8 blocks, As per the 2001 census 

the district has population of 1501610 of which 807320 males and 694290 females. Scheduled caste 

population is 311660, Literacy nate of the district is 54.2%, 

Geologically the area comprises Precambrian Bundelkhand granites unconfirmably overlain by 

Vindhyan are quaternary alluvium. The main and major drainage of the district are Yamuna, Ken and 

Baghain which are part of Yamuna river system. 

Physiographically the area can be divided into three physiographic units— 

(1) Alluvial Plain 

(2) Marginal Alluvial 

(3) High Land (Hard rock) area. 

Agriculture is the main source of economy of the district. Both surface and ground water are used for 

irrigation. The net irrigated area is 153204 Ha and the net area sown is 336000 Ha, which shows that 

43.77% area is irrigated by ground water and the surface water while the rest depends on rainfall. 

Length of canal network in the district is 1193 Km. and the number of government tubewells is 460. 

Banda district is drained by Yamuna, Ken and Baghain rivers, River Yamuna bifurcates the district 

Banda from Fatehpur in north and flows from west to east in the entire district. River Ken meets 

Yamuna at Chilla. River Baghain also bifurcates Banda from Chitrakoot in southeast. 

2.7 GEOMORPHOLOGY & SOIL 

a) Geomorphology: 

The district is characterised by alluvial, hard rock as well as marginal alluvium. The district can 

be broadly classified into three physiographic units. (i) The alluvial Plain, (ii) Marginal Alluvial, 

(tii) High Land Area. 

by Soil: 

In Banda district foose sediments as well as black cotton soil ts found. Black cotton soil is 

prominent in the central part. Four major type of soil a) Rakar, b) Mar, c) Kabar and d) Paduo are 

is. , Jominant i in the district. 
ai ~ 4C } IT. 

La édeocrovocr: 

On the basis of hydrogeological information ground water occurs in unconfined conditions in shallow 

xo ‘confined conditions in deeper depth in alluvium. The thickness of alluvium varies from 

f -f Page -17 
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45.00 to 200.00 mbel in the district. Granites (Bundelkhand) has also good potential and yield at 

economical discharge. Ground water occurs in fractures and joints in the hard mock. The potential 

fractures are encountered from around 28.00 to 96.00 meters in some places. 

Depth To Water Level: 

Ags per the depth to water level data of 27 permanent ground water monitoring stations in the year 200%, 

pre monsoon water level ranges from 2.75 mbgl (Rhurand) to 26.95 mbgl (Bhitar Rerdera), In the post 

monsoon period, depth to water level varies from 0.95 mbgl (Girwan) to 22.50 mb! (Pailani). Water 

level fluctuation varies from 0.0 in Rolyhdyajue te 8.02 m at Naraini. It is observed that the hilly and 

rocky area the fluctuation is higher than the plain. Fluctuation is more where bess order streams are 

found 

Long Term Water Level Trend: 

Long term water level trend records in the area from 27 National hydrographic stations (2000-2009) in 

ten years show that (except Mataudh) all other wells are showing declining trend. The falling trend 

ranges from 0.0979 mfyr (Girvan) to 1.5087 m/yr at Paprenda. 

Rainfall & Climate: 

The average annual rainfall is $02.00 mm. The climate is typical subtropical penetrated by long and 

intense summers. About 80% of the annual rainfall is received from south-west monsoon, May is the 

hottest month with mercury shooting upte 47.0°C. With the advance of monsoon by mid-June, 

temperature starts decreasing. January is usually the coldest month with temperature going upto 5.8°C. 

The relative humidity is highest in August about 85% and lowest in April, 

2.9 MINING: 

The procedure of Building Stone (Khanda, Gitty, Boulder) Mining Project process are: 

Proposed Mining Method; The proposed mining method will include the following steps: 

It shall be opencast & mechanized mine. To meet required production wagon drilling with deep hole 

blasting shall be carried out. The blasted material will be handelled with excavator & loaded into 

dumpers. The height & width of bench shall be kept 6m with face slopes 70°. Secondary blasting with 

jackhammer drilling shall be carried out if required, 

Indicate quantum of development & tonnage & grade of production expected pit wide as in table below: 

ROM Gimy, | Saleable Gitty, ‘| Ore to 
Year | Oveturien |)” ‘Khanda, Khanda, | Suberade | Mineral | overburden 

Boulder (cum) | Boulder (cum) i ratio 
lat Nil 20000 20000 Nil Mi Nil 
2nd Nil 20000 20000 Nil Ni Nil 

: 3rd Nil 20000 20000 Nil Nil Nil 
<a Ath Nil 20000 20000 Nil Nil Nil 

LAD ah Nil 20000 20000 Nil Nil Nil 

“Total LOnoo0 t) 
Drilling: \ | 
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The drilling will be done with the help of compressor and jackhammer. In this mine the diameter of hole 

will be 32-34 mm and depth of hele will be kept from 0.8m to 3.3m in a single hole. 

Tasting: 

The hole will be blasted by using ANFO. 

{Ammonium Nitrate Fuel Oil Explosive (ANFO)"means an explosive mixture of ammonium nitrate 

and feel oil which is not cap sensitive, but does not include emulsion or slurry explosive of site mined 

explosive (SME}} 

Loading and Transportation: 

Loading of stone block will be done with help of the winch and crane at both face and on truck. Small 

atone block (patis) is loaded in truck with the help of Excavator. The trocks will be used for 

transportation of stone block and Khandas from mine site to destination. 

fNote:-Hasting shall be carried ont after the permission af District Magistrate, anda (ULP.) and 

Directorate General of Mines Safety, Gwalior (LLP)} 

Blasting shall be dane wader the supervision of blaster and necessary preventive measures shall be 

ioken as per the guidelines of Directorate General af Mines Safety, Gwaliar (U.P) 

No. of Trucks Required (maximum): 

Total capacity of mine : 20000 m? per year 

Total no, of working days 300 days 

Building Stone, Khandas d& Gitt, Boulder extracted in a day : 66.67 cum 

Building Stone, Khandas & Git, Boulder extracted in one truck ; 12-13 cum (approx.) 

No. of truck required per day ; Approximately 5-6 

Trock/tippers 

Restriction of mining: 

The target testing and advanced stages of exploration require larger field camps and the use of heavy 

© equipment at the worksite. Only trained workers or authorized visitors shall be permitted onto worksites 

where heavy equipment is operating. 

Only properly licensed ond trained personnel shall operate heavy equipment. Workers shall be 

constantly vigilunt and never approach heavy equipment unless they are certain the operator knows 

where they are, what they intend to do and where they intend to go. 

Crews shall be fully trained for the job, They shall be provided with appropriate personal protective 

ra ‘ ACRES .2., hard hats, stecl-toed boots, hearing protection, gloves, gogeles and dust masks) Drill 

jo rigs sh {comply with all safety requirements (e.g., guards thet cover all moving parts of machinery, 

/ sh. high pressure air hoses secured with clamps and safety chains) 
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It is o Building Stone, Khandas & Gitti, Boulder mining project over an area of 2.0 ha. at Village: Jarar, 

District Banda, Uttar Pradesh. It has been proposed to collect 20000 m’ per yeur of Building Stone, 

Khandos & Gitti, Boulder annually as per LO, 

Vehicular Traffic Density: 

The roads connect from the mine site to NH-76 which is 13.0 km further East. So, a pass way at every 

100 mi distance will be provided to facilitate easy and smooth movement of heavy duty tracks. 

The Strle Highway has traffic density less than 3-4 trucks per day, On these Highway trucks'trolleys ply 

regularly and these will easily accommodate additional iracks/tippers per day, 

Township: 

Since this mining is intermittent and laborer employed would be mostly from adjoining arcas, no 

permanent establishment ofa colony is proposed. 

Power, Water Supply and Other [nfrastructare Requirement Power: 

All the activities will be carried out manually Le. extraction of the Building Stone, Khandas & Gitti, 

Boulder and loading by the working people, only during the day time. Hence there is no power 

requirement for the project. However solar power panels will be provided for lighting in the shelter at 

the mining bench for the guards in night time. 

Water Supply: 

In the Building Stone, Khandas & Gutti, Boulder projects there is as such no need of water to carry out 

operations. Water will be required for drinking purpese and dust suppression, The number of working 

people is 28 so the water required for drinking purpesc for the workers will be around 0.38 KLD, for 

Plantation will be 0.80 KLD & for the dust suppression will be 7.20 KLD, making the total water 

requirement will be around §.38 KLD. This water will be supplied from the nearby area. 

oo 
Daily water demand 

&.38 KLD 

Ml 

aa e ~ Drinking Purpose Dust Suppression For Plantation 

£ Ol A sag 7.20 KLD 0.90 KLD 

L Sie es —" —— 
i ~$ st il 

1 astructiffe [Site Services: . 
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The workers are mostly locals living in the close proximity of area and will work in shifis during day 

time only thus there is mo requirement of major infrastructural facilities at the site, The following 

infrastructure facilities will be made available for the workers, 

The site services like temporary shelter, first aid box, drinking water and portable toilets facilities will 

be provided to workers at the mine site. 

a) Manager's Office: The activities sholl be supervised by one competent person as overall 

manager. In addition one mining mate cum blaster ts proposed to supervise the drilling and 

blasting operation, Main administrative office is proposed to be set up in nearby locality on 

rental accommodation. However, at site one office of Manager is proposed of about $ x 3 mtr 

Size which shall also provide accommodation for key supervisory staff as well. 

b) Canteen -cum-rest shelter: In order to provide the rest shelter for the personnel working in the 

mine and also to provide tea/refreshment etc. as per the Mines Act, 1952, The arrangement shall 

be made to install a rest shelter-eum-canteen as shown in plate no.4 and shall be utilized by the 

workers, The reat shelter will be for having rest during the lunch hours by the operators! labor. 

The size of rest shelter shall be about [3 x 3 meter to accommodate the working labors. 

e) First Aid Room: To provide the first aid for any sort of injuries encountered during the mining 

operation, one small first aid room will be provided at mine site. First aid kit and sufficient 

stock of material/medicines needed for first aid will be provided as per requirement. As the 

Mining Engineer/Manager and Mining Mates are qualified first aides, they can provide first aid 

to the labor on the spot. 

a) Créche: At present provision of créche is not provided, however in future if women workers 

are employed, arrangement for a small ertche shall be made as per the requirement. 

e} Water Supply: The water supply for drinking purpose proposed will be made available by 

hired tanker. The water will be taken from the village Public water supply which is just 0.5 Kim. 

away from the mine site and is controlled by the public health department of the state 

Government. The water form supply tube well is used for the entire village Banda, Therefore 

the same arrangement shall continue for the mines as well, 

f) Store: Since the mining operation will involve heavy carth moving machinery, a small 

storeroom will be provided for day to day operations, No provisions for a separate workshop are 

being made as the heavy repairs will be carried out elsewhere. 

Manpower Requirement: 

The manpower requirement for the proposed project will be around 28. Apart from these the local 

manpower may also be required for excavation, transportation and loading/unloading of Building Stone, 

Khandas & Gitti, Boulder in. dumpers‘trucksirolleys, 

: ane Oo Ty &. No. Category Numbers 
nie a PSN l. Mining Engineer{Full time) ol 

“ f can Zz Geologist(Full time) ol 

i , —_— 
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a. Mines mate / Blaster Ol 

4, Drivers o3 
5. Supervisor 2 
6, Time Keeper ol 

7. Office Assistant Dispatch OL 
Supervisor 

8. Compressor operator Ol 
9, Wagon Drill operater ol 

10. Picee rated workers 16 
TOTAL 28 

ith hoe be 
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CHAPTER-3 

DESCRIPTION OF ENVIRONMENT 

3.4 INTRODUCTION 

This section contains the description of baseline studies of the area within 10 Km radius surrounding the 

Jarar, “Building Stone, Khandas & Git, Boulder Mine", Tehsil- Naraini, District- Banda, Uttar 

Pradesh. The study was undertaken for prevailing environment in respect of land, air, water (both 

ground and surface), soil, noise, biclogical (both flora and fauna). The data collected has been used to 

understand the existing environment scenario around the proposed mining project against which the 

potential impacts of the proposed project can be assessed, 

3.1 5STUDY AREA AND PERIOD 

Studies of various environmental parameters have been done within 10 km radius area of the proposed 

project site. The impact identification always commences with the collection of baseline data such as 

Ambient Air Quality, Meteorology, Ground and Surface Water Quality, Noise levels, Soil Quality, Land 

use pattern, Biological Environment and Socio-economle aspects, within the study zone of 10 km. 

radius. 

3.2 LAND ENVIRONMENT 

LAND USE PATTERN 

The land use pattern will mainly deal with the land use and land cover study within project site and 

surr@unding buffer area. Land use refers to Man's activity and various uses which are carried out on 

land. Land cover refers to natural physical characteristics of earth surface like natural vegetation, water 

bodies, rock/soil, artificial cover and others result to land transformation. 

Land use and land cover are interchangeable process due to man's activities interference. 

10 km radius study buffer area has taken for preparation and analysis of land use pattern. 

Adopted Methodology 

Data Used 

© Satellite Image- Resourcesat-| 

“ Sensor- LISS [Il 

=.” Band Combination- 2,3,4 

. °¥ ancillary 501 Toposheets and other reference map 
f 

Salient tes of the adopted methodology for land use maps preparation of study area are given 

Hf 
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¥ t 
Satellite Data Acqnisition Ancillary Data as SO1 

Tope map and Google data 

¥ | 

Satellite data enhancement and Geo- referencing of 

classification of study area ancillary data 

al 

Land use and land cover map preparation with 

GTS ayers generation using DIP and Visual 

Interpretation 

Ground Truth Survey 

Rectifications of land useland cover maps 

and generate study area statics 

- 

Final Map Compasition at 

1:50,000 scale 

Mine Lease Area: - 1.21 Hee. 

ANALYSIS OF LAND USE PATTERN 

Table 3.1 Land UsefLand Cover Area Statics of Buffer Zone 

S.No. LU/LC Class Area in Sq. hectare % Arem 
1 Agriculture 23210.45 73.85 
2 Waste Lamd/Open Land 6015.62 19,14 

3 Build-up area 1587.54 50.5 

4 River 491.21 1,56 
§ Forest 123.75 0.40 

Total SL428.57 100,00 

Source: Satelive Image Baved 
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Pie Chart of LULC 10 km Radius Buffer Study Area 

Sea TESS = 

‘Areain Sq. hectare 

3.3 AIR ENVIRONMENT 

Selection of Air Quality Monitoring Stations 

Ambient air quality monitoring stations were selected primarily on the basis of surface influence, 

demographic influence and meteorological influence. From the meteorological data already available at 

the near-most site the frequency and duration of wind is preliminary determined, from which the likely 

wind rose diagram is first drawn. Out of four, two monitoring stations were selected in the direction of 

ithe most predominant wind direction (Up wind); one in the downwind side, ome closer to the project 

site, 

24 hourly monitoring was carried owt for 50;, NO), PMy5 & PM) twice a week at cach station for a 

study period of 3 months 

3.3.1 Wind Speed 

Wind speed and wind direction data recorded during the study period is useful in identifying the 

influence of meteorology on the air quality of the area. Based on the collected meteorological data, 

relative percentage frequencies of different wind directions are calculated and plotted as wind roses of 

Sixteen directions viz, NW, NNE, NE, ENE, E, ESE, SE, SSE, 5, SSW, SW, WSW, W. WNW, NW and 

NNW for eight hourly and twenty four hour duration respectively. The observed wind pattern during the 

study period is deseribed below and is plotted for the study period. The predominant over all wind 

patterns for the study period is from West to East direction, 
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Windrose Diagram 
‘6 Frequency of Wind Speed from a Cirection 
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Figure 3.1 Wind rose Diagram 

Methods for monitoring 

The Central Pollution Control Board (CPCE) has published comprehensive document on emission 

testing regulations (“Emission Regulations Part-3, 1985"). Those procedures relevant to the particulate 

monitoring are summarized in Table 3.2(i): 

Table 3.2(0): Methods adopted for PMis PM, $0, and NOx (as NO,) 

Minimum 
Parameters Technique Technical Protocol 

Detectable Limit 

PMs 5 Gravimetric method US EPA Method 5 (wefm’) 

PMig Gravimetric method IS 5152 (Part-XXI11) 5 (ugim) 

Sulphur Dioxide West and Gacke 15-5182 (Part-II) 4 (ug'm’) 

Nitrogen Oxide Jacob & Hochheiser 18-5182 (Part-V1) 7 (ugim") 

i. Particulate Matter (PM):- 

The CPCE methad and IS 5182 (Part-XXID adopt a very similar approach to particulate sampling. 

There are some differences in the expressions used, but they are generally of no practical significance, It 

is recommended tHat' CPCB method is adapted, 

fi. Equipment calibration: 

So Were, 
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For accurate testing of emission sources, the components of the sampling train is calibrated by outsource 

and supplier (Master Calibrator) standards and solutions are used, calibrated under certified reference 

material, 

The ambient air quality primary data were collected to find ihe existing emissions / conditions, The data 

is given in Table No, 3.2 (ii) and the ambient air quality Secondary data is osed. The data is given in 

Table No. 3.2 (iii) 

Table 3.2 (ii}- Ambient air quality Primary data monitoring stations 

Station Name of the Distance from the project site Zone Study Area 

Code station (Project Area 
AGH Jarar 0.28kms towards Exct Project Area 

AQ2 Jahangirabad 1.06 kins towards South Study Area 

AQ3 Girwan 2.34 kms towards East Study Arca 

AQd Barokhar khurd 1,69 kms towards North-East Study Area 

AQS Barokhar buzung 4.67 kms towards North Study Area 

Table 3.2(ii) Ambient Air Quality Status 

Average of Sr. No. af Maximum | Minimum CPCE 
Pollotant | Location total no, of 

No. observation pe EE SE Standarcds 

AQT 11.98 9.36 10.80 

AQ2 14.65 9,12 14 
! SO; 24 

"| (agim’) =|_AQ3 11.35 9.12 10.13 #0.0 
AQ 11.46 $12 10,33 

AQS 11.53 £.36 9.42 

AQT 27.14 21.45 24.64 

NO; AQ? 26.78 21,55 23,82 
Zz 24 40.0 (upim*) AQ 27.54 22.46 25.21 

AOS 26.78 20.49 24.34 
ADS 26.34 20.78 24.03 

AQ 68.24 6148 64.84 

: PMiC AQ “ 79.65 63.79 70.24 

~ | (ugfm’) AQ3 74,61 61.45 67.26 100 
AQ4 T3352 63.45 70.89 

AQS 67.13 62.35 O4.28 

AQI 38.51 3147 33.82 
ae PM2.5 AE. 41,28 34.76 38.10 7 ee 24 

Shs. agin’) AQ 34.39 EAE 34.71 60.0 
Ty AQd 39.51 33,74 37.26 

4 AQS 38,39 42.69 35.21 
“GO AQ 0.67 0.53 0.60 

5 (ugim’) AQQ 24 0.69 0.53 0.64 
=i AQG 0.69 0.53 0.62 4 
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Aga 0.79 0,66 0.73 
AQS 0.50 0.68 0.63 

eS
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E
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| Minimum sree 7/34.7631.15 

Figure 3,2 Graphical representations of Particulate Pollutants (PM and PM 55) 
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Figure 3.4 Graphical representation of gaseous OO pollutant 

Observations: 

Ambient Air Quality Monitoring reveals that the maximum & minimum concentrations of PM1O forall 

the AQ5 monitoring stations were found to be ranging between 79.65 pg/m’ and 61.45 yginy’ and the 

maximum & minimum concentrations of PM 2.5 for all the AQS monitoring stations were found to be 

ranging between 41.28 wp/m’ and 31.47 p/m’. 

As far as the gascous pollutants SO2 and NO2 are concerned, the prescribed CPCB limit of 80 yg/m?* 

for residential and rural area has never surpassed at any station. The maximum concentration of S02 

was found at AQ2 with a value 14.65 ye/m’ and minimum at AQ4 with a value 8.12 pg/m’. The 

maximum concentrations of NO2 were found at AQ3 with a value 27.54 g/m’ and minimum at AQS 

with a value 20.78 jigfm 

Free Sid);: 

-Table 3.2 (iv) Silica Contents in dust of alr samples collected 

SiO, (ug/m’) AQ AQ2 AQ3 AQ AQS 
Minimum 5.69 4.02 195 2.02 3.78 

Maximum 4.08 4.78 4.48 425 4.17 

Observations: 

ee The concentrations of SiO, were found to be in range of 1,95 to 4,78 sail 

“Ss 
fr Nea \TER ENVIRONMENT 

i UND WATER 
samples were collected from the study area, The location of sampling points is shown in 

x 3, 1@ and the physico-chemical analysis of the water samples is given in the Table 3.4.1 (ii). 
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___ Table 3.4.1 (1) Ground water sampling locations 

Station Ne. Location Distance (kam) 

GW! Jarar{Handpump) (28k towards Bast 

GW2 Jahangirabod( Hand pump) 1.06 kms towards South 

OWS ‘Girwan(Handpump} 2.34 hime towards East 

awa Barokhar buzurg(Handpump) 6.67 kms towards North 
Table 3.3.1 (ii) Physico-chemical properties of ground water Study Area 

Sampling October 2019 (GW1) 

Permisnitiie firnie in 
/3Ne)  Parnmeter ‘Test Method Units | APerptabte | ine i 
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Sampling November 2019 (GW) 
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(GW) Sampling December 2019 
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Sampling October 2019 (GW2) 

" a as es 
=a OF WU i % 

Srcalhaliger Oty 

111

1656



BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 
BANDA 

ELVEMP CHAPTER-3- DESCRIPTION OF ENVIRONMENT 

Sampling November 2019 (GW2) 

Permissible Limit in SNo| Parameter Test Method | Revety | units | APPIN | ne Atnenee of 
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Sampling December 2019 (GW2) 

RESULTS. 
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Sampling October 2019 (GW) 
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Sampling November 2019 (GW3) 
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Sampli 
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Sampling October 2019 (Wa) 
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Sampling November 2019 (GW) 
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Sampling December 2019 (GW) 
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Observation: 

Analysis of results of ground water reveals the following: - 

pH varies from 7.35 to 7.85 of Study ares. 

Total hardness varies from 212 mg/l to 356 mg/l of Study area 

Total dissolved solids(TDS) vary from 664 mg/l to 916 mg/l cf Studyarea 

Chloride from 40.55 mgl to 152.08 mg/l of Stody area 

Fluoride from 0.61 mg/l to 1.39 mp/l of Study area 

The ground water from all sources remains suitable for drinking purposes as all the constituents are 

within the limits preseribed by drinking water standards promulgated by Indian Standards IS: 10500. 

3.4.2 SURFACE WATER 

Three surface water samples were collected from the study area. The location of surface water samples 

is given in Table 3.4.2 (iii). The physico-chemical analysis of the these samples are given in the Table 

3.4.2 (iv) 

Table 3.4.2 (iii) Surface water sampling locations 

Station Na, Location Direction and Distance (km) 

SW Jarar(Pond) O.28kms towards Bast 

Swe GirwantPond) 2.34 kms towards East 

sw Barokhar khurdfcanal upstream) 2.22 kms towards North-East 

Sw Barokhar khund (canal downstream) 1.69 kms towards North-East 

SWS Barokhar buzure(Pond) 4.67 kms towards North 
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Tahle 3.3 (iv) Physieo-chemical properties of surface water 

Sampling October 2019 (SW1) 
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Sampling November 2019 (SW'1) 
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Sampling December 2019 (SW) 
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Sampling October 2019 (SW2) 
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Sampling November 2019 (S'W2) 
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Sampling December 2019 (SW2) 
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Sampling October 2019 (SW) 
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Sampling November 2019 (SW3) 
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Sampling December 2019 (SW) 
Paramet ‘tee ile Tolerance Limit as per [S:2296 
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Sarmpling October 2019 (SW) 
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Sampling November 2019 (SW) 
Tolerance Limit - 

; Parameter Test Method pad a Bin 
Cinss A | Class 8 | Clase | Chew 9) Class E 
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- 

ET] 
14 
1S 

Tolerance Limit as per [S222 

Clas A | Clas ft | Claw C | Claw 0} Claw & 

Test Method | ftesults| Units 
Paranteter 

Sampling December 2019 (SW) 

3 wm 

4 
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Sampling October 2019 (SW5) 
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Sampling November 2019 (SWS) 
Tolerance Limit wa per 5:22. =I rameter ‘Test Method | Revmtts| Units Clas A | Claw | Chass C | Chass D| Class 

i 
7 oe Er 5 : ~ ua 
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Sampling December 2019 (SWS) 
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isrene a Oia 80 | 300 | 3000 | 
Observation: 

The analysis results indicate that the pH ranges between 7.10 and 7.66. Dissolved Oxygen (DO) was 

observed in the range of 7.8 t0 8.9 mg/l. COD values were observed to be in the range of 14.40 to 22.40 

mg/l and BOD values were observed to be in the range of 2.6 to 3.2 mpl. The tron and Nitrate were 

in the range of 0.088 to 0.06 mg/l and 0.74 to 1.05 mg/l respectively. Bacteriological 

ace Water samples revealed the presence of total coliform in range of 9 MPN/LOO ml /_S> examination of s 
to 1 MPN/IO05 on the results it is evident that most of the parameters of the samples comply 

with Ca \c andards of CPCB indicating their suitability for drinking water source after 
t and disinfection, 
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Conclusion: 

The surface water quality of the study area found agreeable range, The water quality parameter like DM), 

BOD and other parameters are within the range of permissible limit for irrigation, aquatic life survival 

and other purpose 

Surface water quality criteria for different uses 
(specified by CPCB, 1979 and the Bureau of Indian Standards, 1982) 

Water quality Characteristic of water body 
E* 

4 
Z
A
 

oo 

— 

1000 

2500 

S085 | 

* Classes of water use: Note: 

A Drinking water source without conventional treatment but after disinfection 
B Out door bathing (organised) 
: Drinking water source with conventional treatment followed by disinfection. 

E 
Propagation of wild Ife, fisheries. 
Irrigation, 

is found to be more than the prescribed tolerance limits, the criteria for 
shall be satisfied if mot more than 20 percent of samples show more than the 
Late Mai Ek Seale TA UE ties eee ae 
tolerance There should be no visible of domestic and industrial 
clas In case of classes “B" and “C the shall be so regulated 

ensure maintenance of the stream standards. 

** Tf the coliform 
coliforms. 
tolerance 
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characteristics include both physical and chemical properties. The soil survey and soil samples were 

camicd out / collected to assess the soil characteristics of the smdy area. Soil samples were collected 

from 5 locations (project site, one upstream & one downstream side) as shown in Table 3.4(i) and 

analyzed as per CPCB norms, 

The physico-chemical characteristics of these soil samples are given in Table No. 3.4(ii), 

Table No. 3.5 (i) Description of soil sampling locations 

Distance (km) 
Station No. Location 

5Q1 Jarar 0.28kms towards East 
$02 Jahangirabad 1.06 kms towards South 

503 Girwan 2.34 kms towards East 

504 Barokhar buzurg 4.67 kms towards North 

Table 3.5 (ii) Physico-chemical properties of soil 

137 

Sampling October 2019 (SQ1) 
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Sampling November 2019 (SQ)1) 

§.Me Parameter 
! 

FTRLALAR/SOI/SOPN 
Is: 2720 (part-28) 

52730 (pan-22 
S: 2700 (pata) 

.L/LAB SON SOP 
ES: (nari: a 
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RANT 

Sampling October 2019 (5Q2) 
S.No Units 

a a 

ri 
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kil 
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= ! teen 
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1S::2720 (hant-17) 
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Sampling December 2019 (802) 
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Sampling November 2019 ($Q3) 

S.No Parameter 
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Sampling October 2019 (SQ4) 

Samnpsitte November 2019 ($Q4) 

: 
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Sampling December 2019 (SQ4) 

Unity of Result Pest. hot hod S.No 

=| Chas toay [S370 (oant-t), 4ORS Real S000. r y 481 ISH 27a0 (pany, 198s Rea irons chy a “R385 (82720 (part), TORS Reafk2no6 
; ee 210 15: 2720 (ontely, 1985 Rest oons 
2 SPS Suspension) _* bes] PR: 2720 dpintrs-203, 1987 : Hlecteleal Conductivity gti | 328 i: rey iz {Poke Tuntr mopkg 1 soot | UTR AR Som Sort iaeae Sadie “mgitg Tore UPROAR SCILSORO) 1 Gileieni mghkg Saude __ETRETAR SOILSOPGT i a sd Bake F789 UTRULABSOILISGP [8 | Sbidinin Absoratean Ratio : O38 DPR TARSOILSOR tk | Water Hotding Gagacity mpkg | aaa UTRIALABSOILSO TAN fe |" fowl iejeidall Naroges p94 19S) ABSOILSOPAT a fhaephorous: rahe bi UTRELATROIESOD Or cen Bek pepsi eavey Pd AS: F720 fpart- 285 {Ue ” “OraanleCarban “Cae » aa parte 

Ae aes Orgaars Matter a LR (8: 2728 tpart ed “Eds Bormatty ADS ARLTARSOTLsopapy LT _Permeehily pea pq 1S; 2720 (awe! 7) 

Observations: 

The analysis results show that soi] is basic in nature as pH value ranges from 7.28 to 7.87, Phosphorus 

(54.12 to 82.63 Ke/ha.) Potassium (193.57 mg/Kg to 355.39 mg/Kg) and Blectric conductivity (260.8 

mg/Kg to 330.4 mg/Kg) has been found to be in good amount in the soil samples. 

Conclusion ; 

The analytical data of soil characteristic of the study area during Oct. to Dec. 2019 were observed the 

texture of the soil was sandy clay and sandy clay loam. The PH, water holding capacity ,organic matter 

and micro nutrients are within the normal level for cropping pattern. 

3.6 NOISE ENVIRONNENT 

The noise levels within the study area were recorded using Sound Level Meter and noise monitoring 

results were compared with the Ambient Noise Quality Standard notified under Environment Protection 

Act, 1986, The noise level monitoring locations are shown in Table 3.6 (i) and the levels recorded are as 

stated in Table 3.6 (ti). 

Table 3.6 (i) Noise quality monitoring stations 

Station Code | Name ofthe station] Distance from the project site Zone/Stndy Area 
/Project Area 

NQ1 Jarar 0.28kms towards East Project Area 

NQ2 Fahangirabad 1.06 kms towards South Study Area 

NQ3 Girwan 2.34 kms towards East Study Area 

\ NQ4 Barokhar khurd 1.69 kms towards North-East Study Area 
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144 

NOS Barokbor bueurg 4.67) kins towards Morth Study Area 

Table No. 3.6 (ii) Noise level status 

Sampling October 2019 

alt crcn 

Day Sikhs ee Zone 
Fw | tem | tg | Lane | tee | hag | Nighi 

és 4a7 0.5 ch bed 4 | So | 24.0 a 

STA | 35.1 | ata | 494 | ae | seo | ano Resitential 

1s | 42 | mo | «a7 | an7 | sen | aso | neiacann 
7 | 387 | 335 | 397 | sae | sso] aso | Residential 

8 | 426 | 362 | 196 | 336 | 380] 480 | Resitentiol 
[Leq(6-00AM TO 10.00 FM) 

|Leqc10.00P4 TO 8.00.AM) 

‘Observed Value Leq Linit ai per 
an chen 

Thay Might ‘Guldelines Leq, Tas 

Fa amay } ’ Lee | tee Pte | Day | Nignee 

ae | 468 | 406 | 479 | x2 | sha] aso | Residential 

Sie | an2z | 413 | 4a | 326 | sso | asp Heskfential 

oA | 447 | 404 | 467 | 334 | ssa] oxo | Residentian 

387 | #5 | 371 | 428 | 335 | sso] aso | mestteniinl 

SH | 42 | 347 | a68 | a2 | sso | aso | mesidentiot 
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ling December 2019 

“aa “er 
wight Guidelines Leg. | Zone 

Bre |b | bes | ne | Day* | Mighee 

474 | 397 | an6 | 307 | sso] aso | tpesttontial 

6s | aro | oa $50 | 45.0 | Resitentiat 

416 | 408 | 452 850 | 480 | Residential 
yn 80 | 45.0 | Residential 

404 | x0 | 450 Resichential 

Results 

Noise monitoring reveals that the maximum & minimum noise levels at day time were recorded as 33.9 

dB(A) & 35.1 dBCAi respectively. The maximum & minimum noise levels at night time were found to 

be 42.64 dB(A). The minimum noise levels at night time were found to be 32.60 dBCA), 

The noise levels recouied: : ions were within the NAAQS limits, 

However, with stable Control and EMP, the noise levels will be reduced and the impacts will 

1S Hoeyi 
\ A\ l [tr 
\ ale ae Page -G? 
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There are several other sources in the 10 km radius of study area, which contributes to the local noise 

level of the area. Traffic activities as well as activities in nearby villages and agricultural fields add to 

the ambient noise bevel of the area, 

Table 3.6 (i: Ambient Noise Quality Standards in res of Noise 
Area Code Category of Aren Noise dB (A) Leq 

Daytime* Night time* 
A Industrial Area 7 70 

B Commercial Area 6 55 

Cc Residential Arca i] 45 

DB Silence “one S50 4g 

Note: Daytime from 6.00am to 10.00 pm and Night time from 10.0 0pm to 6.0 

Silence zone is defined as area up to LOO meters around premises of hospitals, educational institutions 

and courts, Use of vehicle hours, loud speakers and bursting of crackers are banned in these zones, 

3.6 THE TRAFFIC STUDY 

The lease area is connected to NH 76 about 13.0 kin towards East direction from the project site, These 

roads are wide enough to facilitate casy and smooth movement of heavy duty trucks. 

The Detailed traffic avidy has been discussed under Chapter-t, 

During mine operation 

Proposed Production of mine 20000 m-year 

No. of working days 300 days 

Per day Production of mine 66.67 miiday 

Per Truck capacity 12-13 trucks (Approximately) 

No. of trucks deployed Approx 5-6 trucks 

Working hours per day Ot hours(During daytime only) 

No. of trucks deployed/hr Approximately 5-6 Truck#tippers 

Increase. in PUC ihr 5 trucks (Approximately) 

AL present the traffic load at highway is less than3 trucks per hour, in particular. Due to the proposed 

project there will be addition in the existing trucks having the capacity of 12-13 cum bond that is 5-6 

sas < ra jarpehale, hence the changes will be at small level and will not affect the existing environment. 6 

js a7 BIC ‘Sa ENVIRONMENT 

Ginecol vegetation of the study area: The proposed project is to mine Building Stone, Khandas & 

fyi Ba at Banda district of U.P. which lies between the Indo-Gangetic plain to the north and the 

sou th, Ja region is a gently sloping upland distinguished by barren hilly terrain with sparse 
“9 
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vegetation. Other rivers lying in the district are Ken River. The river water being used for Irrigation 

through Canal which is passing near by the project site at then distance of 2.50kms towards East. The 

district cover by river alluvial soil in the north and the remaining part of the district are covered by deep 

black and sancy red soil, 

The proposed project site ic, core area is the water channel, which has few aquatic plants only, 

However, the nearby areas ie. buffer area is having different types of plants (herbs, shrubs and trees), 

The Banda district covered mixed variety of vegetation mainly bushes, The tress like Shishum, Neem, 

Mango tree and Jamun tree, Euealyptus and Baboo! are also found in sufficient numbers. 

Commonly found Mera in the district:- 

Dhak (Butea monosperma), Teak (Tectona grandis), Mahua (Madhuca indica), Baboo! (Acacia 

nilotica) and Tendu (Dicspyros melanoxylon), Siris (Albizia lebbeck),Aam (Mangifera indica), 

Jamon (Syzyeium cumini), Bail (Aczle marmelos), Tut (Morus-alba), Bargad (Ficus bengalensis), 

Neem {Azadirachta indica), Peepal (Ficus religiosa), Safeda (Eucalyptus umbelatws), Sisam 

(Dalbergia sissoo), ec. 

Commonly found fauna in the district:- 

Many domestic mammal species were reported from buffer zone during the field survey, Common 

domestic animals like Buffalo, cow, goat ete, can be noticed in open grass fields while grazing. Small 

mammals like Indian palm squirrel (Funambulus palmarum) and field mouse (Apodemus sylvaticus) are 

noticed in vicinity of the village. Inquiry from village people regarding wild animals reveals that 

Monkey (Macaca mulata), Indian hare (Lepus nigricollis), Mongoose (Herpestes edwardsii), Jackal 

(Canis aureus), ete. are often seen in the area, 

The bird population that were commonly noticed during field survey are Common teal (Anas crecea), 

Red wattled lapwing ctc,House crow (Corvus splendens), House sparrow (Passer domesticus), Common 

Myna (Gracula religiosa) are of common occurrence. 

The reptilians species commonly reported are Garden lizard (Calotes versicolor) and Eutropis macularia 

along shady places in agricultural field of where growth of bushes is noticed, Among non-poisonous 

snakes rat amakes (Piyas mucasus) are commonly noticed in field, followed by poisonous snakes like 

Cobra (Najanaja) and Banded krait (Bungarus multicinctus) are occasionally encounter by the farmers. 

Commonly grown Agricultural Crops in the district:- 

—— __ Traditionally rain fed and irrigated agriculture is common. The main crops grown are rice, maize, 

qu, _ ‘pigeon pea, sorghum, pearl millet, moong beans during kharif and wheat, Bengal gram, green peas, 

and mustard and lentil during rabi season, Sugarcane is the main cash crop, Rice—wheat 

cro system is more predominant. Amongst the fruit crops, mango and guava, and amongst the 

(Sie crops potato, onion, brinjal, tomate, cauliflower and cabbage are important. 

whe Amphibians: 
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The fish species which are commonly found in the water bodies of district are Labeo bata (Bhangan or 

Bata), Gudusia chapara (Chappera or Palla), Labeo rohita (Rohu},Catli cath (Theila), ete. 

Amphibians are commonly found at the places along the margin of aquatic and terrestrial systems. Some 

of the commonly reported species are Bufo melanostictus (common Indian tond), Euphiyetis 

cyanophlyctis (Indian skipper frog), Hoplobatrachus tigerinus {Indian bell frog}, ete. 

Anticipated Impacts and Evaluation 

The mining activiry will have insignificant affect on the existing Mora and fauna. Data have been 

collected from various Government Departments such as forests, agriculture, fisheries, animal 

husbandry and various offices to establish the pre-project biological environmental conditions. There 

are no endangered species, wildlife sanctuary, wildlife corridors or ecosensitive area near the core zone, 

The purpose of the project itself is vo save the flora around the propect area from excessive erosion and 

floods. It was found that the Building Stene, Khanda, Gini & Boulder mining activity will not have any 

significant impact on the biological environment of the region. 

* Mitigation Measures 

Since, there is no migratory route of birds or grazing route of domesticated animal is reported, hence 

there will be no impact anticipated. Mining activity will be confined upto a required depth from ground 

level! water level whichever is less. 

IMPACT ON ECOLOGY OF THE AREA 

For thousands of years, Building Stone, Khanda, Gini & Boulder has been used for domestic 

construction and house wares since prehistoric times, and continues to be used. Today demand for 

Building Stone, Khanda, Gitti & Boulder continues to increase due to increasing infrastructure. Mining 

Operators, in conjunction with cognizant resource agencies, must work to ensure that Building Stone, 

Khanda, Gitti & Boulder mining is conducted in a responsible manner because excessive and 

unscientific mining causes the degradation of land, Building Stone, Khanda, Gitti & Boulder mining 

generates extra vehicle traffic, which negatively impairs the environment. Where access roads cross 

ecologically important areas, the local 

environment may be impacted. 

Mitigation measures 

he present mining will be done in a scientific manner as mentioned before, significam 

<RY_ pPimpacs are not predicted; however the following mitigation measure will be taken to 

tate it, 

i « No fining will be done near to important structure like bridges, dam and others as per 

‘ ining law, 
ay 
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* No mining will be carted owt during the rainy season, 

* The mining activity will employ many heavy vehicles to transport the Building Stone, Khanda, 

Gitti & Boulder outside the mine to desired destination, Safe site/froutes having less impact will 

be selected for transportation, all the vehicles will be employed for transportation purpose will 

be PUC certified. 
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CHAPTER- 4 

ANTICIPATED ENVIRONMENTAL IMPACT AND MITIGATION MEASURES 

4.0 GENERAL 

All development projects whether new, under modernization or renovation, do have an impact 

on the natural set up of the environment. This impact may be beneficial or adverse, depending 

on the improvement or the deterioration it brings aboul change in the status of air, water, land, 

ecology, natural systems, socio-cultural life styles and economics of the population, Depending 

on the nature of activities and baseline environment status, the impacts are assessed for their 

importance. On the basis of the impact analysis, the mitigating action and future monitoring 

requirement are focused in the Environmental Management Plan for countering or minimizing 

the impacts. 

Keeping in mind, the environmental baseline scenario as detailed in Chapter 3 and the proposed 

mining activity described in Chapter 2, it is attempted to assess the likely impact and its extent 

on various environmental parameters and likely mitigation measures to be adopted, 

4.1 LAND ENVIRONMENT 

The Mining and allied activities involved in Building Stone (Khanda, Gitti and Boulder) 

Mining Project from the rocky stones on the Gata No. 2450 Khand No.-03. The clearance of 

overburden such as weeds and other accumulated matter like wood end crops, animal bones 

and those intentionally thrown garbage, other than soil, gravel and pebbles are cause of 

pollution and result in environmental degradation. Time takes care of it and once again gets 

turned to a changed ecology of the region. Ag the Hime passes it tums into a place of shelter, 

food and of reproduction of many life forms. The disturbance to the new form of biota and to 

the riparian habitat by man originated mining activities lead once again to the environmental 

degradation. 

Impact on Soil 

There is generation of gritty soil is negligible as the area is not covered by top soil cover hence 

few rejects will be developed which is used for lease boundary barrier plantation and haul road 

; A ‘< Is aa 

Impact dh Land Use 
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The area is having undulating surface surrounded by barren land. The area is partially covered 

by alluvial soil. The proposed area and surround areas are mostly private land owned by 

individual. Presently the existing quarry lies in 2.0 ha area. The potential adverse impact of 

opencast stone mining will be in the form of change in land use pattern, So reclamation of 

mined out land will be given due importance as a step for sound land resource management in 

the form of reclaimed land and water body. 

No adverse impact is anticipated on land use of buffer zone associated due to the existing stone 

mine project, as all the activities will be confined within the proyect site only. Stone mined out 

from the mine is being and continued to be used as boulders of different sizes for River Anti- 

erosion, Dam construction, embankment works etc. After crushing into different sizes of 

aggregates from Grom to 63mm, the product can be used in construction and road projects. 

4.2 WATER ENVIRONMENT 

4.2.1 Impact on Surface Water 

At present scenario there is no any seasonal or perennial source of water is passing through the 

lease area. During the rainy season, there may be accumulation of surface water, which is 

proposed to be pumped out to keep the working area dry and it is being utilized for dust 

Suppression, 

The stone mineral found in the area is non-toxic in nature, There will be no outside discharge of 

liquid effluent from the mine site. It is, therefore, apparent that there will be negligible impact 

of mining on the surface water regime. 

The surface water quality of the canal water passing 2.50 kms towads East direction from the 

proposed unit. The baseline data of the water quality parameters of Canal water originates from 

Ken River. The other source of the surface water 2 number of the ponds approx, lkm. The 

quality of the water is discuss in the Chapter-3 

4.2.2 Impact on Ground Water 

Ground water pollution can take place only if the mining rejects contain toxic substances, 

which get leached by the precipitation water and percolate to the ground water table thus 

polluting it. Any nearby wells or other sources of water can be rendered unfit for drinking and 

even for industrial use, 

nts. Moreover, stone constitutes of fairly inert and chemically non-reactive ingredients. 
eat 
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It is noticed from nearby dug wells and bore wells that the ground water table is available 

below 30 meters of the normal surface level. As the mining operation has been proposed to be 

eared out much above the ground water table there would not be any adverse effect on the 

ground water. 

The ground water available in the nearby Handpump, well, borewell is analysed and it is found 

within the prescribed standard of CPCB and it is also being and will be continued to be adopted 

the remedial measures to keep the water quality within the preseribed standard. 

4.2.3 Mitigation Measures for Water Environment 

* Adequate control measures are being and will be continued to be adopted to check nat 

only the wash-off from soil erosion but also uncontrolled flaw of mine water, The 

measures to be adopted are- 

Garland drain will be provided at the toe of the dumps, to channelize the runoff water 

from dumps into the water reservoir (ic. mined out pits) & around the active pits to 

restrict rainy water from entering in to the working pit. 

Retaining walls having water holes will be provided along the toe of the dumps to avoid 

the soil wash out & around the active pit to prevent fall of human/animal in to the 

working pit. 

Dumps slopes are being stabilized follawed by plantation to avoid soil erosion, 

No waste water is being discharged from the mining activities. 

4.3 AIR ENVIRONMENT 

Anticipated impacts and evaluation 

Information on air quality was studied and various modeling techniques predicted that the 

mining activity is not likely to affect the air quality in a significant manner. However, loading 

LERY “Building Stone (Khanda, Gitti and Boulder), its transportation and unloading operations may 

ii~* : cause 2 ee deterioration in air quality due to handling dry materials. In the present case, only 

i =f wet materials will be handled, thus eliminating problems of fugitive dust. Also, the collection 

| and lifting | of minerals will be done manually without any blasting. Therefore the dust 

¥ Negemelezs likely to be insignificant as compared to mining processes involving drilling, 

ST Tah More oy 
F Se 

blasting, rhechanized loading ete. 
Ss Modeling 
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In general, mining operations generate substantial quantities of airborne respirable dust, which 

may lead to the development of impairment of respiratory system of mine workers. The 

increasing trend of mining leads to release of huge amount of dust, These air borne dust 

particles, generally below 100 micron in size, are nuisance particulates and cause health 

hazards as an ill effect of mining activities. Extraction activities like drilling, blasting, material 

handling and transport are a potential source of air pollution, Therefore, a detailed study on 

emission sources and quantification of pollutant concentration by means of dispersion 

modeling is required to access the environmental impact of a mine. On the basis of the 

predicted increments to air pollutant concentrations, an effective mitigation and environmental 

plan can be devised for sensitive areas. In case of Building Stone (Khanda, Gitti and Boulder) 

mining, blasting and drilling is involved activities, the impacts may also be caused by material 

handling and transportation activities of mostly wet Building Stone (Khanda, Gitti and 

Boulder) and the same are minimal, 

FUGITIVE DUST- MODELING 

Air quality modeling was done using line source model as published by USEPA “Workbook of 

Dispersion Modeling" by Tumer, for transportation though roads and the empirical emission 

factor equations from USEPA, Emission factors to be used in Line source Dispersion equation 

is adopted from formula as piven below: 

E= k * (1.7) * (5/12)*(S/48) * (W/2.7)""* (w/d)" * (365-p/365) kg/VKT—--————-— (1) 

Where 

E=Emission Rate (ke'/WKT) 

k= Particle size multiplier = (0.36) 

s= Silt Content of the Read surface material (%) = 10% 

§ = Mean Vehicle Speed (km/hr) = 20 km/hr 

W=Mean Vehicle Weight (tonnes) = 10 tonnes 

w= Mean number of wheels = 8 
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E = 0.61766 kg/WKT 

E = 0.0003 p/sec/m 

Concentration of the fugitive dust was calculated using the empirical equations for unpaved 

roads published by USEPA- AP42. The Concentration of the fugitive Dust is given below: 

C=(2m)" (E/ oz v) Exp- ((h?) / (2 oz°)] x 10° 2) 

Where 

C = Hourly Concentration in microgram! m' 

E = Emission Rate = 0.0003 g/sec/m 

wv = Wind Speed =4 ms 

h =Om 

Modcling was done for an infinite line source assuming unpaved road. For conservative 

calculation wind was assumed to blow at a velocity of 4 m/s perpendicular to the mad, The 

results for 24 hourly concentration values are given in the Fig. 4.1: 

Mitigation measures 

The only air pollution sources are the road transport network of the trucks/dumpers. The dust 

suppression measures like the following will be resorted: 

Water sprinkling will be done on the roads regularly. This will reduce dust emission further 

by 75%. 

Care will be taken to prevent spillage by covering the carrying vehicles with tarpaulin and 

sprinkling of water, if dry. 

Fortnightly scraping of road in order to keep the roads almost leveled. This will ensure 

smooth flow of vehicles and also prevent spillage. 

Overloading will be kept under check by giving prior awareness. 

Proper Tuning of vehicles to keep the gas emissions under check, 

Plantation of trees along the road sides helps to reduce the impact of dust in the nearby 

re 
yoo NOISE. [RONMENT 
Foe . i ‘ 

p< nie sound pressure levels Leq is often used to describe the community noise 

includes 10 dB (A) night time penalty, 
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The monitored noise level during the base line period within the core zone and buffer zone has 

been found to be within the preseribed CPCB standards which will also be confined within the 

limit by undertaking more plantations within the mining area especially in the direction of 

habitation to act as a sound barrier. 

4.4.1 Impact due to Ground Vibrations 

Ground vibration, fly rock, air blast, noise, dust and fumes are the deleterious effects of 

blasting on environment, The explosive energy sets up a seismic wave in the ground, which can 

cause significant damage to structures and disturbance to human occupants. It causes major 

damages to the pit configuration too. 

When an explosive charge is fired inside the blast hole, it is instantly converted into hot gases, 

which exert intense pressure on the blast hole walls. High intensity shock waves propagate 

radically in all directions and cause the rock particles to oscillate. This oscillation is felt as 

ground vibration. The proposed mining operations using deep hole drilling and blasting using 

delay detonators are bound to produce ground vibrations. 

Ground vibration from mine blasting is expressed by amplitude, frequency and duration of 

blast. The variables, which influence ground vibrations, are controllable and non-controllable, 

The non-controllable variables include general surface terrain, type and depth of overburden 

and wind. Similarly, the controllable variables include type of explosives, charge per delay, 

delay interval, direction of blast progression, burden, spacing and specific charge and coupling 

ratio. 

The oscillation of rock particles is called Particle Velocity and its maximum value is called 

Peak Particle Velocity (PPV), which is measured in millimeter per second. 

As the distance increases, the PPV value is likely to reduce, The ground vibrations generated 

by blasting during the mining operations will be well within the standards prescribed by DGMS 

by controlled blasting. Ground vibrations are not likely to affect the structures in the vicinity of 

mine lease area. 

By adopting controlled blasting, the problems will be greatly minimized at mines, The impacts 

arc also minimized by choosing proper detonating system, optimizing total charge and 

chargefdelay, 

a 442 Measures for Minimizing Adverse Impacts 

ZRY _ #®°s, Noise Control Measures 
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* The following control measures are being and will be continued to be adopted to keep 
the ambient noise levels well below the limits: 

* Drilling is being carried out with the help of sharp drill bits which will help in reducing 
noise. 

* Secondary blasting is being totally avoided and Hydraulic rock breaker is being used for 
breaking boulders. 

* Controlled blasting with proper spacing, burden, stemming and optimum charge/delay 
is being maintained, 

* The blasting is being carried out during favorable atmospheric condition and Jess human 

activity timings; 

* Minimum quantity of detonating fuse is being consumed by using altematively Excel 
non-electrical initiation system; 

* Proper maintenance, oiling and greasing of machines at regular intervals is being done 
to redwee generation of noise. 

* The prime movers/diesel engines are properly maintained; 

* Provision of sound insulated chambers for the workers deployed on machines (HEMM) 
producing higher levels of noise; 

* Proper designing of plant & machinery by providing inbuilt mechanism like silencers, 

mufflers and enclosures for noise generating parts and shock absorbing pads at the 
foundation of vibrating equipment, 

* Green Belt/Plantation is being developed around the mining activity area and along haul 
roads. The plantation minimizes propagation of noize, 

* Personal Protective Equipment (PPE) like ear muffs/ear plugs is being provided to the 
operators of HEMM(Heavy Earth Moving Machinery) and persons working near 
HEMM; and 

* Reducing the exposure time of workers to the higher noise levels, 

* Periodical monitoring of noise will be done. 

>» Measures to Control Ground Vibration 

The blasting operations in the mine is carried out by deep hole drilling and blasting using delay 

detonators, which reduce the ground vibrations. The measures that are generally followed and 

== nily proposed for abatement of ground vibration, air blast and fly rocks are detailed below: 
OTA pt 
aoe — ap roper quantity of explosive, suitable stemming materials and appropriate delay 

ake 
tem are being adopted to avoid overcharging and for safe blasting. 

aa 

dequate safe diggpce from blasting is being maintained. 
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* Blasting operations is carried out only during day tine, 

* The charge per delay is minimized and preferably more number of delays is used 
per blasts; 

= During blasting, other activities in the immediate vicinity is temporarily stopped; 

* Drilling parameters like overburden, depth, diameter and spacing is properly 
designed to give proper blast, 

Ecological [Impacts 

4.5 BIOLOGICAL ENVIRONMENT 

Mining which leads to the removal of channel substrate, re-suspension of streambed sediment 

and stockpiling on the streambed, will have ecological impacts. These impacts may have an 

effect on the direct loss of stream reserve habitat, disturbances of species attached to streambed 

deposits, reduced light penetration, reduced primary production, and reduced feeding 

opportunities. 

Table 4.1 Impact Prediction & Mitigation Measures — Biological Environment 
Environmenta | Aspects | Potential Impact Mitigation Measures 
1 Parameter 

Biological Drust Dust deposition = on| Truck will be covered. Sprinkler 
Environment | emissio | vegetation & Agriculture | will be installed at crusher loading 

nduc to) crop around periphery of | & unloading point; regular water 
mining | ML area may retard the | sprinkling within the mining area 
activity | photosynilietic activities of | and also on haulage road will be 

plants subsequently may 
reduce the crop 
Productivity specifically 
within 50¢m from mine 
lease area, 

carmied out, 

Extensive plantation will be 
carried out around safety zone. 

The waste material/OB will be 
stacked on the opposite of the 
sloping face of the designated 
location, 

Plantation along the Safety Zone 

Plantation along the periphery of the existing (nonoperational) mine developed in 0.20 Ha. By 

Sho Mujibuddin Siddiqui Quarry are es follows: 

Sr.No. _| Scientific Name Local Name Quantity 
Ll, Mangifera indica Arn a5 

Tectonaprandis Sagon 30 

‘| 32%. | Psidium guajava Amrood 20 
4. /- | Syzizium cumini Jamun 25 
‘_* Total 100 
Ve j 
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At the end on life of mine further plantation shall be carried out in same area (0.20 Ha) and also 

be haul road as per mine plan. Around 100 saplings within the safety zone (7.5 mi) will be 

planted to the end of life of mine. 

Selection of plant species with special refercnee 

Sr.No, | Plant species Purpose of plantation of species 
Aeple marmelas Pollution Tolerant Plants 
Albizzia lebheck 

futea frandosa 

Alstenia scholaris Best dust filtering capacity Plants 
Ailanthus excelsa 
Ficus benchalensis 

Azadirachia indica Automobile Exhaust pollution Control 
Cassia fistula 

Delonixregia sae 
Piylianthes emblica Medicinal value Plants 
Terminalia arjuna 

Azadiracta indica 

Tectona srandis Economic value Plants 

Pongamia pinmata 
Shared roluester 

Cymbopagon martini Soil Conservation Plants 
Ziziphus fujube Fruit bearing Plants 

Pridigium guava 
Svzyeium cumini 
JMeangifera indica 

Daibergia sisse Nitrogen Assimilation Plants 
Cassia siamea 

Cassia fistula Aesthetic beautification Plants 
Polyalthia longifolia 
Delonix regia 

It is to be noted that preference will be given to indigenous plant species. Mixed plantations 

will be done keeping optimum spacing between the saplings. 

ffipact on Local Transport Infrastructure 

F Te After ing the EC, when the mine will be in operation stage, the excavated stone will be 
i a, Ve: 

/ transpgesy to adjacent crusher outside the lease area (50 mir distance) where as a distance of 

| 950 mir (approx.) will be covered by the tippers within the mining lease area over the haul 
] 1 mil a 

roads. 

The distance covered outside the mining lease area is since only 50 mtr. Approx. and the road 

—==—-will be the dedicated one for exclusive use, the existing transportation infrastructure will not at 

all be used. 
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The movement of excavated and sized stone from the crusher will be through unnamed Road 

approach road covering a distance of 0.35 km. along with other traffic. The incremental traffic 

is expected to be 4 nos. Per hour which is also expected not cause any significant impact either 

on existing roads or in the pallution lead. 

Impact on Socio - Economic Aspects 

The existing project would create certain impacts with beneficial as well as adverse effects on 

the socio economic environment. The likely impacts due to mining are described below: 

Impact on employment pattern Employment is main aspect for enhance the quality of life in 

any region, Employment opportunity is being and continued to be given to only local people in 

the form of skilled and unskilled labor. Mining activity will generate some indirect jobs and 

business opportunities as hotel, small shops kiosk ete. It will help to reduced poverty and 

improved living standard in the study area, It will help to improve economic condition of the 

study area. 

Impacts on socio-economic environment and mitigation measures 

Impact Mitigation Measure 
Positive Impact Due to mining and transportation of 

stone will generate the small shops, 

dhabas, garage, restaurant, 

vegetable shops cte. along the road 

| and penerate direct employment, 
Mining activity will generate direct 

employment by recruiting 121 

people which will be employed 

locally and preference will be given 

to local people, 

Positive Impact 

Such shops along the roads will 

generate solid waste ond waste | waste. 

4 nos, of Garbage bins will be provided for proper disposal of solid 

gen tion of fugitive dust cause | generation points like excavation and loading points. 

water which will have adverse | The municipal wastewater will be disposed off into septic tanks 

Limpact on human health, and soak pit, 

-Extrection of stone resultant | Dust mask will be provided to the workers engaged at dust 

‘workers of the mine to suffer from 

occupitional hazards like skin 

allergies, } eye and respiratory 

| proBlerisicte 

Regular water sprinkling on unpaved roads to avoid dust 

generation, 

The tained out area will be convert into water reservoir and 

barricade with wire fencing. 
This™ creates serious threat to 

wifi 
The mining is planned in non-monsoon seasons only, 
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residents in the arca who depend on 

fiver water for their domestic 

PurPOseS., 

Major source of  socio-health 

impacts of transportation will 

generale from truck, dust ete, 

Increase in accidents as a result of 

rash driving of dumpers carrying 

mineral through the roads may be 

possible, 

Tt is proposed to plant 200 No, of local species per year with 

consultation of Forest department with some fruit bearing and 

medicinal trees, along the haul roads, outer periphery within the 

Thining area to control the cust, 

Planning transportation routes of mined material so a5 to reach the 

nearest! paved roads by shortest route, (Minimize transportation 

over unpaved road), Alternatively, gravelled road may be 

constructed between mine lease area and nearest paved road 

connectivity; The speed of trucks plying on the haul road should 

limited to avoid generation of dust; and Covering of material 

during transportation on trucks to prevent spillage of stone from the 

trucks. The tracks will be covered by tarpaulin, Overloading will 

be avoided, 

Regular water sprinkling on unpaved roads to avoid cust 

Beneration during transportation, 

Impact on population growth: 

The existing mining project will cause migration of outside people also in search of their food, 

shelter and livelihood due to which there will be positive impact on population growth of the 

study area. 

Impact on lifestyle: 

The study area is mainly tribal dominant, Increased economic activities in the project area can 

bring addictions. In the tribal areas the ethnic people may also get affected by additional 

addictions. 

Impact on quality of life: 

Due to mining activity study area would progress in terms of develop housing, education, 

medical, health, sanitation, power supply, electrification and transport in the area, which may 

" 

Impact onh man settlement: 

The villages and their inhabitants in the buffer zone will not be disturbed from their settlements 

to the mining operations. There is no inhabitation within the lease area. Therefore neither 
‘ 

we the quality of life in the region, Existing project is expected to contribute improvement Nat life in the region it may help to improve human index of the study area, 
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villages nor any part of village or any hamlet will be disturbed during the entire life of the 

mine. As the mining operations will not disturb or relocate any village or settlement, no adverse 

impact is anticipated on any human settlement. 

Impaet after mining: 

Mine pit of mining area after excavation will converted into a water pond and used as a natural 

water harvesting system for collection of rain water, In addition fishing activity can be 

performed through fisherman in water pond, it will generate employment opportunity. 

Mitigation Measures: 

In order to mitigate the adverse impact likely to arise in social, cultural and economic aspects in 

the surrounding region certain line of action is being and continued to be adopted related to: 

Ensure that roads are properly signed, vehicles are well maintained and drivers are well trained 

and safety conscious, 

Cohesive relation should be maintained with the concemed community so that in future any 

mishap may mot disturb the hannony of the region. 

Enhancement of community development through implementation of development programme, 

which will ensure the provision of basic facilities that are lacking and improvement of existing 

ones, 

Occupational Health (Impacts and Mitigation Measures) 

EISQ (Enzymatic Indicators Of Salt Quality) has concem and takes full responsibility for the 

protection of the workers against sickness, disease and injury arising out of their employment 

and have adopted certain principles with regard to occupational health services, like 

establishing and maintaining a safe and healthy working environment which will facilitate 

optimal physical and mental health in relation to work, 

Impacts on occupational health and safety 
Impact Mitigation Measure 

The mining of stone (miner Dust masks will be provided as additional personal protection 

mineral) can cause the lung disease 

and respiratory disorder due to dust 

exposure, 

equipment (helmet and safety shoes) to the workers working in the 

dust prone ares, Regular water sprinkling will be dome and dust 

masks will be provided to the workers. 
Due to noise exposure, hearing 

disorder may be resulted. 

Ear-muffs will be provided to the workers and good maintenance 

of vehicles will be provided 
| The:accident at the site due to 

‘Mhining “operation may be 

Leg \ 

Workers are informed, kept aware and trained about possible 

accidents during the mining operation and persona protective 

equipment’s will be provided wz. gloves, safety shoes, dust mask, 

safety jackets, helmet etc. In addition to, the awareness about the | 
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be done quarteriy 

occupational health hazards due to mining activities to avoid any 

incident will be provided to the workers Pre- placement health 

check-up will be made mandatory and periodic heath check-up will 

The following occupational health measures shall also be adopted:- 

Identification and assessment of the risks from health hazards in the workplace; 

Surveillance of the factors in the working environment and working practices which may affect 

workers’ health, including sanitary installations, canteens and housing; and Advice on planning 

and organization of work, including the design of workplaces, on the choice, maintenance and 

condition of machinery and other equipment and on substances used in work. 

Identification of Work Related Health Hazards 

Details of the principle environmental and occupational risks thot are likely to be created are given in 

o The 

Table 4.2. 

TABLE 4.2 WORK RELATED HEALTH HAZARDS 

Sr.No. | Hazardous Activities Type of Hazards Severity of Injury 
Exposed to high level of Noise Hearing impairment 

1 Drilling Exposed to dusty environment Dust related disenses 
Strick by fly rock Serious Physical injury 

Exposed to dusty environment Dust related diseases 

Ex to high level noise Hearing impairment 
2 Blasting Exposed to excessive vibration 

Serious injury, and 
Struck by rolling big boulders equipment damage 

3 Loading Struck by fall of objects Serious Physical injury | 
Acei Lrunaway of vehicle 

Fall of vehicle from height while Serious injury, and 

reversi equipment damage 
Ex to high level noise Hearing impairment 

4 ‘Transportation Fire in engine duc to over heating Serious Physical injury 
Storage of oil, Fire & vigorous 

5 lubricant Leaks and spills chemical reaction 
Battery maintenance 

& handling Acid spillage Acid burns 
Hi re operation 

Use/repair of Oil spillage 

Ny, hydraulic jacks & Rupture of hydraulic hoses 
* pumps Physical injury 

eat VY 
4:6 IMPACTS ON HYDROLOGY 

if Impact Mitigation Measure 
: cata the mine site area | The water table will not be intersected during mining as depth of 

Soot bee WP 
LAr 
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may cause the ground water | pit. 

contamination due to intersection | Proper analysis/Momitering will be done to check the ground and 

_of the water table, surface water quality. 
Change the topography will divert | There is no proposal of any stream modification/‘diversion due to 

the water flow. this mining activity hence there will be no amy impact on flow of 

‘water, 

4.7 IMPACTS ON GEOLOGY AND MITIGATION 

Impact Mitigation Mensure 
Degradation of land Adopting methors that are less wasteful, use of technologies that 

are uecr and environmentally friendly, 

Degradation of stone reserves | Rehabilitation of quarries after use. 

Geomorphic impacts and/ or visual | Minimizing geomorphic disturbance by maximizing stone reserves 

intrusion. through deep quarrying and avoidance of establishing small and 

haphazardly located quarries that contribute te environmental 

degradation. 

4.8 TRAFFIC ANALYSIS 

Traffic analysis is carried out by understanding the existing carrying capacity of the roads near to the 

project site and the connecting main roads in the area. Then depending on the capacity of the mine, the 

number of trucks that will be added to the present scenario will be compared to the carrying capacity. 

Table 4.3 (f): Existing Traffic Scenario & LOS 

Ratio | Los 
ie Salb Meuible = Sibert.) 

O.i4 B 

¥@ Volume in PUC'shr & C= Capacity in PUC's! hr 
The existing Level of Service (LOS) at Near Village and at highway is *A" ic. excellent, as per 
classification, 

O.0 = 0.2 A Excellent 

O.2= 0.4 B Very Good 
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04.0.6 Cc Good / Average / Fair 

06-08 Bb Poor 

0.8 - 1.0 E Very Poor 
Note: Capacity as per IRC: 106-1990 

No. of Tracks Required (maximum): 

Total capacity of mine : 20000 m! per year 
Total ne, of working days 3 300 days 

Building Stone, Khandas & Givi, Boulder extracted in a day ; 66.67 cum 

Building Stone, Khandas & Gitti, Boulder extracted in one truck : (12-13 eum (approx.) 
No. of truck required per day ‘ Approximately 5-6 

Trock/tippers 

Table 4.3 (ii: Modified Traffic Scenario & LOS 

Results 

From the above analysis it can be seen that the V/C ratio is likely to change to 0.21 with LOS bath 

being “B" which means ‘Very Good" as per classification. So the additional load on the carrying 

eapacily of the concerned roads is not likely to have any significant adverse effect. 

ro is Page - 95 

ae sade

1709



BUILDING STONE (KHANDA, GITTY, ROULDER) MINING PROJECT OF DSTRICT 165 
BANDA 

EIMWEMP CHAPTER ANTICIPATED ENVIRONMENTAL IMPACT AND MITIGATION MEASURES 

Fig. 4.1: Map Showing Transportation Route Map 

4.8. STATUTORY REQUIREMENTS 

Tt is accepted that effective resource management cannot be done in isolation, The Department therefore 

vigorously pursues approaches (wards coordination and integration where possible, so a3 to lead to 

coordinated regulatory systems, 

A regulatory system consists of both statutory and non-statutory components. In the Sectorial-specific 

strategy for prospecting and mining, the Department participates within an integrated environmental 

management system which is administered in terms of the Acts and Rules. Other Acis dealing with 

Matters relating to the conservation and protection of the environment and which a holder of a mining 

authorization must also take cognizance of, include inter alia, the following: 

The Mines Act, 1952 

The Mines and Mineral (Development and Regulation) Act, 1957 

Mines Rules, 1955 

Mineral Concession Rules, 1960 

Mineral Conservation and Development Rules, 1988 

State Minor Mineral Concession Rules, U.P., 1963 

The Water (Prevention and Control of Pollution) Act, 1974 

‘The fir (Prevention and Control of Pollution) Act, 1981 

Zaldon hy 
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= The Environment (Protection) Act, 1986 

« The Forest (Conservation) Act, 1980 

* The Wildlife (Protection) Act, 1972 

PE Eo 
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CHAPTER- 5 

ENVIRONMENTAL MONITORING PROGRAMME 

5.0 INTRODUCTION 

Success of any post-project environmental monitoring programme depends upon the efficiency of the 

organizational set up responsible for the implementation of the programme. Regular monitoring of the 

various environmental parameters is also necessary to evaluate the cffectivencss of the management 

programme 20 that the necessary corrective measures can be taken in case there are some drawbacks in 

the proposed programme. Since environmental quality parameters at work zone and surrounding areas are 

important for maintaining sound operating practices of the project in line with conformity with 

environmental regulations, the post project monitoring work, therefore, forms a part of EMP. 

$1 PROPOSED SET UP 
Keeping the utility of monitoring results in the implementation of the environmental management 

Program in view, an organteational chart has been proposed, headed by General Manager as shown in Fig. 

Sil; 

The said team will be responsible for: 

a. Collecting water and air samples from surrounding area and work zone monitoring for pollutants, 

b, Analyzing the water and air samples, 

c. Implementing the control and protective measures. 

d, Co-coordinating the environment related activities within the project as well as with outside 

agencies. 

e, Collecting statistics of health of workers and population of surrounding villages. 

f. Monitoring the progress of implementation of environmental management program, Greenbelt 

development, ete, 

The laboratery will be suitably equipped for sampling/testing for various environmental pollutants. 
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ENVIRONMENT MANAGEMENT Implementation of Control Measures 

CELL 
Review with General Moneger 

Report submizsion ond correspondence 

with concerned Stete/ Central Government 

Environmental Monitoring 

Environment Gudgets & sanctions 

Head Environment 
Review inplementetion 

Linea with MOEG SPC Environmental Officer ihe 2 
Implementation of EMP 

Alfotment of Deily fabs 

Senior Chemist Analysis of samples-Air, water, 

soils ofc 

Lab assistant 
implementation of Control Measures 

$3.2 MONITORING SCHEDULE AND PARAMETERS 

Ale Quality Monitoring 

Air Quality monitoring is essential for evaluation of the effectiveness of abniement programmes and to 

develop appropriate control measures, The project proponent will monitor ambient air quality in and 

around the proposed Buikling Stone (Sand Stone} Mining Project at a frequency mentioned in the 

monttoring selvdule for various parameters and take appropriate air pollution contrel measures in order to 

ensure that the concentration of PMys, PMig, 50; and NO, are within limits, 

Water Quality monit 
fl SY 

he = 

a, 
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Water quality monitoring involves periodien! asscasment of quality of surface water and the ground water 

near ihe mining project, Surface water samples will be analyzed for all the parameters as per EPA, 1986 

and ground water samples will be analyzed for all the parameters as per IS-10500. 

Noise Level Monitoring 

Notse level monitoring will be done for achieving the following objectives: 

a) To compare sound levels with the values specified in noise regulations 

b) To determine the need and extent of noise control measures of various noise generating sources 

Noise level monitoring will be done at the work zone to assess the occupational noise exposure levels. 

Noise levels will also be monitored at the noise generating sources like mineral handling amimgements, 

vehicle movements and also nearby villages for studying the impact due to higher noise levels for taking 

necessary control mensures at the source, 

Table 5.1 Monitoring Schedule and Parameters 

d) Scraping! bulldozing of road to shift foceurrence of fugitive dust takes place 
accumulated dust to the sides 

S.No |Description of Parameters Schedule and Duration of Monitoring/Execution 

| lair Quality: D4 hourly samples twice a week for one month in each 
a) Inthe vicinity of the mine Beason except Monson senscn 

b) In the vicinity of the transportation 
Network 

c)} Dust suppression on roads Regularly in non- monsoon months and wheneved 

Fortnightly 

2 Witter Qheality mear or around the site: Once inasenson for 4 seasons ina year 
ja) Surface water quality 

bP) Ground water quality 

3 Ambient Noise Level [Twice a year for veo years & then once a year 

4 Soil Quality , Onee in two years on project monitoring aren 

5 Inventory of Flora(ires plantation, survival JOnce in two years on project monitoring area 

etc) & Fauna. 

6 Bocia-coonemic condition of local, Onec ind years 

Population, physical survey 

LE LP ere 
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CHAPTER-6 

ADDITIONAL STUDIES 

6.1 HAZARD IDENTIFICATION AND RISK ASSESSMENT METHODOLOGY 

A) RISK 

Risk concems the deviation of one or more results of one or more future events from their expected 

value, 

Risk related to the 

| considered hazard 

¥ 

ig a “function” of 

¥ 

| Severity of the 
possible harm that 

| tan result from the | 

considered hazard 

| 
¥ 

| PROBABILITY OF OCCURRENCE OF THE | 

4 . { 
i Frequency and : : 

duration of | Probability of | Possibility af 
| exposure | occurrenceof avoiding or 

hazardous event || limiting the harm 

Tolerable ik dalle, nih is accepted in a given context based on the current values of society 

Protective rea e of risk reduction strategies taken to achieve at least the tolerable 
f risk, Prat oie risk reductig) by inherent safety, protective devices, and personal 

f | q| Page 92 
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protective equipment, information for use and installation ane training. 

Severity: Severity is used for the degree of something undesirable. 

Risk Analysis: A systematic use of available information to determine how often specified events may 

occur and the magnitude of their likely consequences. 

The different steps of risk assessment procedure are as given below: 

Step i: Hazard Identification 

The purpose of hazard identification is to identify and develop a list of hazards for each job in the 

organization that are reasonably likely to expose people to injury, illness or disease if not effectively 

controlled. Workers can then be informed of these hazards and controls put in place to protect workers 

prior to them being exposed to the actual hazard. 

Step I: Risk Assessment 

Risk asscesment is the process used to determine the likelihood that people exposed to injury, illness or 

disease in the workplace arising from any situation identified during the hazard identification process 

prior to consideration or implementation of control measures, 

Risk occurs when a person is exposed to a hazard. Risk is the likelihood that exposure to a hazard will 

fead to injury or health issues. It is a measure of probability and potential severity of harm or loss. 

Step I: Risk Control 

Risk control is the process used to identify, develop, implement and continually review all practicable 

measures for eliminating or reducing the likelihood of an injury, illness or diseases in the workplace, 

Step TV: Implementation of risk controls 

All hazards that have been assessed should be dealt in order of priority in one or more of the following 

hierarchy of controls 

The most effective methods of control are: 

i. Elimination of hazards 

it, Substitute something safer 

iii. Us fineeriog/design controls 

3 fy, ‘s — 

We Protect the worker i ensuring compgyence through supervision and training, ete 

Each measure must havea designated person and date assigned for the implementation of controls, This 

ensures that all required sithty measures will be completed. 

Step ¥: itor andl Review 
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Hazard identification, risk assessment and control are an on-going process. Therefore regularly 

rewiew the effectiveness of your hazard assessment and control measures. Make sure that you undertake 

a hazard and risk assessment when there is change to the workplace including when work systems, tools, 

itachinery or equipment changes, Provide additional supervision when the new employees with reduced 

skill levels or knowledge are introduced to the workplace, 

Bt) RISK ANALYSIS 

The risk assessment portion of the process involves three levels of site evaluation: 

a) Initial Site Evatuntion, 

b) Detailed Site Evaluation, 

¢) Priority Site Investigations and Recommendations, 

The risk assessment criteria used for all levels of site evaluation take into account two basic factors: 

= ‘The existing site conditions 

* The level of the travelling public's exposure to those conditions. 

The Initial Site Evaluation and Detailed Site Evaluation both apply weighted criteria to the existing 

information and information obtained from one site visit. The Initial Site Evaluation subdivides the initial 

inventory listing of sites into 5 risk assessment site groups. The Detailed Site Evaluation risk assessment is 

then performed on each of the three highest risk site groups in order of the group priority level of risk. 

The result of the Detailed Site Evaluation process is a prioritized listing of the sites within each of the 

three highest risk site groups. 

Risk analysis is done for: 

* Forecasting any unwanted situation 

* Estimating damage potential of such situation 

* Decision making to control such situation 

« Evaluating effectiveness of control measures 

C) ACCEPTABLE RISK. 

Risk that is aceepiable to regulatory agency and also to the public is called acceptable risk. There are no 

formally recognized regulatory criteria for risk to personnel in the mining industry, Individual 

7 erbizations developed criteria for employee risk and the concepts originally arising from 

— shemical progess, thdustries and oil and pas industries, Because of the uncertainties linked with 

probabilistic msk ane ais used for quantification of the risk levels the general guiding principle is that 

\ it Page 94 
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the risk be reduced to a level considered As Low as Reasonably Practicable (ALARP). [t con be seen 

that there are three tiers: 

a. A tolerable region where risk has been shown to be negligible and comparable with everyday risks 

such as travel to work, 

b. A middle level where it is shown the risk has been reduced to As Low As Reasonably Practicable 

level and that further risk reduction is either impracticable or the cost is grossly disproportionate to the 

improvement gained. This is referred ax the ALARP region. 

e. An intolerable region where risk cannot be justified on any grounds. The ALARP region is kept 

sufficiently extensive to allow for flexibility in decision making and allow for the positive management 

initiatives which may not be quantifiable in twesms of risk reduction, 

-The risk acceptability criteria are given in following table: 

1 Risk un acecptance and must be reduced. The actions may 

include equipment and people or procedural measures. If risk 

cannot be reduced to ALARP level, operating philosophy must ntolerable Region 

be fundamentally reviewed by the management, 

2 | Efforts must be made to reduce risk further and to as low as ALARP Region 

reasonably practicable, without expenditure that is grossly | (As Low as Reasonably 

disproportionate to the benefil_ gained Practicable) 

3 | Risk level is so low as to mot require actions to reduce its re 

magnitude further, ‘ini . 

TABLE - 6.1 Risk Likelihood Table for Guidance 

Step 1: Assess the Likelihood Step 2: Assess the Consequences 

Li | Happens every time} Almost Commen or| Ci | Fatality Catastrophic 

we operate Certain repeating 

OOCUTEnNce 

= pbz_| Happens regularly) Likely Known to have | C2 | Permanent Major 

PoN Ay Pee) occurred “has disability 
Yo : 
foe at happened” 
in |L3 [Hes \\ happened! Possible | Could occur or | C3 | Medical/ Moderate 

(odeasignally) "heard of it hospital or lost 
ay i happening” time 

L4 | Happens irregularly| Unlikely | Not likely to | C4 | First aid or no| Minor 
td Page oS 

a Galmiost never} OOCUE lost time 
“=. | LS-Improbable (never) | Rare Practically CS | No injury Insignificant 

impossible 
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A logical systematic process is usually followed during a qualitative risk assessment to identify the key 

risk events and to assess the consequences of the events occurring and the likelihood of their occurrence 

(TABLE-6,2) 

Risk Rank Ll L2 Li La LS 

Likelihood x Consequence Almost certain | Likely | Possible | Unlikely Rare 
Cl 

1 2 4 i 11 
Catastrophic 

o 3 5 Iz 8 16 
Major 

C3 
i] 9 13 17 20 

Moderate 

“ 10 14 4 21 23 1 
Minar 
Cs 

15 19 iz id 25 
Insignificant 

RISK RATING: 

* HIGH RISK 1-6 

* MEDIUM RISK 7-15 

* LOW RISK 1625 

6&2 POTENTIAL HAZARDS & ‘ALARP? CONDITION 

Mining and allied activities are associated with several potential hazards and risk to both the employees 

and the public at large. A worker in a mine should be able to work under “ALARP” conditions{as stated 

above), which are adequately safe and healthy, At the same time the environmental conditions should be 

such as mot to be impair his working efficiency, This is possible only when there is adequate safety in 

mines. 

63 RISK PRIORITISATION BASED ON HAZARDS 

There are various. factors, which can ereate unsafe working conditions/hazards in mining of minor 

minerals from Building Stone, Khandas & Gitti, Boulder mining 

Pan ‘Thé*key risk (hazard x probability) event rating associated with Building Stone, Khandas & Gitti, 
fe alt Bat ae ining and to assess its consequences of such events occurring and the likelihood based on 

above Tables2 are as:- 

The Risk:tating of such hazards is as follows: 
eee | 

4 *° ‘Tnundation / Flooding (Cl xL3=4) 

y Quick Building Stone, Khandas & Gitti, Boulder Condition (C2 x L3=8) 

~*~ Drowning.(C5 xL5=25) 
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® Accident due to vehicular movernent.(C3 xL3=13) 

« Accident during blasting, loading, transporting and dumping, ete, 

6.4 ADDITIONAL STUDIES 

6.4.1 Occupational Health And Safety 

For any industry, where multifarious activities are involved during consinxction, erection, testing, 

commissioning, operation and maintenanee; ihe men, materials and machines are the basic inputs. Along 

with ihe boons, industrialization generally brings several problems like occupational health and safety. 

Mining Industry is not an exception and above also holds good. 

Therefore, proper plan and steps are required to be taken to minimize the impact of mining and for ensuring 

appropriate occupational health and safety during the constructional and operational phases, 

64.2 Occupational Health 

Occupational health needs attention during construction, operation and mine decommissioning phases. 

However, the problem varies both in magnitude and variety in the above phases, 

* Constroction 

The occupational health problems envisaged at this stage can mainly be due to constructional accident and 

noise, To overcome these hazards, in addition to arrangements to reduce it within Threshold Limit Values 

(TLV's), necessary protective equipment will have to be supplied to workers, 

In the instant case the mine is existing but non-operative and hence this phase as such is not applicable, 

* Operational 

The problem of occupational health, in the operation phase ts primanily due to dust and noise which could 

affect breathing and hearing. The necessary personnel protective equipment will have to be given to all the 

workers working the dusty and noise areas. The working personnel will be given the following appropriate 

expe parent. 

. Industrial safety helmet; 

* Face shicld with replacement acrylic vision; 

* Zero power gorgles with cut type filters on both sides and blue color glasses; 

- Ear mutts; 

Safety belwline man's safety belt; 

Leather hand gloves, 

* Inchestrial safery shoes with steel toc. 

7. Personal Dust Masks. 

All working personnel will be medically examined as per provisions of the Mines Act, This will be in 

‘addition to the pre-employment medical examination. 

6.4.3 Safety Plan 
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It is envisaged that oll safety precautions during the mining operations, posting of sufficient number of 

statutory officials and persons, disaster management, cte shall be undertaken, for which sufficient funds 

shall be provided to deal with all safety provisions. An effective organization of the mine shall be 

prepared and implemented as per OGM Guidelines! Circulars. 

Mining is a hazardous industry and henee, necessary measures shall be ken to prevent accident due to 

following anticipated hazardous'risk prone activities, 

s Slope faihune; 

. Handling of explosives; 

* Fly-rocks during blasting; 

. Movement of HEMM; 

* inundation due to surface water; 

* Dust hazards; 

. Hazards associated with use of electricity! Diesel Generator Sets; and 

* Flooding of lower benches 

6.4.4 Statutory Roles 

Deployment of HEMM in any mine for excavation of stone (OB needs planning of various activities in 

confirmation with the prevailing statutory provisions as per Mines Act 1952, Metaliferous Mines 

Regulation 1957, various DGMS circulars & bye-laws, 

All applicable statutory rules, regulations, bye-laws etc and statutory requirement related to Govt, 

licenses, workers compensation, insurance, ete, including minimum wage act for workers employed by 

the outside agency shall have to be adhered. Any other rule imposed by local/state/central authorities 

shall also be complied by user of HEMM equipment and then shall have to supply various protective 

equipment viz. helmets, shoes, safety gear for welding, working at height, electrical apparatus handling, 

tte. to the workmen at their cost, 

64.5 Safety Aspects for HEMM/Equipment and Workers 

Special precaution shall be taken in case of outsourcing the HEMM and workers in the mine, Some of 

the major safety aspects before outsourcing of workers & HEMM to the mine are enumerated as 

follows: 

(A) For Workers 

. No worker shall be deployed unless he is skilled enough to take up the designated 
SSI tand trained at VTC; 

oe Ar Rgds in Form- B and Form- D shall be maintained; 
Sate, 
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* Records of vocational training certificate and driving license of operators shall be kept 

by HEMM outsourcing agency and shall be made readily available for inspection by 

Management; 

* No persons shall be employed unless person holds VTC certificate and management is 

informed) A record of it shall be maintained; 

.* Adequate supervision shall be maintained by qualified competent persons; 

. Outside agency shall follow safety guidelines and safety instruction from project 

authorities; 

* All drivers shall obey taffics rules prepared by the management; and 

. Before deploying workers, they must be trained and briefed about safety aspects in 

opencast mine, However, during course of execution of the work, if any accident occurs, 

whether major or minor, the matter shall have to be immediately informed to the mine 

management so that notices of accidents in a accordance of (Reg9 of MMR 1957) and Seetion- 

23 of Mines Act, 1952 may be given and other necessary steps may be taken in accordance with 

the Mines Act, 1952. 

(8B) For Machineries 25 Recommended by GMS Circular (Teeh.) 1 of 1999 

= All machineries to be deployed in mines shall be cheeked before deployment by competent 

authority; 

* Regular checking of machines deployed shall be done. No unfit machine shall be deployed 

before the defect is reetified: 

* A proper record of repair and maintenance along with inspection done by management and 

defect pointed out shall be maintained and signed by authorized person; 

* The HEMM shall be provided with audio visual alarms, proper light for use at night and period 

when natural light is not sufficient, Also audio-visual alarms for reversing of HEMM shall be 

prowided; 

RTO certificate photo copies of all vehicles shall be submitted to manager; 
=. 

a 

inspection of HEMM shall be done by the agency's mechani¢ as directed by the 

ent; 
Vey 

A * Machine Hoamafacturers shall be asked to give risk analysis details in respect machines deployed 

by ouside agencies; 
Aor ff 

; =A -uictte fire extinguishers shall be provided in every machine; 

“Ss” Transport system will be deployed in such a way so as to minimize pollution in the mine and 

keep the environmental status as recommended under the approved EMP 
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6.4.6 Stability of Benches, Quarry High Walls and Spoil Dumps 

During quarry operations, it is necessary to adopt suggested mining parameters for the stability of 

benches, high-walls and spoil dumps. It is also mandatory to examine systematically the fencing of mine 

working, landslides and cracks between benches. It is required to maintain well graded and wide roads 

on benches keeping the width of working areas sufficient for spreading of blasted rock and movement 
of the mining and transport equipment. 

During actual mining operation, systematic observations and regular monitoring of the condition of 
benches, high-wall slopes and spoil dumps shall be carried out and the dimensions shall be modified if 
necessary, to suit the local conditions. 

6.4.6 Precautions against Danger of Inundation from Surface Water 

. A careful assessment shall be made against the danger from surface water before the 
onset of rainy season. The neeessury precautions shall be clearly laid dows and implemented, A 

garland drain will be provided te drain away the surface rain water from coming inte the mine. 

Garland drain shall be provided around working mines to course the rain water to main 
streams: 

. Inspections for any accumulation of rain water, obstruction in normal drainage: 

* Standing order for withdrawal of working persons in case of apprehended danger; 

. During heavy rain, inspection of vulnerable points is essential. Im case of any danger, 

persons are to be withdrawn to safer places: 

64.7 Prevention of Flooding of Equipment Deployed at Bottom Horizons 

During the heavy monsoon period, the mining operation in the lower-most benches shall be stopped, 
Adequate pumping capacity on the basis of historical data of maximum rainfall and distribution of 
rainfall has to be designed, But in case of unprecedented rainfall, machineries shall be withdrawn from 
lower benches temporarily and redeployed after dewatering in the lower benches again, 

6.4.8 Dost Suppression & Dilution of Exhaust Fumes 
———— —— 

ae Thesfollowin sures shall be adopted for dust suppression at all quarry working places, dump, haul 
if roads, and neat bor auxiliary mining operations: 

shall be deployed in haul pond. . * Water sprin 
af 4 ) | 
aN . Spraying, pith water on all working faces. 

fF 

“Of 
~ 

ee * While drilling holes, drills with necessary dust extraction arrangement shall be used. 
ae = J Me _. z a beveling of spoil dump surface, 
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* Maintaining the engine and exhaust conditioners properly, 90 as to keep emission gases within 

limits and regular checking of exhaust and recording the same. 

6.4.9 Fire Fighting and Fire Prevention 

In addition to statutory provisions, the measures for firefighting and prevention of fires will be as 

follows: 

* Provision of fire extinguishers and fire tenders. 

* Emergency organization shall be formed to deal with emergency during fire. The 

organization shall have names of responsible person along with their telephone numbers. Their 

dhuties shall be clearly specified and the persons shall be properly trained. Mock — rehearsals 

shall be held. 

64.10 Measures during Drilling and Blasting 

Following measures shall be taken while drilling and blasting operations in the quarry: 

Li Drilling and blasting in quarry shall be done in accordance with the provisions of Mines 

Act, rules and regulations; 

Z. Adequate safety measures will be taken during blasting operations in the quarry so that 

menmachines are not affected; 

3. Ground vibration due to blasting will be controlled by following: 

* Reducing the explosive charge per delay. 

* Spacing and burden are to be optimized by the blasting engineer. 

* Reducing the amount of explosive charged per blast. 

* Proper controlled rock movement during blast by using suitable initiating sequence and 

delay. 

6.5 RISK ASSESSMENT AND DISASTER MANAGEMENT PLAN 

Hagvard analysis involves the identification and quantification of various hazards (unsafe conditions) that 

exist in the mines. On the other hand, risk analysis deals with the identification and quantification of risks, 

mining equipmant.and-personnel are exposed to, due to accidents resulting from the hazards present in the 

mine. f° NO r 

Risk arlalysis follows an sven aca analysis. It involves the identification and ascesement of risks the 

neighboring lations exposed to as a result of hazards present, 
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In the sections below, the identification of various hazards, probable risks, maximum credible accident 

analysis, and consequence analysis ate addressed which gives a broad identification of risks involved, 

Based on the risk estimation disaster management plan has to be prepared, 

The complete mining will be carried out under the management control and direction of a qualified 

Mine Manager holding a first class manager's certificate of competency, The DGMS have been 

regularly issuing standing orders, model standing orders and circulars to be followed by the mine 

management in case of disaster, if amy. Moreover, mining staff will be sent to refresher courses from 

time to time to keep them alert, However, following natural/industrial hazards may occur during normal 

openntion: 

* Accident duc to explosives: 

. Accident duc to heavy mining equipment; and 

* Sabotage in case of magazine, 

In order to take core of above hazard‘disasters, the following control measures will be adopted: 

* All safety precautions and provisions of the Mine Act, 1955, and the Mines Rules, 1955 will be 

strictly followed during all mining operations; 

* Entry of unauthorized persons will be prohibited; 

* Firefighting and first-aid provisions in the mines office complex and mining area; 

© Provisions of all the safety appliances such as safery boot, helmets, gogeles ete. will be made 

available to the employees and regular check for their use; 

* Training and refresher courses for all the employees working in hazardous premises; Under 

mines rules all employees of mines shall have to undergo the training at a regular interval; 

* Working of mine, as per approved plans and regularly updating the mine plans; 

* Handling of explosives, charging and blasting will be carried out by competent persons only; 

* Provision of magazine ata safe place with fencing and necessary security arrangement; 

* Regular maintenance and testing of all mining equipment as per manufacturer's guidelines; 

al WC ) i. “Suppression of dust on the haulage roads; 

safety equipment will be provided at explosive magazine; and 

* inereaing the awareness of safety and disaster through competitions, posters and other similar 

drives. 
i 

Faia of explosives 

An, explosive Magazine is established in an area thot has provided for clear safety as per the norms of 

ax ive department. The magazine has storing capacity about $5 kg of conventional explosives, about 

730 m of detonating fuse, 7,500 m of Safety fuse and about 5000 detonators (ordinary detonators), The 

capacity of the magazine will be as follows. 

Saleh ¢ , 
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Class 2 Nitmve Mixture - OS kes, 

Class Division | Safety fuses . 7500 meters, 

Class 6 Division 3 Detonator : S000 mos, 

Clas6 Div2 Detonating Fuse - 750 m, 

The magazine is as per the design laid down in Indian Explosives Rules and safety distances ore 

maintained as per the above rules, 

Precautionary measures during blasting 

(a) Although the mine is far away from any population, precaution will be taken to minimize 

nuisance caused by blasting, All necessary safety precaution is being taken in accordance with 

the explosive act. Precaution are also taken as per permission given under MMR 1961 L0G(2} 

(b) by Director of Mines Safety for deep hole drilling & Blasting and usage of heavy earth 

moving machinery. 

(by Drilling and blasting operations will be carried on strictly as per the provision 

of MME, 161 under the strict supervision of qualified persons. For storage and issue of 

explosives, the relevant provisions of Indian Explosives Rules, 1983 will be followed, Blasting 

time is generally fixed at lunch interval or afler the working shift-taking. All required 

precautions, like marking the danger zone with red flags, use of warning signals and providing 

blasting shelters etc, 

Measures to Prevent Accidents due to Trocks and Dumpers 

* All transportation within the main working area would be carried out under the direct supervision 

and control of the management; 

* The vehicles will be maintained in good repairs and checked thoroughly at least once a week by a 

competent person authorized for this purpose by the management; 

— Broad signs would be provided at exch and every tuming point specially for the guidance of the 
F | A ee. “ak Vi \ativers 7 

* To avoid a 
and |e! 

i"
 

ngers while reversing the vehicles, all areas as far as possible, will be made man free. 
ri 

a A statutany provision of the fence, constant education, training ete. will go a long way in reducing 

the incidence of such accidents. 

6.5.2 Objectives of Disaster Management Plan 

The disaster management plan is aimed to ensure safety of life, protection of environment, protection of 

installation, restoration of production and salvage operations in this order of priorities. For effective 
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implementation of the disaster management plan, it would be widely circulated and personnel taining 

through rehearsals‘drills, 

The objective of the disaster management plan is to make use of the resources of the mine and the outside 

services to achieve the following: 

1. Effect the rescue and medical treatment of casualties: 

2. Safeguard other people; 

3. Minimize damage to property and the environment; 

4. Initially contain and ultimately bring the incident under control; 

5. Identify any dead: 

6 Provide for the needs of relatives: 

7. Provide authoritative information to the news media; 

8. Secure the safe rehabilitation of affected area; and 

9, Preserve relevant records and equipment for the subsequent inquiry into the cause and 

circumstances of the emergency, 

In effect, it is to optimize operational efficiency to rescue rehabilitation and render medical help and to 

restore normalcy. 

Ma Emergency Organization (EO) 

It is recommended to sctup an emergency organization. The Mine Manager who has control over the affairs 

of the mine would be heading the emergency organization. He would be designated as Site Controller andl 

Incident Controller. 

Incident Controller shall organize a team responsible for controlling the incidence. Shift In-charge would 

ic a reporting officer, who would bring the incidence to the notice of the Incidence Controller and Site 
Ws 

aa 
 Hrhergéncy chordinators would be appointed who would undertake the responsibilities like firefighting, 

rescue rabbititation, transport and provide essential and support services. Por this purposes, Security in- 

| bar, erogne department, essential services personnel would be engaged All these personnel would be 

designe as key personnel, 

© OF se Soctan IMPACT ASSESSMENT 

The impacts of the mining project on socio-economic conditions of the people of surrounding villages 

are assessed based on interactions with EISQ or its representatives and local population. It is anticipated 
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that the cxisting project after start of operation will further bring following bencfits to the people of the 

surrounding villages: 

* Generation of employment and improved standard of living; 

* [néreased revenue to the State by way of royalty, taxes and duties; 

« Superior communication and transport facilities ete, 

In addition to above, duc to increase in purchasing power of local habitants, there will be significant 

Change in the socio-economic scenario of the area. 

The existing project will enhance the prospects of employment. Recruitment for the unskilled and 

semiskilled workers for the given project will be from the nearby villages. The strengthening 

fdevelopment of the basic amenities viz. improvement of roads, transportation, electricity, drinking 

water, proper sanitation, educational institutions, medical facilities, entertaintnent, etc. will be carried 

out as far as possible and requirement through the Gram panchayat. Overall the project after start of 

operation will change living standards of the people and improve the socio-economic conditions of the 

area, 

6.7 REHABILITATION & RESETTLEMENT ASPECTS 

There is no R&R activity will be required to be undertaken since it is an existing but non operative mine 

without any additional land. 

68 SOCIAL IMPACT ASSESSMENT, REHABILITATION & RESETTLEMENT 

(R&R) ACTION PLAN 

There will be no resettlement or rehabilitation involved in the project being on meandering course of the 

river. However, a detailed Socio Economic Assessment has been performed, which is given below: 

INTRODUCTION 

this section of the neport an attempt has been made to measure Socio-economic impact of the 

ARTS uilding stone, khanda, gitth & boluder mining project at village Bari, Tehsil Mahoba, District 

Mahoba, te Pradesh, The various altributes that have been taken into account are population 

compositions, employment generation, occupational shift, household income, consumption patier, 

nic issue and law & order problem. The key objective of the study is to assess possible impact of the 

project.oa socio-economic life of the people in the neighborhood known as study area. 

‘i ‘The objectives of the socio-cconomic impact assessment are as follows; 

a} To collect baseline data of the study area, 
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b) To know the socio-economic status of the people living in the study area of the proposed Building 

stone, khanda, pitti & boluder mining project, 

6) To assess the possible impact of the project on socio-economic aspects in the study area, 

d) To measure the impact of the project on Quality of life of the people in the study area, 

APPROACH & METHODOLOGY 

a) 

b) 

c) 

¢) 

A mixture of both quantitative and qualitative approach has been adopted in the current socio- 

economic study. 

The study has been conducted based on primary and secondary data. While primary data has been 

collected through a sample survey of selected households in the study area, the secondary data has 

been collected from the administrative records of the Government of Uttar Pradesh, Census 2011, 

district hand books and from the Uttar Pradesh Government portal. 

The details regarding population composition, number of literates, workers, etc have been collected 

from secondary sources and analyzed. Also village/citwtown wise details regarding amenities 

available in the study area have been collected from secondary sources like Census 2011, and 

analysed, 

Two stage sampling design has been adopted to select the sampling units, The first stage units are: 

census villages in the rural areas and towns/citics in urban areas. The ultimate stage units are: 

households in the selected villages and towns'cities, Probability sampling has been adopted to 

select the sampling units. 

Estimation of various parameters has been made based on sample data and bowom top approach 

has been adapted. 

On the basis of a preliminary reconnaissance survey, two questionnaires were developed to make it 

suitable to fulfill the objectives of the study. The questionnaires contained both open ended and 

close ended questions 

7 Se The data collected during the above survey was analyzed to evaluate the prevailing socio-cconomic 

fies ie of the area. 

f y. ~ hy “Based nthe above data, impacts due to mining operation on the community have been asseased 
if r 4h 

f i j and regotamendations for improvement have been made, 
| 1 

Ah only pS & DEFINITION OF TERMS USED 

ae - re ay, + ADS study. ‘Area: The study area, also known as impact area has been defined as the sum total of core 

*inaieees ‘area and buffer area with a radius of 10 Kilometers from the periphery of the project site. The study 

area includes all the land marks both natural ond manmade, falling therein, 
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h) 

«) 

d) 

e) 

a F ty 

A. the 

| 
%
 

e
e
 
“e

y 

h 

QoL: The Qunlity of Life (QoL) refers to degree to which a person cnjoys the important 

possibilities of his/her life. The ‘Possibilities’ result from the epportunities and limitations, each 

person has in hisfher life and reflect the interaction of personal and environmental factors, 

Enjoyment has two components: the experience of satisfaction and the possession or achievement 

of some characteristic. 

Household: A group of persons who normally live together and take their meals from a common 

kitehen are called a household. Persons living in a household may be related of unrelated or a mix 

of both, However, if a group of related or unrelated persons live in o house but do not take their 

meals from the common kitchen, then they are not part of a common household. Each such person 

is treated as a separate household. There may be one member households, two member houscholds 

of multi-member households. 

Sex Ratio: Sex ratio is the ratio of females to males in a given population. It is expressed as 

‘number of fernales per 1000 males’, 

Literates: All persons aged 7 years and above who can both read and write with understanding in 

any language are taken as literate. It is not necessary for a person to have received any formal 

education or passed any minimum educational standard for being treated as literate. People who are: 

blind but can read in Brille are also treated as literates. 

Literacy Rate: Literacy rate of population is defined as the percentage of literates to the total 

population aged 7 years and above. 

Labour Foree: The labour foree is the number of people employed and unemployed in a 

geographical entity. The size of the labour force is the sum total of persons employed and 

unemployed. An unemployed person is defined as a person not employed but actively seeking 

work. Normally, the labour force of a country consists of everyone of working age (commencing 

from 14 to 16 years) and below retirement (arqund 65 years) that are participating workers, that is 

la actively employed or secking employment. People not counted under labour force are 

ts, retired persons, stay-at home people, people in prisons, permanently disabled persons and 

(fiBbolraged workers” 

Vork: Work is defined as participation in any economically productive activity with or without 

compensation, wages or profit, Such participation may be physical and/or mental in nature. Work 

involves not only actual work but also includes effective supervision and direction of work. The 

work may be part time or full time or unpaid work in a farm, family enterprise or in any other 

cconomic activity. 
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i) 

k) 

FIN 

The 

Worker: All persons engaged in ‘work’ are defined as workers, Persons who are engaged in 

cultivation of land er milk production even solely for domestic consumption are also treated as 

workers. 

Main Workers: Those workers who had worked for the major part of the reference period (i.e, 6 

months or more in the case of a year) are termed as Main Workers. 

Marginal Workers: Those workers who did not work for the major port of the reference period 

(i.c, less than 6 months) are termed as Marginal Workers. 

Work participation rate: The work participation rate is the ratio between the labour foree and the 

overall size of their cohort (national population of the same age range). In the present study the 

work participation rate is defined as the percentage of total workers (main and marginal) to total 

population, 

DINGS OF THE STUDY 

field investigation has revealed that the entire study area of the proposed mining project is located 

in Banda district, Uttar Pradesh. The Sub-district (Tehsil) falling in the study area is Nabari. The study 

area comprises of 15 identified villages and there is no urban area, 

BASELINE DATA OF THE IMPACT AREA 

Table 6.2 Demographic Particulars 

Percentage to 

rt Bresr pion Number respective totals 

1 | Total Population (istrict) T4861 100 

Male 40501 54.10 

Female 24360 45,90 

2 | Sex ratio (No. of females per 1000 males) 48 

3__| Total Literates 41514 100 
Se 26171 63.04 

or Li k [a mee 
| ——— i “Female 13343 36,9 

ff —, : 
—_ Ha, Over all Literacy Rate 6.37 

ale 76.88 

1 te | Female , 53.81 

‘ ; LE 5__ | Gender gap in literacy rate 73.06 

* ON _6. | Total Workers 24050 100 

LO UA Male 18377 76.41 

=" Female 5673 23,59 

Total Main Workers 16706 100 

7 Male 14968 $9.60 

Female 1738 10,40 

& | Total Marginal Workers W344 100 
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Male 3409 46.42 

Female 3935 53.58 

Total Agricultural Workers 12639 100 

Cultivators S624 44.50 

9 Agricultural Labours FOS 55.50 

Male workers in total agricultural workers 8724 69.02 
Female workers in total agricultural workers 3915 30.98 
Total Household Industrial Workers 383 100 

10) | Male 439 83.88 

Female 94 16.12 

11 | Total Other Workers 10828 100 

Male 9164 £4.63 

Female 1664 15.37 

Source: Census 2011 

Table 63Amenities: 

Sino Amenities Types Units 

l Education Facilities 

Primary Schools 28 

Middle schools is 

Secondary Schools rs 
Senior Secondary Schools 1 

2 Hospitals 

Allopathic Hospital 3 
Ayurvedic Hospital 2 

Homeopathic Hospital i 

Allopathic Dispensary 1 

Ayurvedic Dispensary 1 

Homeopathic Dispensary 1 

PHC F 

ro PHSC ' 
oat Aja tS Drinking Waiter Facilities 

oO) 2 FN Variety of purposes | Tap . 
‘ ‘ Well 19 

if \ te Tank } 
+: ¥ Tubewell 19 

1 . =| Hand pump 

1 oO 4. | Communication Facilities 
* , —_ Se Fost Office 7 

Ss OF Ue Tele Phone 29 
Transportation Facilities 

Bus Service 6 

Railway Station 1 

rid Banking facilities 
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Commercial banks 4 

Cooperative banks 3 

T Power # zl 

ft No. of villages provided with the facilities Source: Census 2011 

DEMOGRAPHIC COMPOSITION 

Population 

According to Census 2011, the total population of the study areal,74861. As there is no urban aren the 

entire population belongs to rural area. The overall sex ratio has been worked out to £48 females per 

O00 males, which is higher than the national average of 933 females per 1000 males. Furthermore, 

around 17 percent of the total population belongs to Schedule Caste community and the Schedule Tribe 

population in the study area is very negligible as per Census 2011. 

Number of households and household size 

The entire population of the study area has been grouped into 12497 households and the average 

household size 4s 6. The houschold size varies between 6 and 10, 

Literacy and Literacy rate 

The total number of literates in the study area has been worked out to 12497, which is around 

55.45 percent of the total population, The literacy rate of male has been worked out to 63.04 percent as 

agains! 26.96 percent for female, ereating a gender gap of 23.06 percent, 

Workers and work participation rate 

The total number of working persons in the study area is 24050, which is 32.1 percent of the total 

=» population. Among the total workers 69.5 percent are main workers and the remaining 30.5 percent are 

Me AR 
5 + 

\margi al workers. The percentage of male in the main workers is 89.6 percent, while it is only 46.4 

Percent it the case of marginal workers, On the other hand, the percentage share of female in the main 

workers is only 10.4 percent; it is $3.6 percent in the case of marginal workers. This indicates that male 

dominatts the main workers and female dominates the marginal workers, 

The Table and the figure below indicate the categorization of workers based on occupation: 
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Z Household Industrial 

Workers 583 2.42 
a Other workers 

1OK28 45 (V2. 
Total 24050 100.0 

ategorization of w rs on the basis of 
occupation 

8 Agricultural Workers 

@ Culthetors 

iB Agricultural labour 

8 Household Industrial 
Workers 

@ Other workers 

ri 

Figure 6.4: Categorization of workers on the basis of occupation 

The classification of workers based on occupation reveals that S2.6percent of the total workers are 

Agricultural workers. The share of cultivators in the total workers is 23.4 percent and that of 

Agricultural labours is 29.2 percent. Barely 4 percent of total workers are Household Industrial Workers 

atid 45 percent are ‘Other workers’ which includes white collar workers, professional workers, 

ae ahonkeepera, traders and businessmen. 

goa BK Cs ee 
‘ie : n 

if —_ , a 

\ Impact on population composition 5 

1 The impact of the proposed mining project on population composition will be marginal as only few 

killed and managerial staff will be recruited from outside and the rest will be recruited locally, The 

i jirmpact “will be significant if a large number of people from outside get employed in the proposed 

mr (eck: In that case not only the population of the study aren will go up but also the skewed sex ratio 

may make permanent social effects lke rise in exploitation of women, higher crime rate, increase in 

sexual diseases and depression among youth. 

Impact on employment generation 

The proposed Building Stone, Khundas & Gini, Boulder mining project is expected to provide employment 

opportunities to 29 persons of which three will be skilled workers and the remaining 9 will be unskilled 
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workers. It is understood that all the persons to be deployed for various mining activities will be 

recruited locally and there is very little scope for migration of people from outside the study area, The 

employment potentiality of the project is expected to ameliorate the economic condition of the families 

of these persons who will get employed in the proposed mining project. However, the mining project 

will provide seasonal employment. Further, the project will provide indirect employment to about 100 

people who will be involved in segregation of extracted mining materials, crushing of boulders, petty 

business and service oriented industries, 

Impact on Health 

Extraction of Building Stone, Khandas & Gitti, Boulder may cause serious health risks due to dust generated. 

The effects will vary depending upon the nature of the dust particles, silica content in it and the size of 

the particles. Poeumoconiosis is an occupational lung disease often caused to miners, due to the 

inhalation of dust. Silica content in the Building Stone, Khondas & Gini, Boulder may also lead to Silicosis, 

which is again on occupational lung disease, Miners may also suffer with occupational respiratory 

ailments, skin allergies etc, but the same are preventable if exposure ts minimized. Further, regular 

health check-up of the miners is required to prevent any negative impact on their health. In the present 

Mining project, no adiverse impact on healih is expected if minimum precautions are taken by the 

miners, 

Impact on income 

In India poverty is widespread. According to an estimate made by World Bank during 2005, 26 percent 

of the total Indian population falls below the International poverty Line of USS 1.25 a day (PPP, in 

nominal terms & 21.6 a day in urban areas and € 14,3 in rural areas). Uttar Pradesh is one of the worst 

poverty ridden states in India, with per capita income of Rs, 26,051. The proposed mining project at 

_ Bari is expected to provide casual employment to 42 unskilled workers and 3 skilled workers for a 

Y aan of 250 days in a year, According to Department of labour, Government of Utiar Pradesh each 

‘uns worker is cligible to get a minimum basic wage of Rs. 150 per day. In addition they will get 

VDA am@unting to Rs. 65.50 per day, Thus, the total amount an unskilled worker is expected to get is 

iris Further, a semi-skilled worker will get a basic wage of Rs 164 and V.D.A amounting 

to Rs.74.68 making the total amount of Rs. 238.69 per day, Lastly, a skilled worker can expect to get a 

aati age of 176,54 and V.D.A amounting to Rs, 82.92 making the total amount of Rs. 259.46 

per y. The impact of the proposed mining activity on household income in the study area is thus 

posttie since it will provide employment to local people, which will result to an increase in household 

income of those workers who will be recruited for mining operation. However, this impact will be 

effective for a limited period of 250 days in a year. 

Impact on consumption pattern 
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The field survey has revealed that people in the study are poverty ridden, Increased household income 

may slightly change the consumption pattern of few but majority of the people will continue to be 

burdened with poverty, 

Impact on road development 

Movement of tricks and other vehicles to and fro the quarry is expected to increase substantially, when 

mining will start, The existing roads connecting the quarry with the national and state highways are 

mostly narrow mud roads, There will be mud slide and traffic bottle neck if these roads are not widened 

and their conditions are net improved by making them paved roads. Hence, there is ample scope for 

road development in and around the mining areas. 

Impact on law & Order 

As local people will be employed to ran the quarry, no law & order problem is envisaged. It is expected 

that the workers will attend to their duties from their residence and retum to their homes after the day's 

work is over. There would have been law é& order problem if the workers were migrants and lived in 

shanties closed to the mining area. However, to meet any untoward incident one police post may be set 

up closed to the project area. 

6.9 SUGGESTIONS 

Provision of First Aid at mining site 

Extraction of Building Stone, Khandas & Gitti, Boulder poses seriows health risks due to dust. The 

effects vary depending on the nature of the dust particles, silica content in it and the size of the particle, 

To mect any emergency during extraction of the minerals from the Building Stone, Khandas & Gitti, 

Boulder mining and subsequent loading in the transport vehicles, provision for First Aid should be made 

by-the project proponent. Before the affected person is reached to a doctor or health institution for 

¥ medical aid, the miner should be provided with First Aid. 

Tie up witht nearest PHC for medical help 

“intdical needs of the mine workers it is suggested that tie-ups with nearest hospital or mont tag 
Ly Center (PHC) may be made, Few beds may be exclusively reserved for the mine 

workers in the above health institutions. This will ensure timely medical aid to the affected persons. 

OVE OA Gloves 

The mine workers are subject to respiratory diseases, muscular-skeletal and gastro-intestinal disorders 

and skin diseases. For protection from dust it may be made compulsory for all mine workers to wear 

masks and gloves while working in the mines, 
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Regular health checkups 

The miners may be encouraged to undergo health checkups at regular intervals in order to protect 

themselves from various diseases, The health Department of UP Government must Organize Health 

Camps at regular intervals preferably in every quarter. Further, free medical facilities may be made 

available to the workers and their family members. 

Administration of Anti-venom injections 

Prowision of Anti-venom therapy must be made available at the near health institution. Anti-venom 

injections may be adminisirated to the mine workers in case of snake, spider and insect bites, while 

working in the mines. 

Special telephone number 

A special telephone number may be made available to the mine workers, In case of emergency the 

miners can dial the above number for medical assistance. Vehicle may be provided to the patients in 

short duration for shifting to the health institution, 

Special Group Insurance Scheme 

All the mine workers may be covered under a Group Insurance Scheme of LIC or amy other Insurance 

company, if mot so far. 

Distribution of Blankets and Quilts 

During winter season the mine workers may be distributed blankets and quilts free of cost. 

6.10 CONCLUSIONS. 

The Building Stone, Khandas & Gitti, Boulder is one of most significant mineral contributing to the 

sustainable development that is “The extraction or recovery of the mineral without limiting the needs 

and lives of the surrounding flora, fauna and the local villagers! people residing there as well.” 

Building Stenc, Khandas & Gitti, Boulder Mining Project is being proposed by Shri Safdar Ali 

Shri Farzand Ali, R/O-Muhalla-Khunti Chauraha Aliganj, City & District-Banda (U.P.) for 

Building fone, Khandas & Gitti, Boulder mine at Gata No. 2450 Khand No.-03 in Village Jarar, Tehsil 

Naraini QulDistrict- Banda, Uttar Pradesh within total lease Area 2.0 Ha. The proponent has applied for 
) _ scising Wc in the name Sadfar Ali. It has been proposed to collect approximately 20000 m"/year 

material (Building Stone, Khandas & Git, Boulder) annually, 

sec, Ws.per the MoEF, New Delhi Gazette dated 14th September 2006 amended in December 2009 April 

5011, 16 January, 2016 and 14 August, 2018, the proposed mining project is categorized as category 

“BI”, 
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This Building Stone, Khandas & Gitt, Boulder mining project has numerous benefits no only on 

individual level but ona social lewel too ic. this project will not only benefit the owners but directly and 

indirectly will also benefit the people of that region. 

This will give employment to thousands .of people who are the residents of the principal place of 

business. Since, manpower is required in every activity and processing from installation of the project to 

the final produet and marketing. The equitable distribution of work according to the skills and potential 

will be done. Work given will be categorized into skilled, semi-skilled and unskilled employees, 

Employment preference will be given to the Jocal villagers. The labors will be registered in the district 

Labor Office as per the LLP. Government Law, Also, according to the Central government policy of 

labors, medical insurance will be done of all the Inbors employed. Minimum wage, guaranteed monetary 

benefits under law will be ensured to the workmen. Safe, healthy, and productive work environment and 

welfare will be provided to the worker, Abolition of child labor and bonded lobor, and rehabilitation of 

those will be ensured, 

ero accident, safe and productive work places will be encouraged and promoted, Temporary rest 

shelter, first-aid ficilities along with anti-venoms, safe drinking water for the workers/miners and 

Armngements for safe anc healthy working conditions and facilities of community toilets shall be made 

available for the workers, medical camps for workers and nearby villagers shall be conducted at regular 

interval. Workers will be instructed with safety measures and safety equipment's will also be provided. 

This will provide the employment and aid in managing and surviving their livelihood, reduce the 

poverty of that region and will provide them a better atmosphere and a better life. 

This project will also contribute in rising the economy of the state and ultimately of the nation through 

the tawes collected through this. This is obvious that taxes collected are used in welfare of the mation and 

its citizen, A sum of 3% ic. 183600 of the total project (2340000) is also contributed as Corporate 

Environment Responsibility for difference welfare activities such as roads, plantation, education, 

Sanitation, mwareness campaigns, ete, 

=== Last but not the least, this project has also its social impact on the lifestyle, life standards, thinking, 

LPS _ pegdbnality, etc. of that place, The project will ignite the locals to use their potential and work for 
their economic condition and better life, This project can be a small step in betterment of the 

of that area, 
1 rf 
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CHAPTER- 7 

PROJECT BENEFITS 

7.0 GENERAL 

The project is being proposed by Shri Safdar Ali §/Q-Late Shri Farzand Ali, R/O-Muhalla-Khunti 

Chauraha Aligan), City & District-Banda (UP.) for Building Stone (Khanda, Gitti and Boulder) Mining 

Project located in Jarar. The estimated project cost is Rs. 61,20,000/-. The proponent hes applied for 

mining lease in the name of Building Stone (khanda, Gitty, Boulder) Mining Project, over an area of 2.0 

ha, at Gata No. 2450 hand Me.-03 in Village Jarar, Tehsil Noraini & District- Banda, Uttar Pradesh. Ih 

hes been proposed to collect 20000 m’ per year of Building Stene (Khanda, Gitti and Boulder) Mining 

Project annually as per LOL As per the MOEF, New Delhi Gazette dated [4th September 2006 

amended in December 2009 and April 2011, the proposed mining project is categorized as category 

“Bi". 

7.1 BENEFITS OF MINING 

The required quantity of stone aggregated (a mined out product of stone mining) has a very vital role in 

the infrastructure development of the nation along with other constnection materials. Stone mining is 

minor mineral mining & is usually operated for small leased out area & for small leased period has 

therefore lot of importance & need to be carried out. There is constant demand of stone aggregate not 

only for making highways & roads but also in the construction industry as an ingredient of cement 

concrete, The existence of stone deposits is site specific & mining is to be carried at that location itself 

along with the crashing unit to meet the demand, Most of the stone quarrics are of small magnitude & 

are operated for the lease period granted by the State Govt. The crushing unit is required to size the 

stone for different applications. 

| 7.2 EMPLOYMENT 
The Boct Shomic conditions of the surrounding villages indicate that employment generation is 

seasonal, The ‘cupational activities are agriculture, cattle rearing and employment in mines but on 

ily wages. The mining activity will provide employment to local people which will increase socio- 

i. status af the aren. 

7.3 IMPROVEMENTS IN PHYSICAL AND SOCIAL INFRASTRUCTURE 

The openinig of the proposed propect wall enhance the socio-economic activities in the adjoining areas, 

“This will result in following benefits:~ 
a, Improvements in physical infrastrecture. 

b. Improvements in Soctal Infrastructure, 

c. Increase in Employment Potential 

Page - 116

1739



BUILDING STONE (KHANDA, GITTY, ROULDER) MINING PROJECT OF 

DSTRICT BANDA 

ELA/EMP CHAPTER-T- PROJECT BENEFITS 

d. Contribution to the Exchequer. 

c. Prevention of illegal mining, 

f. During and Post-mining enhancement of green cover, 

T.3(a) IMPROVEMENTS IN PHYSICAL INFRASTRUCTURE 

The opening of the proposed project will improve the physical infrastructure of the adjoining areas. This 

will include the following: 

* Improved road communication due to opening of the proposed project. 

* Strengthening of existing community facilities through the Community Development Programme, 

# Creation of community assets (infrastructure) like provision for drinking water, construction of 

school buildings, village rowds! linked roads, dispensary & health centre, community centre, market 

face ete. 

«Awareness program and community activities, like health camps, medical aids, family welfisre 

Programs, immunization camp sports & cultural activities, plantation etc, 

7.3(h) IMPROVEMENTS IN SOCIAL INFRASTRUCTURE 

There will be some obvious changes in various environmental parameters duc to mining activity. There 

will be positive impact in socio-economic area due to increased economic activities, creation of new 

employment opportunitics, infrastructural development and betier educational and health facilities. 

Lessee will also undertake awareness program and community activities like health, camps, medical 

aids, family welfare camps, AIDS awareness program ete. 

73(c) INCREASE IN EMPLOYMENT POTENTIAL: - There is a possibility of creation of direct 

and indirect employment opportunities duc to working of this mine. 

Tid) PREVENTION OF ILLEGAL MINING & CONTRIBUTION TO THE EXCHEQUER: - 

Since the quarries will be leased out to successful allottees, mining operation in the state will get 

legalized and it will fetch income to the state exchequer. 

7.a(¢) ENHANCEMENT OF GREEN COVERS 

Plantation/‘afforestation will be done as per program Le. along the rood sides and near civic amenities, 

which will be allotted by Government bedics as it is not feasible to plant trees near the mine lease aren. 

Post plantation, the area will be regularly monitored in every season for evaluation of success rate. For 

selection of plant species local people will also be involved, The management will provide free saplings 

of fruit and other trees, ttc. to local = rain for plantation. 
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Periodic medical checkups as per Mincs Act’ Rules and other social development and promotional 

petrvities will be undertaken, All this will lift the general health status of the residents of the area around 

mines, 

7.4 CORPORATE ENVIRONMENT RESPONSIBILITY 

Banda district is one of the districts of Uttar Pradesh state of India and Banda town is the district 

headquarters. The district occupies an arca of 2884 km*. It has a population of 664,064 (2011 census). 

As of 201 it is the least populous district of Uttar Pradesh. 

One of the greatest problems faced by people ix lack of efficient use of resources. Once abundant with 

forests and vast apricultural lands, now have very litle vegetation because of lack water conservation 

schemes. Infertile terrain is also one of the major cause. Only 45% of the crop area has any access to 

irigation—hat too with groune water as the primary souree. 

Since mast of the farmers are already poor and grow crops by taking loans, their inability of payback, 

forces them to take drastic actions. Local politicians takes advantage of illiteracy of farmers in elections. 

Votes are never casted on the basis of development but caste, creed or religion. Farmers are dying of 

debts, lands getting barren of over exploitation, uneven rainfalls, increasing poverty and literacy, Zero 

industrial growth, Ignorance by government, corruption has created such a deep web that could not be 

resolved easily, 

The only way to revive this district te its glory is by proper planning at ground level, increase industry 

increase industrial development and providing water conservation methods on massive scale, 

The nearby village does not come under township of urban areas. Since the region is rich in minerals 

and mainly only undulated land ts found, this causes problems for farmers to grow crops and cam their 

livelihood. The village lives in poverty and nearly 60% of the total population is uneducated. The 

facility of electricity is minimal, lacks in street lights, if there is no electricity, the whole village sleeps 

in dark. 

Lacks in educational accessory and infrastructure, poor sanitation and shortage of toilets that cause lot 

of problems for females and males too. There is mo shelter for stray animals that destroys agricultural 

land of faomers, 

The part of Corporate Environment Responsibility is one of the major benefits of the project as the 3% 

__ of the total cost of the project which is Rs. 183600 (4% of the total Project cost) considerably a decent 

> fimount that wall purely go in the welfare of the nearby villages of the project site, This amount will aid 

int different Sockors 

I f 
/T> (2 Male and 2 fernale toilet will be made in the village) 

ES | Developmental activities Cost in Rs, 

| ee || Sanitation aO000 
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Installation of 4 hand pump in the village 0000 

5 solar Powered lights will be installed on the connecting road of the 10,000 
lease. 

(5 solar lights a 3 100/- per light) 

# Ceiling fan will be given to the primary schoo! of the village 13,600 
(Ceiling fan (a) 1700/- each } 

CER (3 tof the total project cost) 1,683,600 

Total 61,20,000 
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CHAPTER - 8 

ENVIRONMENTAL MANAGEMENT PLAN 

4.0 INTRODUCTION 

To mitigate the adverse impacts which are likely to be caused due to the mining operation and overall 

scientific development of local habitat, environmental management plan (EMP) has been formulated 

nnd integrated with the mine planning. The details of the anticipated impacts and mitigative measures 

have been diseussed in Chapter 4 of this report, based on the results of present environmental 

conditions and environmental impact assessment. The EMP has been made considering implementation 

and monitoring of environmental protection measures during and after mining operations. The 

mitigation measures which reduce the impact have already been identified earlier in Chapter 4. To 

minimize the adverse impact, certain additional EMP is enumerated below for implementation, 

#.1 ENVIRONMENTAL MANAGEMENT PLAN (EMP) 

Proper environmental management plan is proposed for “Building Stone (Khanda, Gitti and Boulder) 

Mining Project to mitigate the impact during the mining operations. 

a. Building Stone (Khanda, Gitti and Boulder) Mining will be restricted up to the approved depth 

level by the Department of Geology and Mines Lucknow, Uttar Pradesh, 

b. No activities allowed which caused to increase pollution level during Mining operation like 

cooking, or buming of woods or open toilet practice will be allowed in the adjoining area, 

c. Prior to mining, short termed awareness program will be conducted for labours to make them 

aware to way of working. 

iL Tf some injury to the Person occurs, it will be informed to PMS department and First Aid 

treatment will be piven to person at the project Site. 

e. No tree cutting, chopping, lumbering, uprooting of shrubs and herbs will be allowed, 

f Maintenanee of roads will be done from time to time, 

g- Care will be taken that noise produced during vehicles movements for carrying a, Building 

Stone (Khanda, Gitti and Boulder) Mining Project are within the permissible noise level, 

5 =8:2-ENVIRONMENTAL MANAGEMENT PLAN IMPLEMENTATION 

4 Eh Management Plan serves no purpose if it is not implemented with true spirit. Some 

opholés in the EMP can also be detected afterwards when it is implemented and monitored. The 
‘ i plementation. of periodically monitoring programme prepared and implemented and review the 

rekults, | 
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The major attributes of environment ore not confined to the mining site alone. Implementation of 

proposed control measures and monitoring programme has an implication on the surrounding area as 

well as for the region. Therefore, mine management should strengthen the existing control measures as 

elaborated earlier in this report and moniter the efficacy of the control measures implemented within the 

mining area relating to the following specific areas for eco-friendly mining plan: 

a. Collection of air and water samples ai strategic locations with frequency suggested and by 

analyzing thereof. [f the parameters exceed the permissible tolerance limits, corrective 

regulation measure will be taken. 

b. Collection of sot] samples at strategic locations once In every season and analysis thereof with 

regard to deleterious constituents, if any. 

c. Measurement of water level fluctuations in the nearby ponds dug wells and bore wells. 

d. Measurement of noise levels at mine site, stationary and mobile sources, and adjacent villages 

will be done quarterly in a year. 

e. Plantation will be done with consultation of Forest department and gram panchayat which 

possible and plantation made in the gram panchayat land as specified area (because the mining 

side mo place available for plantation duc to stony area. The post plantation, the area will be 

regularly monitored for survival of the new plantation every six months. Ensure the plantation 

survival rate if less then actual then replacement of the plant by new. 

f, Mine management will be in regular touch with local surrounding villages to update the various 

developmental schemes made by them. They will also consider any immediate requirement, 

which could be taken care of in near future, 

The Environmental Management of Building Stone of Shri Safdar Al hired Environmental 

Management from owsourcing the Environmental cell of the hired Environmental Lab as the Cell is 

envisaged which will be responsible for monitoring EMP and its implementation. EMC members should 

meet periodically to assess the progress and analyze the data collected during the month, The EMC will 

function as per Fig. 5.1 (Chapter 5) and results or environmental monitoring shared with head of the 

Buliding Stone, Crusher Unit. 

EMC will be in regular touch with consulting to Unit Head Shri Safdar Ali and Environmental 

Management Cell coordinate with State Pollution Control Board, Indian Bureau of Mines and send 

them any Stetutory report if required periodically. Any new regulations considered by State/Central 

Pollution Control Board for the industry will be taken care of by it. 

8.3 PROPOSED SET UP 
— 
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Analyzing the water and air samples, 

lmnplementing the control and protective measures. 

Co-coordinating the environment related activities within the project as well as with outside 

agencies. 

Collecting statistics of health of workers and population of surrounding villages. 

Menitering the progress of implementation of environmental management program. 

The laborvtory will be suitably equipped for sampling/testing for various environmental 

pollutants. 

84 BUDGET ALLOCATION FOR EMP IMPLEMENTATION 

Annual budget for EMP is very essential for successful implementation of EMP. As there are no 

pellution control systems, no capital cost of Pollution Control systems are envisaged. Costs will be 

annual operating costs as given below. The fund allocated will not be diverted for any other purposes 

and the top management will be responsible for this. The budget will take into consideration the 

following expenses: 

P
R
P
 

F
B
 Field cost for monitoring of parameters. 

Cost of any defined outsourcing 

Cost of chemicals, consumables and transport for data generation 

Man power cost for environmental cell 

Any other cost as per EC condition. 

Table 8.1 Cost of EMP 

200 

- 

nid Environment Management Plan (EMP) Lost Estimation Foetal Cost 
No. Kis.) 

a. (Plantation 

100 saplings * (@95 Rs, / 
No of plants @95 Rs. / sapling) ling) ASK) 

ii) | Tree Guard (1500. per unit) 210,000 

(S00ltrs. Per day x 300 
Water Demand for plantation (21 00saplings *4 litres working days) x 

bef water™ twiee per day = 800 ltrs.) (1.1Rs, /L) ed Oo 

easure for prevention & control of soil erosion and 

anagement of silt shall be undertaken. Protection of 

mp against erosion, ifany, shall be carried out with> 
= LE textile matting or other material. Pond 

Pe 1A. 

vi] S\ prinkling on haulage route for dust suppression 

SPC\, [600m length * 6 m width * 1 litres of water per 
\ \ nv 2 times a day=7.2KLO Rs. 110O=7.2 KLD of water 

«| id. iRs, 1100 for per RLD of water/day) day x 300 (working days) T4000 

= pee ji Cost of monitoring of air L Esto 

he 2 Zi yf 
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quality(PM,PMs:,40x,503), water quality(ground 

water and surface water},soil quality and ambeent 

noise level 

f. Cost for environmental cell « Environmental 

Engineer: | 
«Gardener :3 HOOODG 

ig (Fund for COVID-19 BOO) 

Total RAT 00 

8.5 MONITORING SCHEDULE AND ACTIVITIES 

To evaluate the effectiveness of environmental management program regular monitoring of the 

important environmental activities to be monitored are shown in Table. 5.1. (Chapter 5). 

eee ee ee 
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CHAPTER - 9 

EXECUTIVE SUMMARY 

1.1 INTRODUCTION OF PROJECT &PROPONENT 

The project is being proposed by Shin Safdar Ali Ali $/0-Late Shri Farzand Ali, B/O-Muhalla-Khunti 

Chauraha Aliganj, City & District-Banda (U.P.) for Building Stone (Khanda, Gitti and Boulder) Mining 

Project located in Jarar. The estimated project cost is Rs. 4160000/-, The proponent has applied for 

mining lease in the nume of Building Stone (khanda, Gitty, Boulder) Mining Project, over an area of 2.0 

ha, at Gata No. 2450 Khand No.-03 in Village Jaror, Tehsil Naraini & District- Banda, Uttar Pradesh. It 

has been proposed to collect 20000 m’ per year of Building Stone (Khanda, Gitti and Boulder) Mining 

Project annually as per LOL As per the MOEF, New Delhi Gazette dated l4th September 2006 

amended in December 2009 and April 2011, the proposed mining project is categorized as category 

“BI". 

9.2 LOCATION 

The mining area is located in Gata No, 2450 Khand No.-03 in Village Jarar, Tehsil Naraini & District- 

Banda, Uttar Pradesh. The mining lease / proposed project area falls in Survey of India Toposheet Na. 

63C/7, The mine lease area is located between as follows: 

Praject Site co-ordinates Points. No. Latitude Longitude 

A 25° 18" $6,05°N BO? 21" 37.59"E 
B 25° 18° 55.32" N | 80°21" 3808" E 

Cc 25° 18" 58.86" N | 80721" 46.28" E 
Db 25° 19° 148° BO" 21" 4.13" E 

E 25° 18° 58,58" N | 80° 21" 38.69" E 

F 25° 18" 57.21" HN 80° 21" 39,20" E 

Minerals of mine Building Stone, Khandas & Gitti, Boulder Mining 

Project Mining Project 

Nearest Railway Station Banda about 18.0 Km North direction 
Nearest Airport Chaker, Kanpur about 121.0 km in North direction, 

E _ Nearest Highway/State Highway NH 76 about 13.0 km towards East direction from the 

NWDpPSs project site. 

N
O
D
 

Me Proposed 

The procedurg lof Building Stone (Khanda, Gitty, Boulder) Mining Project process are: 

| ing Method: The proposed mining method will include the following steps: 

It shall be opencast semi-mechanized mine, To meet required production wagon drilling with deep hole 

bhisting shall be carried out. The blasted material will be handelled with excavator & loaded into 
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dumpers. The height & width of bench shall be kept 6m with face slopes 70°. Secondary blasting with 

jackhammer drilling shall be carried out if required, 

Indicate quantum of development & tonnage & grade of production expected p.t wide as in table below: 

ROM Gitty, | Saleable Gitty, ; Ore to 
Year | Ovemuve” | Khanda, Khanda, | Subsrade | Mineral | overburden 

Boulder (cum) | Boulder (cum) ae reyes ratio 

Ist Nil 20000 20000 Nil Nil Nil 
2nd Nil 20000 20000 Nil Nil hil 
are Nil 20000 20000 Nil Nil Nil 
4th Nil 2th 2000) Nil Nil Nil 

Sth Nil 20000 20000 Nil Nil Ril 
Total i] 1000 

Drilling: 

The drilling will be done with the help of compressor and jackhammer. [n this mine the diameter of hole 

will be 32-34 mm and depth of hole will be kept from 0.8m to 3.3m in a single hole. 

Hasting: 

The bole will be blasted by using ANFO. 

{"Ammonium Nitrate Fucl Oi] Explosive (ANFO)"means an explosive mixture of ammonium nitrate 

and fuel oi] which is not cap sensitive, but does not include emulsion or slurry explosive or site mixed 

explosive (SME}} 

Loading and Transportation: 

Loading of stone block will be done with help of the winch and crane at both face and on truck. Small 

stone block (patis) ts loaded in trock with the help of Excavator. The trecks will be used for 

transportation of stone block and Ehanedas from mine site to destination. 

{Note:-Blasting shell be carried owt after the permission af District Magistrate, Banda fLP.) ane 

Directorate General af Mines Safety, Gwaliar (ULP}} 

Biasting shall be done under the supervision of blaster and necessary preventive measures shail be 

faker as per the puidelines of Directorate General of Mines Safety, Gwalior (UP) 

No. of Trucks Required (maximum): 

Total capacity of mine 

9.4 WATER SUPPLY 
Ti the. 

Khandas & Gitti, Boulder extracted in ome truck 

No. of truck fequired per day 

facil 

20000 m7? per year 

300 days 

66.67 cum 

12-13 cum {approx.) 

Approximately 5-4 

Truck tippers 

ilding Stone, Khandas & Gitti, Boulder projects there is as such no need of water to carry out 

Gperations. Water will be required for drinking purpose and dust suppression, The number of working 

people is 28 so the water required for drinking purpose for the workers will be around 0.38 KLD, for 
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Plantation will be 0.80 KLD & for the dust suppression will be 7.20 KLD, making the total water 

Tequirement wall be around 8.38 RLD. This water will be supplied from the nearby aren. 

Daily water demand 
6.38 KLD 

wl 

Pom a o~ 
Drinking Purpose Dust Suppression For Plantation 

0.381 KLD 7.20 KLD 0.80 KLD 

ee 

9.5 BASE LINE DATA 

This section contains the description of baseline studies of the 10 km radius of the area surrounding 

“Building Stone, Khandas & Gitti, Boulder Mining Project” at Gata No, 2450 Khand No.-03 in Village 

darar , Tehsil Naraini & District- Banda, Uttar Pradesh. The site analysis for Air, Water, Noise, Soil, 

Ecology and Biodiversity and Socio-Economy is already under process and the description given below 

is the secondary data such that public hearing could be conducted as soon as possible to avert the delay 

of the project. The intimation of ELA study as required in Bl Category of Building Stone, Khandas & 

Gitti, Boulder Mining Project ts already been done at the Directon& Seerctary(SEAC), Directorate of 

Environment, govt. of U.P, the Regional Officer, Regional Pollution Control Board, District Banda, 

Uttar Pradesh and District Magistrate District Banda, Uniar Pradesh The data collected has been used to 

understand the existing environment scenario around the proposed mining project against which the 

potential impacts of the project can be assessed, 

Environmental data has been collected in relation to proposed mining for. :- 

(a) Air 

(b) Noise 

(c) Water 

oe me 
<>" ey Beolgy and Biodiversity 

(1) Sooforezonomy 
q- = | Table 9.1: BASELINE ENVIRONMENTAL STATUS 

asa fy _ Attribute Baseline status 

my i eG Ambient Air Quality Monitoring reveals that the maximum & Sec ie um 
minimum concentrations of PMO for all the AQS monitoring 

stations were found to be ranging between 79.65 pp/m3 and 61,45 
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wgim3 and the maximum & minimum concentrations of PM 2.5 for 

all the AQS5 monitoring stations were found to be ranging between 

41,28 pg/m3 and 31.47 pg/m3, 

As far as the gaseous pollutants SO2 and NO2 are concemed, the 

prescribed CPCB limit of #0 pgm for residential and rural area has 

never surpassed at any station. The maximum concentration of SO2 

was found at AQ? with a value 14,63 pp/m3 and minimum at AQ4 

with a value §.12 ppm. The maximum concentrations of NO? 

were found at AQ3 witha value 27.34 pig/im3 and minimum at AQS 

with a value 20,78 pein 

Noise Levels Noise monitoring reveals that the maximum & minimum noise 

levels at day time were recorded as 53.9B(A) & 35.1 dBiA) 

respectively, The maximum & minimum noise levels at night time 

were found to be 42.63 dB(A). The minimum noise levels at might 

time were found to be 32.60 dB(A). 

The noise levels recorded at all locations were within the NAAQS 

limits. 

However, with suitable control measures and EMP, the noise levels 

will be reduced and the impacts will be minimized 

There are several other sources in the 10 km radius of study area, 

which contributes to the local noise level of the area, Traffic 

activities as well as activities in nearby villages and agriculrural 

fields add te the ambient noise level of the area. 
Water Quality 

N 
= \ 

Analysis of results of grownd water reveals the following: - 

* pH varies from 7.35 to 7.85 of Suudy area. 

* Total hardness varies from 212 mg] to 356 mg/l of Study 
ares 

* Total dissolved solids(TDS) vary from 664 mel to 916 
mal of Study aren 

« Chloride from 40.55 mgt to 152.08 mg/l of Study area 

* Fluoride from 0.61 mg/l te 1.39 mg/l of Study area 

The ground water from all sources remains suitable for drinking 

purposes as all the constituents are within the limits preseribed 

by drinking water standards promulgated by Indian Standards IS: 

1050. 
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Surface water- 

The analysis results indicate thet the pH ranges between 7.10 ond 

7.66, Dissolved Oxygen (DO) was observed in the range of 7.8 to 

£.9 mg/l. COD values were observed to be in the range of 14.40 to 

22.440 mg/l and BOD values were observed to be in the range of 2.6 

to 3.2 mg/l. The Iron and Nitrate were found to be in the range of 

O08 to (2098 mal and 0.74 to 1.05 mpl respectively, 

Bacteriological examination of surface water samples revealed the 

presence of total coliform in range of 9 MPN/100 ml to 16 MPN/100 

mi. Based on the results it is evident that most of the parameters of 

the samples comply with Category 'C* standards of CPCB indicating 

their suitabiliny for drinking water source after conventional 

treatment and disinfection, 
Soil Quality The analysis results show that soil is basic in nature as pH value 

ranges from 7.28 to 7.87, Phosphorus (34.12 to £2.63 

Kesha.) ,Potassium (193.57 mg/Kg to 355.39 mg/Kg) and Electric 

conductivity (260.8 mg/Kg to 330.4 mg/Kg) has been found to be in 

food amount in the soil samples. 

Ecology and Bin- 
diversity 

There are no Ecologically Sensitive Areas present in the study area. 

Socio-cconamy Building Stone (Khanda, Gitty Boulder) Mining Project at Gata No. 

2450 Khand No-03 in Village Jarar , Tehsil Naraint & District- 

Banda, Uttar Pradesh. 

Will throw opportunities to local people for both direct and indirect 

employment, 

The study area is still lacking in education, health, housing, water, 

electricity etc. Tt is expected that same will improve to o great 

extent due to proposed mining project and associated industrial and 

business activities. 

OLOGICAL ENVIRONMENT 

project ts to mine Building Sione (Khanda, Gitty Boulder) Mining Project at Banda 

district of .P. Biological diversity comprises the variability of genus, species and ecosystems and is 

very entcial for maintaining the basic processes on which the life depends, Broadly it con be divided in 

bo pes ie. the floral biodiversity and faunal biodiversity. I isa key to the sustainable development as 

it -ngt only provides the food, fodder, medicine products of commercial and noncommercial use but also 

provides essential environmental services (Air, water quality, soil fertility, pest & disease control etc), 

Biological components are one of the most important constitvent of our environment. They are the 
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integral part of our life as they provide mow materials for livelihoods, trade, medicines and industrial 

development. Their conservation and sustainable use is very much csscntial in today’s developmental 

process, Developmental processes are today’s demand and cannot be stopped as such. It has been 

observed in past that most of our developmental process cost our environment. In order to keep them 

unaffected or minimum affected while our developmental activity, it is always necessary to know the 

background of the area from biological point of view. After getting such information we can estimate 

the impact on the environment by the proposed activities and mitigate them. Similar approach has been 

adopted for conducting the Biological Environment study for the proposed Project, 

General vegetation of the study area: The proposed project is to mine Building Stone, Khandas & 

Gitti, Boulder st Banda district of U.P. which lies between the Indo-Gangetic plain to the north and the 

south, Bundelkhand region is a gently sloping upland distinguished by barren hilly terrain with sparse 

vegetation, Other rivers lying in the district are Ken River. The river water being weed for Inigation 

through Canal which is passing near by the project site at then distance of 2.50 kins towards East. The 

district cover by river alluvial soil in the north and the remaining part of the district are covered by deep 

black and sandy red soil. 

The proposed project site ic. core area is the water channel, which has few aquatic plants only. 

However, the nearby areas i.e. buffer area is having different types of plants (herbs, shrubs and trees). 

The Banda district covered mixed variety of vegetation mainly bushes. The tress like Shishum, Neem, 

Mange tree and Jamun tree, Eucalyptus and Babool are also found in sufficient numbers. 

Commonly found flora in the district:- Dhak (Butea monosperma), Teak (Tectona grandis), Mahua 

(Madhuea indica), Babool (Acacia nilotica) and Tendu (Diospyros melanoxylon), Siris (Albizia 

lebbeck),Aem (Mangifera indica), Janvuan (Syzygium cumini), Bail (Aegle marmelos), Tut (Morus alba), 

Bargad (Ficus bengalensis), Neem (Azadirachta indica), Peepal (Ficus religiosa), Safeda 

(Eucalyptus umbelatus), Sisam (Dalbergia sissoo), ete. 

Commonly found fauna in the district:=- Many domestic mammal species were reported from buffer 

zone during the field survey. Common domestic animals like Buffalo, cow, goat etc. can be noticed in 

PRY 

i 

fields while grazing. Stall mammals like Indian palm squirrel (Funambulus palmarum) and 

field mg Apodemus sylvaticus) are noticed in vicinity of the village. Inquiry from village people 

regarditig wild animals reveals that Monkey (Macaca mulata), Indian hare (Lepus nigricollis), 

Mongoose (Hespestes edwardsti), Jackal (Canis aureus), etc. are often seen in the area. 

Table 9. 2 Anticipated impact and mitigation measures for biological environment 

a ‘Impact predicted Suggestive measures 

| Disturhanee to free movement /| © Ifbirds are noticed crossing the core zone, they will not be 

_|livingof wild fauna viz, Birds,| — disturbed at all; 
Reptiles ete. * Labourers will not be allowed to discards food, plastic 
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ete., which can attract animals birds near the core site; 

* Only bow polluting vehicles having PLC will be allowed 

for carrying mining materials. 

® Noise level will be maintained within permissible limit 

(silent zone 30 dB(A) during day time or residential zone 

53 dB(A)) as per noise pollution (regulation and control), 

files, 2000, of CPCE mors 

Disturbance of riparian ecosystem! |= The riparian ecosysiem or the wetlands will not be 

wetlands destroyed by the mine owners 

Monitoring of upstream and |= Water quality will be monitored from upstream and 

downstream water quality downstream area to assess the impact on water quality and 

plankton. The mining activity will be controlled te 

maintain the clean water conditions. 

Table 8.3 ANTICIPATED ENVIRONMENTAL IMPACTS AND ACTION PLAN FROPOSED 

FOR MITIGATION 

Environmental | Project Activities | Impacts Action Plan Proposed 
Component 

Air Quality Drilling and | Dust (SPM) and | Use of dust aprons on drilling equipment 
Blasting gases (NOx) are | and adopting wet drilling methods. 

produced during 
drilling and | Limited blasting during adverse weather 
blasting conditions, 
operations 

Optimized confinement of blasting 
charges. 

Development of greenbelt. 
Overburden Increase in SPM | Exposed area will be limited to the 
removal, levels in ambient | minimum required for mining operations. 
extraction of | air due to dust 
stone, Loading /| generation and | Installation of spray systems for dust 
unloading of} NOx suppression at dumping yards and 
overburden and | concentration stockpiles, 
stone, disposal of | levels in ambient 
overburden at) air due to} Minimization of drop distance for all 

~ dump site within | vehicular materials-handling process through 
— ML area emissions. appropriate design of operations, 
i Transportation of | Increase in SPM | Regular watering of haul and access 

“ s Loverburden and | level due to dust | roads using dedicated water trucks. 
\ \ | stone within ML | generation and | Maintenance of vehicle, 
“Viet [ares NOx Hawl roads will be clearly defined using 
| concentration marker posts so that vehicle traffic are 

vee aH levels in ambient | controlled in the area. 
%, ‘yf yf air = due to | Roads no longer required will be re- 
“ie a ae vehicular vegelated as soon as possible. 
Se MrOby oe emissions. 

Page- 130 

Bobb 4,

1753



ae
, 

a
 

a
 

Prop lL-DING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 
BANDA 

ELA/EMP CHAPTER-9- EXECUTIVE SUMMARY 

[ Haul rovds to be maintained by surface 

grading to minimize excessive oad 

surface weaning, 
General Elevated SPM | Regular maintenance of all equipment to 
equipment and NOx.| minimize particulate matter emissions 
operations concentrations in | from diesel engines. 

ambient air. 
All activities Excessive Occupational exposures to air pollutantz 

occupational will be assessecl al regular intervals, 
exposures to | Where exposures exceed the permissible 

airbome limits, appropriate engineered controls, 
particulate: management measures or, #3 a last resort, 
matter. the provision of personal protective 

equipment will be implemented, 
Noise Levels | Blasting High impulsive | Prior to commencement of aormnal 
and Ground noise levels, | blasting operotions (if required), a series 
Vibrations overpressure and | of trial blasts will be undertaken to 

ground facilitate accurate prediction of impacts 
vibrations from normal blasting. This will require 

impacts and | monitoring of overpressure and ground 
nolse related | vibration in oat least two locations 
community surrounding the mince. The monitoring 
annoyance will continue throughout the duration of 

the blasting program. Where monitoring 
determines a significant impact, blast 
designs may need to be modified ond 
scheduled to oceur during non-enhancing 
weather conditions, 

General activities 

including machine 

Operations andl 
transportation of 
overburden = and 

stone within the 

ML area, 

Increase in noise 
levels 
occhpalionazl 
hazard die to 
noise exposures 
and increase in 

ambient noise 
levels. 

An analysis of measured noise levels, 
meteorological parameters, and site 
operations will be undertaken to 
determine the risk of excessive noise 
impacts during operations. 
A detailed review of noise emissions and 

impacts from project activities will be 
camied out at regular intervals during the 
project life. 

Occupational noise exposures will be 
assessed, Where LAcg (8 hour) noise 
exposures have the potential to exceed 85 
dBéA)}, mitigation through engineered 
noise controls, management measures or, 
as a last resort, through the provision of 
personal protective equipment will be 
implemented. 

Regular neise monitoring will be carried- 
out, 

Procedures to document and act upon 
community complaints will be 
implemented. 

Mining will noi intersect_water table, | 
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| Resources ane 

Quality 
Changes to 
hydraulic regime. 

Deteriorstion in 
surface’ ground 
water quality of 
reeeiving badly, 

Garland drains will be constrected to 

divert the surfice water so 18 not te enter 
the mine, Diverted water will be joined 
to the nearest water course so thet there 

is hardly any change to hydraulic regime. 

Mine water will be collected in the mince 
sump which will act as settling tank and 
then discharged to the surface, 

Water required for 
mine (dust 
suppression 
systems, 
workshop, 
domestic facilities 
and greenbelt 
development) and 
domestic 
consumption at 
colony 

Depletion of 
natural resource, 

Reduction int 
groundwater 
availability for 

domestic and for 

purposes. 

Changes to 
hydraulic regime, 

Mine sump water will be utilized for 

industrial purpose in the mince as far as 
possible, 

Water conservation methods will be 
practiced, 

Rainwater collection and reuse system 
will be implemented. 

The volumes of water supplied to the site 
through extraction from dug bore wells 
will be monitored to ensure drawdown 

do not affect adjacent water users. 
Hydrogeology 
and = Drainage 
pattern 

Mining activities May change 
regional 
hydrology and 
drainage pattern 
of the ares. 

Garland drains will be constructed all 
around the mine to bead the surface water 
to the nearest water course so that there 
is hardly any change to Hydrogeology 
and drainage pattern, 

Land use and 
Soil 
Characteristics 

Commencement 
of Mining 
operations. 

- 

Existing landuse 
of the core zone 
will alter, 

Impact due to 
clearing of 
existing 
plantations in the 
mining area. 

Impact duc to 
setiling of air 
bore dust. 

Land degradation 
duc to disposal 

of solid wastes, 

Exposure of top 
soils to wind and 
water ¢rosion, 

Prior to cach phase of mining, update and 
implement the relevant EMP to inelude 
phase-specific control and mitigation 
measures, 

Vegetation clearance to occur 
immediately prior to soi] and overburden 
stripping, 

Install diversion drains and sediment 
fences prior to starting earthworks 

Minimize the aren and time of ground 
disturbance by progressively 
rehabilitating disturbed areas 

Dust suppression on exposed areas using 
water trucks and automatic sprinkling 
syelems 

Contour overburden dumps to minimize 
erosion 

Flora aad Feu 
taal | yy ™ 

Mine 

development and 
Displacement or 
lass of existing 

Disturbed areas will be stabilized as soon 
as possible. Locally native species will 

os 
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operations fauna, 

Loss 

vepetation 
of 

be used in landscaping works for non- 
hardstand areas. 
Compact fencing around mine area will 
be provided to obsinect unusual entry of 
animals 

Environmental 
Pollution, 
Health, Safety 

Overall Mining 
operation 

Annoyance, 
sleep 

disturbance, and 
health = impacts 
from noige 
emissions — that 
excecd the safe 

limits. 

Community 
annoyance from 
dust deposition, 

Potential for risk 
of harm to 
personnel and the 
local community. 

Contamination of 
land and water 
through 
inappropriate 
disposal of waste 
products, 
including sewage 
and hazardous 
wastes. This may 
result in adverse 

impacts on 
surface water 
Sers. 

Implementation of noise and fugitive 
dust emission controls and management 
NSS. 

implementation of water quality 
management, conservation and control 
measures. 

Development of an emergency response 
plan that includes installation of 

eCMTBENcy response equipment to 
combat events such as fire. All personnel 
required to handle hazardous materials 
will be provided with personal protective 
equipment suitable for the hazardous 
material being handled. 
On-site first aid facilities will be 
provided and employees will be extended 
to the local community in emergencies. 

Socio-economic 
bs 

a 

p— /.2'} 

Mining operations Increase in 
employment 
opportunities 
both direct and 
indirect thereby 
increasing 
economic status 
of people of the 
region. 

Increase of direct omployment will be 
progressive during operational phase of 
project whereas there will also be 
financial improvement to the local 
population whe are engaged and would 
engaged himself in the services to the 
transport sectors because of increased! 
transportation vehicle and meeting the 
allied facilities such as catrica and 
vehicle repairing outlets. 

ra 
Tis {7 LAND ENVIRONMENT 

This section includes the study of natural features like topography, climate cic. Land use! Land cover 

map. 

Topography 
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The district lorgely consists of irregular uplands with owtcrops of rocks intermingling mostly with 

lowlands, frequently under water during miny season. The Baghein River traverses the district from 

south-west to north-east. The treet lying to the right of the river is intersected by numerous smaller river 

and rivulets, but to its left is a flat expanse, most part of which is made up of Mar and Kabar soils, 

eroded and converted into ravines along the banks of the rivers Ken and the Yamuna, 

Rainfall & Climate: 

The average annual rainfall ts 902.00 mm. The climate is typical subtropical penetrated by long and 

intense summers, About 30% of the annual rainfall is received from south-west monsoon, May is the 

hotiest month with mercury shooting upto 47,0°C, With the advance of monsoon by mid-June, 

temperature starts decreasing. January is usually the coldest month with temperature going upto 3.8°C. 

The relative humidity is highest in August about 85% and lowest in April, 

Impact on Land Use 

The area is having undulating surface surrounded by agriculmral and barren land, The area is partially 

covered by alluvial soil. An old working pit is present in NW of the area. The proposed areca and 

surround areas are mostly private land owned by individual, Presently the existing quarry lies in 1,21 ha 

area. 

The potential adverse impact of opencast stone mining will be in the form of change in land use patter. 

So reclamation of mined out land will be given due imporiance as a step for sound land resource 

management in the form of reclainved land and water body. 

No adverse impact is anticipated on land use of buffer zone associated due te the existing stone mine 

project, as all the activities will be confined within the project site only. Stone mined out fram. the mine 

is being and continued to be used os boulders of different sizes for Dam construction, embankment 

works etc. After crushing into different sizes of aggregates from 6mm to 63mm, the product can be used 

in construction and road projects, 

0.8 WATER ENVIRONMENT 

9.8.1 Impact on Surface Water 

At present scenario there is no any seasonal or perennial source of water is passing through the lease 

area, During the rainy season, thers may be accurmulation of surface water, which is proposed to be 

pumped out to keep the working area dry and tt ts being utilized for dust suppression. 

The stone mineral found in the area is non-toxic in nature. There will be no outside discharge of liquid 

effluent from the mine site. It is, therefore, apparent that there will be negligible impact of mining on the 

surface water regime. 

9.8.2 Impact on Ground Water 

Ground water pollution can take place only if the mining rejects contain toxic substances, which pet 
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leached by the precipitation water and percolate to the ground water table thus polluting it. Any nearby 

wells or other sources of water can be rendered unfit for drinking and even for industrial use, 

This is not the case with this deposit as the mineral or topsoil docs not contain any harmful ingredients, 

Moreover, stone constitutes of fairly inert and chemically non-reactive ingredients. 

It is neticed from nearby dug wells and bore wells that the ground water table ts available below 30 

meters of the normal surface level. As the mining operation has been proposed to be carried out much 

above the ground water table there would not be any adverse effect on the ground water, 

The ground water available in the nearby well, borewell is analysed and it is found within the prescribed 

standard of CCB and it is also being and will be continued to be adopted the remedial measures to 

keep the water quality within the prescribed standard. 

9.5.3 Mitigation Measures for Water Environment 

« Adequate control measures are being and will be continued to be adopted to check not 

* only the wash-off from soil erosion but also uncontrolled flow of mine water, The measures to 

be adopted are Garland drain will be provided at the toe of the dumps, to channelize the runoff 

water from dumps into the water reservoir (Le. mined out pits) & around the active pits to 

restrict miny water from entering in to the working pil. 

* Retaining walls having water holes will be provided along the toe of the dumps to avoid the soil 

wash out & around the active pit to prevent fall of human/animal in to the working prt. 

* Domps slopes are being stabilized followed by plantation to avoid soil erosion, 

* No waste water ts being discharged from the mining activities. 

2.9 ATR ENVIRONMENT 

Anticipated impacts and evaluation 

Information on air quality was studied and various modeling techniques predicted that the mining 

activity is not likely to affect the air quality im a significamt manner. However, loading of Building 

Stone, Khandas & Giti, Boulder, its transportation and unloading operations may cause some 

joration in air quality due to handling dry materials. In the present case, only wet materials will be 

vl, thus climinating problems of fugitive dust, Also, the collection and lifting of minerals will be 

i wally without any blasting. Therefore the dust generated is likely to be insignificant as 

compared to mining processes involving drilling, blasting, mechanized loading ete. 
Ce | 

F y _ a 

= _AB general, mining operations generate substantial quantities of airborne respirable dust, which may lead 

to the development of respirable diseases in mine workers, The increasing rend of mining leads to 
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release of huge amount of dust, These air borne dust particles, generaily below 100 micron in size, are 

nuisance particulates and cause health hazards as an ill effect of mining activities. Extraction activities 

like drilling, blasting, material handling and transport are a potential source of air pollution. Therefore, a 

detailed study on emission sources and quantification of pollutant concentration by means of dispersion 

modeling is required to mecess the environmental impact of a mine. On the basis of the predicted 

increments to air pollutant concentrations, an effective mitigation and environmental plan can be 

devised for sensitive areas. In case of Building Stone, Khandas & Gitti, Boulder mining, as there is no 

blasting and drilling activities, the impacts may only be coused by material handling and transportation 

activities of mostly wet Building Stone, Khandas & Gitti, Boulder and the same are minimal, 

FUGITIVE DUST- MODELING 

Air quality modeling was done using line source model as published by USEPA “Workbook of 

Dispersion Modeling” by Tumer, for transperiation though roads and the empirical emission factor 

equations from USEPA. Emission factors to be used in Line source Dispersion equation is adopted 

from formula as given below: 

E= k * (1.7) * (a/12)*(S/48) * (W/2.7)"" * (wid) * (365-p/365) kp! VKT-—————_____. (1) 

Where 

E= Emission Rate (kg/VKT) 

k= Particle size multiplier = (0.36) 

s= Silt Content of the Road-curface material (34) = 103% 

5 = Mean Vehicle Speed (km/hr) = 20 kwh 

W=Mean Vehicle Weight (tonnes) = 10 tonnes 

w= Mean number of wheels = 

p= Number of days with at least 0.254 mm of precipitation per yeor = 60 

f= frequency of Vehicle movement in no per hour = 2 vehiches / hour 

Thus using equation (1) 

B= 0.61766 ke VRT 

B= 0/0003 im 

: Concentration of the fugitive dust was calculated using the empirical equations for unpaved roads 

j blished by ustr, \- AP42. The Concentration of the fugitive Dust is given below: 
i | = } 

4 pm (E fax) Exp [(h’) (2 o2°)] x 10° (2) 
: ff r 
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Where 

C= Hourly Concentration in micrograms m' 

E = Emission Rate = 0.0009 g/see'm 

u = Wind Speed ™4 ms 

h =Om 

Modeling was done for an infinite line source assuming unpaved road. For conservative calculation 

wind was assumed to blow at a velocity of 4 ms perpendicular to the road. The results for 24 hourly 

concentration values are given in the Fig. 4,1; 

Mitigation measures 

The only air pollution sources are the road transport network of the tnecks‘dumpers. The dust 

suppression measures like the following will be resorted: 

= Water sprinkling will be done on the reads regularly. This will reduce dust emission further by 75%, 

« Care will be taken to prevent spillage by covering the carrying vehicles with tarpaulin and sprinkling 

of water, if dry. 

* Fortnightly scraping of road in order to keep the roads almost leveled. This will ensure smooth flow 

of vehicles and also prevent spillage. 

* Overloading will be kept under check by giving prior awareness, 

* Proper Tuning of vehicles to keep the gas emissions under check. 

« Plantation of trees along the road sides helps to reduce the impact of dust in the nearby villages. 

9.10 NOISE ENVIRONMENT 

Day and night sound pressure levels Len is often used to describe the community noise exposure, which 

includes 10 dB (A) night time penalty, 

The monitored noise level during the base line period within the core zone and buffer zone has been 

found to be within the preseribed CPCB standards which will also be confined within the limit by 

undertaking more plantations within the mining area especially in the direction of habitation to act as a 

sound barrier, 

aha. Impact duc to Ground Vibrations 

Grob » eon fly rock, air blast, noise, dust and fumes are the deleterious effects of blasting on 

environtngnt. The explosive energy sets up a seismic wave in the ground, which can cause significant 

t | 

damage to strectures and disturbance to human occupants. [t causes major damages to the pit 

Fonfiigestion ton. 
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When an explosive charge is fired inside the blast bole, it is instantly converted into hot pases, which 

exert intense pressure on the blast hole walls. High intensity shock waves propagate radically in all 

directions and cause the neck particles to oscillate. This oscillation is felt as ground vibration, The 

proposed mining opertiions using deep hole drilling and blasting using delay detonators are bound to 

produce ground vibrations, 

Ground vibration from mine blasting is expressed by amplitude, frequency and duration of blast. The 

variables, which influence ground vibrations, are controllable and non-controllable. The non- 

controllable variables include general surface terrain, type and depth of overburden and wind. Similarly, 

the controllable variables include type of explosives, charge per delay, delay interval, direction of blast 

progression, burden, spacing and specific charge and coupling ratio. 

The oscillation of rock particles is called Particle Velocity and its maximum valuc is called Peak 

Particle Velocity (PPV), which is measured in millimeter per second, 

Ag the distance increases, the PPV value is likely to reduce. The ground vibrations generuted by blasting 

during the mining operations will be well within the standards prescribed by DOMS by controlled 

blasting. Ground vibrations are not likely to affect the structures in the vicinity of mine lease area, 

By adopting controlled blasting, the problems will be greatly minimized at mines. The impacts are also 

minimized by choosing proper detonating system, optimizing total charge and charge‘delay, 

9.10.2 Measures for Minimizing Adverse Impacts 

>» Noise Control Measures 

* The following control measures are being and will be continued to be adopted to keep the 

ambient noise levels well below the limits: 

© Dnilling is being carried out with the help of sharp drill bits which will help im reducing noise. 

« Secondary blasting is being totally avoided and Hydraulic rock breaker is being used for 

breaking boulders. 

* Controlled blasting with proper spacing, burden, siemming and optimum charge/delay is being 

maintained. 

* The blasting is being carried out during favorable atmospheric condition and less human 

activity timings; 

inimum quantity of detonating fuse is being consumed by using alternatively Excel mon- 

ae: ntenance, oiling and greasing of machines at regular intervals is being done to reduce 
Pee ee || 

—- generation of noise. 

* The prime movers/diesel engines are properly maintained; 
Fi 

ar 
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* Provision of sound insulated chambers for the workers deployed on machines (HEMM) 

prochiocing higher levels of noise; 

* Proper designing of plant & machinery by providing inbuilt mechanism like silencers, mufflers 

and enclosures for noise generating parts and shock absorbing pads at the foundation of 

vibrating equipment. 

* Green Belt/Plantation is being developed around the mining activity aren and along haul roads, 

The plantation minimizes propagation of noise. 

* Personal Protective Equipment (PPE) like car muffs‘ear plugs is being provided to the operators 

of HEMM and persons working near HEMM; and 

* Reducing the exposure time of workers to the higher noise levels, 

* Periodical monitoring of noise will be done. 

* Measures to Control Ground Vibration 

The blasting operations in the mine is carried out by deep hole drilling and blasting using delay 

detonators, which reduce the ground vibrations. The measures thot are generally followed and currently 

proposed for abatement of ground vibration, air blast and fly rocks are detailed below: 

. Proper quantity of explosive, suitable stemming materials and appropriate delay system are 

being adopted to avoid overcharging and for safe blasting. 

. Adequate safe distance from blasting is being maintained. 

* Blasting operations is canbed out only during day time, 

. The charge per delay is minimized and preferably more number of delays is used per blasts: 

. During blasting, other activities in the immediate vicinity is temporarily stopped; 

. Drilling parameters like overburden, depth, diameter and spacing is properly designed to 

give proper blast. 

9.11 TRAFFIC ANALYSIS 

The lease area ts connected to State Highway No. 49 about 1.0 km towards west direction from the 

project site. These romds are wide enough to facilitate easy and smooth movement of heavy duty trucks, 

=< The Petadled traffic study has been discussed under Chapter 4. 

9.12 socio- ECONOMIC ENVIRONMENT 
c implementation of the Building Stone (Khanda, Gitty, Boulder) Mining Project will generate both 

direct and fadirelt employment, Besides, it will provide a check on existing system of mining operation. 

Since the quarries will be allotied af lease basis, mining operation will be legally valid and it will bring 

income tet vie state exchequer. The project will also provide impetus to industrialization of the area, 
fy 

a | Where theater of boulders into bajri is necessary crushing units will come up, It is expected that 
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intending entrepreneurs will venture to set up micro ond small scale units in the near future making the 

area a mixed society, dependent on industry, trade ond bustness. At present agriculture ts the main 

occupation of the people as more than half of the population depends on it. With the implementation of 

the proposed mining project the occupational pattem of the people in the area will change making more 

people engaged in industrial and Gusiness activities rather in agriculture. Thus there will be a gradual 

shifting of population from agriculture to mining and industry, Further, the mining and industrial 

activities in the arca may lead to rapid increase in population and thereby urbanization. Dwe to 

urbanization of the area, employment opportunities wall further increase. 

9.13 ENVIRONMENTAL MANAGEMENT PLAN (EMP) 

Proper environmental management plan are proposed for “Building Stone, Khandas & Gitti, Boulder 

Mining Project” to mitigate the impact during the mining operation. 

a, Proper blasting pattern will be followed by the blasters for effective rock fragmentation and 

generation of minimal fine dust to open atmosphere. 

b, Regular water sprinkling et dust emanating sources viz., drilling, blasting and transportation 

through haulage roads, ete. will be carried out. 

& Periodic maintenance of transport vehicles and equipment will be carried out to check emission 

levels. 

d, Greenbelt will be developed that will act a5 a pollution sink. 

e. Overloading of trucks will be avoided and carrying the rocks in covered trucks will be taken up 

to minimize pollution level. 

9.14 ENVIRONMENTAL MANAGEMENT PLAN IMPLEMENTATION 

Environmental Management Plan serves no purpose if it is not implemented with truc spirit. Some 

loopholes in the EMP can also be detected afterwards when it is implanted and monitored. Thus, an 

implementation and monitoring programme has to be prepared. 

The major attributes of environment are not confined to the mining site alone. Implementation of 

proposed conirol measures and monitoring programme has an implication on the surrounding area as 

3 . Noha: the region. Therefore, mine management will strengthen the existing control meazures as 
ty 

elubotatedeitfier in this report and monitor the efficacy of the control measures implemented within the a 7” 

mining area relating to the following specific areas for eco-friendly mining: 

il 

| . . . . 
4g of air and wajer samples at strategic locations with frequency suggested and by 

analyzing thereof. If the parameters exceed the permissible tolerance limits, corrective 

a @) > ye). Tegulation measure will be taken, 
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Collection of soil samples at strategic locations once in every two years and analysis thereof 

with regard to deleterious constituents, if any. 

Measurement of water level fluctuations in the nearby ponds dug wells and bore wells. 

Measurement of noise levels at mine site, stationary and mobile sources, and adjacent villages 

will be done in every six months for first two years, thereafter once a year. 

Plantatiowafforestation will be done as per program ic, road sides and near civic anpenities, 

which will be allotted by Government bodies. Post plantation, the area will be regularly 

monitored in every two years for evaluation of success rate, For selection of plant species local 

peaple will also be involved. 

9.15 BUDGET ALLOCATION FOR EMP IMPLEMENTATION 

219 

pie 

Table 9.4 COST OF EMP 

cae Environment Management Plan (EMP) Cost Estimation Tom oe 
No. {Rs.) 

a Plantation 

1) saplings = GOS Rs, / 

i No of plants 95 Rs. / sapling) sapling) 9300 

ii} | Tree Guard (1 500/- per unit) 2,100,000 

(800ltrs. Per day «x 300 

Water Demand for plantation ((@100saplings | (working days) x 

bh. #4 litres of water twice per day = 800 ltrs.) ( LBs, ‘L) 264000 

Measure for prevention & control of soil 

erosion and management of silt shall be 

undertaken. Protection of dump against erosion, 
if any, shall be cared out with goo-textile | - 

. matting or other maternal, 20000 

Sprinkling on haulage rowte for dust 

Suppression 

(600m length * 6mwidth = | litres of water]Rs. I1=7.2 KLD of 

per m* /2 times a day=7.2KLD waterday x 300 (working 

al, (Rs, 1100 for per KLD of water/day) days) 2376000 
Cost of monitoring of air 

t quality(PMin,PMrs.N0%,505), whiter 

~ =hquality(ground water and surface water),soil 
AIA quality and ambient noise level 2,50,000 

f (Cost for environmental cell « Environmental 

i) Engineer: | 
| | « Gardener :3 400000 

g. [Fund forCOVID-19 © 50000 
Total 2849700 

74 ya 
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9.16 MONITORING SCHEDULE AND PARAMETERS: 

Table 9.5 Monitoring Schedule and Parameters 

3 No Description of Parameters Schedole and Duration of 
Monitering/Execution 

Air Quality: 
a) In the vieinity of the mine 
b) Tn the vicinity of the transportation 

Network 
c) Crust suppression on ronds 

d) Scraping! bulldozing of road to shift 
accumulated cust to the sides 

24 hourly samples twice a week for one month 

in each season except monsoon season 

Regularly in mon- monsoon months and 
whenever occurrence of fugitive dust takes 
place 
Portrigetythy 

Water Quality near or around the site: 

a) Surface water quality 
bj Ground water quality 

Once in a season for 4 seasons ina year 

ca
d Ambient Noise Level Twice a year for two years & then once a year 

‘=
 

Soil Quality Once in two years on project monitoring arca 

Inventory of Flora(iree plantation, survival 
etc) & Fauna 

Once in two years on project monitoring area 

Socio-economic condition of local, 
population, physical survey 

Once in 3 years 

9.17 BENEFITS OF MINING 

i Generating useful economic resource for construction. i, 

ii. 

iii. 

iv, 

v, 

Vi, 

i y 

—_F," ! fy LX 

*, 

\— . +} 

Generating employment. 

Improvement in socio economic conditions of the people of the study area. 

Improvements in physical infrastructure, 

Improvements in Social Infrastructure. 

Increase in Employment Potential, 

Contribution to the Exchequer, 

Prevention of illegal mining, 

During and Post-mining enhancement of green cover. 

wed eee 
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CHAPTER- 10 

DISCLOSURE OF ENVIRONMENTAL CONSULTANTS 

Environmental Consultant ENVIRONMENTAL RESEARCH AND ANALYSIS, 

LUCKNOW 
Name of Environment Consultant Dr. Jatin Kumar Srivastava 

(ELA Coordinator) 

OCI NABET Accredited Environmental Coordinator 

Certificale No- NABET/ELA/1619/ LA 0019 
Address Flat No-203, 2nd Floor, Yash Silver Height (opposite 

Badshoh Nagar Railway station) Mahanagar, Lacknow - 

226021, U.P 
E-mail eracnvelem@lgmat).com 
Phone 0522-40 7RO00, +91 7080099935, 9565508271 
Environmental Consultant ENVIRONMENTAL RESEARCH AND ANALYSIS, 

LUCKNOW 

I AP* Dr. Gautam K. Banerjee aa 

2 we* —_| Dr, Jatin K Srivastava \ybe 

3 sHWw* Mr, Vikas Pandey aaa 

4 SE* Dr. Vandana Singh Nid Sing. 

5 EB Dr. Jatin K Srivastava Ve 

Mr, Manas N, “2 verre 

rn : a 

<6 Ths} foray 
2 Ee ay Mr, Manas N, 

7 

oa b+ |, __ GEO Kokdiopedtyay Wand ae Hast 

\4 } ) sct Dr, Jatin K Srivastava Woe 

L le 
i ae 965, / age Dr. Gautam K. Banerjee ae
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aa 10 NYv* Dr. Jatin K Srivastava 

1 Lue Rajveer Singh hee 

12 RH® Dr. Gautam K. Banerjee ee 

{declare thet above mentioned experts coordinated the preparation of EIA/EMP under the 

Declaration 

supervision of Or. fotin Kumar Srivastava. For any details one may contact me asa Director of 

Environmental Research and Analysts Lucknow. 

AK. Tripathi 

(Director) 
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June 03,2020 
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CHAPTER-11 

CONCLUSION OF THE PROJECT 

LOINTRODUCTION 

The Building Stone, Gitty, Khanda, Boluder Mining is one of most significant mineral contributing to the 

sustainable developneent that is “The extraction or recovery of the mineral without limiting the necds and 

lives. of the surrounding flora, fauna and the local villagers! people residing there as well.” 

Shri Safdar Ali S/O-Late Shri Farzand Ali, BO-Muhalla-Khunti Chauraha, Aligany, City &. District- 

Banda (U.P.) for Building Stone, Gitty, Khanda, Boluder mine at Gota No. 2450 Khand No.-03, Village 

Jorar, Tehsil Naraini & District- Banda, Uttar Pradesh. within total lease Arca 2.0 Ha. The proponent has 

applied for mining lease in the name Safdar Ali It has been proposed to collect approximately 20000 m*/ 

year material Building Stone, Gitty, Khanda, Boluder Mine ansually. 

As per the MoEF, New Delhi Gazetie dated 14th September 2006 amended in December 2009 April 

2011, 16 January, 2016 and 14 August, 2018, the proposed mining project is categorized as canegery 

“BL. 

This Building Sione, Gitty, Khands, Boluder Mining Project hos numerous benefits not only on 

indivicheal level bat on a social level too Le. this project will not only benefit the owners but directly and 

indirectly will also benefit the people of that region. 

This will give employment to thousands of people who are the residents of the principal place of business, 

Since, manpower is required in every activity and processing from installation of the project to the final 

product and marketing, The equitable distritution of work according to the skills and potential will be 

done. Work given will be categorized into skilled, semi-skilled and unskilled employees, Employment 

preference will be given to the local villagers, The labors will be registered in the district Labor Office as 

per the U.P. Government Law. Also, according to the Central government policy of labors, medical 

insurance will be done of all the labors employed. Minimum wage, guaranteed monetary benefits under 

law will be ensured to the workmen. Safe, healthy, and productive work environment and welfare will be 

provided te the worker. Abolition of child labor and bonded labor, and rehabilitation of those will be 

ensured. 

Lert acsident, safe tive work places will be encouraged and promoted, Temporary rest shelter, 

firstéaid facilities aloni(with'anti-venoms, safe drinking water for the workers(miners and 
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Arrangements for safe and healthy working conditions and facilities of community toilets shall be made 

available for the workers, medical camps for workers and nearby villagers shall be conducted at regular 

interval. Workers will be instructed with safety measures and safety cquipment’s will also be provided. 

This will provide the employment and aid in managing and surviving their livelihood, reduce the poverty 

of that region and will provide them a better atmosphere and oa better life. 

This project will also contribute in rising the economy of the state and ultimately of the nation through the 

taxes collected through this. This is obvious that taxes collected are used in welfare of the nation and its 

citizen. A cum of Rs, 183600 (3% of the total Project cost 6120000V-) is also contributed as Corporate 

Environment Responsibility for difference welfare activities such as roads, plantation, education, 

SAtAION, awareness campaigns, etc, 

Last but mot the least, this project has alse its social impect on the lifestyle, life standards, thinking, 

personality, ete. of that place, The project will ignite the locals to use their potential and work for 

improving their cconomic condition and better life. This project can be a small step in betterment of the 

local people of that area, 
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Annexure no.3 ane 

Minutes of 483" SEAC Mecting Dated 07/08/2020 

The 483" meeting of SEAC was held through videotele-conferencing/ email in view of the Corona 
Virus Disease (Covid-19) on O74)8/2020. Following members were participate in the online meeting: 

I. Dr. (Prof) $.N. Singh, Chairman 
Zz, Dr, Sarita Sinha, Member 

3. Dr. Virendra Misra, Member 

4, Dr. Pramod Kumar Mishra, Member 

5, Dr. Ranjeet Kumar Dalela, Member 

6. Dr, Ajoy Kumar Mandal, Member 

7. Prof. SK. Upadhyay, Member 

a. Shri Meraj Uddin, Member 

9. Shri Rajive Kumar, Member 

The Chairman welcomed the members to the 483" SEAC meeting which was conducted online. 
The SEAC unanimously took following decisions on the agenda points discussed: 

1. aldehyd acturin nit- / Annum fi] F] No.1 
Ra nilustrial im ‘3 Power tmica e No 
S7a1L/P No, SI 695/202 

RESOLUTION AGAINST AGENDA NO.) 

SEAC went through the file and documents and observed that standard TOR dated 15/07/2020 has 
already been issued in this case through online portal, The committee discussed the matter and decided to add 
following additional TOR point for the preparation of ELA report regarding the project: 

|, Emergency plan for sir pollution and accidental leakage should be provided at the time of EIA 
presentation. 

A presentation was made by the project proponent along with their consultant M/s Environmental and 
Technical Research Centre. The proponent, through the documents submitted and the Presentation made 
informed the committee that:- 

l, The environmental clearance is sought for Expansion & Modification of existing distillery from 80 KLD 
to 100 KLD along with §.0 MW Co-gen Power plant at Shamli, U.P., M/s Shamli Distillery & Chemical 
Works Ltd ————__ 

2. Environaiett Clearance for the earlier proposed was issued by MoEF&CC, Govt. of India vide letter no. 
Fil LOT 1AlGr201 ‘ if dated 26 Sep 2012. 
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3. The proposal has submitted under the provision of para 7(ii) of the ELA Notification, 2006 (as 
amended), therefore the committee deliberated the compliance status of Earlier EC submitted by PP and 
found in order. 

4. Salient features of the project: 
SM. | Particulars Details — i Name of the project Expansion & Modification of existing molasses based distillery 

capacity from #0 KLD to 100 KLD, 
rs Location Details 

Village Shani 
Tehsil: District Shamil 
Staic Ustar Pradesh 

3, Project Area No additional land will be required for the proposed 
expInsion. 
Existing Land : 81.5448 Acre (33 hectare) 

4. Co Gen Power generation 5.0 MW 
a Total project cost ReS)23lokhs (Estimated for proposed expansion) 
i No. of working days 365 Days 

7. Raw material Molasies 
5. Qhuantity of Raw Matezin] Existing Details jon 

480 Ti Day Molnsaca All Grades of Molasses (B dt © heavy 
molassca) 
Molasses; 312 T/Day 

o. Fuel requirement es Proposed Expansion 
Bepesse-1 20 TPD | Slop-295 KLD and Bagasse- 137 TPD | 

10, Fresh Water requirement Existing Detwils ion 
65 RLD 700 KLD 

ic: 20 KLD Domestic : 70 KLD 
It. Source of water Tube well ‘ 
12, | Waste Water Generation Existing EMuent Generation Proposed Exparsion 

560.0 KLD 720.0 KL 
13. ‘Waste Water Treatment Existing Details Proposed Expansion 

Prategy Spent wash first bio-methanated, | Generated spent wash will be 
ihen bio- methanated spent wash | concentrated in Seven Stape 
is being concentrated in MEE and | MEE. Then concentrated spent 
concentrated fom MEE is being | wash will be used as fuel along 
utilised in bio-compasting. with Bagasse in Slop fred boiler 

capacity: 40 TPH 
14, Boiler Existing Details Proposed Expansion 

[3 TPH Bagasee Fired Boiler Slop fired incineration boiler. 40 
TPH. 
Existing Bagasse fired boiler 
will be dismantle after 
Expansion. 

TS; No of Stack 01 new sinck of height 72 m will be ablached to the 
proposed Electrostatic Precipitator 

16. | Green belt development Approx. 33 % of total aren (10.89 Ha) 
17. Cost of Pollution Control Equipment 4364 Lakhs 

18, Recurring Expenses on 405 Lakhs! Annum 
Environmental protection 

19. af Project : Band Schedule : § 
20, Comorate Environmental Ra 04 lakhs (1% of expansion project cost) 

Responsibility (CER) = 
21. Employment generation Existing Details Proposal Expansion 

ss 20 Mos 10D 
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§. The project proposal falls under category—5(g) of ELA Notification, 2006 (as amended). 

hl IN ENDA NO-02 

The committee discussed the matter and recommended grant of environmental clearance as per 
para T(E) of ELA notification, 2006 (as amended) along with following conditions: 

L Statutory compliance: 
45 days monitoring report of the area for air quality, water quality, Noise level. Besides 
flora & fauna should be examined twice a week and be submitted within G0 days for a 

record, 
Due to unavoidable circumstance and covid-19 pandemic, the authority are unable to visit 

the site therefore, it ig not possible to make available the latest certified compliance report. 
In view of this the committee decided that the certified compliance report should be 

submitted within 05 months. 

The project proponent shall obtain forest clearance under the provisions of Forest 

(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose 
involved in the project. 
The project proponent shall obtain clearance from the National: Board for Wildlife, if 

applicable, 
The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife 

Management Plan and approved by the Chief Wildlife Warden. The recommendations of 
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be 

implemented in consultation with the State Forest Depariment. The implementation report 
shall be furnished along with the six - monthly compliance report. (in case of the presence 
of schedule-I species in the study aren). 

The project proponent shall obtain Consent to Establish / Operate under the provisions of 

Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of 

Pollution) Act, 1974 from the concemed State pollution Control Board’ Committee, 
The project proponent shall obtain authorization under the Hazardous and other Waste 

Management Rules, 2016 as amended from time to time. 
The Company shall strictly comply with the rules and guidclincs under Manufacture, 

Storage and Import of Hazardous Chemicals (MSIHC) Rules , 1989 as amended time to 
time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle Act 
(MVA}, 1989 

Air quality monitoring and preservation: 
The project proponent shall install 24x7 continuous cmission monitoring system wt process 
stacks to monitor stack emission with respect to standards prescribed in Environment 
(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate these 
system from time to time according to equipment supplier specification through labs recognized 
under Environment (Protection) Act, 1986 or NABL aceredited laboratories. 

The project proponent shall install system carryout to Ambient Air Quality monitoring for 
commomeriterion paramcters relevant to the main pollutants released (e.g, P10 and PM2.s in 
reference to PM emission , and SO? and NOx in reference to 502 and NOx emissions) within 

and outside-the-plantarea at least ai four locations (one within and three outside the plant area 
at an angle eit 9 covering upwind and downwind direct ions. (case to case basis small 
plants: Manual: ‘ pla : Continwous). 

The project proponent shall ‘submit monthly summary report of continuous stack emission 
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and air quality monitoring and results of manual stack monitoring and manual monitoring of 

air quality ‘fugit ive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and 
Regional Office of SPCB along with six- monthly monitoring report. 

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating 

peints including fugitive dust from all vulnerable sources, so a8 to comply prescribed stack 
emission and fugitive emission standards. 

The National Ambient Air Quality Emission Standards issued by the Ministry vide G.5.R. No, 
£20 E) dated 16th November, 2009 shall be complied with. 
Sulphur content should not exceed 0.5%4 in the coal for use in coal fired boilers to control 

particulate emissions within permissible limits (as applicable). The gaseous emissions shall be 
dispersed through stack of adequate height 1s per CPCBSSPCB guidelines. 

The DG sets shall be equipped with suitable pollution control devices and the adequate 
stack height so that the emissions are in conformity with the extant regulations and the 
guidelines in this regard, 

Storage of raw materials, coal ete shall be either stored in silos or in covered areas to prevent 
dust pollution and other fugitive emissions, 

Water quality monitoring and preservation: 
For online continuous monitoring of effluent, the unit shall install web camera with night 
vision capability and flow meters in the channel/drain carrying effluent within the premises 
{applicable in case of the projects achieving 2LD) ond connected to SPCB and CPCB online 
Servers, 
Zero Liquid Discharge shall be ensured and no wastetreated water shall be discharged 
outside the premises (applicable in case of the projects achieving the ZLD), 
Process effluent /any wastewater shall not be allowed to mix with storm water, The storm water 
from the premises shall be collected and discharged through a separate conveyance system. 
The effluent discharge shall conform to the standards prescribed under the Environment 
(Protection) Rules, 1986, or as specified by the State Pollution Control Board while granting 
Consent under the Ain'Water Act, whichever is more stringent. 

Total fresh water requirement shall mot exceed the proposed quantity or as specified by the 
Committee. Prior permission shall be obtained from the concerned regulatory authority/CGWA 
in this regard. 
Industrialtrade effluent shall be segregated into High COD/TDS and Low COD/TDS effluent 
sircams. High TOS/COD shall be passed through stripper followed by MEE and ATFD 
(agitated thin film drier). Low TDS effluent stream shall be treated in ETP and then passed 
through RO system. 

The Company shall harvest rainwater from the roof tops of the buildings and storm water 
drains to recharge the ground water and utilize the same for different industrial operations 
within the plant. 

Noe monitoring and prevention: 

Acoustic enclosure shall be provided to DG set for controlling the noise pollution, 
The overall noise levels in and around the plant area shall be kept well within the standards by 
providing noise control measures including acoustic hoods, silencers, enclosures etc. on all 
sources Of noise generation, 
The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 
1986 viz, 73 dB(A) during day time and 70 dB(A) during night time. 

oT 4 
Energy Conservation meee 
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The energy sources for lighting purposes shall preferably be LED based. 

Waste management: 
Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys cic. Flame arresters 

shall be provided on tank fanm and the solvent transfer through pumps. 
Process organic residue and spent corbon, if any, shall be sent to cement industrics, ETP 
sludge, process inorganic & evaporation salt shall be disposed off to the TSDF. 

The company shall undertake waste minimization measures as below :- 
1. Metering and control of quantities of active ingredients to minimize waste . 

ii. Reuse of by-procdkects. from the process as row materials or as mw material substitutes in other 
processes. 

i. Use of sutomated filling to minimize spillage. 
iv. Use of Close Feed system into batch reactors. 
¥. Venting equipment through vapour recovery sysien, 
vi. Use of high pressure hoses for equipment clearing to reduce wastewater gencration 

Green Belt: 
Green belt shall be developed in an area equal to 33% of the plant area with a native tree 

species in accordance with CPCB guidelines, The greenbelt shall inter alia cover the entire 
periphery of the plant. 

Safety, Public hearing and Human health issives: 
Emergency preparedness plan based on the Hazard identification and Risk Assessment 

(HIRA) and Disaster Management Plan shall be implemented, 
The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory 

Act, 
Training shall be imparted to all employees on safety and health aspects of chemicals handling. 

Pre-employment and routine periodical medical examinations for all employees shall be 
undertaken on regular basis. Training to all employees on handling of chemicals shall be 

imparted, 
Provision shall be made for the housing of construction labour within the site with all necessary 
infrastructure and facilities such as fuel for cooking, mabile toilets, mobile STP, safe drinking 

water, medical health care, creche ete. The housing may be in the form of temporary structures 

to be removed after the completion of the project. 
Occupational health surveillance of the workers shall be done on a regular basis and records 
maintained as per the Factories Act. 

There shall be adequate space inside the plant premises carmarked for parking of vehicles for 

Taw materials and finished produc ts, and no parking to be allowed outside on public places 

Corporate Environment Responsibility: 
The project proponent shall comply with the provisions contained in this Ministry's OM vide 
F.No, 22-65/2017-LATU dated Ist May 2018, as applicable, regarding Corporate Environment 
Responsibility, 

The company shall have a well boid down environmental policy duly approve by the Board of 

Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements /deviation’violation of 
the environmental / forest /wildli fe norms / conditions, The company shall have defined system 

of reporting inffingements / deviation! violation of the environmental forest / wildlife norms | 

conditions and / or sharcholdera /:stake holders. The copy of the board resolution in this regard 
shall be stdbmitted to the MoEF&OC as a part of six-monthly report. 
A separate Environmental Cell both at the project and company head quarter lev el, with 

qualified personnel shall be set up under the control of senior Executive , who will directly to 
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the head of the organization, 

Action plan for implementing EMP and environmental conditions along with responsibility 
matrix of the company shall be prepared and shall be duly approved by competent authority. 

The year wise funds canmarked for environmental protection measures shall be kept in separate 
account and not to be diverted for any other purpose. Year wise progress of implementation of 
action plan shall be reported to the Ministry/Regional Office along with the Six Monthly 

Compliance Report. 
Self environmental audit shall be conducted annually. Every three years third party 

environmental audit shall be carried out, 

Miscellaneous: 

The project proponent shall make public the environmental clearance granted for their project 

along with the environmental conditions and safeguards at their cost by prominently advertising 
it at least in two local newspapers of the District or State, of which one shall be in the vernacular 
language within seven days and in addition this shall also be displayed in the project proponent's 

website permanently. 
The copies of the environmental clearance shall be submitted by the project proponents to the 

Heads of local bodies, Panchayats and Municipal Bodies in addition t the relevant offices of 
the Government who in turn has to display the same for 30 days from the date of receipt. 
The project proponent shall upload the status of compliance of the stipulated environment 
clearance conditions, including results of monitored data on their website and update the same 

on half-yearly basis. 
The project proponent shall moniter the criteria pollutants level namely; PIO, S02, NOx 

{ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the 
projects and display the same at a convenient location for disclosure to the public and put on 

the website of the company. 
The project proponent shall submit six-monthly reports on the status of the compliance of the 

shipulated environmental conditions on the website of the ministry of Environment, Forest 
and Climate Change at environment clearance portal, 

The project proponent shall submit the environmental statement for each financial year in 
Form-¥ te the concemed State Pollution Contral Board as prescribed under the Environment 
(Protection) Rules, (986, as amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of 

financial closure and final approval of the project by the concerned authoritics, commencing the 
land development work and start of production operation by the project. 

The project authorities must strictly adhere to the stipulations made by the State Pollution 
Control Board and the State Government. 
The project proponent shall abide by all the commitments and recommendations made in the 

ELAVVEMP report, commitment made during Public Hearing and also that during their 
presentation to the Expert Appraisal Committee. 

No further expansion or modifications in the plant shall be carried out without prior approval of 

the Ministry of Environment, Forests and Climate Change (MoEF&CC). 

Concealing factual data or submission of false ‘fabricated data may result in revocation of this 

environmental clearance anc attract action under the provisions of Environment (Protection) 

Act, 1986, 

The Ministry may revoke or suspend the clearance, if implementation of any of the above 
conditions is notsatishictory, 
The Ministry teservds th¢ ri stipulate additional conditions if found necessary, 
The Company ina time bou 7, shall implement these conditions. 
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1. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The 
project authorities should extend full cooperation to the officer (3) of the Regional Office by 
furnishing the requisite data / information'monitoring reports. 

i The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1994, Hazardous and Other Wasies (Management and 

Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India 
‘High Courts and any other Court of Law relating to the subject matter. 

7, Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010, 

3. Manufacturing of Bulk Drug, Active Pharmaceutical Ingredient (API's) and In rmediates 
TPA 

A presentation was made by the project proponent along with their consultant M/s Grass Roots 

Research & Creation Indio (PF) Ld. The proponent, through the documents submitted and the presentation mace 
informed the committee that:- 

1. The environmental clearance is sought for Manufacturing of Bulk Drug, Active Pharmaceutical 
Ingredient (API's) and Intermediates Products (B4 TPA) at Plot No.-M-3, Kosi Kotwan Extension-l, 
UPSIDC Industrial Area, Village-Mabipur, Tehsil-Chhata, District- Mathura, U.P., M's Yas Fatch Bio 
Sejenoe Pi. Ltd. 

2. The proposed activity comes under Category ‘B-2” of Project activity 5 (f) Synthetic Organic Chemical 
industry [bulk drugs and intermediates] (As per the Notification $.0, 1223 (E) Dated 27th March, 
2020), 

3. Salient features of the project: 

232 

FEATURES DESCRIPTION 
Name of the Company Mis Yos Fateh Bio Science Private Limited 
Project & Location Manufacturing of Bulk Drugs, Active Pharmaceutical ingredient (APIs) and 

Intermediates Products At Plot No. M- 3,4 Kosi Konwan Extension-[ 
UPSIDC Industrial Area, Village — Nabipur, Cistrict— Mathura, UP 

Schedule & Category Schedule ~ $ (f}, Synthetic organic chemicals industry (dyes & dye 
intermediates; bulk drags and intermedintes excluding drug Formulations: 

synthetic rubbers; basic organic chemicals, cher synthetic organic chernieals 
and chemical intermediates) 

Category — B2 as per (As per the Notification 50. 1223(E) Dated 27th 
| March. 2020}. 
Water Requirement § KLD (Source - COW) 
Wastewater (ETF } 3.5 KLD 

| Electricity load as KW 
Power Back-up 125 kVA 
Source of Power Uttar Pradesh Power Corporation Ltd. (UPPCL) 
Green Area 396 Sqm 

Total Project Cost 294 Lakh. 
4, List of Products & Quantity: 

SL. Ne | Product Name ee. | Capacity TRA 
Bulk Druga’ APE's i fy te i } 

al 
<—: 

4 vo) lJ 
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Betamethasene Diprepionate 

Betamethasene Sodium Pheaphate 

Bectarmethasene Valerate 

Beclomethasone Diprapionate 
Clabetasel prapianate 

Deflazacort 
Dexamethasone Discutium Phosphate 

Hydrocortisone Aceinte 
Methylprednisabone Aceinte 

S
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j
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Predniselome Acetate: 
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Mometasone Furonte 

i3 Triamcinolone Acctonide 
12 Vitamin= Methytcobalpmin Bo
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14 Glimepiride 

15 | Saxagliptin 
16 Aripiprazale 
7 Fluccinclone Acctonide 

18 Benfotiamine 

Total Capacity 4 TPA 
__ 5. Water requirement details: 
Ss. Ne Category Water Qonsumption 

(L/Day) 
Wastewater Generation 

LiDay 
Remark 

I, Dawrcatic 2,000 1,200) To oak pit thraagh 
seplic tank 

2 (ther Uses {Gardening} 
(Recyoled water) 

Mil From ETP Gutket 

a Inchestrial 
Proper 

Equipment & Reactor 
2,000 
1,000 

Laboratory 400 
Cooling Tower 1,000 
Boiler 
Senuber 

1,000 
100 

|_ Total Indusiréal 3.200 3,500 

Ta treatment plant 
for treatment 

| Total Industrial + Domestic 5,000 

RESOLUTION AGAINST AGENDA NOM3 

The committee discussed the matter and recommended grant of environmental clearance on the 
propesal as above alongwith following conditions: 

B
e
h
 

Statutory compliance: 

Emergency plan for accidental leakage of gases and waste water should be ensured, 
Characterization of treated waste water quality should be ensured as per guidelines, 
Good manufacture practises should be followed during whole operation. 

5,000) 
6. The project proposal falls under category—5(1) of ELA Notification, 2006 (as amended), 

i. The project proponent should obtain necessary permission from Drug Controller, Govt. of India, 
within time frame, 

ii, The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) 

Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project. 
iti. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable, 

iv. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management 
Plan and vest by ‘the Chief Wildlife Warden. The recommendations of the approved Site- 

Specific Conservation Pip / Wildlife Management Plan shall be implemented in consultation 
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with the State Forest Department, The implementation report shall be furnished along with the 

six-monthly compliance report. (in case of the presence of schedule species in the study area). 
The project proponent shall obtain Consent to Establish/Operate under the provisions of Adar 

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) 

Act, 1974 from the concerned State Pollution Control Board! Committec. 
The project proponent hall obtain authorization woder the Hazardous and other Waste 
Management Rules, 2016.08 amended from time to time. 

The Company shall strictly comply with the rules and guidelines under Manufacture, Storage 
and Import of Hazardous Chemicals (MSIHC) Rules, 1989 as amended time to time. All 

transportation of Hazardous Chemicals shall be as per the Motor Vehicle Act (MVA}, 1989, 

5, Att quality monitoring and. preservation: 
i. 

iit, 

¥il, 

6. 

iii, 

iv. 

The project proponent shall install 24x7 continuous emission monitoring system at process 

stacks to monitor stack emission with respect to standards prescribed in Environment 

(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate these 
system from time to time according to equipment supplier specification through labs 

recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories. 
The project proponent shall monitor fugitive emissions in the plant premises at least once in 

every quarter through labs recognised under Environment (Protection) Act, 1936. 

The project proponent shall install system to carryout Ambient Air Quality monitoring for 
common/criterion parameters relevant to the main pollutants released (e.g. PMs and PM: in 

reference to PM emission, and 50, and NOx in reference to 50; and NOx emissions) within 
and outside the plant area at least at four locations (one within and three outside the plant 
area at an angle of 120° cach), covering upwind and downwind directions. 

Te control source and the fugitive emissions, suitable pollution control devices shall be 
installed to meet the prescribed norms and for the NAAQS. Sulphur content should not 

excced 0.5% in the coal for use in coal fired boilers to control particulate emissions within 

permissible limits (as applicable}, The gaseous emissions shall be dispersed through stack of 
acequate height as per CPCB/SPCB guidelines. 

Storage of raw materials, coal ete, shall be either stored in silos or in covered arcas to prevent 
dust pollution and other fugitive emissions, 

- National Emission Standards for Organic Chemicals Manufacturing Industry issued by the 

Ministry vide G.S.R. G08(E) dated 21st July, 2010 and amended from time to time shall be 
followed. 

The National Ambient Air Quality Emission Standards issued by the Ministry vide G.5.R. 

No. 826(6) dated 16th November, 2009 shall be complied, 

Water quality monitoring and preservation: 
i. The project proponent shall provide online continuous monitoring of cMfuent, the unit shall 

install web camera with night vision capability and flow meters in the channel/drain carrying 
effluent within the premises (applicable in case of the projects achieving ZLD) 
As already committed by the project proponent, Zero Liquid Discharge shall be ensured 
and no waste/treated water shall be discharged outside the premises {applicable in case of 

the projects achicving the 2LD), 
The effluent discharge shall conform to the standards prescribed under the Environment 

(Protection) Rules, 1986, or as specified by the State Pollution Control Board while granting 

Consent under the Ain'Water Act, whichever, is more stringent. 

Total fresh water requirement shall not exceed the proposed quantity or as specified by the 

Committee. Prior permi obtained from the concerned regulatory 
authorityiCGWA in this: 
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v. Process effluent/any wastewater shall not be allowed to mix with storm water, The storm 
water from the premises shall be collected and discharged through a separate conveyance 
system, 

vi. The Company shall harvest minwater from the roof tops of the buildings and storm water 
draing to recharge the ground water and utilize the same for different industrial operations 
within the plant, 

vii, ‘The DG sets shall be equipped with suitable pollution control devices and the adequate 
stack height so that the emissions arc in conformity with the extant regulations and the 
guidelines in this regard. 

7. Neise monitoring and prevention: 
i. Acoustic enclosure shall be provided to DG set for controlling the ncise pollution. 

ii. The overall noise levels in ond around the plant area shall be kept well within the 

standards by providing noise control measures including acoustic hoods, silencers, enclosures 
ete. on all sources of noise generation. 

iit. The ambient noise levels should conform te the standards prescribed under E(P}A Rules, 
1986 vie. 75 dB(A) during day time and 70 dB(A) during night time, 

8. Energy Conservation measures: 
i, ‘The energy sources for lighting purposes shall preferably be LED based, 

9. ‘Waste management: 

i. Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys ete. Flanee arresters shall be 

provided on tank farm and the solvent transfer through pumps. 
ii, Process organic residue and spent carbon, if any, shall be sent to cement industries, ETP sludge, 

process inorganic & evaporntion salt shall be disposed off to the TSDF. 

ii. The company shall undertake waste minimizatton measures as below:- 

a, Metering and control of quantities of active ingredients to minimize waste. 
b. Reuse of by-products from the process as raw materials or as raw material substitutes in other 

processes, 
c, Use of automated filling to minimize spillage. 
d. Use of Close Feed system inte batch reactors. 
e. Venting equipment through vapour recovery system. 
f. Use of high pressure hoses for equipment clearing to reduce wastewater generation 

10. Green Belt: 
i The green belt of 5-10 m width shall be developed in more than 33% of the total project area, 

mainly along the plant periphery, in downward wind direction, and along rood sides etc. Selection of 
plant species shall be as per the CPCB guidelines in consultation with the State Forest Department. 

li. Safety, Public hearing and Hurnan health issues: 
i. Emergency preparedness plan based on the Hazard identification and Risk Asacssment (HIPA) and 

Disaster Management Plan shall be implemented, 
ii. The unit shall make the arrangement for protection of possible fire hazards during manufacturing 

process in material handling. Fire fighting system shall be as per the norms. 
iii, The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory Act. 

iv. Training shall be imparted to all employees on safety and health aspects of chemicals handling. Pre- 

employment and routine periexlical medical examinations for all employees shall be undertaken on 
regular basis. Training to all employees on handling of chemicals shall be imparted, 

v. Provision shall be made for the housing of construction labour within the site with all necessary 

infrastrecture and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, 
medical health care -orecheate, The housing may be in the form of temporary structures to be removed 
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after the completion of the project. 

Occupational health surveillance of the workers shall be done on a regular basis and reeords 
maintained ag per the Factories Act. 
There shall be adequate space inside the plant premises carmarked for parking of vehicles for raw 
materials and finished products, and no parking to be allowed outside on public places. 

12. Corporate Environment Responsibility: 

ii. 

The project proponent shall comply with the provisions contained in this Ministry's OM vide F.No. 22- 
64/2017-TAL dated ist May 2018, as applicable, regarding Corporate Environment Reaponsibiliry, 

The company shall have a well laid. down environmental policy duly approve by the Board of 

Directors, The environmental policy should prescribe for standard operating procedures to have 
proper checks amd balances and to bring into focus any infringements deviation /violation 

of the environmental / forest (wildlife norms / comfitions. The company shall have defined system of 
reporting infringements / deviation! violation of the environmental! forest! wildlife norms / conditions 

and / or sharcholders / stake holders. The copy of the board resolution in this regard shall be submitted 

to the MoEFACC as a part of six-mombly report. 
A separate Environmental Cell both atthe project and company head quarter level , with qualified 

personne! shall be set up under the control of senior Executive, who will directly to the head of the 

organization. 
Action plan for implementing EMP and environmental conditions along with respensibility matrix of 

the company shall be prepared and shall be duly approved by competent authority, The year wise 
funds earmarked for environmental protection measures shall be kept in separate account and not to be 

diverted for any other purpose. Year wise progress of implementation of action plan shall be reported 

to the Ministry ‘Regional Office along with the Six Monthly Compliance Report. 
Self environmental audit shall be conducted annually. Every three years third party environmental 

audit shall be carried out. 

13. Miscellancous: 

i; 

il. 
iii. 

iv. 

¥. 

¥i. 

vill. 

4x. 

Environment Clearance subjected to condition of necessary permission from Drug Controller and 

Department of Industry. 

Monitoring of dioxin and furon from bionmss fueled boiler should be done. 
Agreement with TSOF vendors shall be submitted. 

100% waste water is to be treated in ETP conforming to prescribed standards of receiving body for 
designated use, 

The project proponent shull make public the environmental clearance granted for their project along 

with the environmental conditions and safeguards at their cost by prominently advertising it af least in 
two local newspapers of the District or State, of which one shall be in the veroncular language within 

seven dys and in addition this shall also be displayed in the project proponent's website permanently, 
The copies of the environmental clearance shall be submitted by the project proponents to the 

Heads of local bodies, Panchayats and Municipal Bodies tn addition to the relevant offices of the 

Government who in tucn has te display the same for 30 days from the date of receipt. 
1. The project proponent shall upload the status of compliance of the stipulated environment clearance 

conditions, including results of monitored data on their website and update the same on half-yearly 
basis, 

The project proponent shall moniter the criteria pollutants level namely; PMjy, 5O;, NOx (ambient 

levels as wells steck emissions) or critical sectoral parameters, indicated for the projects and display 

the sare ata convenient location for disclosure to the public and put on the website of the company. 
The project proponent shall submit six-monthly reports on the status of the compliance of the 

stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal, 
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The project proponent shall submit the environmental statement for cach financial year in Form- 

V to the concemed State Pollution Control Board a8 preseribed under the Environment (Protection) 
Rules, 1986, as amended subsequently and put on the website of the company. 
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial 
closure and final approval of the project by the concemmed authorities, commencing the land 

development work and start of production operition by the project. 
The project authorities must strictly adhere to the stipulations made by the State Pollution Contral 

Board and the State Government. 

The project proponent shall abide by all the commitments and recommendations made in the 
ELVEMP report, commitment made during Public Hearing amd also that during their presentation to 

the Expert Appraisal Committee. 

No further expansion or modifications in the plant shall be canted out without prior approval of the 
Ministry of Environment, Forests and Climate Change (MoEF&CC). 

Concealing factual data or submission of false/fabricatedd data may result in revocation of this 

environmental clearance and attract action under the provisions of Environment (Protection) Act, 

1986, 
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is 

not salisfactory. 
The Ministry reserves the right to stipulate additional conditions if found necessary, The Company in 

a time bound manner shall implement these conditions. 
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The 
project authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing 

the requisite data! information‘monttering reports. 
The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their amendments and 

Rules and any other orders passed by the Hon'ble Supreme Court of India / High Courts and any 
other Court of Law relating to the subject matter. 
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 

30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010, 

Gald Homz P Pvt Ltd. Ltd. File No, SE ncenat ne SLA UPINIS! $7488)2019 

The project proponent did not present at the time of presentation. Hence, the committee directed to defer 
the matter. The matter will be discussed only after submission of online request on prescribed portal. 
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evelopers Pyi, Ltd. File No, $737/Proposal No. LAUP, (54927, 

A presentation was made by the project proponent along with their consultant M/s Ambiental Global 
Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed the committee 
ihat:- 

I. The environmental clearance is sought for Revision & Expansion of Commercial Project 
“Spectrumeaimetro-il" at Plot No-A & B, Eco City, Secior-75, Noida, District- Gautam Budh Nagar, 
U.P. M/s Aims Max Gardenia Developers Pvt. Ltd. 

2. Environment clearance for the earlier proposal was issued by SELAA, LLP. vide letter no. 

535/Parya/SEAC/4544/2018 dated November 29, 2018 for the built-up area 140,360.19 m? and plat 
area 30,934 m? respectively. 

3. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no, 
17 Par SEACMET4/2018 dated 20/00/2020. EIA report submitted by the project proponent on 
2107/2020, 

4, Salient features of the project: 
Desertption Proposed 
Plot Aren 34,531.00 m* 
Built-up Area 1,53,380.492 m" 
Green Area LO 784.825 me fe 3123 4 of Total Mot Arca 
Total Water Requirement 91S KLD 

Fresh Water Requirement 14 KLD 
Wastewater Generation £08 KLD 
Capacity af STP 750 KLD 
Solid Waste Generation 3,022 key flay 

Parking Required & Provided 2,071 ECS & 2,135 BCS 
Power Demand & Source BAIKVA (Noida Power Company Limited) 
Back up 13,O1OkKVA (6x 2000 KVA+ 1x IOLOKVA} 
RWH Pits 10 pitts 
Project Coat 400 
Expected Date of Completion of project 7 years from the date of grant of EC as per the oalfice 

memorandum: 12.04.2016 

4, Comparative area details; 
5. No, Particulars Area {mi} 

Aus per Earlier BC Post Revision & Expansion 
L. Total Plot Area 30,994.00 44,531) 
2 Permissible Ground Coverage 12,373.60 13812400 

(2) 40% of Total Plot Area) (2) 40% of Total Mot Area) 
3. Proposed Ground Covernge 10,188.00 13,164,785 

(Gi: 32.93% of Plot Area} (i) 64,1254 of Plow Area} 
4. Total Permissible FAR. 92,802.00 103,593,000 

Permissible Commercial FAR. | (3.00 ofthe Plot Area} (2 3.00 of the Plot Area) 

5, Total Proposed FAR. 76,074,59 103,532,268 
Proposed Commercial FAB. 76,074.59 1,03, 520.268 
Meter Room Nil 100 

6 Non FLAIR. Area 49,725.16 40,898.987 
Basement | 9065.82 19271 89 
Basement 2 20330,67 20380. 763 
Basement 3 203:M).67 Nil 
Service Floar Not Included in Non FAR "1 1296.235 

See eee (Included In Non FAR *2) 
we x _| Prophged Fron in 15% Facility Area 11,348.57 8,949,237 
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(Fire Stair Case + Litt Lothy + Minty + 
Machine Room + Lift Shafts + Service 
Shafte+ Guard Room +Visiter Toilets) 

E. Service Floor Area 321 Le? (included In Non FAR "2 
Q, Total Built-Up Area (366-768) 1A0 360.19 1c, 380492 

(344-748) (Shi+7+8) 
Lt. Open Anca 20, 746000 21366215 

(@ 67.06% of Total Plot Arca) | (G8 61.88% of Total Plot 

Area) 
11. Laralgcape Area WS 30.00 10,784,625 

(ie 34.10% of Total Phot Area) | ((@ 31-23% of Total Flot 
Area) 

12. Height of the Highest Building 85.45 m 44.90 m 

6. Water requirement details: 
5, Na, Desetiption Qecupancy Rate of waiter | Total Waber 

demaral (ipod) Requirement 

seeing erage, ({RLB) 

a DOMESTIC WATER 
(a) Staff — (Including Shops, Pood | 2,115 4s 95.17 
{b) Courts, Restaurants, Auditorium, | 16,182 fa 15 242.73 
{c) Banquet'lub, Entertalnenent | 3,237 fa 70 226,59 
{dy Zones & Servies Apariments) OO (al BG #256 

Visitor — {Inelading Shops, 
Auditorium, Banquct'Club, 

Entertainment Zones & Service 
Appartements) 
Visitor- (Food Court 3 & 
Restaurants) 
Guest — (Servieca A 

TOTAL DOMESTIC WATER DEMAND 647.03 say 
647 KLD 

B. HORTICULTURE r* iad 3 Iveqniday 33 

GQ AVAC COOLING 2800 TR. Tie Tether 235 

(2 Havre) — 
GRAND TOTAL (A+B4C) S13 KLD 

7, Solid waste details: = 
S.No, | Category | kg per capita per day _| Waste generated (g/day) 
iF Domestic Waste 

(a) Staffs 2,115 @@ 0,25 kptday 528.75 
(h Visitors 19,419 fa} 0.15 kpfday 2528S 
fe) Service Apartment Guests 960 (2 0.30 kp/day 450 
2. Landscape waste Gj 0.2 kpacresday Ot 

(2.66 ncres) 
TOTAL SOLID WASTE GENERATED 3,922.2 kgday say 

3,022 kpiday 

8. The project proposal falls under category—8(b) of EIA Notification, 2006 (as amended). 

The committee discussed the matter and recommended to grant the environmental clearance for 
the above project proposal along w 

construction project and following specific } 
ae 

xf 

eneral-conditions as earlier prestribed by authority for 

mar 
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Due to unavoidable circumstance and covid-19 pandemic, the authority ore unable to visit the site 
therefore, it is not possible to make available the latest certified compliance report. In view of this the 
committee decided that the certified compliance report should be submitted within 03 months, 
Solar energy to be used altematively on the road and common places for illumination to save 
conventional eneny as per ECAC Code. 
The project proponent shall submit within the next 3 month the data of ground water quality including 

fluoride parameter to the limit of minimum deduction level for all six monitoring stations. 
13% area of the total plot area shall be compulsorily made available for the green area development 
including the peripheral green area. Planiation of trees should be of indigenous species and may be as 

per the consultation of local district Forest Officer. 
The waste water generated should be treated properly in scientific manner ie. domestic waste water to 
be treated in STP and effluent such as RO rejects with high TDS and other chemical bearing effluent 
shall be treated separately, 
Ponmission from local authority should be taken regarding discharge of excess water into the sewer line. 
The height, Construction built up area of proposed construction shall be in accordance with the existing 
FAR norms of the competent authority & it should ensure the same along with survey number before 
approving layout plan & before according commencement certificate to proposed work. Plan approving 
authority should also ensure the zoning permissibility for the proposed project as per the approved 
development plan of the ares. 
“Consent for Establishment” shall be obtained from UP Pollution Control Board, 
All required sanitary and hygienic measures should be in place before starting construction activities 
and to be maintained throughout the construction phase. 
Project proponent shall ensure completion of STP, MSW disposal facility, green area development prior 
te occupation of the buildings. 

Municipal solid waste shall be disposed‘managed as per Municipal Solid Waste (Management and 
Handling) Rules, 2016, 
The proaject proponent shall obtain forest clearance under the provisions of Forest (Conservation) 
Acct, 1986, in case of the diversion of forest land for non-forest purpose involved in the project. 

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable. 
The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and 
approved by the Chief Wildlife Warden, The recommendations of the approved Site-Specific 
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State 
Forest Department. The implementation report shall be furnished along with the six-monthly 
compliance report, (in case of the presence of schedule-I species in the study arca). 
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air 

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 
1974 from the concerned State pollution Control Board! Committee, 
The project proponent shall obtain the necessary permission from the Central Ground Water Authority, 
in case of drawl of ground water / from the competent authority concermed in case of drawl of surface 
water required for the project, 
The project proponent shall obtain authorization under the Hazardous and other Waste Management 
Rules, 2016 05 amended from time to time. 
Provision shall be made for the housing of construction labour within the site with all necessary 
infrastructure and facilities swch as cylinder for cooking, mobile toilets, mobile STP, safe drinking 
water, medical health care, creche and First Aid Room ete. 
Adequate drinking water and sanitary fieilities should be provided for construction workers at the site. 
Provision should be made for mobile toilets, The safe disposal of wastewater and solid wastes generated 
during the construction phase should be ensured. 

erated should be properly collected and segregated. Dry/inert solid waste should be 
ved sites for land filling after recovering recyclable material. 

Ce ate Environ 1 Responsibility (CER) shall be prepared by the project propenent and the 
details of the various hs of expenditure to be submitted as per the guidelines provided in the recent 

Page 16 of 33 

LE OES Saad, 

240

1785



241 

Minutes of 480" SEAC Meeting Dated o7/0R/2020 

CER notification Ne. 22-65/2017-LA.0 dated O1S/2018. A copy of resolution of board of directors 
shall be submitted to the authority. A list of beneficiaries with their mobile mosaddress should be 
submitted along with six monthly compliance reports. 

22. Mo parking shall be allowed outside the project boundary. 
23, Digging of basement shall be umdertaken in view of structural safety of adjacent buildings under 

information‘consultation with District Adminisiratton/Mining Department. All the topsoil excavated 
during construction activities should be stored for use in horticulture ‘landscape development within the 
project site, Additional soil for leveling of the proposed site shall be generated within the sites (to the 
extent possible) so that natural drainage system of the area is protected and improved. 

24, Surface cain water has to be collected in kacchha pond for ground water recharging and irrigation of 
horticulture and peripheral plantation. 

25, The approval of competent authority shall be obtained for strectural safety of the buildings due to any 
possible earthquake, adequacy of fire fighting equipments etc, as per National Building Code including 
measures from lighting. 

26. Disposal of muck during construction phase should mot create any adverse effect on the neighboring 
communities and be disposed off taking the necessary precautions for general safety anal health aspects 
of people, only in approved sites with the approval of competent authority, 

27. The diesel generator sets to be used during construction phase should be low sulphur diesel type and 
should conform to Environments (Protection) Rules preseribed for air and noise emission standards, 

28. Ambient noise levels should conform to residential standards both during day and night. Incremental 
pollution loads on the ambient air and noise quality should be closely monitored during construction 
phase. Adequate mensures should be made to reduce ambient air and notse level during construction 
phase, so as to conform to the stipulated standards by CPCB/UPPCB. 

29. The green area design along the periphery of the plot shall achieve attenuation factor conforming to the 
day and night noise standards prescribed for residential arca ond pollution also reduced, The open 
spaces inside the plot should be landscaped and covered with grass and shrubs. Green area Development 
shall be carried out considering CPCB guidelines including selection of plant specics and in consultation 
with the local DFOY Agriculture Dept. 

30. The building should have adequate distance between them to allow movement of fresh air and passage 
of natural light, air and ventilation. 

31. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water, Construction 
of pavements around trees showld be able to facilitate suitable watering, aeration and mutrition to the 
tree, 

32. Roof top water in rainy season is to be discharged into RWH pits for grownd water recharging, 
Arrangement shall be made that waste water and storm water do not get mixed. 

33. All the internal drains are to be covered till the disposal point. 
34. This environmental clearance is issued subject to land use verification. Local authority / planning 

authority should ensure this with respect to Rules, Regulations, Notifications, Government Resolutions, 
Circulars, ete, issued if any. 

35, Reflecting paint should be used on the roof top and side walls of the building tower for cooling effect. 

Generation Power Plant at Kha aT 7.39.50.23,41. 70, 37 Generation Power Plant at Khasra No: 103,46,53,37,39,59,23,41,49 Mi, 56, 60, 61, 65, 70, 37, 
39, 59, 36 Mi, 38, 46 Mi, 49, 50, 51, 52, 54, 55, 57, 63, 64, 71, 72, 73, 74, 76, 80, Village- 

ndustric a 
ShalpurNavadiva, Tebhsil-Tilhar, District-Shahjahanpur., M/s Rajshree Fine Chemical 

Industries India Pvt. Ltd. File No. 5739/Proposal No. SIA/UP/IND2/SS135/2019 

A presentation was made by the project proponent along with their consultant M/s Environmental and 
Technical Research Cenwe,-The-proponent, through the documents submitted and the preseniation made 

informed the commiqtee that RAY 
i a ae 
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The environmental clearance is sought for New Molasses/Cane Juice based distillery capacity - 80 KLD 
and Grain based distillery having Capacity #0 KLD (Maximum Capacity of Distillery-160 KLD) along 
with 5.0 MW Co-Generation Power Plant at Khasra No: 103,46,53,37,39,59,23,41,49 Mi, 56, 60, 61, 64, 
70, 37, 39, 59, 36 Mi, 38, 46 Mi, 49, 30, 51, 52, 54, 35, 97, 63, G4, Tl, 72, 73, 74, 76, #0 Village- 
ShalpurNavadiya, Telsil-Tilkar, District-Shahjahanpur., M's Rajshree Fine Chemical Industries India 

242 

Pyt. Led. 
2. Terms of reference in the matter were issued by SEAC, UP, vide Ref no $46/Parya/SEAC/S107/2018, 

dated 20 Jan 2020, 
3. Public hearing was organized on 20/07/2020. Final ELA report submitted by the project proponent on 

26/07/2020, 
4. Salient features of the project: 

5. No, Particulars Details 
1. Name of the project New Molasses/Cane Juice based distillery capacity - 80 KLID and Grain 

based distillery having Capacity 20 KLO (Maximum Capacity of 
Distilery-160 KLD) along with 3.0 MW Co-Generation Power Plant 

Z. Location Details 
Ehasra No Khasra No: 103,46,53,37,39,59,23.41,49 Mi, 56, 60, 61, 65, 70, a7, 39, 

59, 36 Mi, 38, 46 Mi, 49, 50, 51, 52, 54, 55, 57, 63, 64, 71, 72, 73, 74, 
76, 80, 

Village Shalpur Navadiya 
Block Katra 
Tehsil Tiler 

District Shakjahanpar 

State Uttar Pradesh 
Latitude 28031541" 
Longitude TPES E 
Toposheet No. S3P12, SIP16, S469 and S419 

a Project Area 24,354706 Acre (9.856 hectare) (Land is al ired by the uni 
4. ‘Total progect cost 14659 lakhs 
5. No, of working days 365 Days 
6. Process Involve Fermontation dt Distillation (Molascs Based), Liquefaction, 

Fermentation, Distillation, Evaporation & Dryer (Groin Based) 
7, Category of Prapect Cotegory : B amd Schedule : 5 (gh 
5, Green belt development 3.26 Hestare (33 % of Total Project orca) 
a, Cost towards: Bis, 3445 Lakh or 3445 crores, 

Environmental protection measures 

(Capital cost) 
tis Recurring cost towards Rs, 350.0 Lakh per year 

Environmental control 
Measures, 

Th. Corporate Environmental 270 Lakhs (im 1.5% of Total Project cost), 
Responsibility (CER) 

11 ‘Cost towards Corporate 2 of total annanl Profit as per ihe CSR Act 
Sacial Responsibility (CSR) (By Ministry of corpogate affairs\Motification GSR 129 (E1. 

Id. Raw Material Requirement Piant 1: Flant If: 
During Molasses’ Cane Juice | During Grain based 
based fe 
Molasses: 355 MT/DAY Grain: 76 MAY 

13. Boiler 40 TPH slop / Bagasse/ Multi-fuel fired boiler 
1, Fuel Requirement * Bagnsse! Other Biomasa! Multi — fisel: 192 TPD 

i? 

« Slop Requirement: 240 KLD 

Bagasse! Ober Biomass: Procured from nearby sugar milla! Open 
Market toad transport. 

14, will be provided with Stack of height 72 meters in order to contral 

aT A 
Air Pollution Gantt a 
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System dust emussions from 4) TPH Beniler, 

Steam Requirement Plait 1; 
During Molaseca! Cane Juice based 

Plant Il; 
During Grain based 

18.34 TPH 1S.8 TPH 
| Total Steam requirement 34.14 TPH 

Vi, Power Requirement SMW 
18, Fresh Water Requirement Plant I: 

489 KLD 
(@ 6.0 KLAKL. of Products) 

Plan Il : 
During Molasses! Cane Juice based | During Grain based 

464.0 KLD 
(@ 5.8 KLIKL of products) 

| Darmestic Water Requirement - 20 KLD 
Source of water Tube well 
Waste Water Generation Plant 1; 

During Molasses’ Cane Juice based 

Plant 1 : 
During Grain based 

Spent Wash 624 KLPD 

@7.8 KUKL of Product 
Speni wash ; 480 KLD 
(i 6.0 KLIKL of Product) 

Waste Water Treatment 

Scheme: 
Zero liquid discharge, 0% recycling and reuse will be dome, 

Fre Waste Water Treatment 
slrategy 

Plant 1: 
During Molasses! Cane Juice based 

Spent wash will be concentrated in 
Mule effect evaporation and then 
concentrate from MEE will be used 

as fuel in incineration boiler of 
capacity 40 TPH along with 
bagasae! other bomase! Multi fael. 
Secondary effluent like MEE 
condensate and Blow down, less 
will be treated in Secondary ETF 
and rewtilined in process and ober 
ee. 

Plana It: 
During Grain based 

Spent Wash (Stops) generation 
from Distillation, will be sent 
through separation of suspended 
stlids in Decanter Cenirifuge, part 
Thin Slops are concentrated in 
Multi-affeet evaporators to form a 

Thick (Protein) Syrup, which is 
mixed with the Wet Coke DWO 
separated earlier fram Decanters. 
This oimterim prodoct called 
DWGS bas 30-32% wiw Solids is 
subject to drying in a rotating 
steam tube bundle dirver ta deliver 
a value added by- product- 
DOIKGS- Distillers Dried Grains 
will soluble and which has min 
O0%% Solids and max, 10% 
moisture. This DEMIS sells as 

Cattle Feed! Poultry Feed! Fish 
Feed based on its Protein Content. 

23, Solid Waste Gencration and 
its management 

« Total Ash 46 MT) Day: Duc te high potash content wall be used 
as DInuTE, 

« Yenst Sludge: 16 MT/Day will be sold to firmers. 

* Condensate Polishing Unit Sludge: § KLD will be sold to ibe 
farmers 

* Cate Feed DGS: 27 TPO will be supplied to the farmer as 
having good nutrient value, 

* Bagasse: 475 TPD will be used as supporting fuel in Slop fired 

boiler, 
24. Employment generation 14% (Source: Unekilled’ Semi-Skilled- Local area, Skilled- Local & 

Oubede) 

5, The project proposal falls under category-5(g) of ELA Notification, 2006 (as amended). 

4— 
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ESOLUTION AGAI é 

The committee discussed the matter and recommended grant of environmental clearance for the 
project proposal along with following general and specific conditions: 

L Statutory complianec: 

1. 45 days monitoring report of the area for air quality, water quality, Noise level. Besides 
flora & fauna should be examined twice a week and be submitted within 60 days for a 
record, 

2% The project proponent shall obtain forest clearance under the provisions of Forest 
(Conservation) Act, 1986, in case of the diversion of forest land for mon-forest purpose 
involved in the project, 

3, The project propenent shall obtain clearance from the National Board for Wildlife, if 
applicable, 

4 The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife 
Management Plan and approved by the Chief Wildlife Warden, The recommendations of 
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be 
implemented in consultation with the State Forest Department. The implementation report 
shall be furnished along with the six - monthly complimnece report, (in case of the presence 
of achedule-I species in the study area), 

5. The project proponent shall obtain Consent to Establish { Operate under the provisions of 
Aur (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of 
Pollution) Act, 1974 from the concemed State pollution Control Board! Committee, 

6 The project proponent shall obtain authorization under the Hazardous and other Waste 
Management Rules, 2016 as amended from time to time. 

7, The Company shall strictly comply with the rules and guidelines under Manufacture, 
Storage and Import of Hazardous Chemicals (MSIHC}) Rules , 1989 as amended time to 
time, All transportation of Hazardous Chemicals shall be as per the Motor Vehicle Act 
(MVA}, 1989 

Il. Air quality monitoring and preservation: . 
I. The project proponent shall install 24x7 continuous emission monitoring system at process 

stacks to monitor stack emission with respect to standards prescribed in Environment 
(Protection) Rules 1926 and connected to SPCB and CPCE online servers and calibrate these 
system from time to time according to equipment supplier specification through labs recognized 
under Environment (Protection) Act, 19986 or NABL accredited laboratorics, 

2, The project proponent shall install system carryout to Ambient Air Quality monitoring for 
common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2,s in 
reference to PM emission , and SO2 and NOx in reference to SO2 and NOx emissions) within 
and outside the plant area at least a1 four locations (one within and three outside the plant area 
atan angle of 120° each), covering upwind and downwind direct ions. (case to case basis small 
plants: Manual; Large plants: Continues). 

4, The preject proponent shall submit monthly summary report of continuous stack emission 
and air quality monitoring and results of manual stack monitoring and manual monitoring of 
air quality fugit ive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and 
Regional Office of SPCB along with six- monthly monitoring report. 

4. Appropriate Air Pollution-Control (APC) system shall be provided for all the dust generating 
points including fugitive dust frora-all vulnerable sources, so as to comply prescribed stack 
emission and fugitive emission s nde 

i 4c) Page 19 of 33 
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The National Ambient Air Quality Emission Standards issued by the Ministry vide G.5.R. No, 

$26(E) dated 16th November, 200% shall be complied with, 

Sulphur content should not exceed 0.5% in the coal for use in coal fired boilers to control 

particulate emissions within permissible limits (as applicable). The gaseous emissions shall be 
dispersed through stack of adequate height as per CPCBYSPCB guidelines. 
The DG sets shall be equipped with suitable pollution control devices and the adequate 

stack height so that the emissions are in conformity with the extant regulations and the 
guidelines in this regard, 

Storage of nw materials, coal etc shall be either stored in silos or in covered areas to prevent 
dust pollution and other fugitive emissions. 

Water quality monitoring and preservation: 

For online continwous monitoring of effluent, the unit shall install web camera with night 
vision capability and flaw meters in the channebdrain carrying effluent within the promises 

(applicable in case of the projects achieving ZLD) and connected to SPCE and CPCB online 
RCTVETS. 

Zero Liquid Discharge shall be ensured and mo wasteftreated water shall be discharged 
outside the premises (applicable in case of the projects achieving the ZLID). 

Process effluent ‘any wastewater shall not be allowed to mix with storm water, The storm water 
from the premises shall be collected and discharged through a separate conveyance system. 

The effluent discharge shall conform to the standards prescribed under the Environment 
(Protection) Rules, 1986, or a5 specified by the State Pollution Control Boord while granting 

Consent under the Ain'Water Act, whichever is more stringent. 
Total fresh water requirement shall notexceed the proposed quantity of as specified by the 
Committee, Prior permission shall be obtained from the concered regulatory auihority/COW A 

in this regard. 
Industrialtrade effluent shall be segregated into High COD/TDS and Low COD/TDS eMuent 

streams. High TDS/COD shall be passed through stipper followed by MEE and ATFD 

(agitated thin Glm drier). Law TDS effluent stream shall be weated in ETP and then passed 
through RO system. 
The Company shall harvest rainwater fronv the roof tops of the buildings and storm water 

drains to recharge the ground water and utilize the same for different industrial operations 

within the plant, 

Nolse monttoring and prevention: 

Acoustic enclosure shall be provided to DG set for controlling the noise pollution. 
The overall noise levels in and around the plant area shall be kept well within the standards by 

providing moise control measures including acoustic hoods, silencers, enclosures ete. on all 
sources of noise generation. 

The ambient noise levels should conform to the standards prescribed under E(PIA Rules, 
1986 viz. 75 dBA) during day time and 70 dB(A) during night time. 

Energy Conservation measurcs: 
The energy sources for lighting purposes shall preferably be LED based, 

Waste management: 
Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys cic. Flame arresters 

f en and the solvent transfer through pumps. 

Process organic nesidue and\spent carbon, ifany, shall be sent to cement industries, ETP 

stud, process inorgante & Sranoeation salt shall be disposed off to the TSDF. 
\Re | | I Page 20 of 33 
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The company shall undertake waste minimization measures as below :- 
vil, Metering and control of quantities of active ingredients to minimize waste . 
Wil, Reuse of by-products from the process as raw materials or 03 raw material substitutes in other 

processes, 
ix. Use of automated filling to minimize spillage. 
x, Use of Close Feed system into batch reactors. 
xi. Venting equipment through vapour recovery system, 
xi. Use of high pressure hoses for equipment clearing to reduce wastewater generation 

Green Belt: 

Green belt shall be developed in an area equal to 33% of the plant area with a nalive tree 
species In accordance with CPCB guidelines. The greenbelt shall inter alin cover the entire 
periphery of the plant. 

Safety, Public hearing and Homan health isswes: 
Emergency preparedness plan based on the Hazard identification and Risk Assessment 
{HIFA) and Disaster Management Plan shall be implemented. 

The FP shall provide Personal Protection Equipment (PFE) as per the norms of Factory 
Act 

Training shall be imparted to all employees on safety and health aspects of chemicals handling. 

Pre-employment and routine periodical medical examinations for all employees shall be 
undertaken on regular basis. Training to all employees on handling of chemicals shall be 
imparted. 

Provision shall be made for the housing of construction labour within the site with all necessary 

infrastructure and facilities such as feel for cooking, mobile toilets, mobile STP, safe drinking 

water, medical health care, creche ete. The housing may be in the form of temporary structures 

to be removed after the completion of the project. 

Occupational health surveillance of the workers shall be done on a regular basis and records 
Maintained as per the Factories Act. 

There shall be adequate space inside the plant premises carmarked for parking of vehicles for 
raw materials and finished produc ts, and no parking to be allowed outside on public places 

Corporate Environment Responsibility: 
The project proponent shall comply with the provigions contained in this Ministry's OM vide 

F_No. 22-65/2017-TA.T dated lst May 2018, as applicable, regarding Corporate Environment 
Responsibility. 

The company shell have a well laid down environmental policy duly approve by the Board of 
Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements /deviation/violation of 
the environmental / forest /wildli fe norms / conditions. The eompany shall have defined system 
of reporting inffingements ! deviation! violation of the environmental! forest / wildlife norms I 
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard 
shall be submitted to the MoBFACC as a part of six-monthly report. 
A separate Environmental Cell both at the project and company head quarter lev el, with 
qualified personnel shall be set up under the control of senior Executive , who will directly to 
the head of the organization. 

Action plan for implementing EMP and environmental conditions along with responsibility 

matrix of the company shall be prepared and shall be duly approved by competent authority, 
“The: arawise funds earmarked for environmental protection measures shall be kept in separate 

acount pnd not to be diverted for any other purpose. Year wise progress of implementation of 
action plan aay be reported to the Ministry/Regional Office along with the Six Monthly 

hy | 
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Compliance Report. 
Self environmental audit shall be conducted annually, Every three years third party 

environmental audit shall be carried out 

Miscellaneous: 
The project proponent shall make public the environmental clearance granted for their project 
along with the environmental conditions and safeguards at their cost by prominently advertizing 

it at least in two local newspapers of the District or State, of whieh one shall be in the vernacular 
language within seven days and in addition this shall also be displayed in the project proponent’s 

website permanently. 
The copies of the environmental clearance shall be submitted by the project proponents to the 
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of 

the Government who in tum has to display the same for 30 days from the date of receipt. 
The project proponent shall upload the status of compliance of the stipulated covironment 
élearance conditions, including results of monitored data on their website and update the same 
on hall-yearly basis. 

The project proponent shall monitor the eriteria pollutants level namely; PMO, SO2, NOx 
{ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the 

projects and display the sume at a convenient location for disclosure to the public and put on 
the website of the company. 

The project proponent shall submit six-monthly reports on the status of the compliance of the 
stipulated environmental conditions on the website of the ministry of Environment, Forest 

and Climate Change ot environment clearance portal, 
The project proponent shall submit the environmental statement for each financial year in 
Form-¥ te the concerned State Pollution Control Board as prescribed under the Environment 

{Protection} Rules, 1986, a5 amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of 
financial closure and final approval of the project by the concemed authorities, commencing the 
land development work and start of production operation by the project. 

The project authoritics must strictly adhere to the stipulations made by the State Pollution 

Control Board and the State Government. 
The project proponent shall abide by all the commitments and recommendations made in the 

ELVEMP report, commitment made during Public Hearing and also that during their 
presentation to the Expert Appraisal Committec. 
No further expansion or modifications in the plant shall be carried out without prior approval of 

the Ministry of Environment, Forests and Climate Change (MoEFACC). 
Concealing factual data or submission of false ‘fabricated data may result in revocation of this 

environmental clearance and attract action under the provisions of Environment (Protection) 
Act, 1936. 
The Ministry may revoke or suspend the clearance, if implementation of any of the above 
conditions is not satisfactory. 

The Ministry reserves the right to stipulate additional conditions if found necessary. 
The Company in a time bound manner shall implement these conditions. 

The Regional Office of this Ministry shall moniter compliance of the stipulated conditions. The 
project authoritics should extend full cooperation to the officer (s) of the Regional Office by 

furnishing the requisite data / information/'monitoring reports, 
_- l= "The-above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention 

| & enirolof Pallution) Act, 1974, ihe Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and 
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Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India 
‘High Courts and any other Court of Law relating to the subject matter, 

i. Amy appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010, 

7. ‘ we ot uld iol in 

ape Khura, Tehsil-Naraini, District-Banda., Smt, Sudha Si sah, Area-1.61 ha, File No. 
osal No. ST P 4 

A presentation wis made by the project proponent along with their consultant M/s Environmental 
Research and Analysis, The proponent, through the documents submitted and the presentation made infermed 
the committee that: 

I, The environmental clearance is sought for Stone (Khandas, Gitti & Boulder) Mining at Gata Mo.-332, 
Khanda No.- 02 ,Village-Barokhar Khurd, Tehsil-Naraini, District-Banda., (Leased Area-[.61 ha.), 

2. The terms of reference in the matter were issued by SELAA, U.P. vide letter no. 
431/Parya/SEACM983/2019 dated 27/11/2019, 

3. The public hearing was organized on 28/02/2020. Final ELA report submitted by the project 
proponent on 170200, 

4. Salient features of the project as submitted by the project proponent: 
i. On-line proposal No, SLA/UP/MIN|MO64 1/2019 
2. File No, allotted by SEIAA, UP a983 
3. Mame of Proponent M/S. Disha Enterprises 

__| cnt- Smt, Sudha Singh Wio-Shri Sunil Singh 
4. Full correspondence address of proponent and mobile | R/O- Village-Monia Muhal Chhabi Talab, District- Banda 

no, (U.P), Pin Code-2 1) 00801 
3. Name of Project Building Stone, Rhanda Gittl& Boulder Mining Project 
6. Project location (Plot/KhasraiGata No.) Gata No. 332(Khand No-02) 
7. Name of River A 
8. Name of Village Barakhar Khurd 
9. “Tehsil Naraini 
10, District Banda (U.P) 
11. Wame_of Minor Mineral Busing Sto fe, Khanda, itt & Boulder Mining Project 
12. Sanctioned Lease Area (im Ha.) 1.61 hha, 
L3. Minewhle Area {in Ha.) 1.61 ha, 
14, #ero level mEL NA 

5, Max. & Min marl within lease area Maximum mRL 190.728 mRL Minimum mRL 157,10 mRL 
16, Pillar Coordinates (Verified by DMO) ~TAllar Latitude Longitude 

A I1FM42EN | BOE 
8 23° 19043,10N B0°22'96.52"E | 

c 25°1939,10N | G2295a0E 
GD 25°19°38 845° BP 2234, 1 TE 

E 25°19°6.74°N 2233.02" E 
F 25°71 938.4 1"N MP2 250,99" E 

G 25°19°40,02"N B0°27'32.06"E 
H 2371 940.67"°N BOP2 23 1.97"E 

§68332 m° 
16100 {year 
80300 
16100 im per year 
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[2i. Sanctioned Period of Mine lease 20 Year 
22, Production of mineday Sa.67 mv iday 
23. Method of Mining Open cast, Manual, Semi-mechanized 
24. No. of working days 300 
25. Working boursiday § hoursiday 
26. No. Of workers 27 
27. No. Of veluclea movementday 4-5 Vehicles movemenviday 
28. Type af Land Highly Undulated Stony Seruh. 
29. Ultimate Depth of Mining om 
30. Nearest metalled road from site MRD-1 1B 1.23km towards East Direction 

31. Water Requirement PURPOSE REQUIREMENT (KLD) 
Drinking witer 037 KLD 

Suppression af dust 720 KLD 
Plantation O.10 KLE 

Others (ifiany} . 

Tatal TA ELD (Approx. §.0 LD) 
22, Name of (82) Accredited Consultant with OCT No Environmental Research and Analysis, Lacknow (1.P.) 

Ail period of valodity. Certificate No, NABET/EIA O19 TAO 19 and valid up to 
202020 

33. Any litigation pemding against the propect of band in No 
any corre 

34, Details of 500 m Cluster Map & certificate issued by | Letler No. 1009! Khandj -30 dated |SA2019 
Mining Officer 

39, No. of Trees to be Planted 

35. Details of Lease Area in approved DSR let Wa SAF 1374/Khani-30. 1g] 
Page No.1, Sr. No.- 6 

36, Propased CER cost 136,000 (2.6% of the total Project cost) 
37. Proposed EMP cost! Total Project cost Total Project cost ~40,00,000 

38. Length and breadth of Haul Road 6m length and 6m width 

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 

intersect the pround water table at any paint of time, 

6. This project does not attract any of the general conditions applicable on mining projects specified in 

ELA Notification 1402006. 

7, The mining operation will not be carried out in safety zone of any bridge or embankment or in eco- 

fragile zone such as habitat of any wild fauna. 

&. There is ne litigation pending in any court regarding this project. 

9. The project propoeal falls under category—I(a) of ELA Notification, 2006 (as amended). 

RESOLUTION AGAINST AGENDA NO-07 
The committer discussed the matter and recommended grant of environmental clearance for the 

project proposal along with general and specific conditions as annexed at annexure-1 to these minutes. 

& Stone anda i Arar. Stone (Khandas, Gitti & Boulder) Mining at_Gata No.-2450, Khanda No.- 03, Village-Jarar, 
Tehsil-Naraini, District Banda, U.P. (Leased Area -2.0 ha.) Shri Safdar Ali, File No. 

P/MIN/41426/2019 

hy _presentation was made by the project proponent along with their consultant M/s Environmental 

ha cm The proponent, through the documents submitted and the presentation made informed 

ings nvitonmental clearance is sought for Stone (Khandes, Git & Boulder) Mining at Gata No,- 

No.- 03, Village-Jarar, Tehsil-Naraini, District-Banda, U.P, (Leased Area =2.0 ha.}, 
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the matter were issucd by SEIAA, ULP, wide letter no. 

425/Parya/SEACSOOW2019 dated 27/1 12019, 
3. The public hearing was organized on 28/02/2020. Final ELA report submitted by the project 

propanent on 2506/2020, 

4. Salient features of the project as submitted by the praject proponent: 

On-line proposal Mo. SLASUPYMIN4 1426/2019 I. 
2, File No. allotted by SELAA, UP S008) 

3, Name of Proponent Shri Safdar Ali 5/-Late Shri Farsanel Ali 
4, Full correspondence address of proponent and RvO-Muhalla-Kbunti Chauraha, Aliganj, City & Dtstrict- 

faobile me, Banda (UP) 
5. Name of Project Buildin Kharada, Git & Boulder Mining Project 
& Project location (Plow Khasra‘Giatn No.) Gatn No, 2450 K hand No) 

7._Name of River NA 
#. Name of Village Jarar 
9. Tehsil Narain 
10, Disertct Banda (UP) 
LL, Name of Minor Miner! Building Stone, Khondo, Crit & Boulder Mining Project 

|_ 12, Sar Sanctioned Lense Area (i rea {in Hn.) 20 ha. 

13, Mi Mineable Area (in Ha.) 2.0 ha. 

14, Zero level mRL NA _ E = 
13. Max. & Min mrl_within lease area Maxiouim mR 192.90 mRL Minimum mR 163.10 mRL 
16. Pillar Coordinates (Verified by DMO) Pillar Latibade Longitude 

A 25° 18° 56.05°N HO? 21° 37.S9"E 

B 25° 18 55.32" 6 | BO° 21" FRE" B 
Cc 25° 18" S826" NM | AO? 21" 46.28" E 
D 25° 19" 1.48" N 80° 21" 44.13" E 

E 25° 18° S858" NW | 80°21" 3849" E 

F 25° (2 S721" NW | BOP 21" 39.20" E 

17. Total Geological Reserves 853668 mm 
L8. Total Mincable Reserves in LOW 20000 im” per year 
19. ‘Total Proposed Production (in five year) 100000 mn: 
20. i 20000 nm’ per year 
21. Sanctioned Period of Mine lease 20 Year 
22. Production of mineday 66.67 mi day 
23. Method of Mining Open cast, Mannal, semi mechanized 

24. No. of working days 300 
25. Working hours/day 8 hoursiday 
26, Mo. Of workers: 28 
27, No. OF vehicles movementiday _3-6 Vehicles movementiday 
28. Type of Land Highly Undulated Stony Scrubs, 
29, Ultimate Depth of Mining 6m 
30, Nearest nectalied road fram site MOR 1168 about 3.0] km towards East direction from the 

project site 
31, Water Requirement PURPOSE REQUIREMENT (KLD) 

Drinking water 0.33 KLO 
Suppression of dust 7.20 KLO 
Flantaiion 0.30 KLO 

| Others (if any) 
Total 838 KLD( ream $.5 KLD) 

Zot © Andy oy. Consultant with (Cl No Environmental Research amd Analysis, Lcknow (U.P.} 
- ‘< ni validity Certifbeate No. NABET/ELASI G19 LAG019 and valid ap to 

* 2092020 
No 

| l 

hh iy as] i 
ia f “ff 

sw 7 
“hs, = ‘. " ' 

SS OF. ra 

a Any pat pep apie the project or land in 
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oy art al 

4, Details of 300 im Closter Map & certifbeate iseued Letter Mo. 100! Khanaj «30 dated |S aev2019 
by Mining Officer 

35. Details of Lease Ares in approved DSR 

Page Mo.|, Sr. Ma. 12 
36. Proposed CER cost 1 83.600 (3% of the total Project onst) 
37. Propesed EMP cost! Total Project cost Total Project cost -61,20,(00 
38, Length and breadth of Haul Road 600 m length and 6 m width 

39. No. of Trees to be Planted 100 

5. 

6. 

i 

B, 

9, 

The mining would be restricted to unsaturated zone only above the phreatic water table and will not 

intersect the ground water tuble at any point of time. 

This project docs not attract any of the general conditions applicable on mining projects specified in 

ELA Notification 1409/2006, 

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco- 

fragile zone such as habitat of any wild fauna, 
There is no litigation pending in any court regarding this project. 

The project proposal falls under category—1(a) of ELA Notification, 2006 (as amended). 

RESOLUTION AGAINST AGENDA NO-08 

The committer discussed the matter and recommended grant of environmental clearance for the 
project proposal along with general and specific conditions as annexed at annexure-] to these minutes. 

l. 

al No. SIA/UP/MINI41427/2019 
A presentation wae made by the project proponent along with their consultant M/s Environmental 

Research and Analysis. The proponent, through the documents submitted and the presentation made informed 
the committee that:- 

The environmental clearance is sought for Stone (Khondas, Gitti & Boulder) Mining at Gata No.- 
2430, Khonda No.- 05, Village-Jarar, Tehsil-Naraini, District-Banda, U.P, (Leased Arca -2.0 ha.). 

2. The terms of reference in the matter were issued by SEIAA, U.P. wide letter no, 

421 /Parna/SEACS 0012019 dated 27/1 12019. 

3. The public hearing was organized on 28/02/2020, Final ELA report submitted by the project 

proponent on 232020, 

4. Salient features of the project as submitted by the project proponent: 

I. On-line propazal Ma. SLAP MING 1427/2019 
2, File No allotied by SELAA, UP S001 ie ry 
3. Name of Proponent Shri Mumtaj Ali 3’0-Late Shri Farzad Ali 

4. Full correspondence address of proponent and =| B.AQ-Muhalla-Khunti Chauraha, Aliganj, City & District-Randn 
mobile no. {U.P} 

3. Mame af Project Building Stone, Khanda, Gitti & Boulder Mint 

6. Project location (FlowKhasra/Gata No.) Gat No. 2450 (Khand No.-05) 
7. Name of River WA 

s. Name of Village Jarar 
Tehsil Nazaini 

is Banda (U.P) 
co a Mineral Building Stone, Khanda, Gitti & Boulder Mining Project 

/ Mesa {in Ha.) 2.0 ha, 
‘as V3. Mineable Area a} 2,0 ha, 

‘ Id. Zero level mL | HA 
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15. Max. & Min mrl within lex ance Maximum mL 1490.93 mRL Minimum mR 165,90 mL 
16, Pillar Coordinates (Verified by DMO) Pilbar Latittade Longitude 

A 25° |B" 55,26°N $O° 21" 39.00°E 

E 257 18" 5348" N 80° 21' 42.24" 
C 25° 18" 55.85" N 80° 21" 48,05" 8 

ta DB 23° 15" 58.84" N 80° 21° 46.32" E 
17. Totnl Geological Rescrves 597055 mm 
1a. Total Minenble Reserves in LOL 20000 m7’ per year 
19. Total Proposed Production (in five year) 100000 m?* 
20. F Proslacti 20000 nr per year 
21, Sanctioned Period of Ming lease 20 Year 
22, Production of ming‘day 66,67 m' day 
23. Method of Mining Open cast, Manual, Semi- mechanized 
24, No. of working daya 300 
23, Working bours‘day 8 houraday 

| 26, No. Of workers 25 
27. No, Of vehicles movementiday $26 Vehicles movementiday 

28. Type of Land Highly Undulated Stony Serub, 
29. Ubimate Depth of Mining é 
30. Nearest metalled road fram site 

LR 
MDE 11B about 3.01 km towards East direction from the project 
site: 

31. Water Requirement FUREOSE REQUIREMENT (KLD) 
Drinking water 0.33 KLD 
Suppression of dust 720 KLD 
Plantation 0.40 KLD 
Others (if any’) _ : 
Total bP { Approx. 1.5 RLD) 

32, Name of OCT Accredited Consultant with QCr Environmental Research and Analysis, Lucknow (ULF.) 
Mo. and period of validity. Certificate No. NABET/ELA/1 61 LAGO19 and valid up to 

2/09/2020 
33. Any Hilgation pending against the project or No 

Tand in any court # 
34, Details of S00 m Cluster Map & certificate Letier Mo. 1020) Khanij -30 dated [S/IM/2019 

issued by Mining Officer 
35. Details of Lease Arca in approved DSR Wa Gata. 1374/Khanij-30, aa) 

:_13/ OR/2019 , Page No.1, Sr. No. 14 
46. Proposed CER cost 166,500 (2.5 % of the tolal Project cost) 
37, Proposed EMP cost! Total Project cost Total Project coat -66,60,000 
38, Lengih and breadih of Hol Read 600 m length and 6 m width 

(29. No. of Trees to be Planted 100 

§, The mining would be restricted to unsaturated zone only above the phreatic water table and will not 

intersect the ground water table at any point of time, 

6. This project does not attract any of the general conditions applicable on mining projects specified in 

ELA Notification 14/09/2006, 

7. The mining operation will not be cared out in safety zone of any bridge or embankment or in eco- 

fragile sone such as habitat of any wild fauna, 

&. There is no litigation pending in any court regarding this project. 

9. The project proposal falls under category—I(a) of ELA Notification, 2006 (as amended), 

mittee discussed the matter and recommended grant of environmental clearance for the 
al along with general and specific conditions as annexed at annexure-1 to these minutes, 
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RESOLUTION AGAINST AGENDA NO-10 

The project proponent did not appear. The committee discussed and deliberated that project file should 
be closed and be opened only after request from the project proponent. The file shall nod be treated as pending at 
SEAC, The matter will be discussed only after submission of online request on prescribed online portal, 

11. 

aghila, Tehsil-Ti “Kanna Balaji Bri A | 
8/Proposal 6 16478 1/2 

RESOLUTION AGAINST AGENDA NO-11 

The project proponent did not appear, The committee discussed and deliberated! that project file should 
be closed and be opened only after request from the project proponent, The file shall not be treated as pending at 
SEAC, The matter will be discussed only after submission of online request on prescribed online portal. 

The committee noted that the terms ef reference (TOR) for the above proposal was issued by SELAA, U.P. vide letter no. 552/parya/SEAC/4892/2019 dated 20/01/2020. The project proponent through letter dated 
O4/08/2020 informed that due to some typographical error in the TOR letter dated 20/01/2020, the salient 
features of the project under point no, 2 mentioned in file no. 5111 instead of file no 4892, The project 
proponent requested to make the correction in terms of reference (TOR) letter dated 2001/2020 and isaue the 
corrected/amended TOR letter. 

The committee went through the file and found that the project details mentioned in TOR dated 
20/01/2020 was wrongly but inadvertently put in the same, The cormmittee discussed the matter and directed to 
replace the contents mentioned in point no. 2 of the TOR letter dated 20/01/2020 is as follows: 

2. Salient features of the project as submitted by the project proponent: 
1, On-line proposal No. SIA/UIPIMIN/36975/2019 
2, File No. allotied by SEIAA, UP 4892 
3. Name of Proponent Shri Sanjay Kumar Gupta 7 
4, Full correspondence address of proponent and | Prop. Shri Sanjay Kumar Gupta S/o Shri Govind Prasad Gupta Ro | 

mobile na. Mt, Vi na Nagar, Kanpur Road . Tehsil & District- Jhansi, UP 
5. Name of Project Terms of Reference for Building Stone (Khanda, Gitti, Boulder) 

Mining, at Gata NovAraji No. ‘Plot no, = 643, khand Mo, 17, Area 
2.30 ha. (5.698 Acres) at Village — Goramachhiya, Tehsil & 
Pristrict- Jhansi, Utter Pradesh Shri Sanjay Kumar Gupta 

6. Project location (Plot/Khasrn/Gate Mo.) 643 khand No. 17 
7, Mame of Village Goramachhiva 
8, Tell Shans 
9, District Thansi 
10. Name of Minor Mineral Khond, GittyHoulders (Buikting stome}" 
11. 3 Lease Area (in ba. 2.30% ba, 

ptd in MRL within lease area The highest level is 239.20 mRL 
oa Pp > the loweat level is 228.10 mRL 
POE PT eres (Verified by DMO} Pillar No N E 

ff < SEY, A 25° 27. 878" 78" 40,345" 
if il Le 24° 27.946" TR? 40,408" =i 
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© qo 27,930" TE" 4g.a7o" 
[ 25° 27,5914" 78" 40,505" 
E 25° 27.885" 78" 40.507" 

14, Total Geological Reserves 9,28,355 or 
15, Total Minenble Reserves: 3.0114 ms 
16, Total Proposed Production 115,300 nv (5. Year} 
17, Proposed Production/year 23000 inv 

18, Sanctioned Period of Mine lease 20 years 
19, Production of mine/day Tw 

(20. Method of Mining Opencast semi- mechanized 
21. No, of working days 300 
22. Working hoursday 3 hrs 

24, No. of workers 20 

24, No. of vehicles movementtiay 10 

25, Type of Land Govi.Mon Forest Land 
26, Depth of Mining I: im 
27. Nearest metalled road from site 0.540 Km me 
28. Water Requirement PURPOSE RE NT (RL 

Drinking O.20KLD gi 10 
Suppression of dust 6.5RLD (ald L for | sqm (2 time a day) 

| Pinniaiton 0.241 KLD i § liv’plant (241) 

_ Total 6,94 KLD 
29, Name of OC] Accredited Consultant with Paramarsh (Servicing Environment and Development} 

QCLNo, period of validity, 118, Ol May 2021 
30. Any litigation pending agninst the projector =| Ma 

land in any court 

31. Details of 300 :m Cluster Map & certificate Letter No-287/30-MMCi20 18-19) dated 21.05.2019 
verified by Mining Offieer 

32, Details of Lease Area in approved DSR Page No- 3 Table No- 27 

33. Proposed CER cost Project cost 82.5 lacs‘onmum 
tt CER — 1.25 laos (2% of Total Cost) 

44, Proposed EMP cost Capital Cost 241 000 
cost $7600 

35. Length and breadth of Haul Road 0.540 bi and om 
36, No. of trees to be planted 241 

Reat all the other contents mentioned in terms of reference (TOR) letter no. 552/parya/SEAC/M4892/2019 
dated 20/01/2020 shall remain unchanged. 

(Dr. Virendra Misra) (Dr. Framed Kumar Mishra} (Dr. Ranjeet Kumar Dalela) 

Member Member Member 

(Shri Meraj Uddin) (Dr. Ajoy Mandal) (Shri Rajiv kumar) 
Member Member Member 

Sarita Sinha) (Prof. 5.1K. Upadhyay,) (Dr. (Prof!) S. N. Singh) 
‘Member Member Chairman 
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Annexure-1, 

General and Specific Conditions for Gitti, Patthar & Boulder Mining Projects:- 

ig + General Consitions: 
This environmental clearance is subject to allotment of mining lease in favour of project proponent by 

District Administration’ Mining Department. 

2. Forest clearance shall be taken by the proponent as necessary under law, 
3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining 

technology, modemization and scope of working shall again required prior environmental clearance as per 

ELA notification, 2006, 

4.) No change in the calendar plan including excavation, quantum of mineral and waste shall be made. 

§. Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the 
Environmental Cleanmce given by SELAA will stand cancelled, 

a. Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer 

zone for RSPM, 5PM, $0;, NO, monitoring. Location of the stations should be decided based on the 

meteorological data, topographical features and environmentally and ecologically sensitive targets and 

frequency of monitoring should be undertaken in consultation with the State Pollution Control Board. The 

monitored datn for cnteria pollutants shall be regularly up bonded on the company's website and also 

displayed at website. 

7. Data on ambient air quality (RPM, SPM, 50, NO,) should be regularly submitted to the Regional 

office, MoEF, Gol, Lucknow and the State Pollution Control Board / Central Pollution Control 

Beard once in six months, 
& Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF 

notification no, GSR/B26(E) dt. 16.1109, 

9. Fugitive dust cmissions from all the sources shall be controlled regularly. Water spraying 
arrangement on haul roads, loading and unloading and at transfer points shall be provided and properly 

maintained. 

10, Measures shall be taken for control of noise levels below 83 dBA in the work environment. 
Workers engaged in operntions of HEMM, cfc. shall be provided with ear plugs / muffs and health records 

of the workers shall be maintained. 

11. Industrial waste water (workshop and waste water from the mine) should be properly collected, treated sa 

as to conform to the standands presenibed under GSR 422 (E) dated 19th May, 1993 and 3151 December, 

1993 or as amended from tine to time, Oil and grease trap shall be installed before discharge of workshop 

effluents. 

12. Personnel working in areas shall be provided with protective respiratory devices like mask and they 

shall also be imparted adequate training and information on safety and health aspects. 

13. Spectal measures shall be adopted to prevent the nearby seulements from the impacts of mining 
Activities, 

14. The transportation of the materials shall be limited to day hours time only. 

15. Provision shall be made for the housing the labourers within the site with all necessary 
infrastructure and facilitics such as fuel for cooking, mobile toilets, safe drinking water, medical health 

= ware, eréche ete. The housing may be in the form of temporary structures to be removed after the 

rc ‘completion of the project. 

16, A te Environmental Management Cell with suitable qualified personnel shall be set-up under the 

“edntral ofa Senior Executive, who will report directly to the Head of the Organization, 
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The Project Propenent shall inform to the Regional Office, MoEF, Gol, Lucknow and State 

Pollution Control Board regarding date of financial closures and final approval of the project by the 

concemed authorities and the date of start of land development work. 

The funds earmarked for environmental profection measures shall be kept in separate account and 

shall not be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, 

Lucknow and State Pollution Contral Board 

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall montior compliance 

of the stipulated conditions, A complete set a documents including Environment Impact Assessment 

Report, Environmental Management Plan, Public hearing and other documents information should be 

given to Regional Office of the MoEF, Gol, Lucknow and State Pollution Control Board 

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the 

Local Bodies, Panchayat and Municipal Bodies as applicable in the matter. 

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of 

which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the 

clearance letter informing that the project has been accorded environmental clearance and a copy of the 

clearance letter is available with the State Level Environment Impact Assessment Authority (SELAA). 

The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental 

clearance terms and conditions in hard and soft copy to the SETAA,U.P. on Ist June and Ist 

December of each calendar year. 

The SELAA may alter/modify the above conditions or stipulate any further condition in the interest of 

environment protection. 

Concealing factual data or submission of false/fabricated data and failure to comply with any of the 

conditions mentioned above may result in withdrawal of this clearance and attract action under the 

provisions of Environment (Protection) Act, 1986, 

Specific Conditions: 

At the time of operation, project proponent will comply with all the guidelines issued by Government of 
India/State Govt. District Administration related to Covid-19. 
This. environmental clearance does not create or verify any claim of applicant on the proposed 
Site(activity. 
This environmental clearance shall be subject to valid lease in favour of project proponent for the 
proposed mining proposals, In case, the project proponent does not have a valid lease, this environmental 
clearance shall automatically become null and void, 
The Environmental clearance will be co-tenminus with the mining lease period. 
Explosive cannot be stored on the site, 
A comprehensive ELA inchiding mining areas within 15 KM, to assess impact of the mining activity on 
the surrounding area shall be undertaken and report submitted ta this Authority within one year, 

No two pits shall be simultancously worked ic. before the first is exhausted and reclamation work 
completed, no mineral bearing area shall be worked, 
After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and 
plantation works in the exhausted pit shall be completed so a3 to ensure that reclamation, forest cover and 
vegetation are visible during the first year of mining operations in the next pit. This process will follow 
till the Inst pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore 
bering area is worked for expansion. 

= Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits, 
10. Sprinkling of water on haul roads to control dust will be ensured by the project proponent, 
Th belt development shall be carried out considering CPCE guidelines including selection of plant 

8 and in consultation with the local DFO / Agriculture Department. Herbs and shrubs shall also 
4 
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form a part of afforestation programme besides tree plantation. The company shall involve local people 
for plantation programme. Details of year wise afforestation programme including rehabilitation of mined 

out aren shall be submitted to the Regional Office, MoEFACC, Gol, Lucknow every year. 
Blast vibrations study shnll be conducted anc a observation report submitted to the Regional office, 
MoE&Oc, Gol, Lucknow and UPPCE within six months. The report shall also inclode measures for 

prevention of blasting associated impact on nearby houses and agricultural fields. 
Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out 
in the day time only. 
Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the 
mining site. 

Maintenance of village roads used for transportation of minerals are to be done by the company 
regularly at its own expenses. The roads shall be black topped. 
Rain water harvesting shall be undertaken to recharge the ground water source. 
Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and 
UP Pollution Control Board within six months and thereafter every year from the next consequent year. 
Measures for prevention and control of soil erosion and management of silt shall be undertaken. 
Protection of dumps against crosion shall be carried out with geo textile matting or other suitable material, 
and thick plantations of native trees and shrubs shall be cared out at the dump slopes. Dumps shall be 
protected by retaining walls. 

Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at regular 
intervals to arrest silt from being carried to water bexties. Adequate number of Check Dams and 
Gully Plogs shall be constructed across seasonal/perennial nallahs, if any flowing through the ML area 
and silts arrested. De- silting at regular intervals shall be carried out, 
Garkind drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste 
dump and sump capacity shall be designed keeping 30% safety margin over and above peak sudden 
rainfall (based on 50 years data) and maximum discharge in the area adjoining the mine site, Sump 

capacity shall also provide adequate retention period to allow proper settling of silt material, 
Sedimentation pits shall be constructed at the comers of the garland drains and de- silted at regular 
intervals, 

Ground and surfice water, ifany in and near the core zone (within 5.0 km of the lease) shall be regularly 

monitored for contamination and depletion due to mining activity and records tmointained. The 
monitoring data shall be submitted to the Regional Office, MoEF, Gol, Lucknow and U.P. Pollution 
Control Board regularly. Further, monitoring points shall be located between the mine and drainage in 

the direction of flow of ground water shall be set up and records maintained. 
Fugitive dust generation shall be controlled, Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest to 
sources of cust generation as applicable) and records submitted to the Regional Office, MoEFACC, Gal, 
Lucknow and U.P. Pollution Control Board regularly. 
Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient air in 
the nearby human habitation (villages) shall also be monitored along with other parameters. 

Corporate Environmental Responsibility (CER) shall be by the project proponent ond the details of the 
various heads of expenditure to be submitted ag per the guidelines provided in the recent CER notification 
No, 22-63/2017-0A 00 dated O105/2018. Work to be executed with installation of five hand pumps for 
drinking water, solar light in villages of streets, construction of two numbers of toilets at the primary 
school with name displayed and address and details of beneficiary and gram pradhan along with phone 

number, photographs should be submitted to Directorate as well as to the District magistrate / Chief 
———== Development officers, 
OTA ration of minerals shall be done by covering the trucks with tarpaulin or other suitable 

chanism so that no spillage of mincral/dust takes place. 
‘Qecupitional health and safety measures for the workers including identification of work related health 
hazards) training on malaria eradication, HIV, and health effects on exposure to mineral dust etc, shall be 

i ge asco for exposure to respirable mineral dust on the workers shall be 
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comfucted and records maintained including health reconds of the workers. Awareness programme for 
workers on impact of mining on their health and precautionary measures like use of personal equipments 
cic. shall be carried out periodically. Review of impact of various health mensures shall be conducted 
followed by follow up action wherever required. 

27. The project proponent will ensure for providing employment to local people as per requirement, necessary 

protection measures around the mine pit and waste dump and garland drain around the mine pit and waste 
dump. 

28. Top sail / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be 
utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined out aren. Top 
soil shall be separately stacked for utilization later for reclamation and shall not be stacked along with 
over burden. 

29, Over burden (OB) shall be stacked ot earmarked dump site(s) only and shall not be kept active for long 
period, The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of 
maximum 10m and overall slope of the dump shall not exceed 35°. The OB dump shall be backfilled. 
The OB dumps shall be scientifically vegetated with suitable native species to prevent erosion and surface 
run off, 

30. Monitoring and management of rehabilitated areas shall continec until the vegetation becomes. self 
sustaining. Compliance status shall be submitted to the Regional Office, Minisiry of Environment & 
Forests, Goal, Lucknow and U.P. Pollution Control Board on six monthly basis. 

31. Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by Indian 
Bureau of Mines, 

32. Permission for abstraction of ground water shall be taken from Central Ground Water Board. Regular 
monitoring of ground and surface water sources for level and quality shall be commed out by establishing 
a network of existing wells and constructing mew piezometers during the mining operation. The 
monitoring shall be carried owt four times in a year ie. pre-monsoon (April-May), monsoon (August), 
post-monsoon (November) and winter (January) and the data thus collected shall be regularly sent to 
MoEF&CC, Central Ground Water Authority and Regional Director, Central Ground Water Board. 

33. The waste water from the mine shall be treated to conform t the prescribed standards before 
discharging in te the natural stream. The discharged water from the Tailing Dam, if any shall be 
regularly monitored and report submitted to the Regional Office, Ministry of Environment & Forests, 
Gol, Lucknow, Central Pollution Control Board and the State Pollution Contral Board, 

34, Hydro geological sidy of the area shall be reviewed by the project proponent annually. In case 
adverse effect on ground water quality and quantity is observed mining shall be stopped and resumed 
only after mitigating steps to contain any adverse impact on ground water is implemented. 

38. Vehicular emissions shall be kept under control and regularly monitered, Vehicles used for 
transportation of minerals and others shall have valid permissions as prescnibed under Central 

Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be covered 
with a tarpaulin or other suitable enclosures so that no dust particles / fine matters escape during the 
course of transportation. No overloading of minerals for transportation shall be committed, The trecks 
transporting minerals shall not pass through wild life sanctuary, if any in the study ares. 

36, Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any. 
37. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional office, 

Ministry of Environment & Forests, Gol, Lucknow and U.P. Pollution Contrel Board § years in advance 

of final mine closure for approval. 
38. Project Proponent shall explore the possibility of using solar energy where ever possible. 
39. Commitment towards CER has to be followed strictly. 

= —ai= Regular health check-up record of the mine workers has to be maintained at site in a proper register. It 

FC [ A nis “Fe Id be made available for inspection whenever asked. 
Proponent has to strictly follow the direction/guidelines issued by MoEFACC, CPCB and 

ovt. Agencies from time to tine. 
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